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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 24, 1982/Chaitra
3, 1904 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKRER in the Chair]
DR. SUBRAMANIAM SWAMY :

There has been a coup in Bangla Desh.

We would like the _Govermnent to
make a statement on 1t.

PROF. MADHU DANDAVATE :
Let there be a obituary reierence.

He@ WEYed : AT Sedl ¥ &WEr
E

DR. SUBRAMANIAM SWAMY :
He says : I am surprised, you are
here ; I thought you were 1n Dacca.

MR. SPEAKER : Have you got
secret report ?

DR. SUBRAMANIAM SWAMY :
I am his CHELA.

MR. SPEAKER: He should be
proud of this CHELA.

DR. SUBRAMANIAM SWAMY :
But he is disowning me. He says
God save him from such CHELAS.

ORAL ANSWERS TO QUESTIONS
Hiea qa1 wag¥ (fagra) # ged fafaaw
HITQTAT T TJIIAT HIAT

%436, ot v fam @ FgT geqI

WX &1 95 g8 aqrT &1 I &A@
fF :

(%) w=r ag aw g fw fagr
GRIT o TS & quWE: foer

HEaT qUT |G T 9T UEg-
fafram  srwEEt Y wqrgar &)
fawrfea 1 v ;

(@) 7t ag Y &= § f& aat
9T 99T qTAT § arrqrse fawar §;

(7) ;v qFEIR T fegd g
wrfzarat &7 ¥ ter €7 37 F@El
®IEQTET F AR afz g, @ %
a® ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRIMATI RAMDULARI
SINHA) : (a) The Bihar State
Industrial Development Corporation
had applied for a letter of intent for
setting up an aluminium complex at
Latehar in 1974. The application
was not approved by the Central
Government as the Corporation had
not furnished full information on
availability of bauxite and power for
the project. The Government of
Bihar was, however, informed that
should the Corporation come up
with concrete proposal, it would be
considered on merits. No such pro-
posal has so far been received.

_(b) The bauxite deposit in Palamau
dlStI‘lClE 1s estimated to be of the order
of 3 million tonnes.

(¢) Apart from easy availability of
bauxite of requisitc grade, adequate
and steady power supply at a reason-
able cost is essential for operation of
aluminium industry. Besides, the
capital investment required for setting
up an aluminium complex is also
extremely high and must be in
consonance with the priorities of
Planned development,
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At present, there is no proposal
under consideration to set up an
aluminium complex in the area.

Wt ol fag : weaw wEEw,
TG L-97AT UF HATfgare 5 gfeam
argeifer nfear § 1 agt gfes
MR wifgarfadt st w1 Qe gl
e ®WIX @ gAqueAae §, gafho
fagrz a1t & 1974 % uF Nqiwe
AT A1 FAfFT AT wIE ¥ 99
TS & 0T FE eqr9 78y faar
fqa® svw ag saw gvaT #
faar wat \ &t & st g ¢ za
ufar & ggize S0 faear g i
fager g8 = q1gde G390 F =@
STAr E @1 #AT I9 qrEEIzE @y o)
fager aqd & o@ § SO Aw 77
I: ARGL-FEGT § UF Gy A
HY WITT TIERTT HITRr HT

MR. SPEAKER : Last time, it was
Ram Pyara : Now it is Ranjit-
Singh.

st Twgar favgr ¢ wmemer
wgred, ag ard a@gr @ 5 qang @
qEg ufear, Jar f& qaa g3eg ¥
F71 §, Afgarfaai & wu gar § wiw
AT FY quear Y g, Afpa 43
AT SFerF g § aaar fF 1974
U fagr guefeae aqaads sikaT
A UF 92T O1F 5T WIT gIFTT &
fear st @3 §a=  wacdz @

¥ THAGT  HiqY T
Regarding availability of bauxite
and power, they have not furnished
us with the required information.

SEET § 9Ty F qwEET G Wi
@1 §; ST HT WAT W9 arqETRE
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w1 koq sga swrar § eafau agt
TAT 7 TG & | gAR fage § A
aFge g & 16.31 fafags zq
"X Ia% A 13.53 fufags z9
FosTaaT AT fgeraat & gufaay §
Ta A JgFre (fage ok sov-
) ¥ wfaar o wegfafraw
SR T W F ) aEr FA9 3
fafaga =7 ammigz ot a9 war 2,
Y % wegfafaw daedt g @@
TEL FT ST gFAT |

ot Torea g ;1900 dare iy
g ¥ fagar ssd aamrEe o ey
81 G "t wEREr ¥ aqrar (&
qafed qTAT § qgt AraAIE A g &
g WIAAT 9gar g f@ emr mey
WEIEAT TAT FLAT O fagar sad qry

S ATFEE GFED q@T T3 E, gOH 4g
T AT GF, TA1 AT IFT FqT F4E
fafr daed fasy &1 wizm Wi
TIHIT 9T 7

St qAgen fagr: o qdr #
GF FT GHATE A AL 1 gHAT )
qg 1948 et & w7 W@ g )

DR. KRUPASINDHU BHOI : | he
Minister has stated that the pro-
bable reserve of bauxite is 16.5
million tonnes. Has the Geological
Survey of India or MECON proved
this quantity and quality of deposit
in Bihar area ? If they have not
done yet, will the Hon. Minister take
the initiative to instruct the Geolo-
gical Survey of India and MECON
to explore the possibility of more
deposits in that particular bausxite-
bearing zone ?

SHRIMATI RAM DULARI
SINHA : ‘The suggestion of the Hon.
Member will be taken into considera-
tion.
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st fya smz qE : g qw
qE9IEC 7T AT g, A SEI AT @
grar g ) W fagar &d § oK
gfeegy usgfafagw weqdt &, 90
Frqfaal @ & agh &7 AsgR gfaas
FT qATA LF e § | AAT AgreAT 7
16 fufagad =a & qaOwT FIFATIT
qary oo # famar g, aqmar g 1 9%g
forget Y Argew § ag ard W« oo
51 FTa F gy Fg ka1 g fF
T faer F 3qTge AT TAge qar
ger &% qgifgal § FUST eT TS
sl oY 931 AT & 1 WY WA F
gg W wiga § f& ww awrd &1
qNZ ¥ ATE AT IF TATH T FIA F)
garw ¥ €I1gT 9 ¢ 7, TG F A
Y 92 £ | "iaar & 9 afe Wi
FYEHTT 918 Il F ST o JIFME 39
TAE F g1 gAr 2 | &l-q1, F afqai
agt =/« @l &, # srAar =gar § &
FUT AT UF ATFATEE FT HegfafAaw
1 e wAifzant fags & & aam
FT AT WFIFAT 919 FHIAT qufed €F
TATH § TV T a7 q7 g3 |

et Twgera fasgr . #@9
aragize & fera 2 fag § 1 wigh 9w
AEAIT qIEq &1 dq09 & F zea€d)-
T B R 1 S § e - 1 4
wafal@sy g1 snod, af & uF ueg-
fafaag ooz fagre # &7 & @0 Jarx
g a3 f& wd g g1 s

Improvement of conditions of Prisons

*437. SHRI RAM VILAS PAS-
WAN :
SHRI K. MALLANNA !

Will the Minister of HOME AF-
FAIRS be pleased to state :

CHAITRA 3, 1904 (SAKA)
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(a) whether Government have
studied the prison administration in
several states;

(b) whether there have been cri-
tical conditions in several States so
far the question of prison administra-
tion 1s concerned:

(c) 1if so, the details thereof; and

(d) the steps Government have
taken or suggested to the State Govern-
ments for the improvement of the
conditions of prisons and what has
been the result of these measures ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR): (a) to (d). A state-
ment giving the information is laid
on the table of House.

Statement

Improvement of conditions of

Prisons :

(a) to (d). ‘Prisons’ being a State
subject, several States have set up,
from time to time, committees/cim-
missions to study the prison adminis-
tration. T he Government of India, too,
have been giving technical advice and
guidance to the states for the improve-
ment of prison administration
based on the recommeéndations of
the expert ccmmittees set up at the
national level for the purpose. At
present, the Committee on Jail Re-
forms is studying the various aspects
of prison administration in the coun=
try to suggest improvements.

Financial assistance amounting to
Rs. 6 crores in the form of loans and
grants was given to the various State
Governments during 1977-79. These
funds are being utilised by the
concerned States for construction of
jail buildings, provision of amenities
in the existing jails, modernisation of
equipment required for agriculture
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industry and jail security. Grants-in-
aid are also being sanctioned out of
the allocation of Rs 48.31 crores
recommended by the Seventh Finance
Commission for wupgrading the
standard of jail administration in 11
States over a period of 5 years (1979-
84). Schemes relating to improvement
in diet of prisoners, provision of
amenities in the existing jails and
additions to jailcapacity as approved
by the Government of India are
being implemented by these States.

Government of India are aware of
the need for further improvement of
prison conditions.

DR.SUBRAMANIAM SWAMY -
Sir, why Ram Vilas Paswan is
interested in improvement of condi-
tions in jails ? ' :

MR. SPEAKER : Does he want
for himself ?

U HAFG 938 © 14 T Jqrdr
FT QS

M ™ faona qraEm o s
wgiRy, #9 24 9wz, 1981 #1 za)
TS | 9T § sarga wieet &Y M
WeA FT AT A7 WX N Fgr
o1 % %@ 39 § ¥ S & gt Afady
T 9 &y @A @ Frar st g
WX ITY SHAT FI@T FT qIT G
T = FT fear S@r 1 EY @
X A GIIHYL FFT FIIAM
BT I faar av, wgi § waqa< §
1] 97 |

| So AY TN : AT AT G767 M
T &7 IET 7 |

ot T foen arrm : 0 &Y g
%! ffed} w1 Frer wraw oAk SR
That WA T AT O ¥ qgy ey
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FT fear smar & 1 FFgR 9 F aEy
TH @ ™R ¥ gaER w §
fFasdi & aro sawwe @ar g,
wAife® F14 fear st § 1 agT @
oSt W T F 5w awg ¥ @wr-
TIHT R E | AOF g F fagre
W9 @1 9 SN gu-ATA wET F &
fe o R faes sraadt &@ 9
#few #1 wE, @ & gfrsfat
QFAIIS] HT AT, IAF Fafaw wk
USTAR &1 @ia gar | & s
=g § fF W gd ) gew ¥ o wimar
ISAT 9T, 43T GIKIT § IqF  qIaeq
FIE qeal Y SAFr A 8, afz g,
oY qcqFETEY SHRT FT |

SHRI NIHAR RANJAN LAS-
KAR : Sir, in fact the Government
of India with the consent of the
various State Governments are cons-
tantly trying to improve the situation
in various jails in our country.

Sir, I can tell the House that as on
30-6-1981 we had a total number of
about 1043 jails in our country.
We have set up various committees
and commissions at State level and
also various committees at the Central
level to identify the areas where
things can be improved. As a matter
of fact, I can also inform the Hon.
House that in pursuance of the re-
commendation of the Al India Jail

Manual Committee, 1957-59, a
Manual has been...
o AW faw QAT :  F97 99Ta

TWE?

SHRI NIHAR RANJAN LAS.
KAR : That is why I am telling
you.

At O farre aream ;e ngian,
QT % ghur wgk § fn qrfew
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FHeaT T | W HAT AT FTOA
Fg fm ag ¢ fg carge savd )

PROF. N.G. RANGA : For a
question another question is being
shot up. Is this the way in which
we have to carry on ? (Interruptions)

PROF. MADHU DANDAVATE :
He has asked something and he is
replying something else.

SHRI NIHAR RANJAN LAS-
KAR : Just to improve the prison
conditions a draft model prison
manual for the guidance of the States
had been given. This had been
given to various State Governments
in 1964 and we had asked the various
State Governments to adopt the
Manual thereby to improve the situ-
ation in jails, and some State
Governments have done it. We are
constantly trying to improve the
situation.

MR. SPEAKER : About the
matter that he has been let off in the
night, this and that what is your
reply ?

SHRI NIHAR RANJAN LAS-

KAR: We have no knowledge
about this.
st T faa@ oA 0 98 agd

g aefix wrHwT § 1 AR 24 q9ER
F Tt gew F fagw 377 F weaad
w9 HIHY FT ISMAT 97 AT T ATTHT
wiEreee w1l fasrarg o | w9 rr@a'a
Y 5@ I ¥ g wgar [ifge | 98
1% qrareq ofadtea agt §  ofaaa
g fir agi uq § Tddr FIRATS AT
3, ufitire § fm a=9f & @ig wdfas
& frar srar & 1§ ag o ofedaa
qrat ar f gaw fea @ &1 @sr
gt & fieqr wrar § st fiew o

CHAITRA 3, 1904 (SAKA)
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U SRAF gar ar T ¥ WA &
AT ITY GET qgET STaT g aer
#fggl F A9 ¥ Ag-wig faar wrar
& | A7 ag 71 "ArwAr gzt 97 ISAT
g7, F¥IT & AN F, W Ha A
F A 8, § A+ ST ¥ @y ana
ST |1gar g f& ag ggra v W
T H FITAT AT IEHT FT AI &
F F ¥ wF faar & a1 gy # g
Stg o FRIAE E ? AT F}E i+
FITETE g al g1 FT frger fasar

g ?

g Het (st i« fag) : eFT amga,
AIALAT A7q Wiga F &) fawraq &7
9f IuE I F e TgAAT AWy
qa% FHAP F15 ATAHRIA AF) A=y
9 g4 fSga of AWM gg IEH!
FAT &7 |

st v faem qEaw . #o@
EALT HRIRd, qgi I qgHT FATAT AT
fT o7 7oy o7 Fgd & & 9w agl
faar g 1

AEULT HGIET :  Igiv 4§ HZT @
f& maa 377 # ST Agl 9Y ATAET
Ja1gT °r IFF! gAA@) F fqu @
TgATE & MY AT gHT § fwT agi
T M &IE FITR1A TE A8

(saaum)

MR. SPEAKER : Nothing will
go on record without my permission.

= R faarw gr@ErT o SR
eIt & fog afY Jsr &1 s
Yar & @ zad B fFm @rde &
Yo i
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st 9 fag . AITAT TF OIES,
qTT & WFIX GIZATH &1 9T Aghwag
2 ) e A1 aTrRa ey R s
fasrag Ysar § a1 S¥w AT g9
gaifeas gwa A A g & aF
ST 1 A F FIT FE FIT AT
ST @Y g9 &3 W g3 9g0 fwar
STAT § | SHF! WST 74T §, S Al 1R
Ag} §, AT 2T &) I¥LT g al 3T
HY aaA1E A7 gFAr g ) dg@rad HA
ag Fgl & f& A 99 sEw @
SAE M FaEt F#1 fgE ag

oM g | -

weqH WERA . WA A1 S1gHR)
IA—ag A Fgr g |

=t A fawm@ qraqE o w0 gE7
N5 ag & fF @0 & guIe #7199 F
fag o et 1§ & @few awT ¥
AT IR F1E AT F 9gF AT @ Y ag
gt fwfaae aq sar &1 ga st *
FAI FT 4T A TAT W ETE N
Fr &fedi & gmr & fag T
geEId #® F1% fAew fag auw g7
@i arg ag & f& fom e
6 AEIN F1 | FAT A FAT F 9w
Wt IS § F-aF @ % 93 @A
qeqr 2 T 7 9FIT & & o I
MITHIIET AT & STF 97 F
fau #a1 gTFIR T g sygedr #r §
J¥ 6 "wem ¥ wius wevIma
fastaa 1 Srr ® 7 <& Sy 7

SHRI NIHAR RANJAN LAS-
KAR : 1 have already stated that
various steps have been taken to
improve the conditions in the jail
in our country. Besides this various
administrative measures have also
been taken. States have been in-

MARCH 24, 1982
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structed to adopt administrative
measures including setting up of
State and District level committees
to review the cases of under-trial
and prisoners. They have been
instructed to give legal aid to the
poor and indigent prisoners and to
strengthen the machinery and to set
up State Board of visitors to sece
that the things can be improved.
We have given this guidance to the
State Governments repeatedly and
asked them to implement. About
the other points which he has
raised, in the light of .the Supreme
Court’s observations we have asked
the State Government to follow
them strictly.

STt Foom @igY o weger o, &
AT AIETT § HAHT ST & THAT AT
g ¥ ag wgl & % =iy gg "aeaam
& AFAET F TATT &1 30 9, 1981
d% 2w W A 16 a¥ A1 Wiy &
2482 i ggre) FE A Y owH
wfedt & qia @y £ O a0 T A
It #fedl § fa0 guFm F19A AW
frow aargar 2 faad gga qEgm=
nqTfadr & gy g7 G o fa
F1 T@AT A-FTFAT & 7

SHRI NIHAR RANJAN LAS-
KAR : Sirall those children who are
coming as convicts and who are
imprisoned for violating various laws
arc Jodged in  common Jails where
the Children Act is not enforced and
Separate institutions for their care,
treatment and rchabilitation are not

available. 'i his is the position today.
We are trying to improve it.

sitwfa stae dead : gegey qiky,
a7 Jfeg ¥ & A qH oSt ¥
qaaT Jrgat £ fF 2w F oy feadr
ae &, N @m F afgardl F  faw
g W udY fegar S § fw
gt T Afafewar fraad shawey
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o N9z, 5q #igq & fag
T 9FHS F1T g, SAD! FAT @ $T
F9 TFAA § ? AW G FT AIAT TG
g f& guvddy & 59 g/ J57 WA a9,
NEEEH A 98 9FHS 1T §, SEF
qE q TR 1T §, SAat g1 & fag
FIE 5qqeqr Agi & A g W
fRfafeezs & fag  #r€ w=ar
FEEY AE gt g | gafaq
qgi 9 4 & arg, they are com-
pelled to resoft again to pros-
titution. Fa1 z8% 7y AT &
F1 ATIH qTF TS FIa9T 2 7

SHRI NIHAR RANJAN LAS-
KAR : About the first question,
how many prisons are there where
women are kept exclusively, that
particular information. I will collect
and placeit on the Table of the
House. Regarding other things, we
are also attempting to segregate
different types of people to keep them
in different areas. This is our attempt
and we are doing it.

T gHaT| WEAT : geget o1, & g
WAT ST HT ATHL IHFE FIATE fF I
agd a1l gfaardt @ w5 & fFga et
T ggga FY W E, T QITFI TR 2|
T arEqa & a@r STg ar AT /AT
AT g5 fF faeet F So-wEargTd
FHET FT AT gUT R a1 A& gor g ?
afg gor g, ar < fasrfa sad =1 &,

" 3T 9 FG aF FrAargt /1 a9 § M
ar fear qar g 7 S glaard gara
g, SHH! q1 o Fatd Agf IT & AW
gAI-fRTFT a7 #33 &, 1 qAEH
agt orar g & Far @ w@r )

Mo RPN TAMHY : HITHT TTH
do Fag &, SU%T €319 F& FifAQar |

st oot fag : wsaw Y, @Ay S
B AYH G T F AT W qg
wAw fag 41, {67 9 fag gy @

CHAITRA 3, 1904 (SAKA)
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M 6 7 § weae g o | 37 9%
foet 7 &gt fw ‘92’ @ ferar w30
zafem wa Ay aiw § fag 2, S fag

gt “gr |

Mo JHIWW Tty : gaa fag &
ST qEET g |

= e fag : oqr A @rdr S
¥ qqr 997 | § G A qEeT AT
9T |

HETW WEET 1 F 0T T AT
arzdt F, fey et v g )

st ot o @ TR aiga, § oo
UF AT AT FTgAT § ) ATgI A
9gS | A1 qa § qEHEST AAT, T IR
qer o gEEIe AW &1 § 7 FI HT
qr=i 41, §4 SgT—aw 9 59 fag
& | TF FET -3 T g, Jq F
TE(T 9T @3 g, sufaq tar %3 @
gl | (T I q&-—gvarR faar®ram
FT g ! #Y Fgr—ye mfax fag
S 6y #FT— 93 aad g, TE
Mfarz fag #1 qt &7 @ = g Tw
gHe 9T & Fg T, 1T T§ 3IF 9,
afgqa gad ag gare g aar fv F
¥ 7 foaar oo, ‘I ¥ faar s

Sgr aF @eAr ST F OWRA FT
g9 g |

WEAR HEET : WTT IAH! AT aqewAT
FLETAT T8 & |

st it fag : e oY wY F¥ Al
qqee! g, AFT HIT aged] &L an |

AT & AT § AT UF FHE THI
w1 o, foad g safer geang
g | oY grafea faid 1 i v



15 Cral Answers

W3y W@ FT Q@ §, faad
frg 3% o aag @t 3 gad
oAET W1 gy ¥ fRar i fag S
¥ gda & 3 fawil Y a3 . ard
TE & MR & 1 T 1EY 9% SHHY
gH qiz 1@ T - & fag, oo @
foq g% sz g T g fea
Ffoqusaor s m o WY nAe-
gaw 9 o, IuF fag o merr @,
afs wr s ST aF T cq T A F
fg dagsiraar g fr sdfaw
fafreec aga =vFm 41 Ffe. 7
HT G &, 3 Al FIHY @A fe. 0 gar
wefFgaaal o & £, 718
WIE & g g} ¥ mit qw A
ST T ZFAAT G & AT - . FE
fear & f& aeder St . sraeTa foram
AT | gAIR CrE C FsE) & fav | aAa
ST # @AT 9%, 2, IAF T A
HIT 7% AT FT gqaq — o &
Mg N grasg . r oam, G fa
NET A A {Far wrar 21 rfag
I ARI-FEZHAA gy g, A gw
ag ¥y Fa ¢ fo Wl O o &
W SHT 93 wafgar s AE §qmQ
SR |

Y g e B qgr 0 fr
feeeY S0 weaTgAd FAS o, wEw
g R AT At ? WA S ¥ 3@ - A
¥ 35 A& qqrgr |

st e fag: & g @ f aarw
fegmgeata &1 S0 & gure & graeg §
e FA ARG, SEF F17 0F
wHE A M foedT F1 S oq
A A gt Y, swh fug
faffec R & oY ¥ g @t o &
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Oral Answers 10

qIT ICA AW 6 | GHEF 97 I8
T 4rg 781 § @fwa gay aew @)
dY 1T G0 o ¥ g5 @hY & a1 &
AT FT 91 T g7 o5 7% & &=
TE AT Y |

HEqH AEAT
garT &l |

TTIITAT TG BT

roFfaw et sk aigy
AL -3

138. oft fagre feog . w1 wom
R qg adTq FT FqT FIA9T &/

(F) wRa § o Ifas dffiree
IR T[9 YA & qreil faqet
FH i AT

(v) a1 WA w4 g IfAT
YT T WYY T[99 KX &9 FTa
¢ A 4.1 78, & 37 fader ot
su1 a7 g F 9% agan ¥ gefas
ddtfsrex WiT ergq rgex @A
W®R W 99 wED & qo-fadw
fwaar g ?

THL MINIS =2 OF STATE IN
1HE DEPARTM_NTS OF SCI-
I.NCL AND TI:CHNOLOGY, ELEC-
TRONICS, ENVIRONMENT AND
OCrAN DEVELOPMENT (SHRI
CP.N. SINGH) : (a) and (b).
Electronic teleprinters and Electronic
typewriters are not yet in production
in the Huntry. However, Hindustan
1eleprinters Limited floated a tender
inviting foreign technical collabora-
tion proposals for manufacture of
electronic teleprinters. This tender
is under evaluation and the collabo-
rator i1s yet to be selected. The
estimated cost of the project as per
H.L’s feasibility report is Rs. 5
crores. As for Electronic Type-
writers (also called Word Processu)
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a Letter of Intent has been issu_ed to
a small scale company.

st fagiw fag: sener w@law,
fergeara Y Q@ & IR ¥ AR fagg
¥ &y A A W@ & AfET a1gi sga
¥Igafg ae qgw W §, gt feg-
TIIT A4 qF gATEIfAT TFAUTET
qF A 9T AT g | H ATAAT AIZAT
. ¢ FF 2a% sar F1@ § | FAr 4gf 9%
SFNfaAT * 47 # I F AT TY
#1 FHY AT FAg & TAE A% 219>
Y AF IAT QT E 7

SHRI C. P. N. SINGH: 1 do
not think what the Hon. Member
mentioned 1s really true. The capa-
bility to manufacture electronic tele-
printers and electronic typcwriters
is within the country. But, as the
Hon. Member is aware, it depends
on the demand for such a system
required by the people in ‘the
country. A small-scale industry
company was given an approval in
1979 to manufacture 1000 nos. of
~electronic typewriters. But they have
not yet started production because
thedemand 1n the country today is
not as yet that large.

oft frgre fag @ w@r @AY ey
gg a1 FwAa f& @g s@w aw #§
frad fal aF sdaIfaF ergaRrgex
a1 @&y ?

Y ®lo dto oo fag : F mit
7z wara fzar g f& sdenfas arge-
U & fAv. oF g gavmafs w
ag. @rggw 1979 ¥ faar qar ar
ofeT ot 9% 98 T8 A a9 T AL
qrg & St afsq® 523 #7 oF FegH]
Q¥o fo GHo TR arzareed
ar W@ § afeT eRfas srgouged
g w7 W@
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=t W Sag At ;. § HeragiEy
§ ag sraan Figar g fF o fgegear
edifyed fao *1 wrgdge #afast
q¥a & w5 g gAfaEd ergqwrged
% R gAaIfR argauged #, ag
FT & M 440 37 A1 F oo |
FATH a9 & faq dd g1z v fay
2 ar f&dr & @17 AT AT 2Trge-
Tq g1 Tar & a1 Ag) ?

SHRI C. P. N. SINGH : 1 think
I have answered in my main reply.
But I will repeat it. The HTL which
is a public sector company under
the Ministiy of Communications
floated a tender. These tenders are
being evaluated. There are a number
of tenderers....

SHRI PRATAP -BHANU
SHARMA : What is the licensed
capacity for these electronic tele-
printers and typewriters ? 1 wanted
to know the capacity sanctioned by
the Ministry of Industry.

SHRI C.P. N. SINGH : About
electronic teleprinters that HTL has
tendered for, the Cabinet approved
Rs. 5 crores sanction for which
now the tender is yet being evaluated
We cannot at present say as to what
further details are.

SHRI PRATAP BHANU
SHARMA Before getting an
industrial licence, this company

cannot go ahead.

“Brain Bank” for Distinguished
Scientists and Technologists
Staying Abroad

*439. SHRI UJAM RATHOD :

SHRI KUSUMA KRISHNA
MURTHY :

Will the Minister of SCIENCE AND

TECHNOLOGY be pleased to state :

(a) whether it is a fact that a “brain
bank” is proposed to be set up for
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collecting details about distin-
guished scientists and technologists
staying abroad ;

(b) if so, details thereof

(¢) how Government intend to
utilise the services of such distin-
guished scientists and technologists

for developmental work in the
country ; and
(d) what incentives are being

provided to attract such distinguished
Indians to come back to. our
country ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECITRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHR1 C.P.N. SINGH) : (a)to (b).
A statement is laid on the Table of
the House.

Statement

(a) & (b). Details have been and
are being collected about distin-
guished scientists and technologists
of Indian origin settled abroad.
Various schemes/procedures  in
operation are : maintenance of a
register entitled ‘““Indians Abroad
Register” by Council of Scientific &
Industrial Research (CSIR): imple-
mentation of the TOKTEN Sclsme
by CSIR and UNDP : collettion
and collation of informantion by
the Department of Science & Tech-
nology : and the implementation of
a Scheme entitled “National Electro-
onics  Fellowship Scheme” by the
Department of Electronics.

(¢) & (d). We should be glad to
bhave the services of such scientists
for development of science and
technology in educational instifu-
tions, research laboratories, etc. and
to set up and strengthen industrial
ventures. An Advisory Committee
under the chairmanship of the Minis-
ter of State for Science & [echno-
logy has been setup to analyse and
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solve the problems that come in the
way of using the services of Indian
scientists & technologists working
abroad. A complete package pro-
gramme, to provide relevant infor-
mation to simplify procedures (in
terms of licensing, finances, contact
points, etc.) is under preparation to
assist those interested in setting
up industrial ventures. Some
Indian scientists & technologists
abroad are interested to ensure
better interaction with the scientific
community by way of exchange of
information, short and long term
visits, individual and group dis-
cussions, joint research projects, etc.
For these problems, arrangements
have been and are being made
through travel, research grants,
necessary provision of local facilities,
ctc. Appropriate twinning between
the Indian experts from abroad and
those working in India is being
effected to ensure a conducive
environment for research and deve-
lopment.

SHRI UTTAM RATHOD : It is
unfortunate that most of our scien-
tists and technologists have preferred
to go abroad and to work in foreign
countries. Some of them, in fact,
want to vcome back and join
Government Service in India. But
they generally feel—at deast as those
who have come back feel—that
they would be humialiated and
would not be given proper treat-
ment.

Certain scientists and techaicians
abroad who have been thinking in
terms of returning to India and
starting some industries have certain
things to say. As far as 1remember,
last week’s ‘Statesman’ carried an
article wherein some scientists were
interviewed in America. They have
said that the working conditions and
the licensing system in India are ‘not
good. There is something called
‘greasing system.” I hope the Hon.
Minister knows about it. They have
also charged about ‘red-tapism.’
(Interruptions) .



21 Oral Answers

I have intentionally said ‘greasing
system’ for greasing palm. Here
for a simple work they take
3 to 4 months.. I would like to know
how the Government is going  to
rectify these things in order to attract
our scientists who are abroad to our
country.

SHRI C.P.N. SINGH : The
Hon. Member has posed a question
which, I am sure, every Indian is
seriously concerned with and s
worried about. But I would like to
assure the Hon. Members that
Government of India took up this
question in all earnestness in 1980.
The serious brain-drain has affected
to a great extent, our technical man-

pchr.

But, through you, I would like to
inform this august House that we
are also proud of the brain power
available and which we have within
the country.

The basic cause of brain-drain is
not that our scientists have a liking
to go abroad or that they would like
to leave our counfry and go away.
T he real trouble lies in the fact that
here in India, in several fields of
Science and Technology, our scientists
unfortunately do not get the appro-
priate facilities and the proper
environment for their work. °

But today we are proud of the
leadership that we have of our
Prime Minister. The Prime Minister
has instituted a number of actions to
be taken within various Departments.
A Cell has been created in the
Department of Science and Tech-

nology.

After the inauguration of the
Science Congress in Mysore by the
Prime Minister. She had announced
the setting up of a National Biotech-
nological Board. A visit to the
United States has been paid by
Prof. Swaminathan,
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‘These steps, to a certain degree,
will not only reverse the brain drain
but would create a ‘brain bank’.

The Indian scientists and techni-
cians in specified priority areas who
are working abroad would collaborate
with our cxperts who are here in
India in the various Schemes which
are being formulated, as well as in
the Schemes which are already in
existence and would keep us updated
and abreast with the latest technologies
developed abroad. The result would
be that thereby we would stand to
gain by these scientists and technicians
of India who are working abroad
in their highly specialised fields with
all the latest equipment.

SHRI UTTAM RATHOD : 1t is
said in reply to Part (c) & (d) of . the
question that :

“we should be glad to have
the services of such scientists
for development of science and
technology.”

That means you are expecting
them to come here on your own

. conditions.

I have specifically asked in Part
(d) of the Question:

“What incentives are being pro-
vided to attract such distingui-
shed Indians to come back to
our country?”’

SHRIC.P.N. SINGH : The spe-
cific incentives were announced in
import policy on April 3, 1981. This
is rather a lengthy statement. If the
Hon. Member wants, I will lay it on
the Table of the House.

SHRI UTTAM RATHOD : Those
who want to join government service—
he has not replied to that part of
my question.

SHRI C.P.N. SINGH : As far
as employment within the Govern-
ment of India goes, Iam sure the
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Hon. Member is aware that certain
procedure and means of appoint-
ment to the government service
through UPSC has had its procedural
wranglas which we are trying to
rectify. Here I would like to mention
one thing and which I am sure
the Hon. Member would consi-
der, and that is housing, the accom-
modation that government officers
i.e. the scientists, are provided: to-
day we cannot give accommodation
to even 30 per cent of the scientists
who are employed in Government
Service. This is a very major deter-
rent for scientists to work within the
Government. But we are trying to
rectify these problems because this
was not looked into earlier.

SHRTIKUSUMA KRISHNA MUR-
THY : I have an important point
to make. According to the recent
study of the International Develop-
ment Research Centre, India incur-
red an estimated loss of 144 million
dollars on the migrant physicians to
the Uuited States, Canada and the
United Kingdom. This is confined
only for a decade running from 1961
to 1971. If we take into account the
similar losses in the next decade, that
is, runoing from 1972 to 1981, the
loss would be more than double, and
if you add the further loss incurred
on the medical expenditure on the
doctors who are serving in the oil-
rich countries, this will mount further
and further. WhatI would like to
impress upon the House is this.
Though ours is a developing economy,
we are heavily subsidising not only
primary and secondary education but
also higher and technical education
with an intention to see that these
scientists and technologists would
evince a sense of involvement in
nation-building activities, but under
some pretext or the other, they are
running away from the country. The
main reason appears to be better pay
and better amenities. I am happy
and I congratulate the Hon. Minister
for evincing interest to set up a brain
bank. This problem can be tackled
in two ways. We have experieace
that Parliament has been successfyl
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in seeking accountability and evalua-
tion in some of the important areas
of our national life ; for instance,
Public Accounts, Public Underta-
kings and Estimates. Therefore,
Parliament with its sovereign powers
will be able to seek accountability
and evaluation of the huge financial
allocations, specially those earmar-
ked for the development of science
and technology. A Parliamentary
Committee on Science and Techno-
logy with necessary powers will be
able to do the job by not only see-
king accountability an:l evaluation
of the huge expenditure meant for
science and technology and thereby
preventing exclusive individual bene-
fit at the cost of tax-payer but by
also reversing the process of brain-
drain, as the Minister has correctly
said, by taking timely and thoughtful
decisions and making recommenda-
tions for encouraging the Indian scien-
tists abroad to bring with them the
proper equipment when they come
back, without any restrictions, so that
they would be able to transform
the know how for the development of
our country. I would like to know
from the Hon. Minister whether,
apart from the CSIR, they have any
special device to derive the best out
of thecrores of rupees of expenditure
for science and technology, and if
they do not have, whether they would
consider the need for setting up a
Parliamentary Committee on Science
and Technology which can look
after this work.

SHRI C.P.N. SINGH : | he Hon.
Member has spoken about a Parlja-
mentary Committee, but I am sure
he is aware of the Consultative
Committee on Science and Techno-
logy and various other scientific
committees of the House.

Regarding doctors who are going
abroad, itis not really within the
purview of my Department of Science
and Technology, but I would like to
say one thing. Many of the doctors
who have gone abroad, as I men-
tioned earlier, are not there only
because of financial reasons; many
go for research and many go for
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advanced studies. It is true that
financial emoluments do change the
considerations for them to live in
India, but we must also be proud of
the various doctors who are in India
and who are working in the rural
areas without the kind of advantages
that they get abroad.

SHRI E. BALANANDAN : In
this question the answer is tooO
general. I want to put a specific
question. In his answer the Hon.
-Minister has stated that an Advisory
Committee under the chairmanship
of the Minister of State for Science
and Technology had been setup to
analyse and solve the problems
that come in the way of using the
services of Indian scientists and
technologists working abroad. Two
aspects of the question have to be
viewed now. One 1is that those
scientists and technologists who are
already working here should be
assured of proper environment to
continue their work here and they
should be encouraged. So I must
ask the Minister to tell me what is
the rate of brain drain from India
after 1980. That is whether the
number of scientists who are going
abroad is less or more. I am told
that it is more. So, will the
Minister assure the House that
a proper environment for the
scientists and  technologists —of
course, salary is an important thing
—but a proper environment for the
scientists and technologists in the
R & D effort will be assured so
that they should feel that they are
also doing their job properly for the
country.

. SHRI C. P. N. SINGH : The

Hon. Member has raised a very va-
lid question. But 1 would like to
state here that within the constraints
of our finances—I am sure the Hon.
Member will also agree with the in-
terest our Prime Minister takes in
scientific advancement and our
scientists—we have increased our
science and technology budget for
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this year. Not only that, the achieve-
ments of our scientists to-day, I am
sure, have been acknowledged...

PROF., N. G. RANGA: What

about emoluments and incentives for
them ?

SHRIC. P. N. SINGH : Within
the framework of the Government of
India and the Pay Commissions that
1ave been set up before, as you will
be aware, it is very difficult to just
increase theemoluments of one group
ol people serving the Government of
Il:'liﬂ- o

PROF. N. G. RANGA : But
scientists are dfferent.

SHRIC. P. N.SINGH : T am
ve'y happy the Hon. Member says
that and I definitely agree that with-
in the structure of our salary, as I
sa'd, we will have to look into this
aspect if we want to see to-day that
ouLr scientists and our very eminent
technicians are able to survive and
live and work in the normal condi-
tions.

One aspect the Hon, Member has
mcntioned—of more people going
abroad. I would like to say that we
do not have an authentic report.
But there is a register known as the
Indiins Abroad Register and for the
period 1977-81 T will give him the
figures as to the number of people
enrolled:  1977—6&2; 1979—443;
1950—391; 1981—382. So you will
see that the number has decreased
and not increased.

PROF. K.K. TEWARY : We are
all aware of the brain drain and the
damage that is causing to our
country. We have also heard some
vague assurances from time to time
that conditions and atmosphere are
betng created for the return of such
scientists to the country. To my
mind the biggest deterrent to the
return of scientists is the impudent
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and overbearing attitude of the
bureaucracy. I want to bring to your
notice one instance......

MR. SPEAKER: Please put your
question.

PROF. K.K. TEWARY: There is
a scientist in Bihar. He is a poten-
tial Nobel Laureate. He is only 23
years old....

MR. SPEAKER : You have got
that under Rule 377. Now you are
asking the same question.

PROF. K.K. TEWARY :
you admitted, Sir ?

Have

MR. SPEAKER, We have to
verify it.

PROF K. K. TEWARY : I would
like to know about this. Is the
bureaucracy prepared to create con-
ditions and will the Minister assure
the House that he will look into this
specific complaint of scientists and
technologists that the bureaucracy is
adopting a very unhelpful attitude
towards their return to India and the
conditions that should be created for
their work here ?

SHRI C.P. N. SINGH: T will.

News Captioned “Checking Brain
"Drain within India”

*440, SHRI A. K. ROY: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the article in
the Calcutta edition of the Statesman
dated 30 January, 1982 under the
caption ‘““Checking Brain drain with-
in India” ;

(b) whether it is the policy of
Government to check “brain drain”

and to attract the Indian experts-

working abroad; if so, steps taken
on that with th? details of the offers
proposed for them ;
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(¢) number of the scientists,
engineers and doctors of this country
working abroad as on 1 January,
1982 and the loss suffered due to
that per year by the country ;

(d) whether any study has been
made into the reasons of their
flight ; and

(e) if so, facts in details?

THE MINISTER OF STATE ' IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ELECTRO-

NICS, ENVIRONMENT AND
OCEAN DEVELOPMENT (SHRI
C.P.N.SINGH) : (a) to (¢). A

statement is Jaid on the Table of the
House.

Statement

Government is aware of the article
referred to, which appeared in the
Calcutta edition of the Statesman
dated 30th January, 1982. Some of
our qualified manpower in Science
and Technology have migrated to
advanced countries, because of better
working conditions, opportunities in
their specialised areas, as also better
material conditions. To check this,
efforts are being made to improve
the position in all these aspects.
The article in question deals specifi-
cally with medical services. As far
as the S&T Sector is concerned, a
provision of Rs. 3367 crores (both
plan and non-plan) has been made
for the Sixth Plan period as against
Rs. 1809 crores for the period
1974-79. We are trying to open up
new opportunities in challenging
areas as well as to improve the living
and working conditions.of scientists
and technologists. It is the policy
of Government to check the brain
drain as also to attract Indian ex-
perts working abroad. :

In order to utilize the expertise
of the Indian scientists and techno-
logists settled  abroad, = several
measures have been taken by the
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Goverament under various opera-
tional schemes of CSIR.DST and
Department of Electronics. A com-
plete package programme; to provide
relevant information, to  simplify
procedures (in terms of licensing,
finances, contact points etc.) is under
preparation to assist those interested
in setting up industrial ventures.
Several mnew institutions 1in high
priority areas have been recently
opened and others are currently
being planned.

No precise information is available
regarding the exact number of scien-
tists, engineers and doctors working
abroad. However, as per the
«Indians Abroad Register” maintai-
ned by the Council of Scientific and
Indusirial Research, the registration
for which is voluntary, the number
of Indian scientists, technologists,
engineers and medical personnel
abroad as on 1-1-1982 was 22467;
out of these, 10.830 have reported
their return to India. Government
has also taken several measures
which should lead to increased
employment opportunities for the
qualified scientific .and technical
manpower in the country.

SHRI A. K. ROY : Sir, if you
look at the statement, you will find
that there is a roundabout answer to
some specific and pointed queries.
For example, my (c) part of this
question is :

«the number of the scientists,
engineers and doctors of this
country working abroad and the
loss suffered due to that per year
by this country”.

This has not been answered. Sir,
you know that for an under develo-
ped country a skilled manpower
happens to bz the biggest capital.
So brain drain means flight of
capital from this country. I would
like to draw the attention of the
Minister to a recent Study of the
UNCTAD where it has been said that
brain drain is a reverse transfer of
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technology and the developed coun=
tries sp=nd a sum of 46 billion dol*
lars as aid. But, because of this
brain drain, they have gained 50
billion dollars from the developing
countries. In view of this, I would
like to know whether there has been
any calculation made on financial
and other losses suffered by this
country because of this flight. The
second point I would like to know
from him is this If you see the
trend, it is very bad. The Minister's
long answer to my earlier question
was not complete. I would like to
point out that the National Register
for the CSIR recorded 4,379 of such
personne! in 1961, 6,924 in 1973,
20,504 in 1975 and now it is 22,000
as you have given in theanswer. In
view of that, [ would like to ask him
whether the recent dilution in the
concept of self-reliance and depen-
dence on foreign collaboration has
created furstration within the Indian
technologists and scientists which
has led to the flight of brain from
this country to the other countries.

SHRI C.P.N. SINGH : Sir, 1
am sure the Hon. Member will ap-
preciate that with the leadership
that we have in the country, to-day,
(Interruptions) self-reliance, I feel, 1s
a most important aspect and we are
proud of the achievements that the
country has made during the regime
of Mrs. Gandhi. So, it is totally
untrue to say that the policy is
being diluted.

1 wish the Member went back to
the years when he was assoicated
with the parties that had come to
power for a short span in between.
(Interruptions).

Sir, the Hon. Member wanted to
know the number of scientists who
are abroad and the cash equivalent
we have lost on account of them.
This is 2 very hypothetical question
and it is difficult to evaluate. On
the other hand, as | mentioned, in
the last question, we must also re-
alise the value added because of our
scientists and technologists who are
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abroad who are working in certain
specified and high-priority critical
areas. With the infractural facilities
that we have in India to-day, they
are taking advantage of it and we
are creating this procedure where the
training of research that these Indians
get abroad would help us to get the
latest research inputs that are being
developed in the developed world.

SHRI A. K. ROY : We wrongly
blame the bureaucrats for everything.
(Interruptions). The real culprits
are the politicians.

PROF. N. G. RANGA : Not all
politicians but some.

SHRI A. K. ROY : Sir, some-
thing must be left unsaid to be
understood. For example, the pre-
sent question relates to the response
and reaction of Miss M. Mehta, one
Research Scholar in the Medical
Institute in England. And what
did she say ? She said that it
1S a wrong Iimpression which
is being propagated from this House
that Indian scientists are going
abroad on account of money and
they are not sufficiently patriotic.
They are patriotic but it is because
of the political interference in every
appointment that she could not
come. I can give you another
example.

MR. SPEAKER : I want a ques-
tion and not an example.

SHRI A K. ROY: 1 would
like to know whether the Minister
{~ would enquire as to how many ¢ ppli-
i cations in different Ministries from
. the foreign qualified Indian ensiaeers
and techniciains are pending for
more than six months and they are
being harrassed by procedural
delays ?

SHRIC. P. N. SINGH : Sir, the
member asked about the applications
pending but pending for what...
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SHRI A. K. ROY : Pending for
your approval.

SHRI C. P. N. SINGH : Appro-
val of what.

SHRI A. K. ROY : Sir, the
Bureau of Public Enterprises have
selected people and sent the list to
the Ministry and the Ministry does
not approve of these appointments
because they do not cater to their
political views. Should this be the
sorry state of affairs we want to
know,

SHRI C. P. N. SINGH : I have
stated earlier that the approval is
not by the Ministry but itis called
by the UPSC.

SHRI CHANDRAIJIT YADAYV :
Sir, 1 think, the Minister has been
very vague and inspite of his very
laudable objective to stop brain
drain the facts show otherwise. Now,
the figures have been quoted and
there are at least twenty two thou-
sand. It is not the Young people
who are going abroad but even very
well established and experienced
people like head of SAIL, head of
MECON, head of HECL and other
equally high ranking officials have
gone abroad.

Sir, T was visiting Vikrant and a
very high official of our Navy told
me that many experienced -electri-
cians and welders have gone abroad—
who had been working with that
Organisation for the last 20 years—
for more attractive proposals and,
as such, the modernisation and
maintenance of Vikrant was delayed.
Sir, he was worried that because of
Government policy not to pay suffi-
cient emoluments in comparision to
other companies even the
modernisation of Vikrant has been
delayed whichis a matter of great
concern. Therefore, Sir, I would
like to know whether Government is
taking any steps to bring forward,
legislation to stop the International
agencies and countries from getting
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our experienced hands on a higher
scale ? Will the Government take
some legislative steps in  this
direction ?

SHRI C.P.N. SINGH : Sir, the

Hon. Member is well aware that
within our democratic framework we

cannot do what he is trying to say.
We cannot take legislative action and
stop people from going abroad. Sir,
he should also be aware that the
scientists and technicians that go
abroad, go because of exposure to
certain sophisticated and specialised
arcas for which we do not have
sufficient facilities today.

SHRI CHANDRAIJIT YADAYV :
Sir, the Minister is again and again
only saying that they are going
abroad for advance research. This

is not correct, They are going for

higher emoluments and I asked him
specifically on that what Government
is going to do. I quoted the exam-
ples of head of SAIL, MECON and
HECL. They were not the people
who weént for advanced studies.
They were high-ranking, officers and
they went for higher salaries.

SHRI C.P.N. SINGH : In my
reply I said that scientists and tech-
nologists to go abroad also for
reasons of higher emoluments. I
said that ; I did not hide that fact
at all.

SHRI CHANDRAIJIT YADAY :
The question was : What are you
Boing to do ?

SHRI C.P.N. SINGH . | have
already stated at least 6 schemes that
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we have formulated
reverse the trend.

recently to

Assets and Liabilities of Dalmia
Cement Ltd.

*441. SHRI CHIRANJ1 LAL
SHARMA : Will the Minister of
INDUSTRY be pleased to state :

(a) what is the total liability and
assets of erstwhile Dalmia Dadri
Cement Ltd., Charkhi Dadri :

(b) whether it is a fact that it

has loaned a huge amount to Shri
R. Dalmia ; and

(¢) if so, steps taken cr proposed
to be taken to recover the same ?

THE MINISTER OFINDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) & (b). As per the Statement of
Affairs of the Dalmia Dadri Cement
Ltd., as on 15th May, 1980, filed
by the Directors of the Company,
the assets and liabilities, as on
that date, were asin the STATE-
MENT laid on the Table of the
This includes an amouynt
of Rs. 214.40 lakhs .recoverable
from M/s. Dadri Cement Company

“which was a sole proprietorship of

late Shri R. K. Dalmia,

(c) Every effortis being made by

- the Cement Corporation of India, in

whom the Company has been
vested on its nationalisation, to
recover the amount to the extent
possible.
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Details of liabilities and assets of erstwhile Dalmia Dadri

Cement Limited as on 15-5-1980.

Liabilities
Share Capital

Reserves &
Surplus

14,52,550.00
28,18,202.81

Assets

Fixed Assets
Gross 2,10,39,262.11

Secured Loans 35,53,644.71 Less Dep. 1,97,72,780.01
Current 7 ,43,19,337.81 Investment

Liabilities &

Provisions

Provisions for 81,31,531.31 Current Assets Loan &
gratuity Advances

(a) Current Assets
(b) Loans & Advances

Profit & Loss A[C

As per last
Balance
Sheet

Loss as per
Profit &
Loss A/C

DIiff. in Trial

4,15,95,639.44

94,34,675.22

0.59

— 12,66,482.10

4,06,118.35

88,50,763.76
2,87,21,587.18

5,10,30,315.25

i e S PR e e et et

9,02,75,266.64

— — — T — ———

9,02,75,266.64

SHRI CHIRANIJI LAL SHARMA:
In reply to my question relating to
Dalmia-Dadri Cement Company the
Hon. Minister has stated that the
Statement of Affairs has been filed
by the Directors of the company
and then in the same para, he has
stated that the Dadri Cement Com-
pany was a sole proprietorship of
the late Shri R.K. Dalmia. May I
know from the Hon. Minister the
names of the Directors of the
company ? If there are so many
directors, how does -it fall in the
definition of ‘Sole proprietorship’?
This is part (a) of my questlon,
and then part (b) of the same
question is this : The information
luid on the Table of the House
shows that loans- and advances

amounted to Rs. 2,87,21,587.18

paise. May 1 know from the
Minister whether these loans and
advances were given to one imdivi-
dual, was it drawn by one indivi-
dual from the factory, that is, the
late Shri Ramkrishna Dalmia, which
was payable and returnable in 6
monthly instalments with interest ?
If so, may I know whether any
amount of loan taken by Ilate
Shri rII{.K. Daimia was returned by
him '

SHRI NARAYAN DATT
TIWARI : As 1 stated in my main
reply, the Dadri Cement Company
was under the sole proprietorship
of the late Shri R.K. Dalmia. This
company was the sole selling agent
of Dalmia Dadri Cement Company.
There is this relationship between
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these two companics; in view of
that, and because these amounts
were due from the late Shri R.K.
Dalmia, and the fact that this unit
was taken over only last year,
certain details are now being looked
into by Cement Corporation of
India.

Necessary action will be taken
after all these details have been
gone into. And, out of this amount
of Rs. 2,87,21,587—Rs. 2,14,00,000
is recoverable from Dadri Cement
Company. Other advances are due
to contractors, suppliers, advances
to employees and other miscella-
neous items.

SHRI CHIRANIJI LAL SHARMA:
May I know from the Hon. Minister
whether the Cement Corporation of
India have taken any steps to
collect facts and figures regarding
the properties, immovable and move-
able, belonging to the late Shri
R.K. Dalmia, which have been left
behind by him? If so, what measures
have been taken by the Government
to take preventive measures against
alienation of the properties by the
heir-apparent of the late Shri
Ramkrishna Dalmia ?

SHRI NARAYAN DATT
TIWARI : Sir, the Corporation is
trying to get a copy of the will of
late Shii Dalmia because it has not
been possible to find out the legal
heirs as yet. The Corporation is
trying to locate the certilied copy of
the will and the difficulty is all the
more because we are told that this
Dadri Cement Company is not
functioning at present. The Cor-
poration is trying its best.

WRITTEN ANSWERS TO

QUESTIONS
Manpower for Computer Industry
*442. SHRI CHINTAMAN!I

JENA: Will the PRIME MINISTER
be pleased to state :

(a) whether the growth of the
cemputer and information processing
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industry in the country is being
hampered by a shortage of trained
manpower :

(b) if so, the number of person-
nel being trained annually; and

(c) what further steps Govern-
ment propose to develop the areas
of computer scheme in the country?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT
gSHRI C. P. N. SINGH) : (a) Yes,

ir.

(b) During the year 1980, 130
B. Techs., 120 M. Techs., and 12
Ph. Ds. were trained in computer
science. In addition a large num-
ber attended short-term courses in
programming, systems analysis, etc.
run by various private, public sector
agencies and other institutions.

(¢) The Department of Electro-
nics (DOE) set up a Panel on Com-
puter Manpower Development in
January 1980. This panel examined
the need for various types of com-
puter manpower and forecast the
demand over 1980-85 and the total
supply which would take place over
1980-85 if the output remained that
of the current (1980) educational
system. The profile arrived at is as
follows :—

= T 5'3 ?,%4
£ 5 o &<z
Demand 250 2500 1500 2500
(1980-85) A
Supply 60 600 650 s

(1980-1985)
at 1980 out-turn
level

In view of this shortages, the
panel had recommended the follo-

~ wing action steps :

(i) inltiption of a teachers train-
ing programme.
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initiation/augnientation of B.
Tech./M. Tech. programmes
in computer science.

(i)

(ii1) initiation of a new programme
“Master in Computer Appli-
cations”.

(iv) initiation of a training pro-
gramme on Microprocessor

Based Systems.

(v) initiation of a special training
programmme for maintenance
and improvement of systems
software.

(vi) initiation of a continuing
education programme.

(vii) preparation of good educa-
tional material.

These recommendations were ac-
cepted by the Electronics Commis-
sion at its meeting held on March 4,
1981 and a Rs. 10.7 crores pro-
gramme was approved by the Com-
mission, Rs. 5 crores of which was to
be spent during the Sixth Plani.e.
up till March, 1985 and the rest in
the Seventh Plan. Action is being
taken accordingly by the Depart-
ment of Electronics (DOE) through
an approved plan programme of
the DOE called ‘““Special Computer
Manpower Programme”. Over the
last 9 months, the following activities
have been undertaken by the DOE
by way of implementation :

(i) Teachers training programme
and initiation/augmentation
of B. Tech./M.T ech. program-
mes in cooperation with the
UGC and Ministry of Educa-
tion.

(if) Special training programme

for systems software main-

tenance and improvement has
also been initiated at IIT

Kanpur.

(iii) Microprocessor based systems

training  programme  for

teachers/industrialists by DOE
itself. A number of courses
have been organised.
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(iv) Finalisation of curriculum for
the new Master in Computer
Application (MCA) program-
me is under-way.

"Most of the above follow-up
action is being taken through an
approved plan programme (1980-85)
of Department of Electronics
entitled Special Manpower Develop-
ment Programme.

Setting up of Industries in
Eastern U. P,

*443. SHRIZAINUL BASHER :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether his attention has been
drawn towards the recommendations
of the study group of the Planning
Commission headed by Shri Patel,
regarding the establishment of indus-
tries in the four backward districts of
eastern Uttar Pradesh;

(b) if so, whether any-steps have
been taken by him in this direction:
and

(c)

if so, the details thereof ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
to (c). Based on the report of the
Joint Study Team on the problems of
development in Azamgarh, Ghazipur,
Jaunpur and Deoria districts of Eastern
Uttar Pradesh, the State Government
were given accelerated Central assis-
tance of Rs. 4 crores in 1964-65,
Subsequently, the State Government
have taken various measures for the
development of these districts. As far
as establishment of industries is con-
cerned, three sugar mills, one cotton
spinning mill, and one plant protec-
tion unit have been set up in these
districts. Besides, industrial approvals
have been issued for two industrial
alcohol plants, one more sugar mill
and one paper plant,
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Meeting of Chairman of Science
Advisory Committee in Washington

*444. SHRI R.P. GAEKWAD:
Will the Minister of SCLIENCE AND
TECHNOLOGY be pleased to
state :

(a) whether it is a fact that the
Chairman of the Science Advisory
Committee had a meeting with the
scientists of Indian Origin in Wash-
ington recently to mobilise help there
in field of bio-technology ;

(b) whether any proposal has
been formulated to associate the
Indian technicians with the work in
India ;

(c) whether positive suggestions
were made during the meetings ; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIEN-
CE OF TECHNOLOGY, ELEC-
TRONICS, ENVIRONMENT AND
OCEAN DEVELOPMENT (SHRI
C.P.N. SINGH) (a) to (d). A state-
ment is laid on the Table of the
House.

Statement

During the course of his visit to
the United States to chair the U. N.
Advisory Committee on Science &
Technology for Development, Dr.
M. S. Swaminathan, Chairman of
the Science Advisory Committee to
the Cabinet (SACC) had two meet-
ings on February 14, 1982in New
York and February 18, 1982 in
Washington with a cross section of
Indian scientists in the field of Bio-
technology. The proposals which
emerged out of the mectings are as
follows ;

(i) Organisation of a *“Research
Resource Cell” in the National
Biotechnology Board to attend to
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different aspects of man-power de-
velopment and materials production
and supply in the area of Biotech-
nology.

(ii) Tnitiation of a pattern of col-
laboration with scientists of Indian
Origin along the following lines :

(a) Instituticnal twinning, bet-
ween institutions in India and
in the USA.

(b) Investigator — initiated tie-
up between Indian and foreign
scientists for collaborative
research projects.

(¢) Joint appointment systems
involving providing appro-
priate academic positions In
Indian Universities to Indian
scientists working abroad.

(iii) Setting up of two Standing
Advisory Committees consisting of
Indian scientists living abroad (one
for North America and another for
Europe) to provide an institutional
mechanism for continuous feed back
relationship between scientists
working in India and abroad.

(iv) Initiation of steps and
providing necessary assistance for
bringing Indian scientists  settled
abroad to work on specific problems
and to organised training program-
mes. .

(v) Setting up of a Recombinant
DNA Advisory Committee (RDAC)
to suggest safety guidelines for work
in the field of genetic engineering.

(vi) Extending appropriate
assistance to Science and Technology
Entrepreneurs in- the area of
Biotechnology under the aegis of the
National S & T Entrepreneurship
Development Board. ‘ '
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Mathew Committee Report on
Employment facilities to
Rural Areas

*445 SHRI RAM PRASAD
AHIRWAR :

SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of LABOUR be
pleased to state :

(a) what are the recommenda-
tions of Mathew Committee regar-
ding extension of Employment
Exchange facilities to rural areas ;

(b) details of decision in this
regard; and

(c¢) reasons thatled to the appoint-
ment of the Mathew Committee ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD)
(a) A statement is laid on the
Table of the House.

(b) The recommendations of the
Mathew  Committee  concerning
extension of LEmployment Excliange
Organisation upto Block level are
still under consideration of the
Government.

(¢) The Mathew Committee was
appointed in pursuance of the assur-
ance given in Rajya Sabha during
the course of discussions on Starred
Question No. 122 dated 18-11-1977.

Statement

Recommendations of the Mathew
Committee regarding  extension of
Employment Exchange facilities to
Rural Areas.

Recommendation No. 14 :

A full employment policy should
aim at filling all stomachs and not
merely kc_efing all hands busy. [he
only possible remedy to rural unem-
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ployment and poverty is to create
more opportunities for productive
employment to rural workers during
non-agricultural seasons when they
are unemployed. The Employment
Exchange Organisation should under-
take registration, collection of em-
ployment and unemployment intelli-
gence, dissemination of information
and guidance and thus assist in the
creation of off-season employment
opportunitics at Block level.

Recommendation No. 15

The Employment Exchange Or-
ganjisation should act as an early
warning device for the organisation
of relief works in rural areas and
help in recruiting local persons to
such works during seasons of local
severe unemployment.

Recommendation No. 16 :

While the National Sample Survey
Organisation may be charged with
quinquennial surveys of employment
and unemployment to study long
term trends and analytical features,
the Employment Exchange Organisa-
tion should prepare monthly/quarter-
ly reports of the state of employment/
unemployment at State levels to
assist employment planning at those
levels; it may also assist the National
Sample Survey in organising its
quinquennial employment and un-
employment surveys. (The staff
should be temporarily strengthened
when such special tasks are under-
taken).

Recommendation No. 17 :

The Employment Exchange Orga-
nisation should itself undertake de-
tailed local serveys on unemploy-
ment during seasons of severe un-
employment, with the help of addi-
tional technical staff sanctioned for
the purpose.

Recommendation No. 32 :

Employment l:;zschanga Qrganisa»
tion should consider developing a
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system of monthly labour force
reporting in the rural areas and
quarterly labour force reporting in
the urban areasand the substance
and form of these reports should be
-gettled in consultailon with the
Central Statistical Organisation and
improved progressively. For such a
scheme, additional staff would have
to be appointed.

Recommendation No. 43 :

The work of Employment Exchange
should be extended to rural areas
and skeleton staff be provided for
this work at the Block level.

New Technologies Evolved by
SAIL and CSIR

*446. SHRI R.P. DAS: Will
the Minister of STEEL AND MINES
be pleased to state :

(a) the role of the Research and
Development Wing of the Steel
Authority of India and the Council
of Scientific and Industrial Research
in evolving new technologies ;

(b) whether any new technology
has been evolved bythem and put
to commercial use so far ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUS-
TRY AND STEEL AND MINES
(SHRI CHARANIJIT CHANANA) :
(a) to (). The Research and Deve-
lopment Wing of Steel Authority of
India Limited is cngaged in updating
the existing technology for improve-
ment of quality. development of new
products and reduction of cost of
production.

In collaboration with the council
of Scientific and Industrial Research,
R&D Centre has undertaken the
following projects involving new
technology which are being put to
commercial use ;
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(i) Beneficiation of {iron ore 1
In view of the high alumina content
of Indian iron ore, preferential
removal of alumina has been
achicved with the use of polymer
additive developed by Regional
Reszarch Laboratory, Jorhat (CSIR).
The commercial use of this techno-
logy is continuing at the iron ore
mines at Bursua ;

;ii) Development of cold bonded
peller : In collaboration with the
Jorhat Laboratory, various para-
meters for production of cold bonded
pellets of adequate strength have
been developed. Use of these pellets
in the low shaft furnace of Kalinga
Iron Works has resulted in increased
productivity. A demonstration plant
at Indian Iron & Steel Company,
Burnpur is envisaged;

(i4i) Lime dust snjection : This
technology has been a success and
setting up of a demonstration plant
at Durgapur Steel Plant has been
planned:

(iv) External desulphurisation of
hot metal using optimum mixture of
Soda ash and lime: This is being
treated at the demonstration level in
Durgapur Steel Plant. Further
adoption of this technique at Bhilai
Steel Plant under 4 Million Tonne
expansion is being undertaken.

Creation of a separate Insurance
Fund

*447. SHRI K. T. KOSALRAM :
SHRI ARJUN SETHI ;

Will the Minister of LABOUR
be pleased to state:

(a) whether a separate fund is
being created as insurance fund to
protect workers in the event of emp-
loyers defaulting on their Provident
Fund Contribution; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI. BHAGWAT JHA AZAD) :
(a) and (b). The suggestion made in
this behalf is still under examination
of Government.

Review of Working of Key
Industries

*448. SHR! RAM SWARUP
RAM : N\

SHRI CHITTA MAHATA:

Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government propose
to undertake a review of the working
of key industries in the country with
a view to locate their infrastructural
deficiencies, capacity utilisation etc. ;
and

(b) if so, details thereof ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(a) and (b). While no specific
proposal to review the working of
key industries is under consideration,
the working of these industries 1is
constantly under review of the
Government. All efforts are made
to remove all constraints and to
achieve optimum utilisation of
capacity by these industries.

Direct Recrnitment to Cadre of
Assistants and Section Officers

*449. SHRI DIGAMBAR SINGH:
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Government have
issued orders to do away with the
backlog vacancies in respect of
direct recruitment quota in the cadre
of Assistants ;

(b) whether Government have
received representations from Section
Officers, individually and also
through their recognised Associa-
tions to extend this order in the
case of direct recruitment to the

cadre of Section Officers also: and
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() what action has been taken
by Government on these representa-
tions and decision taken by Govern-
ment about this matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH)
(a) and (b). Yes, Sir.

(¢) This matter is pending in the
Departmental Council of Depart-
ment of Personnel and A.R. and is
being considered alongwith certain
other related issues.

Deaths due to Illicit Liquor in
Tribal areas of Andhra Pradesh

*450. SHRI DAULATSINHJI
JADEJA : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether Government have
received reports of deaths in the
tribal areas of Andhra Pradesh due
to sale of illicit liquor by liquor
contractors and certain cooperative
societies; and

(by 1if so, the steps being taken
to protect the tribals from exploita-
tion by liquor contractors and
bogus Cooperative Societies selling
liquor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI  NIHAR
RANJAN LASKAR) : (a) No, Sir.

(b) Steps have been taken by
the State Government to generally
protect tribals from exploitation by
liquor contractors.  Tribals are
allowed free tapping and distiliation
for domestic consumption.  Priority
in lease of arrack shops in tribal
areas Is assigned in the order (a)
shops run by Government agencies
}b) Arrack Cooperative Societies
'ormed by tribals and (¢) limited
auction participated in by tribal
bidders.
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¥451. =t A7 A% o o: o
gunT {3 g aqrT F Har w9 i ¢

(%) Far ST gus sl fafade
gs axwrd st § gfafaa @ a5
ot Y3 37T 719 1980 IF T F¥qAT
FT FA TIT 35.95 FHUF o &7 4T ;
"L

(@ afz g, @Ay @ F
T FTQ § W g@d fqu faeagre
qEaFar § !

IO qUT AT AR @I AAH
(st e @ faard) @ (%)
Stgq wow AT 1 oms @, 1973 ®
¥ FGHTA FEGET 91 @Y "I ATH
1980 &% T¥ 35.95 FAUT To HT F
HTeT gWT |

(@) =R & yg@ FRT I § :—

faset aY Wy wHY, GAHTA SeaT-
& §UAT F AYET FAIRWT &1 FAT,
st # wrag SA-wfe &1 g,
qATNFT Gedl IT AT f6d a7 Far-
qYW, TEXT F gHY A (ITEA &
fad wsmama®) * FITAsHq  HYAr
ot Sqasaar, Wi fasiia s
oYz asgdd F sl § KA

Regional Offices for Minorities
Commission

%452, SHRI G.M. BANAT-

WALLA. : Will the minister of
HOME AFFAIRS be pleased to

state :

‘(a) whether Government are con-
sidering the suggestion of the Minori-
ties Commission to set up regional
offices ;
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(b) if so, the details of the said

suggestion ;

(c) whether Government have
taken any decision thereon and
if so, details thereof ; and

(d) if not, the time by which
Government expect to take a decision
in the matter ?

THE MINISTER OF STATEIN
THE MINISTRY OF HOMBE
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) A proposal receiv-
ed from Minorities Commission’s for
setting up Regional Offices was
considered; and has been deferred
in consultation with the Commis-
sion.

(b) to (d). Do not arise.

qF AN § qgaw

*453. =t wware fag: w0
SO AT 95 qaT9 H ¢ FAT wAvr

() #=m wRw & wgsw fawr &
fifgee Q9T faeq, waat ¥ agg ad
fouTen QAT F F1XW Q1T AL FT QAT
frat g0 aF sgfya g 7ar g ;

(8) wr fwtwrT arg @nre
qfeis T & oY 58 agw & garfaa @
A 1 gwear g Wi afy g ar
T AR # .y 917 6T ST | ¢ 5

(M @ @ ¥ gyg T &
warfag ardl W GgIar gxm - w @
% feg sar 9 feg ST W@ € ;

(@ wr @ ad F gfeg ot
g2 7 & o R 7% o W
B 5oG I @ A afz ot o
T AT &% F AT N qqT v
sl & faq wvgw @ Wy
(4
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(& afe 7, A7 @ ae #
fraffw waf &1 SwTw FW@ oK
grawfas fgal & fawda #194 s=@
¥ far @R 1 @ FmF faa &
SEFH HT AT 1T H A} FT faAI Y ?

faam e mrenfoet  gadAE
aqr qutater sk wgravR  faww
fawwl § Tsw wat (= @to dto gRo
fag) : (%) wuifag fFg I &
SEqE (d & Fo afgwiEt #1 20 &
30 wfgma as fauila safed
qEST F ATET A AT T TE@E
gfxamasaey, fua & afgams sg@ &
A § 40 fwarfiz ggyag %
W, T AT IT F T T 739
& fawg fx@rs 3a & 1| wiftgee Aux
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g 8, Wd: T I AT GER@NSET
g fafaa Serera & aret &1 Farfady
1 AT FIT T TFAFAT AGF § |

(M) =T 7 & 69 wrdf H
Tgd F19 fHar § farg wwfaa fagl-
fea far wam a1 | ag wga s A
wrT arenrat F faata, vgw w3 9k
oAy gt fwar s 2

(w) waft S & darew IO
fFa §, a0g QT 9, age mf &
owy 7Y @qT §, feeg Ffa & fad gg-
T WA & |

(5) ®=w & wwgw Yar A

T = ag !
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“Effect of Asiad Construction Work
on Environment in Delhi’’

*454. SHRI NARAYAN CHO-
BEY : Will the PRIME MINISTER
be pleased to state :

(a) whether construction work
in Delhi in connection with the Asiad
will have a telling effect on the envi-
ronment of our Capital;

(b) how many full grown trees
have to be felled for the construction
work; and

(c) the steps Government propose
to take to save the balance of envi-
ronment in the Capital ?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOP-
MENT (SHRI C.P. N. SINGH):
(a) to (¢). The environment of our
Capital is not likely to deteriorate
as a consequence of the construction
work in connection with the Asiad.
According to information furnished
by the Delhi Administration, 712
trecs have had to be felled in the
course of the construction work.
However, to compensate for this
loss and to improve the environment
the Delhi Administration is in the
process of planting about 3500 trees
inthe construction area, while the
Delhi Development Authority has
planted 15,70,000 trees and shrubs
all over Delhi upto March 15, 1982,

Declaration of Palghat District
(Kerala) as Industrially Backward

*455. SHRI V. S. VIJAYA-

RAGHAVAN : Will the Minister of
PLANNING be pleased to state ¢

(a) whether declaring Palghat

district of Kerala an industrially
backward district is wunder the

consideration of Government: and

(b) if so, the details thercof ?
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THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a)and
(b). A decision to declare Palghat
district in Kerala as industrially
backward would be taken after the
Government has taken a view on the
recommendations contained in the
Report on Industrial Dispersal sub-
mitted by the National Committee
on the Development of Backward
Areas.

Resignation of Chairman of Maruti
Limited

DR. KRUPASINDHU
BHOI :

DR. A.U. AZMI :

*456.

Will the Minister of INDUSTRY
be pleased to state :

(a) whether Shri S. Moolgaokar,
who was recently appointed Chair-
man of the nationalised Maruti
Limited, has resigned ; and

(b) if so, the facts of the
matter ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) and (b). Yes, Sir. The resigna-
tion of Shri S. Moolgaokar who
was appointed as a Director on the
Board and also as the Chairman of
the Board of Directors of Maruti
Udyog Limited on 22-4-1981, was
accepted with cffect from December
24, 1981, at his request.

Plan Assistance to Tripura

*335. SHRL BAJU BAN RIYAN:
Will the Minister of PLANNING
be pleased to state :

(a) whether in view of the fact
that the State of Tripura was badly
hit by drought and tribal upsurge,
Government are considering to give
cent per cent Plan assistance to
Tripura ;
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(b) whether the State Governs
ment have requested for the same ;

(c) if so, the reaction of Goveren=
ment of India thereto ; and

(d) the details of special consi-
deration Government are going to
bestow on tiny States like Manipur,
Tripura and Meghalaya ?

THE MINISTER OF PLANNING

(SHRI S. B. CHAVAN) : (a) No,
Sir. The approved Sixth Plan
(1980-85) outlay for Tripura is

Rs. 245 crores which is to be finan-
ced through  State’s resour-
ces estimated at Rs. 40.87 crores
and Central assistance of Rs. 204.13
crores.

(b) and (c). The State Chief
Minister had requested to Planning
Commission in March, 1981 that the
State’s Annual Plan 1981-82 may
be fully financed by the Centre. It
was not found feasible to agree to
this proposal as the scheme of finan-
cing the State Plan had been finalis-
ed after discussion with the State
Chief Minister and within the frame-
work of the Sixth Plan.

(d) The Annual Plans of States -
like ‘Meghalaya, Tripura, Manipur
as determined within the framework
of Sixth Plan which itself gives special
consideration to such States and in
light of the assessment of their
resourcs position, the neced to main-
tain tempo of development and
other relevant factors.

News Item Captioned <Centre
delaying Tamil Nadu Files”

4882. SHRI D.S.A. SIVAPRA-
KASHAM : Will be Minister of .
INDUSTRY be pleased to state :

(a) whether Government atten-
tion has been drawn to the news:
item published in the Indian Express,
Madurai edition dated 10 January,
1982 captioned *‘Centre delaying
Tamil.Nadu files" }
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(b) ‘how many applications for
industrial licences Tamil Nadu
Government have submitted during
1981 date of submission, subject
matter of the applications and other
details ; and

(c) the reasons for delay in taking
decisions thereon ?

THE MINISTER OFINDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI ) :
(@) Yes, Sir. The Government,
however, strongly repudiate allega-
tion made in the Press Report. No
proposal for setting up Industries in
Tamil Nadu has been unduly delay-
ed. In the matter of industrial
licensing, no discrimination, whatso-
ever, has been made against Tamil
Nadu.

(b)and (e). Seven industrial
licenge applications were received
from various Tamil Nadu State
Government Undertaking durings the
year 1981, out of which six have al-
ready been disposed of. Only one
industrial licence application received
on 10-12-1981 for the manufacture
of Printed Circuit Boards is under
consideration. Every effort is being
made to disposed of this application
as early as possible.

Reported Involvement of IPS
‘Officers in Khalistan Movement

4883. SHRI PIUS TIRKEY :
- Will the Minister of HOME AF-
FAIRS be pleased to state :

(2) whether Government have re-
ceived any report regarding the
involvement of some IPS officers in
the Khalistan Movement ;

(b) if so, what action has been
taken against them ;

(¢) whether motor cycles, vehicles
and weapons under  the control
of some of the police officers and

g:rmnnel are used for Khalistan
oYement ; and |
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(d) the reasons why Government
are very lenient towards such officers
and personnel in the police depart<
ment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) and (b). According
to the information furnished by Govt.
of Punjab some allegations regarding
involvement of IPS officers were receiv-
ed by them, but investigation so far
made does not substantiate the ailega«
tions.

(¢) No police vehicle or weapon
has so far been found to be used for
the Khalistan Movement but this fact
has to be further verified after the
arrest of some suspects.

(d) No leniency ig being shown
towards any police personnel. Three
Head Constables of the State Police
were found to be directly involved in
the recent shoot-out in Punjab and one
other policeman was reported to be
giving shelter to some of the sy spects.
All these persons have been named
as accused and declared proclaimed
offenders. One of them has since been
arrested.

Foreign Assistance for Oceanogra-
phic Rescarch

4884. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the PRIME
MINISTER be pleased to state :

(a) the names of the Countries
which have agreed to provide assis-
tance for development of oceanogra-
phic research in the country; and

(b) the terms and conditions of
the ugreement? '

THE MINISTER OF STATE
IN THE DEPARIMEN)S OF
SCIENCE AND ' ECHNOLOGY,
ELECTRONICS. ENVIRONMENT
AND OCEAN DEV ELOPMENT
SHRI C. P. N. SINGH) @ (1)
he Federal Republic of Germany
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has provided assistance for an
Oceanographic Research Vessel with
equipment;

(2) The Danish Government has
agreed to provide assistance for a
Fisheries and Oceanographic Re-
search Vessel with equipment;

(3) The Norwegian Government
under the Norwegian Aid Develop-
ment Agency is providing assistance
to the National Institute of Oceano-
graphy, Goa, for two projects-one
in the area of coastal zone manage-
ment and the other in the area of
geological and geo-physical survey
of the continent.

(b) The terms and conditions of
above mentioned assistance pro-
grammes is as below :

The German loan has an interest
rate of § per cent. Loan is payable
in 40 years starting from June 1991
and is subject to the condition that
the vessel is utilised for Oceanogra-
phic research.

The Danish Loan is free of inte-
rest and is to be paid in 25 years
commencing October, 1991. The
loan is subject to the vessel being
used for fisheries and oceanogra-
phic researsh as well for consultancy
services in connection with the
fertiliser project near Bombay.

Taking over of Asian Refractories,
Calcutta by Bokaro Steel
Corporation

4385. PROF. AJIT KUMAR
MEHTA : Will the Minister of
STEEL AND MINES be pleased to
refer to the reply given to Unstarred
Question No. 2501 on 6 March,
1981 regarding taking over of Asian
Refractories, Calcutta by Bokaro
Steel Corporation, and state :

(a) whether the Court, where the
amount of Rs. 81 lakhs was deposit-
ed, has distributed the same to the
parties viz. shareholders and unsecur-
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ed creditors concerned and the basis
for such distribution ; and

(b) if the amount has ‘not been
distributed, the reasons for the delay
and when it is likely to be disbursed?

THE MINISTER OF STATE IN
THE MINIS1RIES OF INDUSTIRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA): (a)
and (b). Under the provisions of the
Asian Refractories Limited (Acquisi-
tion of Undertaking) Act, 1971,
the Government of India was requir-
ed to deposit in the Calcutta High
Court a sum of Rs. 81 lakhs as com-
pensation for being distributed by
the Court. This has since been de-
posited with the High Court,
Calcutta. Government have Ro
information as to the distribution of
the amount by the Court. ‘

Proceedings against Economic

Cffenders
4886. SHRI BHOGENDRA
JHA : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether the new Cr. P.C.
under section 110 provides for pro-
ceedings against economic and social
offences like adulteration, non-pay-
ment of provident fund, hoarding,
black marketing, untouchability,
smuggling etc. ; and

(b) if so, what are the State-wise
annual figures of the number of pro-
ceedings launched -against economic
offenders in each State and Union
Territory of the country ?

-

THE MINISTER OF STATE IN

. THE MINISTRY OF HOME AF-

FAIRS AND DEPARTMEN] OF
PARLIAMENTARY  AFFAIRS
(SHRI P, VENKATASUBBAIAH) :
(a) Yes, Sir.

(b) The informationis being col-
lected from the States and  the
Union Territories and, on receipt will
be laid on the Table of the House.
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Accidents in Subsidiaries of
Coal India Ltd.

4887. SHRI SOMNATH CHAT-
TERJEE : Will the Minister of
LABOUR be pleased to state :

(a) total number of aecidents
took place under the CIL’s subsidia-
ries during the last year due to vio-
lation of Mines Safety Rules, details
thereof ; and

(b) steps taken by Government
against those who are violating the
rules ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARAMA VIR) : (a) and
(b). The required information is
being collected and will be laid on
the Table of the House.

Setting up of Wood Based Power
Projects

4888. SHRI K. PRADHANI :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to stte:

(a) whether some wood based
power projects have been set up in
the country ;

(b) if not, whether efforts have
been made for the setting up of the
wood based power project in any
part of the country ; and

(¢) the progress made so far in
achieving the above programme ?

THE MINISTLER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
BELECTRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT
SHRI (P.N. SINGH) : (a) to (c).
One wood based. power unit
is being set up in Gujarat. The
Commission for Additional Sources
of Energy is taking up a few other
such projects in different parts of
the country in association with its
projects for installing faster growing
species of wood and other biomass,
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Existing Price of Non-levy Cement

4389. SHRI BHIKU RAM
JAIN : Will the Minister of INDUS-
TRY be pleased to state :

(a) the existing price of non-levy
cement in the market and the steps
proposed to stop the practice of sell-
ing levy cement as non-levy
Cement ;

(b) whether any modalities had
been worked out to meet the demand
of cement for minor repairs ; and

(c) the details thereof ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) According to the new policy
on cement prices, the cement produ-
cers are free to fix the price of non-
levy cement. As such, it is difficylt
to indicate the price of this variety
of cement. Despatches of cement
against levy quota are monitored
closely and possibility of sale of levy
ccment as non-levy cement js very
remote.

(b) and (c). Small quantities of
cement for minor repairs and main-
tenance of residential -houses will be
met from the levy quota of cement
under the State Sector.

Targets for Mobilising Resources

4890. SHRI LAKSHMAN
MALLICK : Will the Minister of
PLANNING be pleased to state :

(@) the target fixed by Govern-
ment for mobilising resources in
1982-83 : and

(b) the details thereof ?

THE MINISTER OF PLANNING
(SHRI 8.B. CHAVAN): (a) and (b).
The required information will be
furnished in the Annual Plan docu-
ment (1982-83),
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Suspension of Death Sentences
im States '

489]. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the names of persons, State-
wise whose sentence for death or
life imprisonment had been suspend-
ed or given remission, wholly or
artly during the last three years
including the current financial year
by Government;

(b) the names of such persons
for this period whose requests for
this purpose were rejected, State-
wise; and -

(c) the reasons for thc grant of
suspension remission for some and
the rejection for others?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). The names of the
persons Whose death sentences were
commuted by the President or
whose requests for such commuta-
tion were rejected by the President
during the last three years including
the current financial year are given
State-wise in the Statement. There
have been no cases of remission or
suspension by the Union Govern-
ment of sentence of life imprison-
ment during the said period.

() No reasons for acceptance or
rejection of requests for suspension/
remission of sentences etc. are com-
municated to the individuals concern=
ed and it will not be in the public
interest to disclose such reasons.

Statement

Name of the persons whose mercy

petitions were accepted and death

sentences were commuted to life
imprisonment

— —

Name of persons whose mercy peti-
tions requesting for commutation of
death sentence were rejected

1. Jugga

2. Karnail

Year 1979-80

Haryana

1. Ram Phal

2. Jagmohan Singh )
3. Gurdev Singh )
4. Narpal Singh )
Maharashtra

5. Sopan Rambhan Jhote

6. Dagadu Bhagoji Pardhi

7. Devya Bajirar Pardhi

8. Sukhya Chintaman Pardhi

Madhya Pradesh

FPunjab

9. Malawa
10. Kartar

Rajasthan

11. Shankeria @ Ratan Lal
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Ramanathan
Gopal Singh
Nanuka
Khandara Singh
Choor Singh
Gurmeet Singh
Kasham Singh

N’ N’ S’ Ve’
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Tamil Nadu
12, Kuruvi @ Muthu

Year 1980-81
Uttar Pradesh

Year 1981-82
Delhi

1. Jasbir Singh @ Billa
2. Kuljit Singh @ Ranga

Maharashtra
3. Dajiram Nana Gaikwad
Punjab

4. Dalip Singh
5. Kundan Singh

Tamil Nadu

6. Periakaruppa Nadar
7. Avanpashi
8. Gurusamy Naicker.

Uttar Pradesh

9. Jita Singh
10. Harbans Singh
11. Maya Ram
12. Ramesh

13. Prakash Satya @ Prakash
14. Laxman

15. Nathu Gorem

16. Davinder Prashad Tiwari.

Written Answers | é4 :
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Adverse  effects of Mining in
Siadhudurg District in Maharashtra

4892, PROF. MADHU DAN-
DAVATE : Will the Minister of
STEEL AND MINES be pleased
to state :

(a) whether it is a fact that
mining in village Redy in Vengurla
Taluka of the Sindhudurg District
in Maharashtra has produced adverse
effects on agriculture, irrigation and
environment in the vicinity of mining
area ; and

(b) if so, what steps are propo-
sed to ensure that the hardships
to the residents due to these adverse
effects are removed ?

THE MINIS!ER OF STATE IN
THE MINISTRIES OF INDUSTRY

AND STEEL AND MINES
(SHRIMATI RAM DULARI
SINHA) : (a) According to the

Director, Geology Mining, Govern-
ment of Maharashtra, water level in
Redy village area has been affected
due to mining activity.

(b) The State Government of
Maharashtra, has constituted 2 Mine
Authority for Redy Mining area to
solve the problems and difficulties
faced by the Local residents due to
mining activities carried out by various
mining companies in that area with
the Assistant Collector in Sindhudurg
district as Chairman of the authority.

Appointment of Commissioner of
Payments for Dalmia Dadri
Cement Factory

4893. SHRI R.L. BHATIA :
SHRI DHARAM DASS
SHASTRI :

- Will the Minister of INDUSiIRY
be pleased to state :

(a) - whether the Commissioner of
Payment for the Nationalised Dalmia
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Dadri Cement
been appointed ;

Factory has since

(b) if so, his name and location
of oﬁice and whether he has started
working ;

(c) if not, the reasons therefor H

(d) whether itis a fact that a
sum of R. 84 lakhs of the nation-
lised company is lying with the
Reserve Bank of India and the
workers of the factory with all their
family members are starving for
wa.élt of payment of their dues :
an

(e) what steps  Government
propose to take urgently to miti-
gate the hardship thus being caused
to the affected workers of this
factory ?

THE MINISTER OF INDUSTRY

AND STEEL AND MINES
(SHRI NARAYAN DATT
TIWARID) : (a)to(c). Appoint-

ment of an Officer as Commissioner
of Payments in respect of the erst-
while Dalmia Dadri Cement Com-
pany Limited has been approved.
The Officer is expected to join his
duty shortly.

(d) &(e). A provision of Rs.
84.87 lakhs, as provided in the
Dalmia Dadri Cement Limited

(Acquisition and Transfer of Under-
takings) Act, 1981 has been made in
the Budget Estimate for the year
1981-83 and is expectcd to be
released in favour of the Commis-
sioner of Payments in accordance
with the provisions of the Act
shortly. Disbursement of this
amount by the Commissioner of
Payments is expected to mitigate
the hardships caused to the affected
workrs of the factory.
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Reversion of Adverse Trend in
Industrial Relations

4896. SHRI G. Y. KRISHNAN:
Will the Minister of LABOUR be
pleased to state :

(a) what steps Central Govern-
ment have taken to reverse the
adverse trend on the industrial rela-
tions front in their respective areas,
particularly in several States ;

(b) whether Government have
studied the loss in man-days, State-
wise, during last year as well as
during the current financial year ;
and

(c) if so, the details in this
regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR): (a) Govern-
ment is keeping a constanl watch
on the industrial relations situation
in the country. Industrial Relations
Machinery both at the Centre and
the States continue to make efforts
to reduce the work-stoppages and
loss of man days through mediation,
preventive conciliation, adjudication
and arbitration, as necessary under
the existing statutory provisions and
voluntary arrangements.

(b) and (c) : A Statement
showing the relevant figures on man-
days lost during 1980 and 1981,
State-wise aund sphere-wise is atta-

ched.
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Statement

The Number of Mandays lost in Central and States Spheres during
1980 and 1981 by States (in thousand)

Sl Name of the States/ 1980 1981(P)

No. Union Territories C.S. S.S. Total C.S. S.S. Total
1. Andhra Pradesh 261 292 553 342 197 539
2. Assam * 83 83 — 13 13
3. Bihar 224 797 1021 130 1357 1486
4. Gujarat 13 1033 1046 41 655 696
5. Haryana ' 4 358 362 5 341 347
6. Himachal Pradesh 2 18 20 4 1 5
7. Jammu & Kashmir 23 44 66 4 6 10
8. Karnataka 21 959 980 28 3277 3305
9. Kerala 23 1227 1250 46 924 970

10. Madhya Pradesh 694 136 830 1185 87 1272

11. Maharashtra 315 3200 3515 119 1594 1713

12. Manipur — * * — 56 56

13. Meghalaya —_ —= — — — —

14. Nagaland S —

15. Orissa 93 166 259 70 203 273

16. Punjab 6 290 296 6 75 81

17. Rajasthan 42 505 547 65 766 831

¥8. Sikkim — 2 2 — —_— —

19. Tamil Nadu 165 3542 3707 26 4352 43°8

20. Tripura — * * NA NA NA

21. Uttar Pradesh 57 799 856 3 1142 1145

22. West Bengal 170 6066 6236 498 7540 8038

23. Andaman & Nicobar 1 24 25 - 31 31

24. Arunachal Pradesh — —- — — 1 1

25. Chanpdigarh 1 2 3 3 4 7

26. Dadra & Nagar Haveli — - - — = — —

27. Delhi 23 60 83 16 49 65

28. Goa, Daman & Diu 22 77 99 132 39. 170

29. Lakshdeep — == — — — —

30. Mizoram — — — — - —

31. Pondicherry — 84 84 — 72 72

Total : 2,162 19,163 21,925 2,724 22,780 25,504
C.S. = Central Sphere S.S. = State Sphere
- (P) = Provisional and based on the returns received in the Labour Bureau,
Simla till 30-1-82.
NA. = Notavailable, * = below 500, - = Nil
N.B, = Total may not necessarily tally due to rounding of figures,
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Allocation for Tribal Sub-Plan in
Orissa

4897. SHRIMATI  JAYANTI
PATNAIK : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the total amount proposed
to be allocated to the State of Orissa
for implementing tribal sub-plan
programme in 1982-83 ;

(b) the main programmes pro-
posed to be undertaken in Orissa in
1982-83 for the welfare of the Adi-
vasis in that State ; and

(¢) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOMER
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) (a) The tentative allo-
cation of special Central Assistance
to the Government of Orissa for the
tribal sub-plan for 1982-83 is Rs. 12
crores.

(b) and (c). The main programme
for tribal welfare in Orissa will be
the tribal sub-plan which covers
almost all developmental fields. The
proposed sector-wise allocation of
the special Central Assistance in
1982-83 is as given in the statement
annexed.

Statement

Sector-wise outlay
Cenrtal Assistance.

of Special
(Rs. in lakhs)

MARCH 24, 1982

Sl Sector Allocation
No.
1. E.R.R.P. 400.00
2. TSP Programme 200.00
3. Soil Conservation 15.00
4. Horticulture 15.00
5, Irrigation 100.00
6. Animal Husbandry Nil
7. / Fishery Nil
8. Sericulture 35.00
9. Bee-keeping 5.00
10, Communication 20.00
11. Drinking water 20,00
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12, Health 35.00

13. Settlement 10.00

14. Cooperation TDCC 50.00

15. Administration moni- 75.00
toring Evaluation &
Project Formulation

16. Educational schemes 220.00

Total : 1200.00

Licence prices of Tyres and Tubes

4898. . SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Modi Rubber
Ltd. has been given a letter of in-
tent to increase the production of
tyres ;

(b) if so, the details thereof ;

(c) whether any other tyre &
tube manufacturing companies are
given such letters of intent to
expand their capacities ;

(d) if so, the details thereof ;

(e) whether Government are
aware that the prices of tyres &
tubes have considerably .increased
during the last few years 3 and

(f) if so, whether Government
have taken any measures to see
that the prices are in conformity
with the cost of production ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRINARAYAN DATTTIWARI):
(a) to (d). A Statement is attached.

(c)and (f). Thereis no formal
or informal control over the prices
of automobile tyres and tubes.
However, the Government have
already requested the BICP to exa-
mine the claims of the manufac-
turers that the price increases are
warranted by increase in costs of
raw malerials and other unavoid-
able cost elements and to advice the
Government on appropriate. steps,
The report is awaited.
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Sl. No. Name of the company

1. M/s. Modi Rubber Limited,
Modinagar

2. do

3. M/s. Vikrant Tyres Limited,
Mysore

4. M/s. Modi Rubber Limited,
Modinagar

5. M/s. Ceat Tyres of India
Limited, Bombay

6. Mj/s. Ibcon Private Limited,
Bangalore

7. M/s. The Kerala State Indus-
trial Development Corporation,
Trivandrum

8. M/s. Vikrant Tyres Limited,
Mysore

LI No. and Capacity approved/
Date per year
736 (80) dt. 30,000 Aero tyres/
6-12-1980 tubes
20,000 OTR tyres/
tubes .
737 (80) dt. 1.25 lakh nos. of
6-12-1980 Tractor and ADV
tyres/tubes
753 (80) dt.  2.50 lakh nos. of
9-12-1980 auto tyres/tubes
244 (81) dt. 4 Jakh nos. of
5-5-1981 Scooter/Motorcycle
tyres and tubes
257 (81) dt. 4 lakh nos. of
7-5-1981 Scooter/Motorcycle
tyres and tubes
373(81) dt. 10 lakh nos. of
22-6-1981 auto. tyres/tubes
586 (81) dt. 5 lakh nos. of
24-9-1981 Scooter/Motorcycle
Rickshaw tyres and
tubes
99 (82) dt. 2.5 lakh nos. of
17-2-1982

auto. tyres/tubes.

Pay Scale of Constable Drivers of
Delhi Police at par with Railway
Protection Force

4899. SHRI K.A. RAJAN: Will
the Minister of HOME AFFAIRSl

be pleased to state :

(a) whether Government’s atten-
tion has been drawn to the recent
Supreme Court’s verdict holding the
right to equal pay for equal work a
fundamental right and enforceable as

- THE

(c) if so, the reaction of Govern-

ment thereto ?

THE MINISTER OF STATE IN

MINISTRY OF HOME

AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):

(a) and (b).

Yes, Sir.

(c) Tke total emoluments admis-

such ;

(b) whether the Supreme Court
has suggested to Government that
the pay scales of the constable-drivers
of Delhi Police be revised upwardly
to bring them at par with their
counter-parts in the Railway Protec-
tion Force; and

sible to the Constable Drivers in
Delhi Police are already comparable
to thosc admissible to the Drivers in
the Delhi Administration and Rail-
way Protection Force. The position
is being explained to the Supreme
Court by means of a Review Petition
in the case.
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Compensation to Employees of J.B.
Plastios, Delhi

4900, SHRI HIRA LAL R.
PARMAR : Will the Minister of
LABOUR be pleased ty refer to the
reply given to Unstarred Question
No. 6958 on 8 April, 1981 regarding
compensation to employees of J. B.
Plastics, Delhi and state :

 (a) whether the period of tem-
porary disablement benefit has since
expired in the case ;

(b) whether the matter has been’

reviewed as assured ;

(c) if so, the findings thereof ;
and

(d) if not, reasons therefor, and
the steps Government propose to
take to decide the compensation at a
stretch ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) : (a) Yes,
Sir. The amount of benefit due
for the period has alsp been
paid.

(b) to (d). The employec is being
referred to the Medical Board which
is scheduled to meet on the 30th
March, 1982 for. final assessment of
the loss of carning capacity. The
decision regarding payment of bene-
fit, if any, for the subsequent period
will be taken on receipt of the
findings of the Medical Board.

Resignation by the Trustees of Gandhi
Smarak Nidhi

4901 : SHRI G. NARSIMHA
REDDY : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether some trustees of the
Gandhi Smarak Nidbi have resigned;

(b) if so, their names;
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(¢) the reasons given for their
resignation; and

(d) whether such
have been accepted ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (d).  Government have no
official information regarding the
resignation of its trustees.
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More E.S.I. Hospitals in Bihar

4903. SHRI R.P. YADAV : Will
the Minister of LABOUR be pleased
to state :

(a) the total number of E.S.I.
hospitals set up in Bihar ;

(b) whether Government have a
proposal to set up some more E.S.I.
hospitals in those districts of the State
where large number of people are
working in the factories ;

(c) whether Government propose
to set up an E. S. I. hospital in
Madhipura district of Bihar ; and

(d) if so, the progress made so
far in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR): (a) 5
Hospitals and 1 Annexe.

(b) Yes, Sir. A 50 bedded Hospital
at Ranchi and a 20 bedded Annexe
at Kotlwer in District Bhojpur are
under construction. The L. S. L
Corporation have also -agreed, in
principle, to construct three new
hospitals and a new Annexe, as per
details given below :—
1. E.S.L Hospital, Patna 50 beds.

2. E.S.I. Hospital, Bihar- 50 beds.

sharif (District Nalanda)
3. E.S.L. Hospital, Giridih 50 beds.

4, E.S.I.Annexe, Jhumari- 12 beds.
talaya (Disfrict Giridih)
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The Corporation have also agreed
to provide additional 50 beds in the
existing B.S.I. Hospital at Phulwari-
sharif (Patna).

(¢) No, Sir.

(d) Does not arise.

Sponge Iron Project in
Maharashtra

4904, SHRI V. N. GADGIL :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether SICOM Ltd. of Ma-
harashtra has proposed a sponge
iron project based on petroleum gas
as the reducing agent to be located
in Raigad District, Maharashtra ;

(b) whether a similar project in
Hajira in Gujarat has been cleared
by the Government of India ; and

(c) whether it is a fact that as
compared to the Hajira Project, the
SICOM Project will save Rs. 25
crores in transport costs alone ?

THLE MINISiER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) : (a)
Yes, Sir.

(b) No Sir.

(¢) Presumably, the question
refers to the cost of transportation
of raw materials to the plant site of
the proposed Gujarat Industrial Ine
vestment Corporation (GIIC) and
State Industrial and Investment Cors
poration of Maharashita (SICOM)
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projects. Both the projects have yet
to tie up their sources of supply of
raw materials. An appraisal of the
original proposal, however, revealed
that the costs on transportation of
raw materials for the SICOM project

would be higher by Rs. 8/- per tonne

than for the GIIC project.

Regularisation of Officiating Staff
in C.S.I.R.

4905. SHRI BHEKHABHAI :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to
state :

(a) the category-wise number of
persons officiating on higher posts
for the past 5 ycars or so in Engi-
neering Unit, Council of Scientific
and Industrial Research ;

(b) whether any of these officia-
ting persons have been regularised
and if so, on what basis ; and

(c) whether other persons officia-
ting om higher posts will also be re-
gularised on the same basis ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCI-
ENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
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MENT AND OCEAN DEVELOP-
MENT (SHRI C.P.N. SINGH) : (a)
As of now, no person is officiating
on higher post in the Engineering
Unit of C. S. I. R. for the past 5
years.

(b) and (c). Do not arise.

Scales of Draughtsmen of C.S.I.R.

4906. SHRI RAM LAL RAHI :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to refer
to the reply given to Unstarred
Question No. 2908 dated 9 Decem-
ber, 1981 regarding scales of Drau-
ghtsmen of CSIR and state :

(a) whether information referred
to in parts (c) and (d) of the question
has since been collected ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCI-
ENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOP-
MENT {(SHRI C.P.N. SINGH): (a)
and (b). Copy of information sent
to the Department of Parliamentary
Affaws, in fulfilment of the assus
rance, 1s attached.
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Dual Price Policy of Cement

4907. SHRI JITENDRA PRA-
SAD : Will the Minister of IN-
DUSTRY be pleased to state :

(a) the details of the dual price
policy of cement announced recently
by Government ;

(b) whether  Government are
aware that the middle income group
people rec:ntly allotted land by
Cooperative Societies after waiting
- for 20 to 25 years will be hit by this
decision:

(c) whether Government  will
raise the limit for allotment of levy
cement to those also having covered
area exceeding 850 sq. ft. and upto
about 1500 sq. ft. with a view to
safeguard the interests of persons
likely to suffer badly by this dual
cement policy ;

(d) whether Government will
ensure that cement is made available
to the people already registered with
the Civil Supplies Department or
with the Controller of Cement
against Foreign Bxchange at the levy
rates; and

(e) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI

"NARAYAN DATT TIWARI) :

{a) to (c). A copy of the Press
Note issued on 27-2-1982 detailing
the new policy on cement is laid on
the Table of the House. [Placed in
fibrary See No. LT-3735/82].

(d) and (e). The scheme of priority
allotment of cement against inward
remittance of foreign exchange was
discontinued  with effect from
1-3-1982 and applications received
till that date will be entertained for
allotment of cement at levy rates.
As regards registrations with Civil
Supplies Departments, it has been
decided that the allotment of cement
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cffective from 28-2-1982 will be in
accordance with the new policy.

News Item Captioned ‘Cement costly
even after partial Decontrol”

4908. SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether his attention has
been drawn to the news item cap-
tioned “Cement costly even after
partial decontrol” appearing in the
“Economic 1imes’’, New Delhi dated
9 March, 1982;

(b) if so, his reaction thereto;

(c) what consideration has weigh-
ed with Government in permitting
the cement manufacturers to mop
up the huge difference between the
levy cement and levy free cement
being sold by them at their own
price at the expense of the consumer;
and '

(d) what check Government
propose to exercise to fix the Ceiling
of the levy free cement being now
booked by these manufacturers on
their own terms?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES : (SHRI

NARAYAN DATT TIWARI):
(a) Yes, Sir.
(b) to (d). Under the new policy

for cement announced by Govt. on
+7-2-82, there is no distribution or
price control over non-levy cement.
With the additional availability of
cement from new capacities which
are materialising and the increa:ed
production of the existing factories,
the price of non-levy cement is ex-
I Further,
impurt of cement would also be
resorted to, to maintain the price of
non-levy cement at a reasonable
level.
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Regulation of Service Conditons of
Government Employees and prosecuted
Acquitted by Trial Court

4909. SHRI SATISH PRASAD

SINGH :
SHRI CHANDRADEO
PRASAD VERMA :
Will the Minister of HOME

AFFAIRS be pleased to state :

(a) guidelines laid down o
regulate the service conditions of
those Government empolyees against
whom prosecutions were launched
for alleged offences and acquitted
by the trial court and reinstated
but against which appeals have
been preferred in High Court ;

(b) whether such employees
against whom appeals are pending
are eligible for annual increments
and promotions ; if not what are
restrictions and limitations ;

(c) whether  their suspension
period can be regularised during the
pendency of the appeal to enable
them to draw their arrears of pay
and allowances for that period ; ~

(d) whether such employees are
eligible to claim their increments
(involving  Efficiency Bar) which
became due to them much before
the institution of prosecution proce-
_edings but delayed due to adminis-
trative inaction and lingering till
date ; and

(¢) whether such employees are
eligible for Leave Travel Concessior
facilities ? .

THE MINISTER OF STATE IN
1HE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
'OF PARLIAMENTRY AFFAIRS
{SHRI P. VENKATASUBBAILAH) :
(a) & (b). There are no separate
guidelines in this regard. If the
employees are not under suspension
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during the tendency of appeals in
High Court, and are on duty, their
eligibility for increments & promo-
tion will be regulated in accordance
with the normal provisions in this
regard.

(c) If the employees continue to
be under suspension during the
pendency of appeals, the question of
regulating the period of suspension
will not arise. If the suspension is
revoked, the competent authority can
consider the question of regularising
the suspension period and passing
appropriate orders on merits.

(d) If the employees are not under
suspension, there is no bar to their
being consider for crossing the
Efficiency Bar on Merits of each
case.

(e) Yes, Sir, provided they are
otherwise eligible for LTC under the
rules governing the grant of the
LTC_, and they are not under sus-
pension.
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Proposal made by Task Force of

Science  Advisory Committee of
Cabinet Re : Family Planning
4911. SHRI MAGANBHAI

BAROT : Will the Minister of
"SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether a task force appoint-
ed by the Science Advisory Com-
mittee of Cabinet has made certain
proposals regarding family planning;

(b) 1if so, the details thereof ;

(c) whether Government propose
to take steps to create a national
programme in this regard ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIEN-
CE AND TECHNOLOGY, ELEC-
TRONICS, ENVIRONMENT AND
OCEAN DEVELOPMENT (SHRI
C.P. N. SINGH) : (a) to (d).
The Science Advisory Com-
miftee to the Cabinet (SACC)
had appointed a Task Force under
the chairmanship of Prof. V. Rama-
lingaswami, DG, ICMR and (SACC)
member to go into the adequacy of
ongoing research efforts in contracep-
tive technologies and also into the
delivery systems including the trans-
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fer of proven techmologies. The
report of the Task Force was endors-
ed by SACC the final report of
SACC is entitled ““Report on Deve-
lopment of a National programme
of Population Stabilisation.” Some
of the major suggestions made in
the report are : (i) Setting of a
Population Board which should not
be merely advisory but have both
coordinating and operational powers,
having multiple channels of access to
several Ministries and Departments
and backed by a Review Committee
at Cabinet level,

(1) A sound Management Infor-
mation System for proper monitoring
of the programme, including provid-
ing suitable administrative support
and technical guidance.

(i) Broadening the conceptual
base of the programme by making
it a social movement by involving
local leaders and generating peer
group pressures, thereby enhancing
the community participation and the
role of voluntary organisations.

(iv) The two-child family norm.
should be promoted as a mass move-
ment through national campaigns.

(v) The goal of reaching a Net
Reproduction Rate (NRR) of one or
a two-child family by the year 2000
appears to be perfectly feasible.

(vi) Political commitment to the-
family planning programme on an
all party basis must continue to be
highlighted at frequent intervals
at all Ilevels-national, state and
district.

(vii) The linkages of family plan-
ning with the existing health care
delivery system should be strengthen-
ed particularly with services which.
help to reduce infant and child
mortality and with the Minimum
Needs Programme. ‘
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(viii) Innovative schemes of in-
centives should be formulated so that
the aceeptors of family planning may
be able to have socio-economic
benefits.

(ix) Research should be streng-
thened to improve existing contra-
ceptive methods as well asto
develop new contraceptive
technology. This would mean
an increase in the allocation of funds
as well as support to the scientists,
buth on a short term and long-term
basis.

T. V. Contract Transfer Norms

4912. SHRI JAGDISH TYTLER:
SHRI H. N. NANIJE
GOWDA :

Wwill the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that
Government have ignored the T. V.
Contract Transfer Norms as alleged
in the “Financial Express” of 17
February, 1982;

(b) the truth or veracity of this
-remarks; and :

(c) Government’s reaction there-
to ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELEC-
TRONICS (DR. M.S. SANJEEVI
RAO) : (a) No, Sir. The DGS&D
has issued a Letter of Intent to
Electronics Trade and Technology
Development Corporation (ETTDC)
for supply of 4 colour T.V. OB
Vans along with associated accesso-
ries. ETTDC proposes to import all
the electronic equipment required
for these OB Vans (except Mobile
Radio Telephone) from the U.K.
and assemble these imported equip-
ment into coaches;vans built in the
country.

In this process our engineers will
-gain experience in assembling, intege
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rating and commissioning OB Vans
based on imported equipment as also
in building the special coaches
required for OB Vans. Pye PVT
Ltd., ET1DC’s sub-contractor, will
be responsible for ensuring that the
complete OB Vans as integrated in
India, do meet the technical specifica-
tions laid down by DGS & D.

(b) and (c). Do not arise.

Production in Ashok Paper Mills
in Bihar

4913. SHRI HARINATHA
MISRA : Will the Minister of IN-
DUSTRY be pleased to state :

(a) whether since the commis-
sioning of Ashok Paper Mills in
Bihar in 1975, it could never
achieve the target of 40 tonnes of
paper per day ;

(b) whether the share percentage
in the company is- -Assam 36.5 per
cent, Bihar 13 per cent, Financial
institutions 46.5 per cent, and the
rest by private parties ; and

(c) the steps that have been
taken or are proposed to be taken
to put both the Bihar and Assam
units of the Mills on a sound

footing ?

1HE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(a) Although the Ashok Paper
Mills, Bihar achieved the production
of 40 tonnes per day on a number
of days, the annual production did
not exceed 9000 tonnes during the
last five years. -

(b) The percentage  of share-

holding in the company 1is as
follows :(—
Government of Assam 31
Government of Bihar 16
Financial Institutions 48.5
Others 4.5
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(¢) The following steps are
being taken for improvement of the
working of the mills :—

(i) Captive power Plants have
been installed at both the
units and State Electricity
Boards have also been appro-
ached to supply power on
sustained basis.

(1) Movement of important in-
puts by road, although at a
very heavy cost, has also been
resorted to.

(i) To tide over the financial
difficulties arising out of con-
tinued loss, Assam and Bihar
Governments have been
approached for granting soit
loans to meet the working
capital requitements.

Financial Institutions have
also been approached for
granting loans for balancing
equipments so that exisling
produciion capacities of both
the units can be fully utilised.

Organisation of Training by Inpsti-
tute of Applied Manpower Research

SHRI A. C.DAS: Will
PLANNING be

4914.
the Minister of
pleased to state :

(a) whether itis a fact that the
Institute of Applied Manpower
Reszarch has organised training pro-
gramme on cConcepts, measurement
and policv issues relating to employ-
ment and unemployment at State
and district level ;

(b) if so, when such programme
has been siarted by the Applied
Manpower institute ;

() the name of the States whe-e
such programmes have been under-
taken and areas covered ; and

(d) the dectails about the duration
of the programme ?
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THE MINISTER OF PLANNING
(SHRI §. B. CHAVAN) : (a) Yes,
Sir. |

(b) to (d). 1 he T raining Programime,
which was open to all the States/
Union Territories, was organised
between the 10th and [7th February
1982 in Delhi. Officers from Andhra
Pradesh, Assam, Bihar, Karnataka,
Nagaland, Maharashtra, Delhi Ad-
ministration, and some Central
Organisations participated in the
Programme.

Pension to dependents of Freedom

Fighters killed in Chauri-Chora
Movement

4915. SHRI ASHFAQ HUSSAIN:
Will  the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of freedom fighte:s
killed in Chauri-Chora movement
wio or whose dependents are being
given pensions by Central Gyvern-
ment indicating the period since
when and the amount of pension
being given in each case ;

(b) the number of such depen-
dents whose applications have so far
been received by Government and
are under consideration :

(¢) whether Government propose
to appoint a special officer to
expedite grant of pensions to these
freedom fighters and their dependents.
S0 4s to enable them to get the
pensions on the spot and without
any delay ;

(d) whether the dependents of
Police personnel killed in this move-
ment are beine given any pension
and if so, the amount thereof and
since when it is being given : and

(e) the amount provided by-
Cential Government for he meme-
11al being constructed in the memory
of freedom fighters, foundation of
which was laid by the Prime Minister
on 6th February ?
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THE MINISTER OF STATE IN
THE ~MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (c¢). So far 97 persons have
staked their claims for Swatantrata
Saintk Samman Pension on the
basis of their involvement in Chauri-
Chora Movement. Out of these 23
persons have since been sanctioned
pension as freedom fighters or thetr
dependents. The amount of pension
in these cases w. e. f. 1-8-80 1is
Rs. 200/- p. m. for dependents and
Rs. 300/- in case of self freedom
fighter. Rest of the case could not
be finalised on account of failure of
the applicants to substantiate their
claims. The applications, however,
are still coming in and are in various
stages of processing in consultation
with the State Government.

On receipt of a letter from Shri
Ashfaq Hussain in October, 1981,
it was felt that the participants and
the dependents of Chanri-Chora
Movement were not aware of the
provisions of Swatantrata Sainik
Samman Pension Scheme. Accor-
dingly, State Governments was
requested to make arrangements for
necessary publicity and availability
of application forms through various
valid media. The State Govern-
meats have responded appropriately.
A conference have also been reported
to have been organised in Chauri-
Chora by the Freedom Flghters Cell
mainly to highlight the provisions of
the Samman Pension Scheme.

(d) The information is being
collected.

(e) 1he Central Government do
not undertake to construct Memo-
rials except ‘Martyrs’ Memorial’
which is under construction at
Willingdon Crescent in New Deihi.
The  expenditure involved in
memorial at Chauri-Chora would
obviously be born by Govt. of
Uttar Pradesh.
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Report submitted by
Antarctica Team

4918. SHRI SATYASADHAN
CHAKRABORTY ;

SHRI M.M.A. KHAN:

SHRIKUSUMA KRISHNA-

MURTHY :

Will the PRIME MINISTER be
pleased to state :

(a) whether the successful Indian
expedition team to the Antarctica
has submitted any report regarding
the expedition ;

(b) if so, the details of the said
report ; and

(c) if not, when the said report
is expected ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT

AND OCEAN DEVELOPMENT
(SHRI C.P.N. SINGH): (a) No,
Sir,

(b) Does not arise.

(c) The final report is expected
soon. '

MARCH 24, 1982
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Indians Working in Private
Agencies in Libya and
Arabian Countries

4919. SHRI RAJESH PILOT :
Will the Minister of LABOUR be
pleased to state ;

(a) what is the number of Indians
recruited and working in private
agencies or companies in Libya and

_ other Arabian countries; and

(b) what are their wages as
compared to those of European and
other Asian country workers ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD):
(a) and (b). The information
is being collected from the Indian
Missions abroad and will be laid on
the Table of the House.

Losses in Tanning and Footwear
Corporation

4920. SHRISURAJ BHAN :

SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether Tanning and Foot-
wear Corporation of India are
continuously suffering lossesin the
last decade;

(b) if so, how much in each year,

_ and

(c) the steps taken during the
decade ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) and (b). The amount of losses
suffered by the Tannery & Footwear
Corporation of India Ltd., Kanpur,
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during the last 10 years 1is as
follows :—
(Rs. in lakhs)

1971-72 67.53
1972-73 98.69
1973-74 56.57
1974-75 87.79
1975-76 36.39
1976-717 217.61
19717-78 280.35
1978-79 277.49
1979-80 360.03
1980-81 360.33

(¢) The following
alia, have been taken :—

steps, inter

(i) Additions to plant and machi-
nery have been made from
time to time at an approxi-
mate cost of Rs. 287.72
lakhs towards replacement,
modernisation and expansion;

(i) Wage structure has  been
rationalised and regular scales
of pay introduced for various
categories of industrial work-
men ;

(iii) Revised Corporate Plan for
modernisation and expansion
of production facilities at an
estimated capital expenditure
of Rs. 385.46 lakhs has been
sanctioned;

(iv) Capital basc has been res-
tructured with a view to
correcting the adverse debt
equity ratio:

(v) Studies were undertaken
through the National Pro-
ductivity Council for fixing
production norms, manpower
assessment, job evaulation and
introduction  of Incentive
scheme in production depart-
ments, and through the Work
Study Unit of this Ministry
for assessment of the minis-
terial staff strength.
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Formula to Liquidate Unauthorised
Overdrafts by States

4921. SHRI B. V. DESAI :
SHRI TARIQ ANWAR :
SHRI K. MALLANNA :
SHRI S.M KRISHNA :
SHRI ARJUN SETHI :
SHRI MAGANBHAI

BAROT :

Will the Minister of PLANNING
be pleased to state ¢

(a) whether the Planning Commis-
sion and the Finance Ministry have
evolved an new formula to liquidate
unauthorised overdrafts by States on
the Reserve Bank of India ;

(b) if so, what is the new formula
envisaged by the Planning Minister
in consultation with the Finance
Ministry ; and

(¢) to what extent this formula
will help to solve the problem ?

THE MINISTER OF PLANNIG
(SHRI S. B. CHAVAN) (a) to (c)-
The Overdrafts Regulation Scheme of
1978 is still in force. The State
Governments are  expected to
liquidate deficits emerging at the end
of the year 1981-82 as agreed toin
the discussions between the Planning
Commission and the Chief Ministers
of States concerned over a period not
exceeding three years.

Requirement of Cement for various
Thermal Power Projects of Madhya
Pradesh

4922, SHRI B.R. NAHATA : Will
the Minister of INDUSTRY be
pleased to state :

(a) what is the requirement of
cement for the various Thermal
Power Projects of Madhya Pradesh
and whether any such requirement
was sent by Madhya Pradesh Electri-
city Board, if so, what was the quan-

tity required and what was the

allotment made during the last three
years ; and
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(b) if the reauired quantity was
not allotted, what weré the causes?

THE MINISTER. Off INDUSTRY
AND STEEL ANI» MINES (SHRI
NARA"’&N DATT TIWARI) : (a)
and (B}, Inspile of general shortage
of cemenﬁ in the country, a systém
of pre-reservanion gf cement for the
priority  sector of irsigation and
pewer is in foree Heﬂulre‘nient of
cement fOr porWer projects s assessed
by the Central Electrisity Authority
and tne full guagrfity. as recommend-
ed by this autherity, is allotted
within the para-meters of total
quantity earmarked for irrigation
and pewer SeCtGrs ewvery quarter.
14-Lrther instiustions fimve  been
1515h0u to the cement f‘elL‘torles to
maie supplies to the lrnganon and
power projécts on -rJl. Only

Voollen Cloth in Khadi and Village
Tndustries

4§21, SHRI VIRDHICHANDER
JAIN . Wil the Miniser of
INDUSTRY bz pleased to state -

(a) whe value of stock of woollen
cloth lying unseid in the khadi
insttutions rua by the khadi and
Village Industries Corimissicn and
other approved Khadi Institutes
togstner with thy date from which
it is lying unseld ;

(b7 whether weavingand spinning
woxkgt woollen sigth in the above
institutions 15 af stand siill for the
last three years réndering lakhs of
workers ynsmployed ;

(¢y whether Barmer and Jaisalmer
districts where wWoollen industries
are in abundasice have been affected ;
and

(dy if se, the steps taken by
Governmen{ this year and proposed
s e faken in futnre to sell the
unsols stock 7

MARCH 24, 1982
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THL MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SH. NARAYAN DATT TIWARI) :
(&y The value of opening stock
and cl(mng stock of woollen khadi
in r:‘ipect of Instillions and khadi
and village imdustues depéftmental
stores taken together for tife last
three financial yedrs i as under :

Year  Osening  Produdtion Closing

S 1ock (Rs. In Stock
(Ris. iry lalshis) a5y on
[ikis) 3st,
March
(F%s. in
lakhs)
1978-79 100219 195010 441,25
197980 1,44)25 337228 251558
1980:81 2,515.98 3.089.33

1,959.87

{(b) No, Sir.

(¢ and {dy. Tmere was diffi-
calty iy sale of wogllén Khadi due
te fack of severity of ¢old during
19798 and 1980-8). The produc-
tion of wocollen khadi was shightly
curtajled and fthereby the empioy=
ment during 1986-§1 also deslined.
However, with a view t¢ @ive
met,tus to sale of woollkd Kkliadi,
gpesial lrcbate for ‘mng‘ ncrm@ Wwels
Sdﬂ\-llOﬂCd in 1980:81 and 1981-42,

esigles perrnitting the Opening of
%alt.s Bhandars jinside ard outsde
Rajasthap. Walh these nieasyres dnd
alsw dug o lgnger dyrition 6f winter
(thls year), the producing inséitutions
are réported to ?ravc brought down
com,b'-deraibly the accuimulated stock
of woollen: khadi goods. No comp-
laints abgut problem of accumula-
ted stock have been receiv:d by
the Khadi & Village Industries
Commission from any of the Rajase
than instituiions.

FAll in Industrial Growth in
Punjab

4924, SHRI R.N. RAKEFSH :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether shortagé of furnace
o7 18 'SlOng down industisl srowth,
is Pumjap ;
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(by whether itis also true that
lack of availability of sufficient
quota of iron, stee!, billets and m.s.
rounds etc. is retarding growth of
the various industries in Punjab ;
and

(¢) if so, the remedial steps taken
by Government to help in the
matter ?

THEMINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
No, Sir. According to the State
Government of Punjab, the position
of supply of furnance oil is satis-
factory.

(b) and (c¢). TIron and Steel
materials are distributed in accor-
dance with the Joint Plant Commit-
tee Guidelines under which priority
sectors are given direct allocation
while other consumers have to regis-
ter their demand with the main pro-
ducers who effect the supply on the
basis of availability. There is a
general improvement in availability
of steel during the current year. In
so far as Punpjab is concerned, ex-
cepting for light structural material
and pig iron, there is no scarcity of
iron and steel materials in the State.
Allocations of imported pig iron
have eased the shortage of this
material. Enhancement of the al-
location of structurals is being plan-
ned for 1982-83. ’

Shortage of Cement in Punjab

4925. SHRI L. S. TUR : Will
the Minister of INDUSTRY be
pleased to state :

(a) whether Government  are
aware of the serious shortage of
cement in Punjab State affecting
economic and industrial develop-
ment of this border State;

(b) whether in_view of the
serious shortages aflecting develop-
ment Government would consider
increase in quarterly allocation from
existing supplies to 4.76 lakh tonnes
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as éequested by the State Government
an

(¢) whether Government will also
ensure timely and full supplies
against this allotment to ease the
present desperate situation?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT 1IWARID) :
(a) There is a general scarcity of
cement in the country and to
this extent it is likely that certain
economic & industrial development
programmes in Punjab may have
been affected.

(b) and (c). With the announ-
cement of the policy in regard to
distribution of cement involving par-
tial decontrol, requirements of
cement from Jevy quota will be met
only in respect of priority sectors.
The quarterly allccation of cement
among the various States in the con-
text of the new policy is being
worked out. Every effort will be
made to cnsure that despatches of
cement against allocations are made
as expeditiously as possible.

Supply of Cement to West Bengal
during 1980-81

4926. SHRI SATYAGOPAL
MISRA : Will the Minister of IN-
DUSTRY be pleased to state :

(a) the total allocation of cement

to West Bengal during the year

1981 ;

(b) the actual arrival of cement
during the year 1981 in the West
Bengal ;

(c) the total shortfall of supply
of cement to West Bengal during the
year 1981 ; and

(d) whether Centre has taken any
steps to meet the crisis of cement in
West Bengal by supplying  excess
cement in the 1st and 2nd quarter
of 1982 7 '
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THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT TIWA-
RI) ; (@) to (c). A Statement
indicating the total allocation and
despatches of cement to West Bengal
during the year 1981 is attached.

(d) Allocation of cement to
West Bengal was increased from
3,00,300 tonnes in Quarter I1I/81 to
3,57,300 tonnes in Quarter IV/8I.
'This basic allocation was repeated in
Quarter I/82. Allocation of cement
during the Quarter II/82 to the States
including West Bengal 1is being
worked out, in the context of recent
decision of the Government on
partial de-control of cement.

Statement

Allocation and despatches made to West
Bengal during 1981.

(In 000 Tonnes)

MARCH 24, 1982

Allocation
——————Despatches
Basic Adhoc Total

Period

Qr. 1/81 300.3 15.3 315.6 247.4
Qr. 1I/81  300.3 240 3243 2624
Qr. III/81 3003  13.0 3133 265.6
Qr.1V/81 357.3 30 3603 313.6

1313.5 1089.0

Khadi Gramo-dyogs running in
- Loss

4927. SHRI CHIRANIJI LAL
SHARMA : will the Minister of
INDUSTRY be pleased to state : (a)
whether it is a fact that most of the
Khadi Gramodyogs in the country
are running in huge loss;

(b) 1if so, reasons therefor ; and

(c) thesteps to be taken to im-
prove their working ?

THE MINISTEROF INDUSTRY
AND STEELL AND MINES (SHRI
NARAYAN DAIT TIWARI) : (a)
to (). The Khadi and Village in-
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dustries programmes under KYVIC
are expanding year after year in
terms of production, sales, employ-
ment and earnings. However, some
individual units might be facing
difficulties due to competition from
organised sector, low level of techno-
logy, inadequate arrangements for
supply of raw materials and marke-
ting. To remove these difficulties,
assistance is rencered in upgradation
of technology, supply of improved
tools, epuipment and machinery,
supply of raw materials, marketing
arrangements, rebate on khadi goods
and loans at very low rates of inte-
rest for setting up village industries.
No interest is charged on khadi
loans.
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Amendment of Preventive Deten-
tion Law to provide Legal Assis-
tance to Detenus

4929. SHRI N. E. HORO : Will
the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Supreme Court has
recently suggested the amendment in
connection with the preventive de-
tention law so as to allow detenus to
have legal assistance ;

(b) ifso, the details thereof, and

() the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) (a) and (b). The
Supreme Court had earlier ubserved
in Nand Lal Bajaj Vs. State of
Punjab (1981) that it was expected
that Parliament while making a law
to regulate the procedure before an
Advisory Board under Article 22(7)
(c) of the Constitution saould pro-
vide the detenus the right to con-
sult and be defended by a legal prac-
titioner of his choice. In the same
judgment the Supreme Court had
observed that the matter, however, is
essentially political and falls within
the domain of the legislature not
the judiciary. In a later judgment,
in the case of A.K.Roy etc. Vs.
Union of India the Supreme Court
has observed that they experience
difficulty in taking the view that the
procedure of the Advisory Boards in
which the detenu is denied the right
of legal representation is unfair, un-
just and unreasonable.

(c) Government’s policy conti-
nues to be that a detenu held under
preventive detention laws would not
be allowed to appear through a legal
practitioner in proceedings before
the Advisory Board. However, he
has the right to consulta lawyer of
his choice for the purpose of pre-
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paring his representation against de-
tention or for preparing writ petition
or for other proceedings for securing
his release. Also if the detaining
authority or the Government takes
the aid of a legal practitioner or a
legal adviser before the Advisory
Board the detenu will be allowed the
same facility.

Maintenance of Provident Fund
Account by National
Fertilizer Ltd.

4930. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
LABOUR be pleased to state :

(a) whether Government have
received any representation regard-
ing the maintenance of the pro-
vident fund account of the casual
labourers working on the per-
manent nature of jobs in the
National Fertilizer Limited ;

(b) if so steps taken by Govern-
ment thereon ; and

(c) if no steps are taken, the
reasons for that ?

THE DEPUIY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) : (a) Yes,
Sir. A reference regarding provident
fund of casul labourers employed by
M/s. National Fertilizers Ltd.,
Panipat has been received.

(b) and (c). The matter is under
examination in consu_ltation with
Provident Fund authorities,

Production of Photovoltaic Cells
from Energy

4931. SHRI S. B. SIDNAL:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to
state :

(a) whether it is proposed for
mass production of photovolta!c
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cells to meet the energy require-
ments of the country; if so, by
what time it would be possible to
operate water pumping systems
based on solar energy ;

(b) whether any estimate has
been prepared for reduction in
the cost of irrigation per acre of
land by implementing photovoltaic
cell ;

(c) whether any time bound
production programme by the CEL
had been prepared for use of solar
cells by small consumers ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHRI C.P.N. SINGH) : (a)to(d). A
pilot plant for the production of solar
photovoltaic cells is currently being
established at the Central Electronics
Limited by the Commission for
Additional  Sources of Enegry
(CASE). The objective of the
project 1s to produce 1 MW of solar
cells and modules per year by 1985.
Plans are being made for additional
units of larger capacity in the
country ; these will become opera-
tional in the next Plan. Photo-
voltaic systems such as water pumps,
lighting systems, community TV
sets etc. are already being mnade by
CEL. Several pumps have been
installed in various parts of the
country by CASE for purposes of
demonstration and field trial. Plaas
have also been made for the use
of solar cells for providing power to
calculators, watches, radio sets etc.
Such devices and systems will
become available to individual
consumers as production increases.
The cost of irrigating land using
solar photovoltaic pumps is presently
high but is expected to come down
with increase in production and
improvements in technology.

MARCH 24, 1982
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Setting up of Solar Therma] Energy
Centre

4933. DR. VASANT KUMAR
PANDIT : Will the Minister of
SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether Government are
setting up a Solar Thermal Energy
Centre (STEC) for large scale deve-
lopment, demonstration and com-
mercialisation of prototype Solar
equipment and rencwable energy;

(b) if so, all the details thereof,
such as location, cost and production
targets;

(¢) whether Government have
decided to give money incentives to
producers and consumers of Solar
Thermal Energy cquipment;

(d) if so, the financial and other
benefits offered by Centre and = State
Governments; and-
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(e) at what locations Solar instal-
lations plants and projects have been
planned ?

THE MINISTER OF STATE
IN THE DEPARTMENIS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHRI C.P.N. SINGH): (a) and (b).
The Commission for Additional
Sources of Energy is setting up a
Solar Thermal Energy Centre (STEC).
The expected outlay will be approxi-
mately Rs. 6.5 crores. The Centre
will promote application of solar
thermal technologists through proto-
type development and fabrication,
testing and standardisation, systems
engineering and demonstration, with
a view to accelerate utilisation of
solar energy, mainly for decentralis-
ed applications. The Centre will be
located near Delhi.

(¢) and (d). Fiscal and promo-
tional incentives are being introduc-
ed by Government to give an
impetus to industrial production of
renewable energy devices and sys-
tems. Among the incentives already
announced are an enhanced depre-
ciation allowance, exemption from
excise duty and soft-term loans at
the Central level, and exemption
from sales tax and octroi in several
States. Government is also provi-
ding a subsidy for solar cookers.
Various subsidies are already avail-
able, particularly in rusal areas, for
biogas plants, water pumping devi-
ces, etc. Further the production of
renewable energy equipment has
been delicensed.

(¢) “A countrywide field demons-
tration programme of renewable
energy devices and systems is being
implemented. It is proposed to
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install such systems for purposes of
demonstration and trial in every
district in the country during the
Sixth Five Year Plan. Various
installations have been completed,
and sites for further installations are
being selected in consultation with
the State Governments.

Representation from Lakshadweep
Government Employees

4934, SHRI AJIT BAG: Will the
Minister of HOME AFFAIRS be
pleased to state :

(@) whether Government are
aware that on 5 February 1981 the
Lakshadweep Government Em-
ployees Association handed over a
representation to the Prime Minister
at Lakshadweep;

(b) if so, thedetails thereof;

(c) the steps taken by Govern-
ment on the said representation ;
and

(d) if not, the reasons for the
delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) Yes, Sir.

(b) to (d). A statement is attached.
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Statement

The points raised in the memorandum presented to the Prime Minister on
2-5-81 by the Lakshadweep Government Employees Association, which
represents mainly employees recruited from mainland, were considered by the
Governiment and appropriate instructions were issued to the Lakshadweep

Administration.

indicated below :—

In brief, the points raised and the action taken thereon are

S. No.

Point raised

Comments/Action taken

1.

A systematic Administra-
tion is needed in Laksha.
dweep :

The Administration is carried out keeping
in view the needs of the territory.

2. Setting up of a separate Adequate arrangements exist to deal with
Cell to deal promptly with representations of Government servants and
representations of Service their Associations. As regards recognition
Association and according at present this cannot be given as the Central
formal recognition to the Civil Services (Recognition of Service Asso-
Association : ciations) Rules, 1959 are inoperative. How-

ever genuine grievances presented to the
Administration are looked into.

3, Grant of Island Special Several Writ petitions on this issue have

Pay to all employees : been filed by the employees in the Kerala
High Court and any further decision on this
issue will depend on the Judgement of the
Kerala High Court on these writs.

4. Reservation of seats to On a writ filed by a mainland recruit, the
children of mainland re- Kerala High Court have quashed the rules
cruits for  Professional framed by the local Administration in con-
Courses and grant of sultation with the Ministry of Health and
employment to them under Family Welfare for nomination of candidates
the Administration: against Medical and Pre-Medical seats to the

territory, Government have decided to go
in appeal against the Judgement of the
Kerala High Court. A stay petition and a
special leave petition have accordingly
being filed in the Supreme Court, Final
decision regarding reservation of professional
seats can, therefore, be taken only on the
basis of the outcome of these petitions.

5. Regularisation of service In order to eliminate unequal competition
of mainland employees : with mainlanders with the local people who

are classified as Scheduled Tribes on account

6. Reinstatement of 6 Matric) of the socio-economic backwardness, execu-

Trained Teachers whose)
ad-hoc appointments were)
terminated : )

tive instructions were issued by the Govern-
ment of India reserving all Group C and D
posts for local candidates. Only “when
qualified local candidates are not available
others can be appointed either on deputation
or on ad-hoo basis, subject to the condition
that they will be replaced when qualified
local candidates become available. These
executive Instructions have been challenged
by some mainland employees in the Kerala
High Court. Further course of action will
depend on the decision of the Kerala High
Gourt.
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7. Rationalisation of ship fare
and abolition of Permit
System in the case of
relatives and domestic
servants of Government
Employees :

8. Grant of joining time to
cover enforced halt :

9. Improvement of communi-
cation facilities:

10. Grant of Selection Grades
to QGovernment servants
who have rendered 10
years of service :

A Committee has been constituted to ration-
alise the fare structure and its recommenda-
tions are awaited. As regards abolition of
permits, the present system does not impose
any disability in that, such permits are
issued to relatives and demostic servants on
the basis of declarations furnished by the
concerned Government servants.

Whenever Government servants are stranded
for want of timely sailing extended joining
time is allowed.

A second hand all weather vessel has been
procured for improving communication
facilities. This vessel is expected to be com-
missioned sometime in April/May this year.

Selection Grades are sanctioned in accord-
ance with the guidclines laid down by the
Ministry of Finance in all cadres in Central
Government Offices including the Adminis-

* tration.

11. Construction of Guest
House and a Colony for
Administration’s staff at
Cochin:

12. Revision of Pay Scales of
various posts :

13. Removal of anomalies in
fixation of pay scales,
revision of pay scales of
left out categories etc.

14. Grant of stagnation in-
crements .

15. Grant of Bonus to the
staff of the Administration:

.c Wi

When further additions are made to the
existing building of the Administration at
Cochin, the question of providing a Guest
House will be considered. There is no
proposal to have a Government Colony
for the Administration’s staff at Cochin.
Like other Central Government Employees
they are also eligible for House Rent
Allowance at Cochin,

Generally revised scales were prescribed on
the basis of Third Pay Commission’s
recommendations keeping 1n view the pre-
revised pay scales. The Administration was |
advised to take up further revision of pay
scales if warranted after obtaining the re-
commendations of Staff Inspection Unit
which is to conduct a study of the staff-
ing pattern of the Administration shortly
and to refer such cases to the Administrative
Ministries concerned.

The matter has been taken up by the Admi-
nistration with the concerned Administra-
tive Ministries.

Orders of the Central Government do not
provide for grant of any increments fto
those who are stagnating at the maximum
of the scales. However, there are pro-
visions to create selection grades in cadres
where stagnation is acute. Such cases are
being processed by the Administration.
No decision has been taken by the Govern-
ment for payment of bonus to Central
Government Employees in non-commercial
Pepartments.
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Allotment of Seates for Pre-Medical
and M. B. B. S. Courses in
Lakshadweep

4935, SHRI AJOY BISWAS:
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are
aware that a large number of officials
hail from mainland working in Laks-
hadweep whose children are denied
of fundamental rights in tbe matter
of allotment of seats in professional
and post matric courses and appoint-
ments under the Administration ;

(b) whether Government are also
aware of the Judgement of division
Bench of Kerala High Court in O. P,
No. 2306 of 1980 in which the High
Court have struck down the rules of
Lakshadweep Administration for

selection of pre-medical and M.B.B.S.

courses as the rules were violative
to Article 15 (i) and 16 (1) of the
Constitution ; and

(c) if so, the steps taken by
Government to honour the High
Court Judgment, details thereof ?

THE MINISTER OF STATE IN
THE MINISTIRY OF HOME
AFFAIRS AND DIEPARTMENT
OF PARLTAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (c). Instructions were issued
by the Government in 1975 reserving
Group C and D posts for the local
inhabitants who are classified as
Scheduled Tribes, on account of their
socio economic backwardness and as
such were not in a position to com-
pete with mainlanders in obtaining
employment under the Administra-
tion. However, when qualified local
candidates are not available, non-
locals can be appointed to these
posts either on deputation or on—
ad-hoc basis in accordance with the
these instructions. These instructions
have been challenged in a writ filed
before the Kerala High Court recently
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and any further action in the matter
will have to await the decision of the
Court.

Seats for various professional
courses allotted to the union territory,
are primarily meant to benefit the
local Scheduled Tribe candidates. As
such while nominating candidates
for such seats, over riding priority is
given to qualified local candidates.
Left over seats are given to others.
Recently on a writ filed by a main-
land recruit, the Kerala High Court
have quashed the rules framed for
nominating candidates against medi-
caland pre-medical seates allotted to
the territory. It was decided to goin
appeal against the decision of the
Kerala High Court to protect the
interest of the local Scheduled Tribe
candidates, Accordingly petitions
have been filed in the Supreme Court
for staying the Judgement of the
Kerala High Court and for special
leave to appeal against the said
Judgement. Further action on allot-
ment to medical and other profes-
sional seats will be taken in the light
of the decision of the Supreme
Court,.

Issue of Letters of Intent to Tamil
Nadu

4936. SHRI ERA MOHAN : Will
the Minister of INDUSTRY be
pleased to state :

(a) the total number of letters of
intent issued to industrialists in
Tamil Nadu during the past three
years ;

(b) thc number of letters of intent
that have been translated into indus-
trial licences during the past three
years; and

(c) the particulars of industrialists
who have been issued the licences ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
The following number of Letters of
Intent were issued under the Indus-
tries (Development and Regulation)
Act for location of industries in

, B

R
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Tamil Nadu during the last three
years.

CHAITRA 3, 1904 (SAKA)

Year No. of Letters of Intent R

1ssued
1979 35
1980 52
1981 68

(b) Out of the above Letters of
Intent issued during the last three
years, 35 Letters of Intent have since

been converted into Industrial
Licences.
(¢c) Particulars, viz. name and

address of the party, item of manu-
facture, location and capacity, of all
the letters of intent and industrial
licences are being published by the
Indian Investment Centre in their
“Monthly News Letter”’. Copies of
this publication are available in the
Parliament Library.

IAT AW F T AfT

4937. =t wautw fag ww@9 ¢
FAT Mg WAY TE AN BT FATHLA
fF :

(%) sux waw ¥ ¥ foor #ia-
F §, af qaw wnfg @g arfa §
gy g fa & 1971 qar 1981 §
feeT-a1T AAgEAT FAT §

(@) v =3 wfy F N B
W @) gfamad & st § o wggf¥a
Fifqal wR wggfaa Senfaar &
Ax F1 & et @ ; afg 7Y, ar 39
F T FIQ & ;

(1) ¥ TsA FA-RA ¥ E, &
gAY WedATg W A FFPL FT Y-
gfaa aremrfaal &Y g # sfae fear

T & wie
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() =zorw, wedAtg WYX RAQ
Fgre mfqat &1 nggfea arfaal qar
wigfad  smsfqal 1 39wem #Y
ST arEr gfaag 37 & fGu g
1T &1 9aTe &y A @ g 7

TE HatEm # USA war (o0 fage
o @ewx) (F) Faw afg &
JAGET F ATHS ITAH AZY § T4V
for stamgaT & smyf=a sifa/qasfa
¥ ¥ ¥ getag ggadl & #fafs
sifgare giFe owfag ag) fFo am
8 | IO e ¥ g gaglwa sfa
& w9 # gaag Agr ¢ |

(w) o 7Y, =itara | 76 g
aifa #1 wygfas «rfa ar sggfsa
sgasrfa & w08 wfugfaa g feam
AT E, WA AggiEa wrla wR)oAyg-
afgq swenfa & @zeql &1 v giw-
gTd IATHAT FT TEI &% 15 § |

() faer Y s ar v wrfEa
Y § oy, Hedlg BIT IO FFIT
#1 gygfag sfg &1 =1 & afmfaq
agy faar war |

(a) wmearg F1 Faa fessl mwIT
qo Fma ¥ Aqgfwaw rfg F&a F
gfugfag fear mar g, sa: Faw 579
gt erat ¥ magf=a Srfa & @ & gieq
gfaurdl #1 qeatg srfa &« &7
fear war & 1 wggfaa snfa ok w3-
gfaq stasttfa & @ &1 g giawng
AT AFTT I U+ TSAT AL
arfaer & H weigl & #i @
Tsat MR g9 mfed & § [ WR
g FErd &1 fag A &1 e Ty
vomr g o fF w7 v WRoEw
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mfea & ¥ ¥ wifaat wggf=a sifa
Y wggfaa sawfa & = § gaag

SRR

W fartn (7o o) & am WIWT
w1 A" EEFAl q_ET FeRAET
s & AT @ @At

4938. =it fasita fag wfzar: =ar
g HAT Ag IQIA FT FAT AR fF

(F) a1 759 937 F =11 WIgAT
F g WINT & faEma A wuT
TFAFATT AT JIT TEIF IEAET
g’ 1 T FAE HEAT T OFIE
faarz & ; oI

(=) afe =g, av wrwa e, faar
WIGHT, Wed waw w1 AW ;R
FrE@y’ F AWM 9 (@A ¥ fEw
FfaT1E F1 AT FIAT IS W8 ?

g WATE W IR HaAr (o fagw
T aewT) @ (F) &g, shEE

(@) wza adY Izav |

Study Group on Complaints of
Ladakhi People

4939. SHRI CHITTA BASU :
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Government have
appointed a Study Group to examine
the complaints of the Ladakhi
people ;

(b) if so, whether the study group

wisited Leh and other places and
submitted its report ;

(¢) if so, the major recommen-
dations of the Study Group ; and

(d) the action taken thereon ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OE PARLIAMENTARY AFFAIRS
(SHRI P, VENKATASUBBAIAH) :
(a) No, Sir.

-

(b) to (d). Do not arise.

Indigenous Know-How to Maiit-
facture Magnetic Tapes

4940. SHRI PRATAP BHANU
SHARMA : Will the Minister of
SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether itis a fact that we
have developed an indigenous knows
how to manufacture magnetic tapes
in our country }

(b) if so, the details theteof 3 and

(¢) whether some new entre-
preneurs have shown interests in this
process ?

THE MINISTER OF STATE IN
THE DEPARTMENT1TS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHRI C.P.N SINGH) : (a) and (b).
The National Physical Laboratory of
Council of Scientific and Industrial
Research have developed the know-
how for coating formulation of audio
magnetic tapes and has set up a
pilot plant. The capacity of the
pilot plant is 8 million meters per
year of 6.25 millimeter tapes for

- spool tape recorders and 12 million

meters per year of 3.81 millimeter
tape for Cassette Recorders.

(¢) Yes, Sir.
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Concessions to Mini Cement Plants

4941. SHRI NAVIN RAVANI :

SHRI MOHANLAL
PATEL :

* Will the Minister of INDUSTRY
be pleased to state :

(a) the details of concessions given
to the mini cement plants ;

(b) whether Government are con-
sidering to withdraw those conces-
sions ; and

(c) if so, the reasons therefor ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(a) Under the policy announced on
27th February, 1982, all mini cement
plants except those set up by the
MRTP houses ( composite plants
including clinkering and grinding
operations up to 66,000 tonnes per
annum capacity) are free from price
and distribution control. Further,
under the Notification dated 28th
February, 1982 issued by Ministry
of Finance, cement manufactured in
such mini cement plants is exempt
from so much .of the duty of excise
as isin excess of Rs. 100/- per metric

tonne subject to certain specified
conditions.
(b) and (c). There is no proposal

at present to withdraw the conces-
sions.
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Amount allotted to states in
Sixth Plan

4943, SHRI T.R. SHAMANNA :
Will the Minister of PLANNING
be pleased to state :

(a) what is the final allotted
amount to States during the present
Plan period ;

(b) how much (in rupees) have
been (i) drawn, (ii) spent during
this plan periods so far by the res-
pective States ; and

(¢) have the States marshalled
their share towards the plan funds ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) and
(b). A statement showing the State-
wise approved outlay for the Sixth
Plan 1980-85, Annual Plan 1980-81
and 1981-82 and the preliminary
expenditure in 1980-81 is given in
the enclosed statement. The figures
of actual expenditure for 1981-82 are
not yet available.

(¢) Yes, Sir. However, some
States have not found it feasible to
raise their own resources to the level
agreed for their Annual Plan 1980-81
due to their own particular circums-
tances. The actual position for
1981-82 is not yet available.

Statement

Amount allotted to States in Sixth Plan

1980-81 (Rs. crores)
States ~ Sixth Plan  Approved Prelmn. Approved
(1980-85 outlay Actuals* outlay
outlay) 1981-82
1 - 2 3 4 5
1. Andhra Pradesh 3100.00 501.00 471.20 531.31
2. Assam 1115.00 198.00 192.60 210.00
3. Bihar 3225.00 476.61 465.47 560.00
4. Gujarat 3680.00 524.63 583.60 . 632.00
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1 2 3 4 5
5. Haryana 1800.00 250.12 246.01 290.00
6. Himachal Pradesh 560.00 90.00 94.04 100.00
7. Jammu & Kashmir 900,00 147.48 149.00 160.00
8. Karnataka 2265.00 384.55 396.93 419.00
9. Kerala 1550.00 273.00 299.06 275.00
10. Madhya Pradesh 3800.00 541.00 566.15 640.43
11. Maharashtra 6175.00 882.90  895.55 1080.10
12. Manipur 240.00 41.85 '39.77 43.00
13. Meghalaya 235.00 43.31 40.73 46.55
14. Nagaland 210.00 36.13 34.81 38.00
15. Orissa 1500.00 250.16 248.15 275.00
16. Pupjab 1957.00 300.00 299.45 340.34
17. Rajasthan 2025.00 333.86 339.10 340.00
18. Sikkim 12200 2102 20.26 23.13
19. Tamil Nadu 3150.00 411.23 433.48 514.00
20. Tripura 245.00 39.81 40.33 45.00
21. Uttar Pradesh 5850.00 933.83 972.44 1023.00
22. West Bengal 3500.00 575.10 450.89@ 638.00

Total—All States  47204.00 7255.59 7279.02 8223.86

@Tentative.

* Asindicated in the Draft proposals of the State

1982-83—Annual Plans.
Air Pollution in Delhi

4944. DR. KRUPASINDHU
BHOI: Will the PRIME MINIS-
TER be pleased to state :

(a) whether the mid-termn report
of the Delhi Administration spon-
sored project on air pollution indi-
cated that in the Delhi region, air
pollution is mainly due to suspended
particularate matter, which is a health
hazard and also the cause of reduced
visibility and haziness over the city;

(b). whether the report has been
examined ; and

Governments—

(¢) if so, the action proposed to
be taken in the matter ? :

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCINCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT AND
OCEAN DEVELOPMENT (SHRI
C. P. N. SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The final report which is likely
to contain detailed measures for pre-
vention and control of air pollution
will be examined and appropriate
action will be taken ac«cordfnzly.
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Bearing of certain amount spent for
the development of forest by paper
industry

4945. SHRI AJIT XUMAR
SAHA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the paper industry is
ready to bear a certain amount of
burden for the development of forest
plantation and in their maintenance
which is the principal source of raw
material for this industry;

(b) if so, details thereof; and

(c) if not, the reason for the
same on the part of the Industry ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
to (¢). Representative associations
of the paper industry have been
urging the need for development of
industry oriented plantations of pulp-
wood species. The industry is also
prepared to bear a part of the expenses
for the raising and maintenance of
such plantations.

Nagaland Paper Mill of Hindus-
tan Paper Corporation

4946. SHRI CHINGWANG
KONYAK : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that the
Nagaland paper mill of the Hindus+
tan Paper Corporation is facing se«
veral bottlenecks ;

(b) when the paper mill was
originally scheduled to be coms-
missioned and whether the targed
date has been deferred several
times ; and

(¢) ‘what steps are proposed to
help the project to commence com-
mercial production ?

CHAITRA 3, 1904 (SAKA)
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THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT TI-
WARIL) : (a) to (c). The mill was
originally sc.heduled to be completed
by the end of 1976 and this has been
deferred from time to time due to
various reasons.

The mill has since been commis-
sioned. For sustained commercial
production supply of raw materials,
power and development of road
transport is being pursued with the
Government of Nagaland. Question
regarding extension of the railway
line to th¢ project and supply of
other inputs, has also been taken up.

Construction of Bigger Samaj
Sadan in R.K. Puram

4947. SHRI RAINATHSONKAR
SHASTRI : Will the Minister of
pleased [to
refer to the reply given to USQ .
4965 on 25 March 1981 regarding
Samaj Sadan of Griha Kalyan Ken-
dra R.K. Puram New Delhi and
state :

(a) whether the proposal to con-
struct a bigger Samaj Sadan in
Sector-]I R.K. Puram has since been
given shape ; and

(b) if not, the reasons thereof ?

THE MINIiSTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) No, Sir.

(b) The design for the Samaj Sadan
is yet to be drawn up,

Declaration of a Belt between
Tripura and Mizoram as
Disturb

4943, SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
HOME AFFAIRS be pleased to
state’:

(a) whether the security forces
have approached the Centre to
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declare a 25 KM belt between
Tripura and Mizoram as a ‘disturbed
area’ for effective combing opera-
tions ; and

(b) if so, whether Centre has
agreed to the request ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): (a) and (b). A proposal
to declare some area in Tripura
along its boundary with the Union
Territory of Mizoram as disturbed
area under the Armed Forces Special
Power Act, 1958 is under considera-
tion of the Government.

Unions in E. P. F. 'Organisation

4949. SHRI RASA BEHARI
BEHRA :  Will the Minister of
LABOUR be pleased to state :

(@) isita fact that two federa-
tions with same name viz. All
India Employees’ Provident Fund
Staff Federation are functioning in
the Employees’ Provident Fund
Organisation;

(b) is it also a fact that one of
these Federations is Registered under
the Trade Unions
other is not;

(c) whether of these two, the
unregistered Federation has been
accorded recognition by the Em-
ployees Provident Fund Organisation,
without proper verification of mem-
bership of these federations; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISITRY OF LABOUR
(SHRI DHARAM VIR) : The
Employees’ Provident Fund . Autho-

rities have sta follows :
(a) and (b). Yes, Sir.
{c)-and (d). - The All'India Em-

ployees Provident Fund Staff Federa-
tion, New Delhi was granied recog-
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nition in 1974 when. it was -found
that the majority of recognised
unions were affiliated to it. As there
is now a split in the Federation and
there are rival claims regarding the
répresentative character of the two
Federations, it has been decided to
verify the membership of the federa-
tions together with those of the
unions affiliated thereto. The Chief
Labour Commissioner has been con-

ducting the verification and the
work is in the final phase of
completion.

Proposal for a More Pragmatic
Production Plan for TISCO.

4950. SHRT KR1IHNA CHANDRA
HALDER : Will the Minister of
STEEL AND MINES be pleased . to
state :

(@) whether there is any proposal
for a more pragmatic production
plan for TISCO ;

(b) if so, what are those pro-
posals ; and

(c) steps taken or proposed to be
taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) ; (a) to
(¢). The production plan of M/s.
TISCO is both pragmatic and
rational as is evident from the high
capacity utilization and profitability
of M/s. TISCO. At present M/s.
TISCO are engaged in a programme
of modernization in order to combat

obsolescence and improve produc.
tivity further.

Legislation for Enforcement of
Reservation Order of SC/ST

4951. SHRI MUKUNDA MAN-
DAL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government ~intend
to enact any legislation for the
nl
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enforcement of the resarvation order
for Scheduled Caste and Scheduled
Tribe ;

(b) if so, the facts thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RAN-
JAN LASKAR (a) to (c). The present
system of regulating reservations
through administrative instructions
has been working satisfactorily. The
Supreme Court has also held that
reservation for Scheduled Castes/
Scheduled Tribes under Article
16(4) can be provided through
administrative instructions.

fgmram qqm & S| 1 EAIGAT

4952, it gow W FEAWIA ¢
FT TG AT AE 4@ FY FIT FIA

fa -

(%) 7@ @7 a6t F RE
fgaraer waw # W feqy @
warfeq feg aq @ faad fag &=hy
FIEFTT GTU AgE @ weR fFg T 4

AT
(@) s Y @ & fag

fgurae waw F Fraar =W fear T w
ok U fFad gawafa § fagia &9
=W #1 aggeaw fear qar fagia
gaF grRaam fwar gawl gean faadt
& 5 WYT gegeasel Q@ sAvT wAT § 7

I qAT | FENT AT WA At
(st momw T fEd)
() a¥ 1979 & 1981 F AIA
femrae s3w & AW eAfEE FW F
fag s (fasw qar fafrawe)
ufefraw, 1951 & wwwta @NFTT
fg wq 4 sixifors argEel ¥ & qw
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argga gfedl F sga g7 F a7 Fo,
FATEeS TraneE fao &Y far war gt
T FIQAT F IAMGT  FIAT ATTEN §T
faar &1 s otaifos SgEd &
FAIA g H ATHATC F AT 3 ¥
4 g qF T § | AW mafas
wrggd foeg A9 a& Fraffaa agf
fear ar @, *ratraga w1 fafus
qIFeqTay 7 § |

(@)  feara=r sz afga fadr
sy § fegg wenfem gwst &
FEIT GIFIT M0 TAF €T ¥ %Y
gt fgar smar g1

Cases RE : Dereliction of Duty by
Delhi Police Personnel

4953. SHRI K. LAKKAPPA :
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that stric-
tures against a number of Delhi
Police Personnel are passed by
judiciary in a number of cases for
their dereliction of duty etc ;

(b) if so, the number of such cases
having come to the notice of Govern-
ment during the last threc years,
year-wise ;

(c) what action Government have
taken against such Police Personnel
who involve innocent citizens on
false cases ; and

(d) 1if so, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(@).and (b). The number of cases in
which strictures bave been . passed
against the Police personnel during
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the last three ycars are indicated
below :—

Year Cases

1979 13

1980 12

1981 9

(c) and (d). Inquiries were con-
ducted by the Sub-Divisional

Magistrates/Assistants Commissioner
of Police, in all these cases. As a
result of the inquiries and subsequent
departmental action, penalty has
been imposed in 11 cases, and
departmental inquiries are in pro-
gress in 3 cases. Criminal case has
been registered in one case. In 7
cases, the allegations have not been
substantiated, and inquiries in 12
cases by the SDMs/ACPs, are still

pending.

Import of Cement

4954. SHRI SUDHIR KUMAR
GIRI : Will the Minister of IN-
DUSTRY be pleased to state :

(a) the details of the scheme
under which actual users in non-
priority sectors would be allowed to
import cement; and

(b) whether the prices of cement
thus imported would be higher than
the prevailing prices in the domestic
market ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI: (a)
Under the new policy on cement
announced on 27-2-1982, State Trad-
ing Corporation of India Ltd., and
State Trading Corporations are
allowed to import cement freely on
- their own account or on account of
actual users. Details of the proce-
dure for such imports are being
worked out.

(b) Itis too early to draw any
compurison of prices of cement yet
to be imported with that of cement
produced within the country.
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Thorium Nitrate Plants in the
Country

4955. SHRI SANTOSH MOHAN
DEV : Will the PRIME MINISTER
be pleased to state :

(@) the estimated requirement of
Thorium Nitrate in the country whe-
ther 1t is proposed to set up Thorium
Nitrate Plants in the country ;

(b) - whether there is also a pro-
posal to export the produce :

(c) whether any survey had been
about Thorium bearing sands in the
country ; and

(d) if so, the details and pro-
gramme for its exploitation ?

THE MINISTER OF STATE
IN THE DEPARTMENIS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT :
(SHRI C. P. N. SINGH) :
(@) The estimated average require-
ment of Thorium Nitrate in the
country is about 175-200 tonnes per
year. An old Thorium Nitrate Plant
of the Department of Atomic Energy,
set up in 1955, has been produ-
cing about 110-130 tonnes of this
chemical per year. Measures are
being taken to set up a new plant
of 300 tonnes per year capacity in
replacement of the existing plant,

(b) No, Sir.

(¢) and (d). Yes, Sir.The estima-
ted monazite reserves in the beach
sands and inland placer deposits,
bearing Thorium as a constituent,
is estimated to be in the region of
40,00,000 tonnes. Thorium from
monazite is extracted in the form of
Thorium Hydroxide at the Rare
Earths Plant of Indian Rare Earths
Limited at Alwaye, and is stock-
piled for potential use, except for
a small portion converted into
Thorium Nitrate.
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Battery Vans For M.Ps

4956. SHR] KAMAL NATH:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to
state :

(a) whether Government have
decided to introduce two Battery
Vans for transportation of MPs
during Parliament Sessions ;

(b) if so, the salient features

thereof ; and

(c) when Battery Vans are pro-
posed to be put on for Commercial
sales 7

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIEN-
CE, TECHNOLOGY, ELECT-
RONICS, ENVIRONMENT AND
OCEAN DEVELOPMENT (SHRI
C. P. N. SINGH) : (a) Two proto-
type battery powered  vehicles
(Electra Vans) are being made avail-
able for use of the Members of
Parliament.

(b) The vehicles do not use disel
or petrol and provide pollution free
transportation. These have a seat-
-ing capacity of 12 persons and a
range of 75 Km. between charges.
The maximum speed i1s 50 Km/hr.
In the subsequent models currently
being fabricated at Bharat Heavy
Electricals under the R & ID Pro-
gramme initiated by the Commission
for Additional Sources of Energy
(CASE) the range will be increased
to 100 Km per charge.

(c) Commercial sale of two
wheeler battery powered scooters
has already commenced. Proposals
for commercial production of battery
powered vans are under considera-
tion and are likely to be taken up as
soon as !improved range has been
aohievod
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Abolition of Capital Punishment by
other Countries

4957. SHRI AMAR ROYPRADHAN
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that many
countries have abolished the capital
sentence as a measure of punishment;
and

(b) if so, the names of the
countries and their views on this
punishment and Government’s re-
action thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEAPRTMENT
OF PARLTIAMENTARY AFFAIRS
(SHRI P. VENKTASUBBAIAH) :

(a) and (b). In the second five-
year report on capital punishment
for the period 1974-78, presented by
the Secretary-General to the United
Nations Economic and Social Counil,
the countries which have abolished
capital punishment in one form or
another have been classified into
three categories viz. (1) “Abolitionist
by law” which means that the
country’s laws do not provide for the
death penalty (2) “Abolitionist by
law for ordinary crimes only” which
means that the death penalty is
imposed for exceptional crimes and
(3) “Abolitionist by  custom”
which means that although the
country’s law provide for the death
penalty for ordinary crimes, either
nobody has been sentenced to death
for the past 40 years or more, or
nobody sentenced to death in that
period has been executed. It has
been mentioned in the report that
replies to enquiries were received
from 62 Gu:vernments. The names
of the countries falling under the
categories “abolitionist by law” and
“abolitionist for ordinary crimes
only” are as under ;

Austria, Capse Verde, Colombia,
Costa Rice, Denmark, Ecuador,
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Finland, Federal Republic of
Germany, Iceland, Luxembourg,
Norway, Panama, Portugal, Sweden,

Uruguay and Venezuela, Brazil Canada,

Fiji, Israel, Italy, Malta, Mexico,
Nepal, Netherlands, Seychelles, Spain
and United Kingdom of Great
Britain and Northern Ireland.

g ac_lc_iitipn, one country, Belgium,
Is abolitionist by custom.

The Governments of these
Countries have not communicated
their views to the Government of
India and the question about the
Government’s reaction thereto does
not arise. The Union Government
has no proposal to abolish the death
penalty altogether.

Recruitment in Government Seryice
from Sportsman Quota

4958. SHRI MOHAMMAD
ASRAR AHMAD : Will the
Minister of HOME AFFAIRS be
pleased to state :

(2) what are the minimum quali-
fications for recruitment in Govern-
ment services of different categories
out of sportsman quota;

(b) what are the guidelines under
which these recruitments are made
by respective agencies and percentage
fixed; and

(©) whether a copy of the guide-
lines will be placed on the Table of
the House ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS(SHRI NIHAR RANJAN
LASKAR) (a) to (c). No specific
percentage of reservation has been
made for appointment of sportsmen in
Government services and posts. How-
ever, Ministries/Departments have
been authorised the appoint meri-
torious sportsmen in Group ‘C’ and
‘D" posts under them in relgxation of
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recruitment procedure  prescribed
for such posts to the extent that
these including all other reservations
under existing orders do not exceed
507, of the total number of vacan-
cies proposed to be filled by direct
recruitment. Appointing authorities
have also been given the discretion
to withhold notifying to the Staff
Selection Commission upto 59 of
the vacancies for being filled by
meritorious sportsmen. A copy of
the guidelines issued in this regard
is laid on the Table of the House.
Placed in library. (See no. LT-3736/82)

Sample Survey on Land Holdings
Livestock Holdings, Debt apd
Investments

4959. DR. SUBRAMANIAM
SWAMY : Will the Minister of
PLANNING be pleased to state :

(a) whether it is true that Govern-
ment have decided to conduct
a Sample Survey on land holdings,
live-stock holdings, debt and invest-
ments in the country; and

(b) if so, the details thereof ?

THE MINISTER OF PLAN-
NING (SHRI S. B. CHAVAN) :
(a) Yes, Sir.

(b) Details are
Statement.

Statement

A survey on land holdings, live-
stock holdings and debt and invest-
ment is being conducted by the
National Sample Survey Organisation
(NSSO) during its 37th Round
(January-December  1982).  The
survey is being carried out both in
rural and urban arecas of the country,
to cover 4,114
villages and 2,544 urban blocks.
The detailed enquiry schedules are
being canvassed in a sample of 8
houscholds per villageand 6 house-
holds per urban block. Data are
being collected from the sample
households in two visits, The first
visit will be carried out during

given in the
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January-June 1982 covering the
Kharif season of agricultural year
1981-82, and during the second visit
(July-December 1982) the Rabi
season of agricultural year 1981-82.

Rejection to Import of Technology

4960. SHRI GHULAM MASOOL
KOCHACK : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Union Ministry
has rejected the proposal that the

private sector should not be permitted .

to import technology if such tech-
nology is available with the public
sector undertakings in the country;

(b) if so, the main reasons for
the rejection;

(¢) the extent to which the techno-
logy is available in India itself;

(d) the reasons for not realising
the same technology instead of impor-
ting technology; and

(e) the total expenditure involved
in importing the technology;

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARID) : (a)
to (d). Indigenous availability of
technology, including that in the
Public Sector is kept in view while
examining proposals for imgport of
technology. Government’s policy is
to permit import of technology in
sophisticated and high priority areas,
in export oriented or import substi-
tution manufacture and for enabling
indigenous industry to update exis-
ting techmology in India to meet
effectively competition from mono-
polistic units and to suit the chang-
ing;consumer = preferences and/or to
become effective in the export
market.

(e) A statement showing remit=
tances to foreign companies on
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account of technical know-how and

royalty during the years 1965-66 to
1978-79 is attached.

Remittances to Foreign Companies
on Account of Technical Know-how
and Royalty during the year 196 5-66
to 1978-79.

(in rupees crores)

Year Roy- Technical

alty know-
how

1965-66 2.95 6.98
1966-67 5.13 10.43
1967-68 4.32 14.68
1968-69 4.78 17.97
1969-70 5.80 13.05
1970-71 5.23 20.63
1971-72 5.86 13.90
1972-73 7.33 11.33
1973-74 6.21 14.08
1974-75 8.46 12.56
1975-76 10.49 25.66
1976-77 15.88 37.80
1977-78 19.50 28.14
1978-79 12.65 55.52

House Rent Allowance to the

Employees of Delhi Administration

4961. SHRI R. R. BHOLE :
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that
employees under Delhi Administra-
tion living in the houses owned by
their parents in Delhi villages which
are cxempted from payment of
House Tax are not being given
House Rent Allowance by Govern-
ment: -

(b) if so, the reasons therefor 3
and

(¢) since when the House Rent
Allowance admissible to  such
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employees has been stopped and
what steps Government propose to
take to restore House Rent Allowance
to the affected persons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). It has been reported by
the Delhi Administration that the
grant of House Rent Allowance to
their employees is governed by the
instructions issued by the Ministry of
Finance from time to time. Accor-
ding to these instructions, where an
employee lives in a House owned by
his wife, children, father or mother,
he has to give a certificate that he
is contributing towards the house
tax/property tax in order to entitle
him for House Rent Allowance.
Those employees who do not pay or
contribute towards the House/
Property Tax are not entitled to any
House Rent Allowance.

(c) Information is being collected
and will be laid on the Table of the
Lok Sabha.
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Modernisation and Upgradation
in the Production Technology
of Paper Industry

4964. SHRI HANNAN MOL-
LAH : Will the Minister of IN-
DUSTRY be pleased to state :

(a) whether the paper industry
need immediate renovation, moder-
nisation and upgradation in the
production technology for meeting
the future needs of the products:

(b) if so, steps taken therefor;

(¢) if no steps have been taken
so far in this regard, the possibility
for the same in the future ; and

(d) the total production of paper
in the past three years as well as the
future needs of the product ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(a) to (c). Some of the existing
paper mills in the country have old
equipment, which requires moder-
nisation/renovation.  Some paper
mills have taken up modernisation
and renovation programme adopting
the latest innovations and techno-
logy to improve capacity utilisation,
economy of operation, and quality.

(d) The total production of
paper and paper board during the
last three years was as follows :

Year Production
(Lakh tonnes)
1979 10.47
1980 11.12
1981 12.35 (Provisional)

The requirement of paper and
paper board by 1984-85 is estimated
to be about 15 lakh toanes.
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Growth Rate Targets of Sixth Plan

4965. SHRI XAVIER ARAKAL :
Will the Minister of PLANNING be
pleased to state :

(a) the growth rate targets and
actuals of Sixth Five Year Plan so
far ; and

(b) which are the principal areas
in which the targets have fallen down
and the measures taken ?

THE MINISTER OF PLAN-
NING (SHRI S. B. CHAVAN)
(a) and (b). The Sixth Five Year
Plan aims at 5.2 per cent overall
annual growth rate in terms of Gross
Domestic Product. The achievement
in the first two years of the Plan in
terms of GDP growth rate has been
of the order of 6 per cent. However,
Planning Commission has proposed
to undertake a detailed mid-term
review of the Sixth Five Year Plan
during the course of 1982-83. The
areas of shortfall, if any, and the
policy measures can be indicated
only after the completion of the exer-
cise on the mid-term review.

Fixation of Seniority of Assis-
tants of Ministry of Health

4966. SHRI D.M. PUTIEE
GOWDA. : Wwill the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether legal advice of the
Ministry of Law was sought three
times by the Department of Person-
nel and Administrative Reforms on
the representations of Assistants of
the Ministry of Health regarding
erroneous fixation of their senjority ;
(b) if so, what advice has been
given by that Ministry every time ;

(c) whether itis also a fact that
the matter was also discussed twice
between the officers of the Ministry
of Law and Department of Person-
nel and Administrative Reforms and
if s0, what decisions were taken as a
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result of their discussions ; and

(d) what action has been taken
or 1s being taken by Government in
the light of the legal opinion of the
Ministry of Law ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (d). T he Ministry of Health and
Family Welfare had certain doubts
about the principles of fixation of
seniority of direct recruit Assistants
vis-a-vis departmental promotees on
the basis of certain statutory orders
issued in 1970. This is still under
examination in consultation with the
Ministry of Law.
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Allocation for States Anpual Plan
to Implement 20 Point Programme

4968. SHRI ANANTHA RA-
MULU MALLU : Will the Minister
of PLANNING pleased to state :

(a2) whether any initiative has
been taken by some States to appro-
ach the Planning Commission to
have a fresh look at the annual plans
of the States in order to make
adequate allocations for the imple-
mentation of the schemes framed
under the 20 point programme; and

(b) if so, the details thereof and
the reaction of Central Government
thereon ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) (a) and
(b). No State has approached the
Planning Commission for a fresh
look at its Annual Plan for 1982-83.
However, at the Northern Zonal
Council meeting held on 6th February
1982, the Member States had sugges-
ted that adequate funds should be
provided for implementing the 20
Point Programme. [Further, at the
National Development Council
meeting held on 14th March, 1982,
one State had suggested provision of
additional outlay for the Programme.

It is too early to have a fresh look
at the State Plans for 1982-83 at
this stage. However, the established
procedures provide for adjustments
in State Plan outlays within the
available 1esources.

Setting up of an Integral Coach
Factory at Allahabad

4969. SHR1 NIREN GHOSH
Will the Minister of INDUSTRY be

pleased to state :

(a) whether Jessop & Co. can
manufacture integral coaches with

some balancing equipment;
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(b) what would be the quantum
of outlay for this purpose;

(c) the reasons for establishing a

- new plant at Allahabad with big

investment:

(d) whether the matter would be
reconsidered ; and

(e) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
AND STEELAND MINES (SHRI
NARAYAN DATT TIWARI)

(a) and (b). A Project involving
an investment of Rs. 292 lakhs
towards balancing equipment for
the manufacture of 300 units of
Integral Coaches per annum by
Jessop has been approved by the
Government. It is expected to be
completed in 1982-83. The produc-
tion of integral coaches by Jessop
will be taken up in 1983-84 after
completion of the present order for
non-integral meter guage (M.G.) type
coaches.

(c) to (e¢). A Survey Committee
appointed by the Railway Board has
projected a shortfall of 772 coaches
per annum in the manufacturing
capacity vis-a-vis demand during
1983-84. This shortfall has been
worked out after taking into consi-
deration the capacity of Jessop &
Co. Ltd., the Bharat Earth Movers
Ltd. and Integral Coach Factory.
There is, therefore, a proposal to set
up a new Railway Coach Production
Unit in the Rail-Sector to meet the
shortfall in Coach production capa-
city in the country. No decision
has, however, yet been taken regar-
ding the location of the proposed
coach factory.

Dismissal of Government Headed

by Chief Minister of Sikkim

4970. SHRI ANANDA PATHAK :
SHRI A. NEELALOHI-
THADASAN
NADAR:

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government bave
received recently any representation
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from the President of Sikkim Cong-
ress (R) and other M. L. As against
the present Government headed by
Chief Minister Nar Bahadur ;
Bhandari ; and

(b) the reaction of Government
and the action Government propose
to take in the matter ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRINIHAR RANJAN
LASKAR) : (a) and (b). A represen-
tation from the President Sikkim
Congress (R) and two others has been
received which is under examination.

Mini Cement Plants in Tehri and
Pauri Garhwal

4971. SHRIT. S. NEGI : Will
the Minister of INDUSTRY be
pleased to state :

(@) whether it is a fact thata
number of mini cement plants have
recently been set up in the country;

(b) if so, whether setting up of
such plants have been considered by
Central Government in Tehri and
Pauri Garhwal of U. P. ; and

(¢) what are the number of plants
to be set up in each district ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) As on 1-3-1982, 102 mini
cement plants have been approved
for installation by way of grant of
letters of intent/industrial licences
and registration with Directorate
General of Technical Development.
Of these, three units have recently
commenced production.

() and (c). No proposal for set-
ting up mini cement plants in these
Districts is under consideration of
the Government,
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Magpnitude of Poverty in the Country

4972. PROF. RUPCHAND PAL :
Will the Minister of PLANNING be
pleased to state :

(a) whether it isa fact that the
Statistical ~ Organisation of the
Government has failed to assess
the magnitude of poverty in this
country ;

(b) whether it is also a fact that
the definition of ‘poverty’ has not
been clearly brought out ; and

() whataction Government pro-
pose to take in order to fulfil this
task ?

THE MINISTER OF PLANN-
ING (SHRI S.B. CHAVAN): (a) No,
Sir. The proportion of people
below the poverty line at different
points of time has been estimated in
the past from the data on distiibu-
tion of persons according to various
ranges of consumption expenditure
as available from the National
Sample Surveys. These estimates
for the year 1968-69, 1970-71,
1972-73, 1973-74 and 1977-78 have
been supplied to both the House of
Parliament.

(b) and (c), No Sir. The
Government have adopted the
definition of the poverty line as given
by the Task Force on Projections of
Minimum Needs and Effective Con-
sumption Demand appointed by the
Planning Commission in 1977 which
has recommended the norms of per
capita daily requirements of 2400
calories in rural areas ang 2100
calories in Urban areas. The mone-
tary counter-part of  these calorie
norms (including non-food jtem s) have
been worked out as Rs. 76 per capita
per month for rural areas and Ry, 88
for Urban areas at 1979.80 prices.
The proportion of people below
the monthly per capita consumer
expenditure. thus obtained is used
fo determine the percentage of
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persons below the poverty line. The
concept of poverty followed at the
official level 1s thus clearly defined.

Number of Licences issued for Mini
Cement Plants

4973. SHRI DIGVIJAY SINGH:
Will the Minister of INDUSTRY be
pleased to state :

(a) how many licences have been
issued for mini cement plants during
the last two years and out of these
how many have started construction;

(b) isita fact that the remaining
licences will be difficult to materia-
lise with the revised cement price and
distribution control policy ; and

(c) what is being planned to see
that setting up mini cement plants
continue to remain lucrative?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) ¢ (a)
8 licences have been issued during
the last two years for setting up of
mini cement plants and all these
units are reported to have started
construction. '

(b) and (¢). Under the new cement
price and distribution policy, mini
cement plants (composite plants
having clinkering and grinding
operations up to 66,000 tonnes per
annum capacity) are exempt from
price and distribution control. Such
mini cement plants are also eligible
for an excise rebate of Rs. 35/- per
tonne of cement. With these con-
cessions the viability of mini cement
plants is expected to improve enab-
ling them to implement the capa-
Cities.

Take over of Sick Units

4974, SHRI MADHAVRAO
SCINDIA : Will the Minister of
INDUSTRY be pleased to lay
statement lhowing } -
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() a State-wise break-up of the

- number of sick industrial units taken

over by Government during the Jast
three years and the Bank liabilities of
the sick units; and

(b) the steps Government have
taken or propose to take to reduce
the number of sick industrial units ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES : (SHRI
NARAYAN DATT TIWARI) :
(@) The number of industrial
undertakings,  State-wise  whose
management has been taken-over by
the Government during the last three
years (since 1-4-1979) under the
provisions of the Industries (Develop.
ment and Regulation) Act, 1951, is
as indicated below :

Number of units

Bihar
Maharashtra
Madhya Pradesh
Orissa

West Bengal

LN =t ]

Total 10
Data on bank liabilities of the
above units are not available, as
accounts of’most_of the units have
not yet been audited

(b) To meet the situation of
growing incidence of industrial sick-
ness in the country, Government have
announced certain policy measures
for guidance of Central Ministries,
State Government and  Financial
Institutions. The salient features of
the guidelines are as below :

(i) The Administrative Ministries
in the Central Government
will have specific responsibility
for prevention and remedial
action in relation to sickness
in industrial sector within

their respective charge. They
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(iii)

(iv)
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will have a Central role in
monitoring sickness and coor-
dinating action for revival and
rehabilitation of sick units. In
suitable cases they will also
establish Standing Committees
for major industrial sectors
where sickness is wide spread.

The financial institutions will
strengthen the monitoring
system so that it is possible to
take timely corrective action to
prevent incipient sickness.
They will obtain periodical
returns from the assisted units
and from the Directors nomi-
nated by them on the Boards
of such units. These will be
analysed by Industrial Develop-
ment Bank of India and
results of the analysis convey-
ed to thefinancial institutions
concerned and the Govern-
ment.

The Financial Institutions and
Banks will initiate necessary
corrective action for sick or
incipient sick units based on
a diagnostic study. In case of
growing sickness, the financial
institutions will also consider
assumption of management
responsibility where they are
confident of restoring a unit
to health. The Ministry of
Finance will issue suitable
guidelines for take over of
management.

Where the Banks and Finan-
cial Institutions are unable to
prevent sickness or ensure
revival of a sick unit, they will
deal with their outstanding
dues to the unit in accord-
ance with the normal banking
procedures. However, before
doing so, they will report the
matter to the Central Govern-
ment who will decide whether
the unit should be nationalis-
ed or whether any other alter-
native including workers’
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participation in the manage-
ment, can revive the under-
taking.

Where it is decided to nation-
alise the undertaking, its
may be taken
over under the provisions of
the Industries (Development
& Regulation) Act, 1951, for
a period of six months to
enable the Government to take
necessary steps for nationali-
sation.

The indusirial undertakings
presently being  managed
under the provisions of the
Industries (Development and
Regulation) Act, 1951, will
also be dealt with in accor-
dance with the above princi-
ples. 1t will be decided if the
undertakings are to be nation-
alised or any other alterna-
tives can provide a solution.
If none of the alternatives are
cor sidered feasible, the Govern-
ment may consider de-noti-
fication of the unit, in which
event the Banks and Financial
Institutions will deal with
their outstanding dues to the
undertaking in accordance
with the normal banking pro-
cedures.

Assistance for setting up of Industries

in U.P.
4975. SHRI SHIV SHARAN
VERMA Will the Minister of

INDUSTRY be pleased to state :

whether the Centre’s contri-

bution in the development of indus-
trial activities/complex in U.P. has
been rather unsatisfactory,
and below the expectations of the
people of that State, particularly in
the Eastern Sector,
more behind, poor, backward and
neglected ;

wanting

which is far

(b) _ifso, the Centre’s assistance
to U.P, for industrialisation during
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the course of the last two years ;
and

(¢) whether the Central plans of
new industries are afoot in Uttar
Pradesh ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(@) The locations of Central Sector
industrial projects are primarily
based on techno-economic consider-
ations. During the VI Plan period
an outlay of Rs. 219.28 crores for
Central Industrial & Mincral Pro-
jects (excluding Coal and Petroleum)
has been provided for Uttar Pradesh.

(b) The Centre provides block
grants to States for various sectors,
the intra-sector allocation is done
by the State Government themselves.

(¢) The Central Sector Industrial
and Mineral projects are given on
pages 277 to 293 of the VI Five Year
Plan document, for some of these
projects the locations have not yet
been decided. Some of them may
be located in U.P. including in
Eastern U.P.

Joint Statement by Trade
Unions in Vikram Sarabhai
* Space Centre

4976. SHRI A. NEELAL-
OHITHADASAN NADAR : Will
the PRIME MINISTER be pleased
to state :

(a) whether Government have
noticed a joint Statement issued by
all the trade unions in Vikram
Sarabhai Space Centre §

(b) if so, what are the details of
the Statement; and

(c) thereaction of Government
thereto ?

CHAITRA 3, 1904 (SAKA)
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THE MINISTER OF STATE
IN THE DEPARTMENIS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT
(SS_RIC. P. N. SINGH): (a) Yes,
IT.

(b) The Joint Statement has been
issued by the following Associations/
Unions in Vikram Sarabhai Space
Centre :

(1) ISRO Staff’ Association

(i) Space Employees Association
(affiliated to BMS)

(iii) VS3C Employees Union (affi-
liated to INTUC)

It has been stated therein that ;

(i) On February 6, 1982 the
management of Vikram Sara-
bhai Space Centre, Thumba,
Trivandrum, issued a Circular
stating that the Heavy Vehicle
Drivers in the Centre had
gone on illegal strike and
therefore the return bus trips
to the city could not be opera-
ted, and that arrangements
had been made with the
Railways to operate a special
shuttle train service from Veli
Railway Station to Trivan-
drum Central, even though

the Heavy Vehicle Drivers
were not on strike.
(i) On February 6, 1982, five

Heavy Vehicle Drivers were
served with suspension orders
and 31 with charge-sheets in
connection with their refusal
to operate buses on January
13, 1982 to transport em-
ployees of Vikram Sarabhai
Space Centre to the Univer-
sity Stadium in Trivandrum
to participate in the VSSC
Annual Sports Meet.

(iii) 1If the Heavy Vehicle Drivers
were at fault, action could be
taken against them in the nor-
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mal course without suspend-
ing the bus services which
has given a lot of hardship
to the employees, most of
whom have to cover a long
distance for reaching the Rail-
way Station.

Apart from the above, certain alle-
gations such as harassment uand
discrimination of low paid employees
have also been made against the
authorities of the VSSC manage-
ment, in the Joint Statement.

(c) The bus services for the staff
working in the Vikram Sarabhai
Space Centre, Trivandrum have not
been suspended or cancelled. From
the 6th to the 11th of February, 1982,
normal bus services could not be
operated because of a sudden and
illegal stoppage of work by the
Heavy Vehicle Drivers of the Ccn-
tre. A special shuttle train service
was introduced with effect from
February 6 between Trivandrum
city and Thumba, with
Pettah and Kochu Veli enroute, as
an alternative arrangement to en-
able transportation of the emp-
loyees.

With the striking drivers having
returned to work, at present, emp-
loyees residing within 2 km. from
Trivandrum Central, Pettah and
Kochu Veli Railway Stations num-
bering about 1000 travel by the
shuttle train to Thumba and back.
These employees are authorised
to travel in the shuttle train with
passes issued to them fortravel in
the VSSC buses. Transportation
facilities to the remaining 3000 emp-
loyees staying in different parts of
Trivandrum city to Thumba and
back continue to be provided by the
buses of the Vikram Sarabhai Space
Centre. The employees of the Cen-
tre have not been put to any hard-
ship because of the introduction of
the train service. The situation is
considered satisfactory and changes
if and when considered necessary

will be made.
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Action to suspend five drivers and
to issue chargesheets to 31 other
drivers had to be taken by the
authorities of the Vikram Sarabhai
Space Centre in view of their indiscip-
lined behaviour since January 13,
1982.

Meeting of International Social
Security Associations in
New Delhi

4977. SHRI K. RAMAMURTHY:
Will the Minister of LABOUR be
pleased to state :

(a) the principal decisions arrived .
at in the three day meeting of Inter-
national Social Security Asspciations
Committee of ILO held in Delhi
recently; and

(b) the action thereon by Govern-
ment ?

THE DEPUIY MINISTER IN
THE MINISIRY OF LABQUR
(SHRI DHARMA VIR) : (a) and
(b). The Sixth meeting of the Inter-
national Social Security Associations
on Provident Funds was held in
Delhi from the 8th to the 10th of
February, 1932. The Employees
Provident Fund Organisation hosted
the meeting. The discussions took
place on the following aspects of
Provident Fund : — .

() Bxiension of coverage to the
self employed, the employees
in small enterprises and the
rural workers;

(i) Conversion/Provident of funds
intdo  more . comprehensive
social security schemes; and

(iif) Recent organisational and
operational improvements in
Provident funds.

2. The report of the meeting is
awaited from the International Social
Security Association.
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Exclusion of Detergents from Core
Sector

4978. SHRI SURYA NARAYAN
SINGH : Will the Minister of IN-
DUSTRY be pleased to refer to the
reply given to Unstarred Question
No. 1816 dated 2 December, 1981
regarding exploitation of Brand name
‘Surf” by M/s. Hindustan Lever and
state :

(a) whether amendments are pro-
posed to bz made in the MRTP/
FERA so as to exclude foreign tie-
ups in the field of detergent manu-
facturing;

(b) if so, the details thereof and
if not, the reasons therefor;

(¢) whether Appendix to FERA
is proposed to be amended so as to
exclude detergents -from the Core
Sector 1n view of the tremendous
progress made by the indigenous
industry in the field; and

(d) if so, the details thereof; and
if not, the reasons therefor ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
to (d). Synthetic detergents are
included in Appendix-I to the Indus-
trial Policy Decisions of 2nd Feb-
ruary, 1973, In terms of this
decision, synthetic detergents are
open for participation by companies
registered under MRTP/FERA along
with others. The MRTP Act and
FERA are separate enactments and
do not relate to the list of industries
open for participation by MRTP/

FERA companies. There is also no-

proposal to exclude synthetic deter-
gents from Appendix Ito the Indus-
trial Policy decisions of 2nd Feb-
- ruary, 1973.

Recruitment of Employees in B. S. F.
Air Wing

4979. SHRI OSCAR FERNAN-
DES : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether B. S. F. Air. Wing
was created, about 10 years back;

(b) - whether some employees were
recruited directly to man sume posts
in the Air Wing:

(c) whether the employees have
not been made permanent so far even
though Government policy is that
post needed on long term basis even
in non-permanent establishment could
be converted in permanent post to
safeguard the service interest of the
employee vide Government of India
letter No. A-11019/6/75-EGI dated
24th March, 1976 from Ministry of
Fipance, Department of Expendi-
ture; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): (a)and (b). Yes, Sir.

(c) and (d) There are some
permanent posts in the B.S.F. Air Wing
One of the basic conditions for con-
verion of temporary posts into
permanent ones 1s that the posts are
required indefinitely. Certain posts
in the B. S. F. Air Wing
do not fulfil this condition and
as such have not been declared
permanent. The question of appoint-
ing persons substantively against
these posts does not, therefore, arise
at present.

- Production of MICA

4980. SHRIMATI MADHURI
SINGH : Will the Minister of STEEL
AND MINES be plesed to state :

(a) the production of mica expect-
ed during the current year :

(b) the export target fixed for the
current year and for 1982-83 ; and
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(c) whether it is proposed “to
introduce new technology for higher
production and more exports ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES
(SHRIMATI RAM DULARI
SINHA) : (a) Mica production
in the calendar  year 1981
was 8377 tonnes of crude mica and
4352 tonnes of mica waste and
scrap.

(b) The export target of mica for
the year 1981-82 is 18,000 tonnes
valued at Rs. 27.50 crores and for
1982-83 it is 18,000 tonnes valued at
Rs. 30.50 crores.

(¢) It is felt that more than step-
ping up production of mica in the
country the immediate need is to
diversify the export, by way of fini-
shed mica product instead of crude
mica. Using new technology towards
this end several recommendations
have been made in the report of the
Mica Commitiee and the same are
under consideration of Government.

Setting up of a Double Cola Plant

4981. SHRIJAGPAL SINGH:
SHRI JAIPAL SINGH

KASHYAP :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have
received an application from Double
Cola manufacturers to put up a plant
in India : and

(b) if so, details thereof together
with the status of the applicant?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES(SHRI
NARAIN DATT TIWARI) (a) and
(b). While no proposal has been
received for setting up a unit by
“Double Cola Manufacturers’ Shri
V. C. Kumaran, a non-resident
Indian, has submitted a proposal for
setting up aunit under the name
“Double Cola Manufacturing Com-
pany (India) Private Limited” within

MARCH 34, 1982
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the investment limit for small scale
sector for the manufacture of Soft
Drink Concentrates. The entire
investment is proposed to be met by
the non-resident on non-repatriable
basis both as regards capital and
dividends. While import of raw
material and capital goods are
contemplated, no foreign technical
collaboration is involved.

Dowry Deaths in New Delhi

4982. SHRIMATI SUSEELA
Will the -Minister of
HOME AFFAIRS be pleased to
state :

(a) the number of dowry deaths
in New Delhi during the last three
months and in how many cases the
accused have been arrested and cases
registered, month-wise ;-

(b) considering the increase in the
incidents of dowry deaths, will
Government consider the question of
providing free- legal aid to the
victim’s family irrespective of the
family income ; and

(¢) will Government consider the
question of forming legal aid com-
mittees in all the cities where the
dowry deaths are mounting up and
to increase the amount available
for legal aid in such cases even by
providing additional funds by Centre
to State Governments to meet the
exigency arising due to escalation of
dowry deaths in important cities ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFIFAIRS
(SHRI P. VENKATASUBBAJAH)
(a) The requisite figures are indicated
below :—

Dec. Jan, Feb.
. 1981 1982 1982
No. of cases of 1 4 2
dowry deaths regis-
tered with Delhi
Police

No. of persons 5 12 2
arrested. ’
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(b) and (c). These cases have been
registered U/Ss. 306 of the Indian
Penal Code and being a cognisable
offence, is the concern of the
Police.
any legal expenses by the families
of the deceased and consequently
providing them free legal aid, does
not arise.
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Completion of Projects in pursuance
of 20 Point Programme

4984, SHRI R. PRABHU : Will the
Minister of INDUSTRY be pleased
to state the steps proposed to be
taken to streamline industrial policies
to ensure timely completion of
projects in pursuance to the new
20 point programme ?

THE MINISTRY OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT 11WARI)
The Industrial Policy has already
been streamlined and is re-stated in
the Industrial Policy Statement on
23rd July, 1980. Government have
also taken a number of measures to
stimulate  industrial production.
These include inter alia raising of
investment limits in the case of small
scale and ancillary industries, provid-
ing for automatic growth and regu-
larisation of excess capacities In
selected industries, streamlining the
licensing procedures and reduction
of time frame for disposal of appli-
cations, providing special facilities
for setting up of 1009, export orient-
ed units, delegation of powers to
administrative Ministries for approval
of foreign collaboration proposals
subject to certain conditions, stream-
lining the locational policy to remove
genuine constraints, treating produc-
tion for exports as outside the
licensed capacity and not computing
the same for purpose of determining
‘dominance’ under the MRTP Act,
re-endorsement of production capa-
cities on registration certificates and
carrying-on-business licences, guide-
lines for setting up of mini cement
plants, according preferences in
licensing for proposals for setting up
of industrial ventures in ‘No indus-

tries districts’ and backward areas/
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districts over other locations, de-
licensing of equipments for exploita-
tion of alternate source of energy.
Monitoring units have also been set
up in all production Ministries to
mounitor implementation of industrial
licences etc. All these measures are
expected to ensure timely completion
of projects as envisaged in the New
20-Point Programme.
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Supply of pipesby Rourkela Steel
Plant to a Private firm

4986. SHRI R. P. SARANGI :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact thata

huge quantity of 64” dia pipes were
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supplied by Rourkela Steel Plant to
a private firm, M/s. Perfect Engi-
neering Services, Bombay/Nagpur
during 1980;

(b) 1if so, the total quantity and
its value of the supplies;

(c) whether it is a fact that sche-
dules of manufacture of Rourkela
Steel Plant for pipes were changed
and rcadjusted to accord highest
priority to the supplies; if so, why;

(d) whether a non-executive of
Rourkela Steel Plant was sent to
Nagpur for personally handing over
the R/Rs to the above named pri-
vate party; if so, why; and

(¢) whether itis also a fact that
the non-executive referred at (d)
above was subsequently promoted to
class I cadre on conclusion of the
supplies referred at (a) above?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES
(SHRI CHARANIJIT CHANANA) :
(a) and (b). About 1991 tonnes of
64" dia S.W. Pipes were supplied by
Rourkela Steel Plant valued at Rs.
79.67 lakhs to M/s Perfect Engineer-
ing Services, Nagpur during 1980.

(¢) No, Sir,

(d) No, Sir, Shri V. B. Parthy of

_ Rourkela Steel Plant was sent to

Nagpur for handing over the R/Rs
to the Branch Manager, Branch
SAIL’S Office of the Central Marke-
ting Organisation at Nagpur.

(¢) There is no connection bet-
ween the promotion of Shri Parthy
and his taking the R/Rs to Nagpur.

Indo-Japanese Collaboration for
maunfacturing Colour T. V.

4987. SHRI M. RAMGOPAL
REDDY : Will the Minister of
INDUSTRY be pleased to state :

(@) whether an Indo-Japanese
Company now producing opthalmic
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.
lenses at its factory on the out
skirts of Calcutta intends to manu-
facture T.V. Glass in the joint
sector with the West Bengal Elec-
tronics  Industry Development
Corporation Limited ;

(b) whether the Indo-Asahi Glass
company will also provide facilities
for manufacturing colour T.V.
shells if the Central Government
decides to go in for colour TV and
set up a project costing Rs. 30
crores either at Haldia or Khar-
agpur ; and

() what is the reaction of
Government in the matter ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATI TIWARD:
(a) to (c). M/s. Indo-Asahi Glass
Company Limited was granted a
Letter of Intent on 15th April, 1981,
for establishment of a new under-
taking at Kharagpur, District
Midnapore in the State of West
Bengal, in joint sector with West
Bengal Electronics Industrial De-
velopment Corporation Limited, for
manufacture of 1 million pieces of
T.V. Glass Shells. Later on, the
the company has been informed that
there is no objection to
manufacture of Glass Shells —
both for Colour and Black & White
T.V. Picture Tubes—within the over-
all approved capacity of 1 million
pieces.

Urge of North Indian Rubber
Manufacturers Association

4988. SHRI TARIQ ANWAR:
Wwill the Minister of INDUSTRY be

pleased to state :

(a) whether the North Indian
Rubber Manufacturers’ Association
has urged the Prime Minister to in-
tervene and save the small sector
rubber industry from gradual decay
and closure ; and

(b) whether Government are
considering to import natural rubber
to bridge the gap between indigen-
ous production and consumption ?

THE MINISTER OF INDUSTRY

AND STEEL AND MINES (SHRI

NARAYAN DATT T1IWARI)
(a) Northern India Rubber Manu-
tacturers’ Federation, New Delhi has
been making representations to the
various Departments of the Govern-
ment including the one addressed to
the Principal Secretary  to
the Prime Minister regarding short-
age of natural rubber and its high
prices, etc.

(b) Government review at regu-
lar intervals the demand supply
position of natural rubber and when-
ever any shortfall is anticipated, im-
poit is autohrised.

Causes for Low Capacity Utilisation

4989. SHRI H.N. MANIJE
GOWDA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government have
tried to find out the causes for low
capacity utilisation in the public
and private sector industries ;

(b) whether itis also a fact that
a survey conducted by Punjab,
Haryana and Delhi Chamber of
Commerce has revealed that short-
age of basic inputs like coal, power,
iron and steel is causing under-
utilisation of industries in the Nor-
thern India.

(c) whether any such survey has
been conducted for the industries
located in Karnataka, Andhra Pra-
desh and Tamil Nadu and if so, the
broad findings of the survey con-
ducted; and

(d) the steps being taken to help
the industrial units to obtain these
basic inputs so that they are able to
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raise the capacity utilisation and
enhance production of industrial
goods in the country?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
Optimum utilisation of industrial
capacity is the corner stone of
Government’s Industrial Policy. With
this end in view, performance of
industry is being closely monitored.

(b) and (¢). In their survey for
the quarter October — December 1981,
the Punjab, Haryana and Delhi
Chamber of Commerce and Industry
have observed inter aliz that the
scarcity of essential industrial inputs
is one of the major causes for under-

utilisation of industrial capacity in
the Northern Region. While accord-
ing to the Federation of Andhra
Pradesh Chambers of Commerce and
Industry, a detailed survey of capa-
city utilisation has not been con-
.ducted by them, some of the facts
furnished by them pertain to com-
fortable power supply position and
definite improvement in the supply
of ccal recently, and problems of
pig iron and steel in ihe State,

(d) Steps taken by Government
to secure fuller utilisation of capacity
include close monitoring to achieve
targets, ensuring timely availability
of requisite inputs including through
imports of raw matesials in 2 timely
manner, stress on power generation
and distribution and quick imple-
mentation of projects including diver-
sification ctc. A Control Room has
been set up in the Ministry of
Industry to provide operational
assistance to industrial ndeitakings
and deal with problems relating to
production constraints iy respect of
20 key industrics.

Deaths due to Adulterated Wine

4990. SHRI RAJESH KUMAR
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(@) the number of persons who
died in each State due to drinking
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of adulterated wine dﬁrfng the year
1980-81 and from 1-4-1981 to 31-1-82;

(b) whether it is also a fact that
adulterated wine trading is on the
increase in most part of the country;
and

(c) if so, the action Government
have taken to curb this menace?

THE MINISTER OF STA'IE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN)
LASKAR) : (a) Liquor offences
are regulated under the Indian Penal
Code, Excise and prohibition Laws
of the State Governments and Union
Territories. No data in regard to
number of persons who died in each
State due to drinking of adulterated
wine during the year 1980-81 and
from 1-4-1981 to 31-1-82 is compiled
onall India basis as it is a State
subject,

(b) There is no information or
report with  the Government {to
conclude that adulterated wine
trading is on the increase ip most
parts of the country.

(¢) On the 28th April, 1981, all
the State Government/Union
Territories were, however, requested
to evolve both short-term’ aud long-

term measures to tackle the problem
of illicit liquor,

Availability of Steel Materials

4991. SHRI GHULAM MoO-
HAMMAD HAN : Wil the
Minister of STEEL AND MINES
be pleased to state

(a) whether it is 3 fact that
the Customers and small industries
are facing seripus difficulty in avajl-
ability of steel materials: and

(b) whether Government would
circulate guidelines for distribution
of steel, its eagy availability at
fair price, from producers and their
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stock yards in all parts of the

country ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSIRY
AND STEEL AND MINES
éSHRI CHARANIJIT CHANANA):
a) The availability of iron and
steel has 1mproved substantially
during the currrnt year. The total
availability of steel between April,
81-February, 1982 was 8.9 million
tonnes compared to 7.8 million
tonne for the same period last year.
Certain items like pig iron and
structurals have, however, been in
short  supply, Government have
atranged for adequate imports of
these itcms.

(b) The guidelines for distribution
of iron and steel have been published
by the Joint Plant Committee in
June, 1980. Subsequent changes in

the guidelines as also notification of -

prices is published through the press
for the convenience of consumers.

Amendment in the E.P.F. Act. Ap-
plication and counting of casual
Temporary Employees

4992. SHRI D.P. YADAYV : Will

the Minister of LABOUR be pleased
to state :

(a) whether Government are
aware that many of the provisions of
the Employees Provident Fund and
Miscellaneous Provisions Act, 1952
suffer from many legal fallacies
inasmuch as they are not sustained in
the Court of Law especially the defi-
nition of the work ‘Employee’ and
there is large scale confusion in the
minds of the authorities regarding
counting of casual/temporary em-
ployees for the purpose of the
applicability of the Act: and

(b) in view of the above, whether
Government would like to make
necessary amendments specially to

remove the doubts cropping in the
minds of authorities regarding

application and counting of casual/
temporary employees and other legal
anomalies ?

THE DEPUTY MINISTER IN

" THE MINISTRY OF LABOUR

(SHRI DHARMA VIR) : (a) The
Government is seized of the various
shortcomings in the existing provi-
sions of the Employees’ Provident
Funds and Miscellaneous Provisions
Act, 1952,

(b) A suitable amendment Bill is
expected to be brought forward
soon,

Amendment to the Trade Unions Act

4993. SHRIMATI USHA PRA-
KASH CHOUDHARI :
SHRI NARAYAN
CHOUBEY :
Will the Minister of LABOUR

be pleased to state :

(a) whether it is a fact that
Government have received com-
plaints that some trade umion do
not have membership lists, they do
not hold annual elections for office
bearers and failed to comply with the
Trade Union Act ;

(b) whether it is proposed to
amend the Act to streamline and
strengthen the trade unions in the
country ; and

(¢) whether the proposed changes
were discussed with the trade . union,
leaders, if so, the details thereof ?

THE DEPU1TY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA  VIR): (a)
The Trade Unions Act 1926 is
administered by the Registrars of
Trade Unions appointed by the
State Governments and this also
covers matters connected with trade
unions whose objects are not con-
fined to one State. The complaints
regarding non-compliance of the
provisions of the Act are received
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by the Registrars concerned and
Central Government has no specific
information on this.

(b) and (c). Certain proposals for
amendment of the provisions of the
Trade Unions Act, 1926 are under
consideration of Government in
consultation with all concerned
interests.

Alienation of Tribal Lands

4994, SHRI KRISHNA KUMAR
GOYAL : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether the sub-commit-
tee of the high-powered panel on
minorities, scheduled castes, schedul-
ed tribes and other weaker sections
by the Union Government has
expressed concern at the indiscreet
alienation of lands belonging to
tribals specially in Kerala ;

(b) whether it is a fact that tri-
bals who had received land from
Government were disposing them
of systematically; and

(c) if so, the action proposed to
be taken to reverse the trend ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME

AFFAIRS (SHRI NIHAR RANJAN .

LASKAR) : (a) to (¢). The high
power pancl on Minorities, Scheduled
Castes, Scheduled Tribes and other
Weaker Sections, constituted on
134-1981, a sub-Committee with
Shri N. R. Naik and Ven’ble Lama
Lobzang to study the problems of
Scheduled Castes and Scheduled Tri-
bes. While visiting the State of
Kerala, the members of this sub-com-
mittee had received, along with other
complaints, grievances relating to
alienation of tribal lands. This was
discussed by the Committee also with
the officers of the State Government
for appropriate action.
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Difficulties faced by Small Scale
Industries

4995. SHRIMATI SAN-
YOGITA RANE : Wil the
Minister of INDSUTRY be pleased

" to state :

(a) whether any study has been
made about the difficulties faced by
the small . scale industries for
essential inputs;

(b) whether the Ford Founda-
tion, the Lokanathan Committee
and the Bhatt Committee have also
studied the raw material input
phenomenon in the small sector;

(c) the recommendations made by
those Committees;

(d) the definite
this regard?

steps taken in

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARID :
(@) In the recent past no such
specific study has been undertaken.

(b) Yes Sir.

(¢) The major recommendation
of Lokanathan Committee was that
the imported as well as scarce raw-
materials should be equitably
distributed without reference to
sector to which the units actually
belong subject to overall national
priorities of the industries and their
end products. These recommenda-
tion were further endorsed by Bhatt
Committee and it was desired that
the disparities in the method of
allocation of raw-materials between
large and small units should . be
removed. It was further suggested
that the raw-materials supply to the
small units, even in non-priority
industries, must be related to its
actual capacity and not on the value
of machinery installed.
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(d) Continuous efforts are being
made to assess the capacity of the
small-scale consuming units on the
basis of uniform norms. Alloca-
tions are largely made on the basis
of actual demand related to the past
off-take and pro-rated to the overall
availability.

Challans Filed in case of Dacoities
Registered in Delhi

4996. SHRI SUBHASH YADAYV:
Will the Minister of HOME AFFA-
IRS be pleased to state -

(a) the number of cases out of
the total number of cases of dacoities
registered in
Delhi during the year 1980-81 where-
in challans have been putin the
Courts and the number of cases
pending investigation; and

(b) the number of cases abando-
ned as untraced ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRIP. VENKATASUBBAIAH):

(a) and (b). The figures are indi-
cated below :—
1980 1981
1. No. of dacoity 31 21
cases registered.
2. No. of cases can- 4 —_
celled.
3. No. of cases cha- 8 7
llaned.
4. No. of cases pen- 3 9
ding investigation.
5. No. of cases sent 16 5

as untraced.
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Actqal installed capacity and pro-
duction of cement in the Country

4997, SHRI NAWAL KISHORE
SHARMA:
SHRI SAJJAN KUMAR :
SHRI KRISHNA PRATAP
SINGH :

Will the Minister of INDUSTRY
be pleased to state :

(a) the installed capacity of
cement in the country ;

(b) the actual production of
Cement in the country during the
last three years i. e, in 1979-80,
1980.81 and 1981-82 (upto 28-2-82) :

(c) thequantity of cement impor-
ted during the last three years as
mentioned above and the amount
of foreign exchange involved in
the import of cement each year ;

(d) the main reasons for which
the production has been less than
the installed capacity : and

(e) efforts that have been made
to increase production of cement in
the country to avoid import and
drain on country‘s foreign exchange ?

THE MINISTER OF INDUSIRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
29.25 million tonnes, as on 1-1-82.

(b) 1979-80 17.62 million tonnes.
1980-81 18.56 million tonnes.
1951-82 18.30 million tonnes.
(upto Feb. 82)

(©): Year Qty.  Value
(Lakh  (Rs.
tonnes) Crore)

1979-80 15.47 92.00
1980-81 19.74 118.44
1981-82 14.49 90.56

(upto 15-2-82)

‘d) and (e). Cement Industry has
not been in a position to fully utilise
its installed capacity mainly on acco-
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unt of infrastructural constraints jn
regard to availability of powerin
major cement producing States and
to some extent availability of coal.
Every effort is being made to pro-
vide these inputs to the industry to
the extent possible.

Gun Factories Unearthed in
Bihar

4998. SHRI M.V. CHANDRA
SHEKARA MURTHY : Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that three
gun factories were unearthed in Bihar

during the month of February,
1982 ;

(b) if so, whether large number
of finished and unfinished fire arms
were recovered there ;

(c) whether it is also a fact that a
number of such factories were un-
earthed in Uttar Pradesh, Madhya
Pradesh and Rajasthan, recently ;

(d) whether these factories were
responsible for distributing the arms
to the anti-social elements in the
country ; and

(e) whether State Goyvernments
have been asked to take immediate

measures to unearth such type of
factories ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): (a) to (e). The re-
quisite information is being collected
and will be laid on the Table of the
House on receipt.

Decision of U.N.1.D.O. to help
Aluminium Industry in India

4999. SHRLJAI NARAIN ROAT:
Will the Minister of STEEL AND
MINES be pleased to state :
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(@) wnether it is a fact that the
United Nations Industrial Develop-
ment Organisation have decided to
help aluminium industry in India ;
and

(b) if so, the details thereof and
progress made so far in the matter.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) UNIDO have agreed to help
in the preparation of Feasibility
Report for setting up of a Research,
Development and Design Centre for
Aluminium under United Nations
Development Programme and a
preparatory Assistance Document
has been signed between Government
of India and UNDP in June, 1981.
Following this, steps necessary for
the preparation of feasibility report
have been taken.

Allocation of Railway Electrification
Programme

5000. SHRI BASUDEB
ACHARY : Will the Minister of
PLANNING be pleased to state :

(@) details of the Sixth Plan
allocation for the railway electrifi-
cation programme ; and

(b) the demand received from the
Railway Ministry in this regard ?

THE MINISTER OF PLANNING
SHRI S. B. CHAVAN): (a) The
Sixth Five Year Plan for the Railways
includes an outlay of Rs. 450 crores
for ‘Electrification’ projects.

(b) At the time of formulation
of the Sixth Five Year Plan, the
Ministry of Railways had requested
an outlay of Rs. 450 crores, which
was approved in full,
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Policy regarding Smal]l Scale
Industries in Delhi

5001. SHRI H.K.L. BHAGAT:
Will the Minister of INDUSTRY be
pleased to state :

(a) Industrial policy relating to
Delhi ;

(b) what steps  Government
propose to help small scale and
other industries in Delhi ; and

(¢c) the total number of small
scale industries in Delhi?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAIN DATT TIWARI) (a)
Delhi Administration follows the
industrial policy laid down by the
Central Government as enunciated in
the Industrial Policy Resolution,
1956 and the Industrial Policy State-
ment made by the Minster of State
for Industry in the Parliament in
July, 1980, kecping in view the
metropolitan character of Delhi and
its own Master Plan.

(b) The Government ase already
providing a number of services such
as registration, provision of in-
ftastructure, supply of scarce and
controlled raw material, provision of
finance and marketing, to help the
Small Scale and other industries in
Delhi.

(c) As at the end of December,
1981 the number of industrial units
licensed in Delhi is 40940, including
16206 registered units. This includes
an estimated 300 medium and large
scale industrial units, and the rest
are all small scale units, In addition,
tnere are more than 3000 units in
‘the rural areas which do not require
]icence. .
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Steel Supplied to Different Steel
Yards in Madhya Pradesh during
last one year

5002. SHRI N.K. SHEJWALKAR:
Will the Minister of STEEL AND
MINES be pleased to state how much
steel was supplied to different. steel
yards in Madhya Pradesh during last
one year and what was the demand
of each steel yard in Madhya Pradesh
and the reasons for supplying less
quantities.

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUS-
TRY AND STEEL AND MINES
(SHRTI CHARANIJIT CHANANA):
Statewise and stockyardwise demand
of steel is not maintained.T he follow-
ing quantities of steel have been
supplied through the stockyards in
Madhya Predesh.

Location of  Agency  Quantity
stockyards supplied

during

April-Dec.,

1981

(In Tonnes)

Bhilai SAIL 53,100
Indore SAIL 45,000
Gwalior SAIL 5,400
Bhopal T1ISCO 11,100

Apart from supply of steel through
stockyards, customers are also sup-
plied steel items directly from the
plants.

Lapses in Distribution of Steel

5003. SHRIMATI PRAMILA
DANDAVATE : Will the Minister
of STEEL AND MINES be pleased
to state :

(a) whether there has been serious
lapses in the distribution of steel;

(b)  whether Steel is denied to the
Small, Middle income group house
builderstin major cities; :
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(c) whether the traders have also
criticised the distribution policy; and

(d) if so, what steps are being
taken to meet the demand of the
small consumer ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) (a)
No, Sir.

(b) and (d). Individual house
builders and registered cooperative
house building societies have been
given top most priority for allocation
of steel along with other nationally
important priority sectors like defence,
railways, P & T etc. In view of
improved availability of steel the
entitlement of residential house
builders was increased from 5 to 10
tonnes in August, 1981. SAIL is
giving a price concession of Rs. 50/«
per tonne on supply of first 5 tonnes
of steel to house builderrs. How-
ever, major portion of items required
for house building activity is produ-
ced by mini steel plant and re-rollers
and sold through their own channels.
The market price of their products
is comparable with SAIL stockyard
prices.

(¢) In amemorandum submitted
to Government the traders have
asked for an increased share of pro-
duction to be marketed through
trade. With the increase in produc-
tion  SAIL has increased supplies
to trade.

Narrowing the gap between Worker
and the Management

5004. SHRI E. BALANANDAN :
Will the Minister of LABOUR be
pleased to state :

(a) whether Government gare
aware that the root cause of inade-
Quate production and industrial
dispute is Government’s failyre to
give due importance to the united
efforts of the workers and the
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management to achieve the desired
results, by wiping out the differences
between a high salaried official and
low salaried subordinates ;

(b) whether the success achieved
by the developed countries lies in
the united cfforts of these two ele-
ments of the production ;

(c) if so, the thinking of Govern-
ment to narrow the gap between the
two elements, in details ; and

(d) efforts made, if any, in
the past in this direction and the
result achieved so far ?

1HE MINISTER OF S1ATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD) :
(a) The increase in industrial pro-
duction during 1981-82 is expected
to be around 8 per cent as against 4
per cent in 1980-81 and a decline of
1.4 per cent in 1979-80. Notable
increases in production have taken
place in a large number of key
industries where production is expect-
ed to achieve new peak Jlevels.
There has also been a continuing
improvement in the labour relations
situation. Both the public sector
and the private sector have contri-
buted to the improvement in indus-
trial production. The root cause of
industrial disputes cannot be consi-
dered’to be only the difference bet-
ween the salaries of higher officials
and their subordinates.

(b) to (d). In the cese of public
sector  enterprises, Government’s
policy is to narrow the gap between
the lowest paid workers and the top
management through rationalisation
of the structure of emoluments and
maintenance of relativities between
the managerial staff and their sub-
o;dina_tes. In this process, if any
distortions and inequalities are found,
these are corrected while effecting
revision of pay scales, allowances and
perks. In actual practice, the gap
has been greatly narrowed by pro-
viding full neutralisation of the rise
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in cost at the lowest level and the
substantial tax liability at the highest
level. It has also been the policy
of the Government to encourage
workers’ participation in manage-
ment to bring about a greater involve-~
ment of workers with the manage-
ment. Government is also engaged
in the formulation of the basic princi-
ples of a National wage policy which
18 intended to be finalised in consul-
tation with the representatives of em-
ployers, workers and other interests
concerned at the next tripartite labour
conference.
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Losses in Public Undertakings

5009. SHRI LAKSHMAN
MALLICK :
SHRI R. PRABHU :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether certain public sectors
units under his Ministry have suffered
huge loss in 1980-81 and 1981-82 as
comparea to 1979-80;

(b) 1if so, the reasons therefor;
and

(¢) the steps taken by Govern-
ment or proposed to be taken to
improve their functioning and to
increase profits ?

THE MINISTER OF INDUSIRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
The accounts for the year 1981-82 in
respect of individual public sector
undertakings under the administra-
tive control of the Ministry of
Industry have not yet been closed
add audited and as such it is not
possible to indicate the exact figures
of profit and loss for this year. 4
statement showing the profit/loss of
public sector undertakings under the
Ministry of Industry during the
years 1979-80 and 1980-81 s
attached.
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(b) The following factors have
affected the financial performance
of these Public Sector Undertakings
to a varying extent.

(i) Shortage of Power;

(i) Shortage of steel and other
raw materials;

(111) Paucity of working capital;

(iv) Low/uneven order book posi-
tion;

(v) Low capacity utilisation due
to old obsolete plant and
equipment.

(¢) Following steps have been
taken to improve the functioning of
Public Sector Undertakings.

(1) Stand-by D. G. Sets have been
installed by Public Sector
Undertakings particularly in
the Eastern Region, to over-
come the power shortage.

(i) Some undertakings have been
brought under Category ‘A’
for supply of steel through
regular quarterly allocations
being made by JPC.

(i) Capacity utilisation of the
Public Sector Undertakings
1s being improved by way of
balancing the line of produc-
tion and replacement of old
plants and machinery.

(iv) Units have also taken steps to
diversify into other profitable
areas of manufacture which
would also provide them with
a regular base load.

(v) The other steps taken by the
Government to improve the
performance of the Undertak-
mngs inter-alia, include
strengthening of management
at the top, provision of Work-
ing Capital, helping them
resolve their problems vis-a-vis
other Public Sector Undertak-
ings and Government Depart-
ments, to help them in sécuring
orders by keeping a constand
dialogue with the major user
Ministries. ‘
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DEPARTMENT OF INDUSTRIAL DEVELOPMENT
PROFIT (4)/LOSS (—)
(Rs. in lakhs)

S.  Name of the Undertaking 1979-80 1980-81
No.
1. Andrew Yule & Co. Ltd. (+)2.47 (—)103.55
(For the calendar (From 1-1-1980
year 1979) to 31-3-1981)
2. Bharat Leather Corpn. Ltd.  (—)15.59 (—)30.04
3. Bharat Ophthalmic Glass (—)134.16 (-)183.34
Ltd.
4. Cement Corporation of (4+)109.55 (+)39.06
India Ltd.
5. Cycle Corporation of India —F (—)85.00
Ltd. (From15-10-1980
to 31-3-1981)
6. National Bicycle Corpora-  —* (—)49.71
tion of India Ltd. (From 15-10-1980
to 31-3-1981)
7. Hindustan Cables Ltd. (+)294.00 (+)738.00
R. Hindustan Paper Corpora- (—)107.68 (—)105.82
tion (Mandya National
Paper Mills Ltd.)
9.  Hindustan Photo Films  (4-)266.65 (+)362.86
Manufacturing Co. Ltd.
10. (a) Hindustan Salts Ltd. (+)9.68 (+)5.00 |
(From Oct. 1979 (From Oct. | A
to Sept. 1980) 1980 to Sept. | =
1981) <
(b) Sambhar Salts Ltd. (+)15.35 (+)40.00 p>
(From Oct. 1979 (From Oct. =
to Sept. 1980) 1980 to )
Sept. 1981)
11. Instrumentation Ltd. (4)424.44 (+)385.01
12. National Industrial Develop- (—)28.15 (—)3.99
ment Corporation Ltd.
13. National Instruments Ltd, (—)269.24 (—)303.41
14, National Small Industries (+)49.49 (—)48.45
Corporation Ltd.
15. National Newsprint & Paper (-)133.86 (—)85.47
Mills Ltd.
16.  Tannery & Footwear Corpo- (—)360.03 (—)360.33

ration of India Ltd.

—

*Nationalised in Oct., 1980,
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PROFIT (+)/LOSS (—) STATEMENT

(Rs. inlakhs)

S. Name of the Undertaking 1979-80 1980-81
No. (Actual) (Provisional)
1. Bharat Heavy Electricals Ltd. (+) 4330 (+) 3752
2.  Bharat Heavy Plates & Vessels (+) 33 (+) 48
Ltd.
3. Bharat Pumps & Compressors (—) 100 (—) 242
Ltd.
4. Bharat Brakes & Valves Ltd. (—) 42 (—) 21
5. Bharal Wagon & Engg. Company (—) 88 (—) 65
Ltd.
6. Braithwaite & Company Ltd. (—) 857 (—) 863
7. Burn Standard Company Ltd. (—) 961 (—) 921
8. Heavy Engg. Corporation Ltd, (—) 3478 (—) 5113
9. Hindustan Machine Tools Ltd. (+) 2373 (+) 1961
10. Jessop & Company Ltd. (—) 931 (—) 1165
11. Mining sand Allied Machinery (—) 954 (=) 1550
Corpn, Ltd.
12. Richardson & Cruddas Ltd. (+) 5 (—) 4
13. Scooter India Ltd. (—) 445 (—) 490
14.  Triveni Structurals Ltd. (—) 6 (—) 353
15, Tungabhadra Steel Products Ltd. (+) 9 (+) 3
16. Lagan Jute Company Ltd. (+) 14 (+) 106
17. Bharat Process & Mechanical — (—) 57*
Engineering Ltd .
18, Engineering Projects India Ltd. (—) 708 (—) 1144
*From 25-10-1980 to 31-3-1980. -
Increase in Satta Gamblers in (¢) if so, the number of persons

Delhl

5010. SHRI LAKSHMAN MAL-
LICK : Will the Minister of HOME
AFFAIRS be pleased to state :

(@) whether Government are
aware of the increasing number of
Satta Gamblers in New Delhi ;

(b) whether any drive has been
launched against the Satra gamblers
of the capital in the last two months;

indglging in such gambling arrested
during the period ;

(d) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) "
(a) and (b). No increase in the in-
cidents of Satta Gambling has been
noticed in Delhi. The Delhi Police
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are keeping ' a vigil and conduct
raids whenever information about
Such activities come to their notice.
During the first 2 months of the
Current year 40 cases have been
registered against the Satta Gamblers
against 39 registered during the cor-
responding period last year.

(€) 79 persons have been arrested
in these cases.

(d) Out of the 79 persons arrest-
ed, cases against 25 have been
Challaned in the Court, and cases
against 54 are pending investigation.
In the cases challaned, 8 persons
have been convicted and cases
against 17 are pending trial.

CBI Enquiry into a subject under
Concurrent List

5011. SHRI D.S.A. SIVA-
PRAKASHAM : Will the Minister
of HOME AFFAIRS be pleased to
state :

(a) whether Government can
direct C.B.I. enquiry into any sub-
ject falling under concurrent list of
the Constitution without the consent
of the State Government ; and

(d) ifso, whatis the procedure
for instituting such an enquiry ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRIP. VENKATASUBBAIAH) :
(a) No, Sir. '

(b) Does not arise.
Self-Sufficiency in Alumipiym

5012. SHRI K. PRADHANI :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government have
taken decision to make all out
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effort for self-sufficiency in aly-

minium ;

(b) if so, what are the steps
proposed to be taken during the
Sixth Plan period to increase alu-
minium production in the country ;
and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES
(SHRIMATI RAM  DULARI
SINHA) : (a) to (¢). The present
installed capacity of 321,170 tonnes
per annum for production of alumi.
nium, if fully utilised, is adequate to
meet the present requirements of the
metal with marginal imports. Inade-
quacy of power prevents full utilisa-
tion of capacity. Action has been
1nitiated for augmenting power supply
both from the existing grid and captive
sources. Keeping in view the long
term demand for the metal, the
National  Aluminium Company
Limited is setting up an aluminium
complex in Orissa, at an estimated
cost of Rs. 12424 Crores, which
includes an aluminium smelter of
218,000 tonnes per annum capacity.
The Orissa Aluminium Smelter is
expected  to be commissioned in
1985-86 and reach the rated
capacity in  1987. Creation of
further capacity, including expansion
of the existing smelters will also be
considered, if necessary.

Robberies by Auto Drivers

5013. SHRI K. PRADHANI :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total number of cases of
robbery by auto drivers registered
in various police stations in New
Delhi during the last sjx months ;

(b) . whether it is a fact that
logting of night passengers by auto
drivers has been increasing in New
Delhi ;
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(c) if so, the measures proposed
to be taken by Government to check
such crimes in the capital ; and

(d) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) During the last 6 months i.e.
from 1st September, 1981 to 28th
February, 1982 the following number
of cases of robbery committed by use
of automobiles have been registered
in the Union Territory of Delhi.

MARCH 24, 1982

Robberies committed No. of cases

by using registered
1. TSRs 2
2. Scooters/ 11
- Motor Cycles
3. Cars 14
Total : 27
(b) No, Sir.
(©) & (d). The following steps

have been takqn to check incidents
of crime committed by use of auto-
mobiles :

1. Checking of vehicles during
night time by stopping them
at road barriers.

- 2. The antecedents of mechanics

working in automobile work-
shops are checked.

3. Police-men in plain clothes
as well as in uniforms keep
a watch at the Railway
Stations, 1SBT and other
important Bus-Stops.

4. Watch is also kept at Cinema
Halls for late night shows.
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5. Mobile patrolling including
Armed Patrolling with walkie-
talkie sets and wireless fitted
motor-cycles is organised.

G uidelines for formation of Scheduled
Caste Finance Corporation

5014. SHRI K. PRADHANI :
Will the Minister of HOMI;
AFFAIRS be pleased to state :

(@) whether Government had
sent guidelines to various States for
the formation of Scheduled Caste
Finance Corporation at the State
level ;

(b) if so, the names of the States
which have constituted such Sche-
duled Caste Finance Corporations in
their States ;

(c) whether itis a fact that some
State Governments have not set up
such Scheduled Castes Finance Cor-
porations ; and

(d) if so, the names of the States
where such Corporations have not
been set up so far; and the details
thereof ?

THE MINISIER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) to (d). Yes, Sir.
The Government of India have sent
guidelines to States on the formation
of Scheduled Castes Development
Corporation. The names of the States
which have set up such Scheduled
Castes Development Corporations
18 given in the enclosed Statement.
The Governments of Jammu &
Kashmir, Manipur, Meghalaya,
Nagaland and Sikkim have not set
up such Scheduled Castes Develop-
ment Corporations.
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Statement

The Names of the States where
Scheduled Castes Development
Corporations have been set up

CHAITRA 3, 1904 (SAKA)

S. Name of State

No.
1. Andhra Pradesh
2. Assam
3. Bihar
4. Gujarat
5. Haryana
6. Himachal Pradesh
7. Karnataka
& Kerala
9. Maharashtra
10. Madhya Pradesh
11.  Punjab
12. Orissa
13. Rajasthan
14. Tripura -
15. Tamil Nadu
16. Uttar Pradesh
17. West Bengal.

Committee to Review the Progress of
Cement Industry

SHRI K. PRATDHANI :

SHRI G. Y. KRISHNAN :

SHRI MAGANBHAI
BAROT :

Will the Minister of INDUSTRY
be pleased to state :

301+,

(a) whether Government had set
up a Committee to review the pro-
gress of the Cement Industry:

(b) if so, when that Commiitec
submitted 1ts report;

(¢) whether that Committee had
reviewed the progress of the mini-
cement plants;
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(d) if so, the opinion expressed
by the Committee about the mini-
cement plant; and

(e) the steps taken by Govern-
ment in implementing the recommen-
dations made by the Committee ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT ‘1IWAR]) :
(a) Yes, Sir.

(b) 30th December, 1981,
(¢) Yes, Sir.

(d) and (¢). The Committee had
expressed views in favour of setting
up mini cement plants in future in
remote and distant areas of the coun-
try. This isin accordance with the
guidelines being followed by Govern-
ment in regard to setting up of mini
cement plants.

Assent to State Bills

5016. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the names of Bills passed by
the State Legislatures which have
been granted President’s assent dur-
ing the last 3 years, year-wise for
each State; and

(b) the names of such Bills as are
still 'pending for President’s assent
and the dates since when they are
pending 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFIARS
(SHRI P. VENKAT ASUBBAIAH) :
(a) and (b). The requisite informa-
tion is laid on the Table of the House
as in Annexures I and II. [Placed
in Library. (See¢ No. LT-3737/82)
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Representation in Recruitment
to B.S.F.

5017. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether it is ensured that
there 18 proper representation to
each one of the States in the matters
of recruitment to Border Security
Force ; and

(b) if so, the procedure for re-
cruitment followed in this regard
and whether any complaints have
also been reccived from any part of
the country regarding inadequate
representation in recruitment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) Recruitment of
constabulary in B.S.F. is made
through recruiting centres located in
various parts of the country. Thus
the recruitment is broad based and
candidates from all over the country
are given equal opportanity in the
matter of enlistment in the Border
Security Force.

(b) A complaint was received
about inadequate recruitment of
locals to B.S.F. in Hazaribagh (Bi-
har) Recruitment Centre. On veri-
fication, the complaint was found to
be incorrect.

Plan Allocations for Railways

5018. PROF. MADHU DAN-
DAVATE : Will the Minister of
PLANNING be pleased to state :

(a) whether it is true that the
allocations made by the Planning
Commission to the Railways for the
annual plan outlay for 1982-83 are
far less than what was demanded by
the Railways ; and

MARCH 24, 1982
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(b) if so, will the Commission
keep in view the fact that Railways
provide the infrastructure for the de-
velopment of nation’s economy
while ‘making allocations in the
future ?

THEMINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The
Ministry of Railways proposed an
outlay of Rs. 1300 crores for the
Annual Plap 1982-83, while the Plan-
ning Commission approved an out-
lay of Rs. 1137 crores.

(b) The importance of Railways
as infrastructure is always kept in
mind by the Planning Commission
while formulating the Plans. The
outlay for 1982-83 for Railways was
decided on the basis of needs of
the Railways, availability of resour-
ces and the competing needs of other
sectors.

Handing over of Dalmia-Dadri
Cement Factory to Cement Cor-
poration of India

5019. SHRI R.L. BHATIA :

SHRI DHARAM DAS
SHASTRI :

SHRI MOHAMMAD
ISMAIL :

Will the Minister of INDUSTRY
be pleased to state :

(a) whetherit isa fact that even
after the lapse of eight months after
the take over of the Dalmia-Dadri
Cement Factory by the Cement
Corporation of India, all the retren-
ched workers of the company have
notso far been absorbed by the
Cement Corporation of India ;

(b) if so, the reasons therefor ;
and

(c) the difficulties which are
lying in the way of Government in

according necessary relief to the
affected workers ?
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI:
(@) to (¢). Of the 1600 employees
whose services were terminated by
the erstwhile Messrs Dalmia Dadri
Cement Ltd., Cement Corporation
of India have appointed 422 workers
after nationalisation of the company.
The Corporation expects to appoint
another 400 miners in a phased
manner as soon as the quarry
starts working and clinkerisation at
Charkhi Dadri taken up. The
claims of the remmining ex-employees
who were retrenched by the erst-
while management of the company
will be entertained by the Commis-
sioner of Payments and dealt with
in accordance with the provisions
of the Dalmia Dadri Cement Limited
(Acquisition and Transfer of Under-
takings) Act, 1981.

App:intment of Class IV Employees
in Bokaro Steel Plant

5020. SHRI VIJAY KUMAR
YADAYV : Will the Minister of
STEEL AND MINES be pleased to
state :

(a) whether itis a fact that the
Management of the Bokaro Steel

Plant ignoring the reserved quota -

for the Harijans, calls only for the
names of the displaced persons from
the Bokaro Employment Exchange
for the appointment of class 1V emp-
loyees ;

(b) what are the total number
of employment of class 1V during
the last three years and what are
the percentages of Harijans and dis-
placed persons in the said employ-
ment ; '

() whether Government have any
plan to enforce the reservation theory
of Harijans in Bokaro Steel Plant ;
and

(d) if so, the details thereof ?

CHAITRA 3, 1904 (SAKA)
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSIRY
AND STEEL AND MINES (SHRI
CHARANIIT CHANANA) : (a)
to (d). Information is being collected
and will be laid on the Table of the
House.

Programme for Expansion, Moderpi-
sation and Technical Upgradation of
Steel Plants

5021. SHRI CHINTAMANI
JENA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Government have
chalked out any programme for
expansion, modernisation and techno-
logical upgradation of the existing
steel plants in the country ;

(b) if so, the details thereof; and

(c) the estimated
involved in each case ?

expenditure

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) : (a) to
(¢)- Expansion of Bokaro and Bhilai
Steel Plants to 4 million tonnes stage
at an estimated cost of Rs. 1378.33
crores and Rs. 1582 crores'respec-
tively are under implementation.

Government have already sanction-
ed the expansion of Alloy Steel Plant
at Durgapur from 1.6 lakh tonnes to
2.6 lakh tonnes of liquid steel at an
estimated cost of Rs. 65.98 crores.

Schemes for modernisation of
Bhilai Steel Plant and further ex-
pansion of Bokaro Steel Plant are
under preparation.

Schemes for modernisation, techno-
logical upgradation and expansion
of Rourkela and Durgapur Steel
Plants and Indian lron & Steel
Company Limited are also being

prepared.,
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Tata Iron & Steel Company had
undertaken a modernisation pro-
gramme at an estimated cost of
Rs. 203 crores and the modernisation
is expected to be completed by
March, 1983.

Car Manufacturing Units

5022. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
INDUSTRY be pleased to state:

(a) the number and names of the
places of the car manufacturing units
of the country;

(b) whether  Government are
aware that the production methods
in these car plants are outdated;

() 1f so, whether Government
have any proposal to suggest those
car manufacturing plants to adopt
some new method to improve the
technological features and innova-
tions of the cars under production;

(d) whether Government have
also a proposal to increase the
production of the car in the country;

(e) if so, whether any collabora-
tion is going to be madc with any
foreign country for this purpose;
and

(f) the details about the steps
propesed to be taken by Government
in this regard ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Three units have been licensed by
the Government for the manufac-
ture of passenger cars as mentioned
below :—
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Name of the Unit Location of the

(M/s) Plant
Hindustan Motors  Hooghly (West
Limited Bengal)
Premier Automo-  Kurla, Kalyan
biles Ltd. and Wadala
* (Maharashtra)
Standard Motor Perungalathur

Products of India

(Tamil Nadu)
Ltd.
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Besides, M/s. Sunrise Auto Indus-
trics Ltd., Bangalore is registered with
DGTD for the manufacture of passen=
ger cars. The company has manufac-
tured a small number of three
wheeler cars.

(b) and (c). The production tech-
nologies employed by the car manu-
facturers and the models of passenger
cars produced in India presently are
not contemporary with those in the
developed countries. Government
have emphasised upon the Industry
the need for modernisation of produc-
tion technologies, product upgrada-
tion and optimisation of fuel effi-
ciency.

(d) Government propose to ma-
nufacture fuel efficient cars based on
the latest technology in the public
scctor enterprise, Maruti Udyog
Limited.

(e) Yes, Sir.

(f) Discussionare in progress with
a number of leading overseas auto-
mobile manufacturers for collabora-
tion with Maruti Udyog Limited.

Setting up of Industries in Orissa

5023. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
INDUSTRY be pleased to state :

(a) the total number of forest
based industries proposed to be set
up 1 Orissa in 1982-83; and

. (b) the particulars of those
industries and the places of Orissa
where those industrics are proposed
to be located ? ‘
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THE MINISTER OF INDUSTRY AND STEEL AND MINES (SHRI

NARAYAN DATT TIWARD : (a)

and (b).

['he following Industrial

Licences have bezn granted for setting up forest b1szd industries in Orissa: —

Sl Name of Party Item of Location Annual
No. Manufacture Capacity
1. Sewa Papers Ltd. Paper & Pulp Jeypore, 21,000
Dist. Koraput  tonnes
2. Konark Wood Core Veneer Jeypore Dist. 18,060 M3

Panels Ltd. Board

Koraput

Setting up of Mineral based Industries

in Orissa
5024. SHRIMATI JAYANTI
PATNAIK Will the Minister of

STEEL AND MINES be pleased to
State .

(a) whether Government have a
proposal to set up mineral based
industries in the mining areas of
various States in 1982-83;

(b) 1if so, the total number of
such mincral based industries propos-
ed to be set up in the mines areas of
Orissa.

(c) the names of those industries
and the places of location of those
industries proposed to be set upin
the mining belt of Orissa in 1932-83 ;
and

(d) the details thereof ?

THE MINISIER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES
(SHRIMATI RAM DULARI
SINHA) : (a) to (d). No new mineral
based industry is proposed to be
setup by the Central Government
in Orissa or in any other State during
1982-83. Howaver schemes already
sanctioned and under implementa-
tion will-be continued during the
current year.

Allocation for Component Plan in
Orissa

5025. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the amount allocated to
Orissa in the year 1981-82 for imple-
menting Component Plan Programme
in the state;

(b) the main programmes under-
taken in the State of Orissa for the
development of Harijans under the
Component Plan Programme in
1981-82; and

(c) the details about the total
amount proposed to be allocated to
Orissa under the Component Plan
Programme in 1982-83 ?

THE MINISTER OF STATE IN
THE. MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) to (¢). The Spe-
cial Component Plans of the States
are essentially a part of the State
Plans; Government of India only
provides the supplement of the
Special Central Assistance to the
Special Component Plans as an
additive. The Special Component
Plan of Orissa for 1981-82 has an
outlay of Rs. 28.11 crores; the special
Central Assistance to the Special
Component Plan allotted to Orissa
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during 1981-82 is Rs. 528.50 lakhs.
The details of the programmes in the
Special Component Plan are avajlable
in the Special Component Plan
document of Orissa State and include
outlays ' earmarked for the Scheduled
Castes from schemes in all sectors
of the State Plan like I.R.D.P.,
Agriculture, Handlooms, Leather,
Cottage, and Village Industries Edu-
cation, Drinking Water etc. The
Special Component Plan of Orissa
for 1982-83 has not yet been
finalised.
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Alcohol from Tapioca

5029. SHRI K.A. RAJAN : Wil
the Minister of SCIENCE AND
TECHNOLOGY be pleased to
state :

(a) whether itis a fact that the
Central Food iechnological Research
Institute have developed a process
for production of Alcohol from
lapioca ; and

(b) if so, whether Government
are aware that Central 1uber Crops
Research Institute, Trivandrum had
made similar claims in the past, and
if so, whatare the comparative merits
of the processes so developed ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND 1ECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENI AND OCEAN DEVELOP-
MENI (SHRI C.P.N. SINGH) : (a)
Yes, Sir. at a bench scale.

(b) The Central Tuber Crops
Research Institute {CTCRI) has also
developed a process for production
of alcohol from tapioca. Both the
processes are more or less similar
with minor differences in the chemi-
cals/fenzymes used in fermentation
and saccharification. Both processes
need major engineering inputs.
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Recognition of Tripartite Committee
on Plantation Industry

5030. DR. KRUPASINDHU
BHOI: Will the Minister of
LABOUR be pleased to state :

(a) whether the tripartite commit-
tee on plantation industry has been
reconstituted ; -

(b) 1if so, the details thereof ;

(c) whether the workers and
employer’s organisation had recom-
mended that the industrial committees
for major industries should be
revived ; and

(d) the other major industries for
which such committees are proposed
to be constituted ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD):
(a) and (b). Yes, Sir. The Tripartite
Industrial Committee on Plantation
was reconstituted on 31-12-81 on the
basis of claimed strength of trade
union organisations as on 31-12-1978.
It has now been decided to reconsti-
tute this on the basis of trade union
membership as on 31-12-1980.

(c) Yes, Sir. Workers and Emp-
loyers Organisations have generally
welcomed the revival of the Industrial
Committees.

(d) It is proposed to reconstitute
Industrial Committees on Cotton
Textiles Jute, Engineering and
Chemicals Industries.

Small Scale Sick Units

5031, DR. KRUPASINDHU
BHOI : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether Government propose
to hold a conference to discuss boos-
ting small units and to encourage
them ;
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(b) whether it is also a fact that
-a large number of small units are
sick ; and

(¢) if so, the steps taken or pro-
posed to be taken to bring them out
of the red and to boost production
to make them viable ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
No, Sir. \

(b) The number of sick small
scale industries units is not large in
comparison to the total number of
registered units.  In fact the number
of bank-assisted sick units has shown
a slight decline.

(c) In addition to existing Inter-
Institutional arrangements to reha-
bilitate potentially viable sick small
scale unit, the Government have di-
rected Development Commissioner
(Small Scale Industries) to conduct
a survey of sick units to assess the
causes, extent of sickness and suggest
further measures, if any, for their
revival. The Central Government
have also recently introduced a
Margin Money Scheme for revival of
sick Small Scale Units.
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(%) =arag 9 § fis <orea &
feggaT #1 s FIw@w wsw ¥ fawrg
qEawl aga w9 g S fade

(@) az&rd &7 & godi & Y
™ T O 3w ¥ ¥ ad 1981 g%
TseqTE § (At i &1 g frag
gur; AT '

(W) usEmT § Fw g frag
g & 7T &I & o T qsedm
% fawma ¥ fgo ¥ w0 o =Y gx
W ?
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qrar war (= g@o wo wegmw) :
F) & (1) ggaw g & IwwE
s efee & frgzrgar &, oy <ad
frgsew &1 F1w = ®7 ¥ gIETQ
Sudl # fFg o faaw & aem A
Bl- @&l &1 &% § ag Uy I Fl
qayw g ggu wew § fwawn 3/5
WM Hg YoF/qa5e9q @7 g a8 am-
geqr aga wfas fgadr g &, @9
femre & @afga wix AiEr weax
FAFIT 9T oA ardr wfas @l
qMa & 1w g | fafema fawrg #1
faware, o& ", sfy & faww
AR fatiy wq & Taveew, Swgia W
foer et g@ glagml # sqawar
W & fWq wor gaw ¥ wfuw A3
FIT T ATI@FAT Gl & |

USRI & gIdrd Iaa § A1,
1981 a® 361.56 &S %o a1 UMy
&1 faas fear a1 § 1 AfFEA 9EEQ
#gasw & faagy w1 faateo wafeafy
fafase cawg & greafas araw arowar
gTur gYar & | g@fwe fAaw & #@ran
W wafeafs A F1 § aggeE”
fraa ferar smar

WAy (Twea) § fraas agmw
wIgie™ g1 fRar AT agsor F1a

5033. st mgqw: sur famm
are atefmt 79 7z Farr Fr Far
LECIE

(%) =ar gg &= g f5 wrdw
A &7 UF F1AG  wrerars foar
geqag (Ue) # feaq §,

(@) afzgh, @t ag Fateg war-
qrE A T A T FT Wr g =T 20
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%@, 1982 a% @ snfem gra
®IT FT ¥ qa@y w14 FY q; §
U1 ¥ g3EW w1d fe eql o3 frg
g g R

(1) s9ss FEtEy @ik fRe Mo
ey & g Far § AT g an
q qrr =g gar g 7

fama atx  Wreifm, eeaafae,
qataenr @ar wgravR fawm fewmi
¥ s wat (s "o qo gAo fag) :
(%) wEargifaar genwa (ua-
M) § ARdAT gTaq &1 #1¢ Fwi-
aq feag @i g

(@) ST W (%) &1 <fe
¥ @A gu Wy Ag gar |

(3r)  IAATH WA (F) F) Mo F @y
g AT A &ar |

Beating up of a Professor of
Ramjas College, Delhi

5034. SHRI BHOGENDRA JHA

SHRI MANGAL RAM
PREMI ;

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are
aware that a history lecturer of
Ramjas College, Delhi was waylaid
on 16 February, 1982 near Qudsia
Gardens, Kashmere Gate, Delhi and
beaten up with iron rods ;

(B if so, the details thereof ;

(c) whether culprits have been
arrested and arc being prosecuted ;

(d) whether it is  fact that this
lecturer was attacked earlier and a
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complaint had been lodged with the
local police and police protection
was sought ; and

(e) if so, the action that was
takenin the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLTAMLNTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a)and (b). Shri Dilip Simeon, a
lecturer in the Ramjas College,
stated that he was waylaid by some
persons while he was going on his
scooter. It was further stated by him
that he was beaten up with iron
rods, sticks and was given fist-
blows, resulting in breaking of his
tecth and fracture of leg. According
to him, the assailants had left him
lying on the road and fled in an
Ambassador Car. On the basis of
his statement, a case under section
307/147/148/149/120 B IP(: has been
registered.

(c) 7 persons have been arrested
in the case and will be prosecuted on
completion of the investigation.

(d) and (e). On 11-2-82, two
Lecturers of the Ramjas College, viz
S/Shri M. M. Gupta and G.C.
Gupta, lodged a report with the
Police Station Roshanara Road al-
leging that they were beaten by S/
Shri J.P. Jain, R.S. Mittal, K. S.
Verma and 3-4 more teachers of the
same college, in the college premises.
The other party viz S/Shri K.S.
Verma and J.P. Jain also came to
the Police Station and lodged a
report making counter-allegations
against S/Shri G.C. Gupta and M. M.
Gupta and others including Shri
Dalip Simeon. All the four complain-
ants were sent to the Police Hospital
for medical examination and the
Doctor opined that their injuries
were simple. As no cognizable
offence was made out, no action was
taken against either party. ;
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Foreign money received by Ipstitu-
tions in India

5035. PROF. NARAIN CHAND
PARASHAR : Will the Minister
of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 2780 on 9 December,
1981 regarding foreign money received
by institutions in India, and state :

(a) whether the information asked
for in the question has since been
collected ;

(b) if so, whether it will be laid
on the Table of the House ;

(¢) if not, the likely date by
which the information would be
made avalilable after computerisation;
and

(d) the reasons for this delay ?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR
RANJAN LASKAR): (a) to (d).
There are about 5000
organisations submitting returns.

Computerised result of the returns
for the year 1978 may be available
in about 6 to 8 months. The returns
for the year 1979 and 1980 are in
the initial stages of the process of
computerisation and it will take
time.

Wai?ing of 400 km. Restriction for
Home Town under L.T. C. to
Central Government Employees

5036. SHRI N.S. VIJAYARAGHA-
VAN : will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether there is any proposal
before Government to waive the 400
kilometer restriction in respect of
home town under leave travel con-
cession given to the Central Govern-
ment employees ; and

{b) if so, the details therefor ?
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THE MINISTER OF STATE IN
THE MINISTRY OF = HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) No, Sir.

(b) Does not arise.

Earnings by Exporting Bakery
Products

5037. SHRI G. Y. KHISHNAN :
Will the Minister of INDUS!RY
be pleased to state :

(a) the amount of money earned
by exporting bakery products during
the last two years ; and

(b) whether Government are
satisfied with the performance of
biscuit industry in the organised
sector ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :

(a) Relevant figures as reported
by The Processed Foods Export
Promotion Council are as under :

1979-80 Rs.
1980-81 Rs.

371.32 lakhs

351.51 lakhs
(provisional)

(b) Yes. Sir. The Government
have not received any complaints
about the price, quality or avail-
ability of the biscuits manufactured
in the organised sector.

Export of Khadi Goods

5038. SHRI CHINTAMANI
JENA : Will the Minister of
INDUSTRY be pleased to state :

(@) whether our country is in a
position to export Khadi goods ;

(b) if so, whether Government
have any specific plan for boosting
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uf» the export of khadi goods especi-
ally during the Sixth Plan period ;
and

in this

(¢c) if so, the details

regard ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(@) to (c). The khadi & village
industries products are mainly
meant for internal consumption.
The foreign buyer insists on unifor-
mity which is not possible to be
introduced in khadi due to its
being produced in extremely disper-
sed conditions. Export of khadi
products during the year 1981-82
is likely to be of the order of
Rs. 0.05 crores and is expected to
reach a level of Rs. 3 crores during
the Sixth Plan period.

Completion of Solar Energy Centre
at Alathur, Kerala

5040. SHRI V. S. VIJAYARA-
GHAVAN : Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether the Solar Energy
Centre at Alathur, Kerala has been
completed ;

(b) the total amount spent on this
project and its capacity; and

(c) the probable ate of its com-
missioning ?

THE MINISTER OF STATE IN
THE DEPARTMENIS OF SCI-
ENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHR]1 C.P.N. SINGH): (a) to
(c). A 15-ton per day capacity solar
dryer is being installed at Alathur,
Kerala under the demonstration/trial
programme of the Commission for
Additional Sources of Energy (CASE).
The system is likely to be commis-
sioned in May, 1982 and the cost of
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develop_mcnt and construction of the
system 1s expected to be about Rs.
16 lakhs.

Low Coal Stock causing concern
to SAIL

5041. SHRI B. V. DESAI : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether power restrictions
and lew coal stocks are causing con-
cern to the Steel Authority of India
Ltd.;

(b) il so, whether the SAIL plant
continued to maintain lead over the
corresponding procuction in the last
vear and whether the saleable steel
production in the integrated steel
plants was lower in January this year
as compared to December, 1981;

(c) whether there has been grad-
ual depletion of stocks of indigenous
coking coal in all the plants;

(d) whether the stocks which were
264,300 tonnes at the end of October
last have slumped to 1:7,100 tonnes
at the end of January this year;
and

(e) if so, the main reasons there-
for and the steps Government have
decided to take?

7THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIIT CHNANA): (a) The
supply of power and coking coal has
not kept pace with the requirements

of SAIL.

(b) From April, 1981 to February
1982, the five integrated steel plants
of SAIL produced 5.063 million
tonnes of saleable steel as compared
to the production of 4.161 million
tonnes from April, 1980 to February
1981. The improvement was of the
order of 21.7%. 1he production of
saleable steel in these plants in
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January 1982 was 483,900 tonnes
§458,000 tonnes in January,
981) as against a  produc-
tion of 500,100 tonnes in December
1981 (456,000 tonnes in December,
1980).

(c) and (d). The supply of indi-
genous coking coal has not kept
pace with the increased consumption
in the steel plants, with the result
that stock in the steel plants
were gradually depleting. The total
stock of indigenous coking coal in
the SAIL plants which was 264,300
tonnes on the 31st October 1981 had
come down to 197,100 tonnes by the
end of January 1982. However, due
to substantially higher rate of supply
in February 1982, the plants have
been able to increase the stock. On
the 15th March 1982, the SAIL
plants were carrying a stock of
346,300 tonnes of indigenous coal.

(¢) Supply of coal to the steel
plants depends on availability of stock
from the washeries and of railway
wagons for transportation. All that
is possible is being done to improve
the situation. Some quantity of high
quality coking coal is also being
received by SAIL through imports.
The supply of inputs is constantly
under review.

Adequate Power Supply to Ashok
Paper Mills Ltd. Rameshwar
Nagar, Darbhanga

5042. SHRI HARINATHA
MISRA : Will the Minister of
INDUSTRY be pleased to state :

(a) the period for which paper
manufacturing units (Ashok Paper
Mills Ltd., Rameshwarnagar,
Darbhanga) had to remain closed
due to inadequacy of power and the
loss suffered in terms of money ;
and

(b) the measures that have been

 taken or are proposed to be taken
to ensure adequate supply of power
to the above mentioned unit ?
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THE MINISTER OF INDUSIRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARD : (a)
and (b). The information is being
collected and will be laid on the
Table of the House.

Rehabilitation of Criminals

5043. SHRI K. MALLANNA :
Will the Minister of HOME AF-
FAIRS be pleased to state :

(@) whether thereis any proposal
under the consideration of Govern-
ment to rehabilitate criminals in
order to reduce crimes in the so-
ciety ;

(b) whether any suggestions have
been received by Government from
the Judiciary side in this regard ;
and

(¢) ifso, the reaction of Govern-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN

LASKAR): (a) According to the
Constitution the subject releting
to prisons, reformatories, Borstal

institutions and other institution of
the like nature, which aims at the
reformation and rehabilitation of
criminals, falls within the jurisdic-
tion of the State Governments.
However, the Government have been
providing technical advice and
assistance to the State Governments
to develop the programme for the
rehabilitation of criminals on the
basis of certain minimum standard.

(b) and (c¢). The Supreme Court
of India in some of its recent judge-
ments, has issued directives for the

. improvement of programme in this

regard which are being pursued with
State Governments,
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Installation of Beladium Plant in
Hindalco Aluminium Factory,
Mirzapur

5044. SHRI R. N. RAKESH:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Beladium producing
plant has been installed in Hindalco
Aluminium  Factory, @ Mirzapur
(U.P.) ;

(b) if so, the annual Beladium
production capacity of the plant ;

(¢} whether it is a fact that this -

plant has been installed without get-
ting necessary licence prior to instal-
ling the plant ;

(d) if so, the reasons for not get-
ting the licence before 1nstalling the
plant ; and

(e) action taken or being taken
against the factory for the default ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES
(SHRIMATI RAM DULARI
SINHA) ; (a) Since there is no metal
known as Beldium, the Hon'ble
Member has perhaps referred
to Vapadium. If so, the answeris
no, Sir.

(b) Does not arise.

(¢) to (e). In order to improve
the purity of alumina produced by
aluminium process plants, impurities
such as vanadium sludge have to be
removed. Hindustan  Aluminium
Corporation Limited has also such a
facility in their process. Since this
‘is part of the total process no sepa-
rate industrial licence is required for
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IH TGV FEAA HT @1 wav (s
qigan @ faart) (%) ==a
a1/ arfaa  waEAt @ gSm
fer wg scargAt wiv glaamn &
nfafiw frge &0 & faqe & foc
FE R FNT fA¥w usTEgr-
gar, qfeaga wsy aggar, et
foet, &0 ® gz, @y AN G
wzitat #Y frugrads, qEATE gami
& fao quuar, FI QAT FT HATE
w1 F fag fazm gfaad, AT
gamr afgiaar sraww, faar sam
Fex qa1 ga/dara gq ufa ggaan
ST SIETgAT qET aTA T 2

(@) fagrz & favafafaa faay &
gfgw wiwdts afgfas wweel fadm
geara @ feanady faa & fao arr -
e =7 & fager gur arar qar & qar
@tfea faal &1 F+va faga wsa agr
aqr g & faoc o9 97 gEr aar

3 i—

AT I, FFQIA, TTHAT, AFHT
9%, qIATAE, qfaar, "gTarn,  geare
TUIAT, I, AT, WYLTTE, 79727,
TAT, WG, FTAFLT F4T AT |

¥l &% A afeNgnd gaa:
a&dlw!  wifas st 93 s
gt § forasr gaar & fagd ey oy
#afaaEar @ sndl & 5 gar qwa
TCET faei/aat § I #Y eqrqar
Ry FANT GIFR ET gAT A g
fafiwea gfasmt st Srergat w0 am
IUH! IT TFA § |
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SC/ST Officers in Ministries

5047. SHRI BHEEKHABHALI :
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total number of Scheduled
Tribe Officers who belong to the
rank of Deputy Secretaries and
above in various Ministries vis-a-vis
officials of general categories ;

(b) whether  there is utter
shortage and grossly inadequate
representation of Scheduled 1ribe
and Scheduled Caste Officers at the
policy formulation stage which ad-
versely affects the Welfare of Sche-
duled Tribe people : and

() whether  personnel policy
adopted by the State Government in
in tribal sub-plan areas is not in
conformity with the ideas enshrined
in the concept of tribal sub plan
strategy ?

THE MINIS|ER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENIARY AFFAIRS
(SHRI P. VENKATASUBBAIAH)
(a) Ason 1-1-1982, there were 908
officers in the Secretariat of the
Government of India in posts of and
above the rank of Deputy Secretary
(excluding officers working at equiva-
lent levels). Of the 557 officers were
from the Indian Administrative
Service and the Ceatral Secretariat
Service six of these belonged to
Scheduled Tribes. Information in
respect of officers belonging to other
Services is not available.

(b) The posts of and above the
rank of Deputy Secretary in the
Central Secretariat are norm ully filled
by drawing officers from All India
Services and other organised Central
Services Group A on the basis of
suitability, keeping in view the specific
requirements of each post and the
qualification and experience of the
officers’ on offer. for ceatral
deputation.  Since these posts
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are normally filled on tenure deputa-
tion basis, there is no reservation pro-
vided for Scheduled Castes/Scheduled
Tribes in these posts. However,
recruitment rules in respect of various
Services from which officers are drawn
to man the posts in Central Secretariat
provide for reservation for Scheduled
Castes/Scheduled Tribes, Moreover,
whenever cadre controlling authori-
ties of different Cadres are requested
to suggested names for central depu-
tation they are advised to give due
consideration to eligible Scheduled
Caste/Scheduled Tribe officers and
the names of Scheduled Caste/
Scheduled Tribe officers su recom-
mended are considered while making
placements at the Centre.

(¢) The guidelines communicated
to the states in the matter of
personnel policy for tribal areas are
in conformity with the concept of
the tribal sub-plan and the States
have generally agreed to those in
principle.

Limit of load carrying by a Coolie

5048, SHRI K. MALLANNA :
Will the Minister of LABOUR be
pleased to state :

(@) whether Government have
since fixed the maximum limit of
load to be carried by a coolie consi-
dering the situations that are being
experienced by them; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD) .
(a) and (b). The question as to
what should be the maximum permis-
sible  weight to be carried by one
worker keeping in view the ILO Re-
commendation No. 128 on this sub-
ject as also, the point of time when
the switch over to a lesser weight
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than at present is already under
scrutiny of the Tripartite Committee
on Conventions. Government would
take appropriate action on the recom-
mendation of the Committee in this
regard.

Ammunition used by Extremists near
Imphal

5049. SHRI K. MALLANNA :
Will the Minister of HOME AF.-
FAIRS be pleased to state :

(a) whether Government’s atten-
tion has been drawn to the news item
in  Hindustan Times dated 26
February, 1982 that the ammunition
used by the extremists of the
‘National Socialist Council’ of Naga-
land in an ambush near Imphal on
Indian army men on February 19,
was from China; and

(b) if so, the details

regard ?

in this

THE MINISTER OF STATE IN
THE MINISIRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.

(b) The markings seen on some
of the empty cases picked up from
the site of the ambush are similar to
those on Chinese ammunition, which
had been used by the Naga Under-
ground in the past,

Government Investment in States

5050._ SHRI A. XK. ROY: Wil
the Minister of PLANNING be
pleased to state:

_ (a)_total Government investment
in different States of the country with
plan-wise and State-wise break up
1n details ;



237 Written Answers

(b) whether any policy has been
followed to have more investment in
the backward States to minimise
economic unevenness between differ-
ent States; if so facts in details with
the result achieved in that direction;

(¢) whether it is a fact that
Planning has totally failed in that
direction so that the rich State has
become richer and the poor State
poorer ; and

(d) if so, steps taken thereon?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Infor-
mation on Plan-wise total Govern-
ment investment in different States js
not available. However, a Statement
giving Plan-wise and State-wise out-
lays under the State plans is attached.
State-wise break-up of Central Plan
outlays is not available,

(b) A series of measures have
been adopted to augment the re-
sources for development in the case
of less developed States. These
include modification of the Gadgil
formula in favour of less developed
States, distribution of part of Central
Assistance on the basis of income
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adjusted total population formula
which is weighted in favour of such
States Special allocation of Central
Assistance for hill areas, tribal areas,
drought-prone areas and desert areas,
most of which are located in less
developed States, and additional
market borrowing of Rs. 1,000 crores
to such States for the Sixth Plan
period over and above the annual
step-up of 107/ allowed uniformly to
all States, Besides, liberal allocation
of Central Assistance has been made
for meeting the requirements of eight
Special  Category States, namely,
Assam, Himachal Pradesh, Jammu
& Kashmir, Nagaland, Manipur,
Meghalaya, Sikkim and Tripura.

(c) and (d). All States, including
less developed States, have recorded
appreciable growth. Although figures
of State income at constant prices on
strictly comparable basis are not
available for a series of years, the
available information indicates that
between 1970-71 and 1978-79 certain
less developed States like Jammu &
Kashmir, Manipur and Tripura re-
corded higher growth rates in State
income than those recorded in de-
veloped States like Gujarat, Tamil
Nadu and West Bengal. The Sixth
Plan includes suitable programmes

for the development of different
States.
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Bended Labour Rehabilitated upto
31-12-81

5051, SHRI CHINTAMANI
JENA : Will the Minister of
LABOUR be pleased to state :

(a) what is the number of the
bonded labourers rehabilitated by
the end of last year; and

(b) the details regarding the con-
cessions in the matter of recruitment
in service extended to them by the
Central Government?

MARCH 24, 1982

Written Answers 232

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD):
(a) A statement showing the num-
ber of bonded labourers rehabilita-
ted, upto 31-12-81, year-wise and
State-wise, is attached.

(b) The Government of India
have extended to the released bonded
labourers concessions with regard
to (i) age-relaxation upto 40 years
for recruitment and (ii) priority III
consideration by Employment
Exchanges for recruitment to suitable
group ‘C’ and ‘D’ posts under the
Central Government.

Statement
REHABILITATION OF BONDED LABOUR (31-12-82)

Number of bonded labourers rehabilita-

g ted so for under the Centrally Spon-

-§ ‘?” sored Scheme

e &

b S Remain-

S. State 2 B Ing to be
No. E R o o » :g?eadb;g:

S st .EDZ -DED‘;'? _E%O? ans3 . E cluding

g &g 55 58 58 Em 22 e e

S Pa AR AR 4% A% g5 uked

1981

1 2 3 4 5 6 7 _é o h9_“ m—_ﬁ—
1. Andhra Pradesh 13399 2880 2920 1586 2268 913 10567 2832
2. Bihar 4958 952 816 369 1876 361 4374 584
3. Gujarat 42 42 —_ - = 42 —
4. Karnataka 62699 39960 1521 13436 61 55505 7194
5. Kerala 1162 138 110 60 — _ 308 854
6. Madhya Pradesh 1531 — 58 - - 77 135 1396
7. Orissa 7096 —  32] 16 517 4938 5792 1304
8. Rajasthan 6036 4256 700 700 344 6000 36
9. Tamilnadu 27874 27311 —  — 359  _— 27670 204
10. Uttar Pradesh 8753 1368 495 2606 500 3664 8633 120

Total :

1,33,550 76,907 5,947 6,858 19,300 10,014 1,19,026 14,524
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Central Assistance to Develop
Tribal Areas in Bihar

5052. SHRI A.K. ROY: Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) the details of Central assis-
tance provided to develop tribal
areas in Bihar in 1980-81 and
1981-82 district-wise ;

(b) the amount out of that
assistance actually spent for the
tribal during the above period ;

(¢) whether it is a fact that the
funds given for the tribals are either
retuned or diverted creating great
discontentment among the tribals ;
and

(d) if so, the
thereon ?

steps taken

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) to (d). The infor-
mation 1s being collected and
will be laid on the Table of the
House.

News Item ‘Paradeep Steel Goes
Inland’

5053.SHRI CHINTAMANI JENA:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the news item
published in ‘Business Standard’ of
27 February, 1982 with the caption
‘Paradeep Steel Goes Inland’” has
come to the notice of Government ;

(b) whether the experts have
given any such opinton that the
Shore based steel plant at Paradeep
in Orissa cannot be located there
due to cyclone ; and

(c) if so, the details thereof and
the alternative site selected for the

purpose ?
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THE MINISTER OF STATE
IN THE MINISTRY OF STEEL
AND MINES (SHRI CHARANIJIT
CHANANA) : (a) Yes, Sir.

(b) & (c). A study undertaken
by the Indian Meteorological
Department has brought out certain
unfavourable factors like high wind
velocity and heavy sand filling,

for locating the steel plant at
Paradeep. On considerations of
logistics and safety, savings in

infrastructure cost, economies in
cost of site preparation and recurr-
ing cost over the life of the plant,
Government have decided to change
the site to a place in Daitari region
about 120 Kms inland in Orissa
State,

It ¥ AW AT W E
T BN

5054. =1 SAS AN FAT MW
geAl g FaTy Y T FA fF :

(%) st & 740 aF 9 &
;Y FITA, TSAATL, 717 787 fHu 10
g, M

(@) wawr & W & fag
ATHT FAT FIFaTr T W g ?

u¥ WAEa § 99 " (ot o)
) (F) M (|) wifag guA
THF FT AT IFT g FIX AT &) A q%
TG & S |

Child Labour

5055. SHRI ARJUN SETHI :
Will the Minister of LABOUR be
pleased to state:

(a) whether Government have
introduced a scheme to organise
rural workers as well as conduct a
survey regarding the children who are
being engaged in this fleld ;
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(b) whether itis a fact that ILO
(International Labour Organisation)
has laid down some deadline to era-
dicate Child Labour ; and

(c) if so, what are the details of
the steps Government have taken in
this regard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) (a) A
Scheme to organise rural workers has
already been formulated by the
Government and forwarded for im-
plementation to the State Govern-
ments concerned. This Scheme does
not envisage conduct of surveys re-
garding children engaged in this
field. However, it is proposed to
have a survey conducted on child
labour outside the framework of the
said Scheme.

(b) Certain guidelines are con-
tained in ILO Convention No. 138
and Recommendation No. 146 in
this regard.

() While it is not possible to
eliminate child labour completely in
the context of the socio-economic
conditions prevailing in the country,
it has been Government’s consistent
endeavour to ensure that children
compelled to work by circumstances
should not be exploited and should
be able to work in better conditions
of health and hygiene.

Setting up a Cement Plant at
Dwarka in Jamnagar District of
Gujarat

5056. SHRIR. P. GAEKWAD :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that a
reputed cement company of Bombay
18 negotiating with a Saudi Arabian
party to set up a cent per cent export

oriented Cement Plant at Dwarka in
Jamnagar district of Gujarat ;
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(b) whether it is a fact that
under the proposals the Saudi Ara-
bian party is likely to extend foreign
currency loan for Rs. 30 crores with
a one million tonne annual capacity
project ; and

(c) if so, whether Government
have given clearance to the Project ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT TiI-
WARI) (a) No, Sir. The Indus-
try Department isnot aware of any
such ‘negotiations’.

(b) and (¢}. Do not arise.

Proposal to set up an Aluminiom
Plant in Gujarat

5057. SHRI R. P. GAEKWAD :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government are
aware that the Gujarat Industrial
Investment Corporation has sub-
mitted a proposal for setting up an
aluminium  foil plant as a joint
sector project in the State in colla-
boration with an internationally
known private sector ;

(b) whether Government are also
aware that the Rs. 49 crores project
will have an apnual capacity to
produce 5,000 tonnes of aluminium
foil and is expected to start pro-
duction in two years ; and

(c) if so, whether Government
have given necessary permission to
Set up such an aluminium foil pro- -
ject with the foreign technology
and with foreign exchange compo-
nent for the import of machinery ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUS.-
TRY AND STEEL AND MINES

(SHRIMATI "'RAMDULARI SIN-

HA) (a) to (¢). The Gujarat Indus-
trial Investment Corporation L.
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Ahmedabad (GIIC) was grant-
ed a letter of intent on 1-5-19%1
for setting up .a 5000 tonnes per
annum aluminium foils plant in
Broach District, Gujarat, subject,
inter alia, to the conditions that (i)
arrangements for import of machi-
nery and (ii) the need for and terms
of foreign collaboration should be
settled to the satisfaction of the
Central Government.

GIIC has informed the Central
Govt. that it intends to implement
the project in the joint sector and
has commissioned a study on techno-
economic feasibility. [t has not yet
submitted any proposal for import
of technology and capital goods.

Progress in Atomic Energy Reactors

5058. SHRI R. P. GAEKWAD :
SHR1 HARISH RAWAT :

Will the PRIME MINISTER be
pleased to state :

(a) the progress in regard to
atomic energy reactors at Kota Tara-
pur, Kalpakkam and Narora;

(b) whether these stations are
working with rated capacity; and

(c) if not, when these reactors are
likely to become fully operational ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY

# ELECTRONICS, ENVIRONMENT

(SHRIC.P. N. SINGH) (a) The
reactors at Tarapur and at Rawat-
bhata are already in operation and
the reactors at Kalpakkam and
Narora are under construction.

iAND OCEAN DEVELOPMENT

(b) Due to non-supply of enriched
uranium by the U.S., the available
fuel has been streched and the plant
is working at a reduced power level,
At present both units of the
Rajasthan Atomic Power Station are
shut down for repairs and mainten-
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(c) Efforts are being made to bring

Rajasthan Atomic Power Station back
on line as early as possible. As regards
the Madras Atomic Power Projects
and Narora Atomic Power Project the

currently  estimated  completion
schedule is as under : —
MAPP 1 — 1982
MAPP II — 1984
NAPP I ~ — 1986
NAPP 1I — 1987

Meeting of International Social
Security Associations Committee
of I. L. O.

5059. SHRIK. T. KOSALRAM :
Will the Minister of LABOUR be
pleased to state the decisions arrived
at in the three day meeting of Inter-
national Social Security Associations
Committee of I. L. O. about exten-
sion of Provident Fund Schemes to
self-employed and others?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) : The sixth
meeting of the International Social
Security Associations on Provident
Funds, was held in Delhi from the
8th to 10th of February, 1982. The
Employees Provident Fund Organisa-
tion hosted the meeting. The dis-
Ccussions took place on the following
aspecls of Provident Fund :—

(i) Extension of coverage to the
self employed, the employees
in small enterprisc and the
rural workers;

(ii) Conversion of provident funds
lnto more comprehensive
social security schemes; and

Recant  Organisational and
Opsration improvements in
Provident Fun s,

(iii)

2. The report of the maating is
awaited from the [aternational Social

Security iation.
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A U qqT ARATEE G IEN
#t weary fafw

5060.
WH A7AY g TAT SY KT H FF

ot qE =77 I v

(F) A1 I qqr SYAATRE @A
sfas  wearm  wfufqgw, 1972 &
AT AT qeqT AT SIATATEE @1
I ¥ g9 feaq & 190 79
g W IAFT Tsaare ger feady &
1T

(&) 1979, 1980 &k 1981 ¥
YA TEAATT FAT AT SIAIATEE
ara =sfas searw fAfeg & fao fea
ufawr wdx & 0f it wA@AF UsT H
ma @ asl & q 5@ ufw &1 g
W& I fowar agr ?

g7 Wat™g § 99 qea (s a¥
) (F) gI97 s F A & af
%

(@) SIFT TET FIF WX FeATW
glaamai &7 faear F3@ F1 9qI=TY,
& 5 gurafas 5% ¥ far qT
& ML H: Faw F-a7 uTHS gHfAq
few o &1 1979-80, 80-81 %X
81-82 (fzgwaz, 1981 g%) ¥ w7
g3 WX TTAIHIEE @TH 59 Fq R
fafe & faq &7-a oxfag A wf
Ufedt geaft gear g9 g @’
@ g 31 Feww IqrafaieEs,
foaw faq g wlfoaY &1 go@r G
war &, w1 ST wgeew v §  faar
ar g |
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Ty —®
AT qPUT
U afast #1

T
AFY TR 1,537
fagrT 8,061
T 2,242
ghaaran 634
fgaresr s3w 308
Fafes 1,868
oeq 93 9,334
HETASE 459
AT 821
ILIET 9,564
A [T 6,960
arfaa arg 4,966
IAT g2 2,948
WE 49,752

AT
fagrT 4217
VO 504
fgarad wam 17
FTEH 93
wEg wagr 4,650
AU 128
Iear 1,123
U1 91
EAREEL) 434
afema Fara 60

T 7,527*

*WT—wE goaT wgihrmag,

L CCIL



241 Written Answers  CHAITRA 3, 1904 (SAKA) Written Answers 943
qe-g
o Tea-A UFY fomqr ar gqwx
o 1979-80 1980-81 1981-82
(frawaz, 1981
LD
ATEYC A
AITYL 7,12,245 6,81,832 4,74 223
TAYR 9,11,449 834,954 6,92,729
16,23,694 15,16,786 11,66,952
AR a7 22,17,164 21,20,414 13,58,117
YIATa 87 7,85,032 7,56,399 4,18,215
g A ¢
FAT 8,04,899 7,71,970 4,29,093
ERICAC I 83,894 2,48,752 1,23,950
8,88,793 10,20,722 5,53,043
CIEL IRV 20,98,496%* 10,54,510 8,08,771

*mﬁ frger avt & grafraa a=mr atraﬁt agT 99 & €Y7 gFHfaa 9w (8.00
A ) wifee § 1

fafwe el & srmatia @y Ay qeal & A AT fay @

ST &Y FT geqreT wawauﬁaﬁrv‘q’r%am

1. Egrar faregrt, CASky m v T T, feedT Oy
|9 Tt & |

2. AR FIEH, JAA ATg, WET AW WX
T |

3. feareT Tareqr, qaud, g fgarea sdw
AR qATa |

4. YA I, afeww amrer, waw wY) YATET o

3. wwayl A AW, WGIAST WIT uwET Gw i

Y1
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AFET—T

weaT SUE/aA, foaw fag
iyt w1 Swaw feat v g

(%) =@ :

1. 9@1 T HIRT SAAWIRE G

& fag 7 amq wrarg Aveer (R
o TEq—1 FETE AT FT ATH
faar T §)

2. AT 70T AR AT @it
¥ fAu “wqAr wE T@d aATEY
araar’’ |

3. AT T MY IAATEE @AY
¥ wfasl & gxijgfan & fac gra-
gfaat 3 1 2T |

4. AT TG HIX AW
gfasl & fau ®age, gmfes qar
arepfas 1o F@q gefaa £37 &
w7 |

5. A7 T O AATEE @I
q@F HIT TEAT ZFEAT a1 FIST 1L

6. FAT qIT AN ENFIAIGT @1
A ¥ qera-foa fafecar vwsy
STHTYT FIA & FISAT |

7. FAT qET AR EAAEIgE
afasl & fau sainr geqarat & qot
F T FI DSFAT |

8. fwed femm & fag fodar
TifeqY &Y sqaTqT FIT 1 QIFAT |

9. FA1 19T OR AN @
& § W=7 ANFATHT FY @R FA
% faq fa<dra agmar &% &Y g
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10. ¥& F7 F HAqW I sgawq
mﬁ%ﬁmammf‘aﬁﬁjﬁrm
WX SATEe @1 ww Fear fafw &
HFAAT-HIR 3 & JISAT |

11, §m sag«i & fac qaw-
FEATA-TTET I & FAFAT |

(@) 1. fagw-41 & orefl7 WA
qrfer®t I FWATT AT I Fearq Feg}
& foro agmar wgaT |

2. W@ @mArfasl ® agEar-
TPEE, st fqg9-57 & w7 gegara
SO ! @T 74T AW Jarul
% faware & fag fAgwt & fagifa
qET & YA SINGIag ¢ a7
W

3. fafw & divaraa) & 9797 |

gfe ast & angfasiwn 8 fog
Teat w fadita agraar

5061, st wEEer M o AT
Ig Wil ag aqry & Far A4 fw o

(F) war wswi # gfaw @9 &
AYfTREEr §3@ aqr Aol F
qar @y & faq wrygfas SR q=@aan

JTFT @qE4 & fad Ay /1 w0
aqar faefrg agraar & sray § ; w1

(@) a7 1980-81 miT 1981-82
§ HQ q4T WETOAT F T A gOF-
9% {egae fegar ufm & wf Wi
Qa7 "W W 93@ar @ F7 q19%
w1 g ? :

& Wawa § v war (s fagie
WA wwY)  (F) W) (@), Tem
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g adl & wEASHE@ &
faw Frear & Hada fSgsr 100 $A
0 & qfeegg ¥ 1980-81 {10
a§ FY wafg & fag fee & =g fman
AT, USAT AT FAT GEAAT AT,
AT ITFIA, FIAF, FT AT
# fau aarfas a7 Ak sfmerm S9-
F @03 & fau gaigfa awr &
@ §) agT &4 & fog @ A g
T AT & geadq 50 sfawa faeda
ggrar 25 gat #1 wafg & WA
sfa’a ww g wafs v 50 wiama
|gIAqr AgsE g1 wsEl & feqg
aifys wigen qfaa & gear, o9-
@T HIT 9 dedl & HER 9%
faatfea faom srar &1 1980-81 it
1981-82 & ara wrsa gfaw sl &
grgfastsg & oo aer & gada
w@FEa #1 0% §F07 ggmar & own
F1 faaw §7 § 1

faam
) e ;
£E SEE
R/ - -
1 '-E IE, v
FE  FEE
T FAW G B G FE
s FE QE®
- ~T
=E%® S e
S E —#RYT
2:1::’ Fr,‘) g?,{:rg—-
—~EF =TT
(o (uo
el ®)  ArEl §)
1. =ree saw 47,82 31.88
2. #Ey 38.18 50.91
3. fagx 47.74 —_—
4. IJIUT 3796 50.61
5. giwan 20.39 27.19
6. fgmwmwaw 13,94 18.59
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7. SFg q #EHIT 20.52  13.68

8. wAle®m 31.52  42.03

9. FW 35.31 47,08
10. #wx wyegr 59.67 179.56
11, =mguse 56.46 —
12, =fgR 7.56 10.08
13. Jgrayg 8.48 11.31
14, ST 35.22  46.96
15, g9 36.13 37.38
16, TsEgmH 52,78 70.38
17. fafesn 3.15 4.20
18. afwarg 56.42  75.14
19. fagzr 9.35  12.56
20. ST gew 78.05 104,06
21, Yo FATH 53.35 35,565
22, AMEE — 5.39

1980-81 =T 1981-82 ¥ AxH
U & &IFd &1 1% iy &1 50
gfaza =@ § safs 3w 50 wfasa

qTATT M § |

Memorandum from Lakshadweep
Government Employees
Association Kavaratti

5062. SHRI SATYASADHAN
CHAKRABORTY : Will the Minis-
ter of HOME AFFAIRS be pleased
fo state :

(@) whether Government have
recelved a memorandum dated 14
December, 1981 from the Laksha-
dweep  Government  Employees
Association, Kavaratti :

(b) if so, what are the salient
points raised in the said memo-
randum ;

(c) the steps taken by Government
for redressal of the grievances j and

(d) if po steps taken, the reasons
thereof ?
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THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND  DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH) : (a) Yes, Sir.

(b) to (d). A Statement is attached.
Statement

The main points raised in the
memorandum dated 14-12-81 from
the Lakshadweep Government Emplo-
yees Association, Kavaratti, are :—

(1) Revision of rules framed for
nomination of candidates for
medical and other profes-
sional seats allotted to the
Union Territory of Laksha-
dweep in the light of the judge-
ment to the Kerala High
Court in O.P. No. 2306 of
1980 ;

(2) Cancellation of executive ins-
tructions issued by the Govern-
ment, reserving all Group C
and D posts for local candi-
dates and regularisation of
ad hoc appointments of non
locals.

2. The Kerala High Court in its
judgements in O.P. No. 2306 of
1980 have quashed the rules framed
for nomination of candidates against
medical seats allotted to the Union
Territory of Lakshadweep on the
ground that the over riding priority
given to local candidates in the
allotment of such seats, amounts to
cent per cent reservation for a majo-
rity community in a State ignoring
the claims of a minority community.
As seats for various professional
courses are allotted to the Union
Territory primarily to benefit the
local inhabitants who are classified
as Scheduled Tribes on account of
their socio economic backwardness,
it was decided to go in appeal against
the decision of the Kerala High
Court. Accordingly, petitions have
been filed in the Supreme Court for
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staying the judgement of the Kerala
High Court and for special leave to
appeal against the said judgement.
Further action on allotment of medi-
cal and other professional seats will
be taken in the light of the decision
of the Supreme Court.

3. As regards cancellation of
executive instructions on reserving
Group C and D posts to local candi-
dates, a writ has been filed by 4 non
local a¢ hoc employees whose ser-
vices were terminated by the Admi-
nistration, challenging the validity of
these instructions. The Court had
admitted the petition and any fur-
ther action In the matter can be
taken after the decision on this writ
1s known.

Welfare of Adivasis in Attapadi,
Palghat District, Kerala -

5063. SHRI V.S.VIJAYARAGHA-
VAN : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the total amount allotted for
the welfare of Adivasis in Attapadi,
Palghat District, Kerala under Inte-

grated Tribal Development Project
during the last five years;
(b) whether Government have

received any complaints about mis-
appropriation of funds allotted for
the development of Adivasis ;

(¢) if so, whether any inquiry
has been conducted; and

(d) if so, the action taken against
the guilty persons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRINIHAR RANJAN LASKAR):
(a) The total amount allotted to
Integrated Tribal Development Pro-
ject in Attappadi from 1977-78 to
1981-82 (both years inclusive) is Rs.
§1,32,619,
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(b) to (d). The State Government
have intimated that they had received
complaints against Project staff
regarding purchase of goats, cows
etc. and of misappropriation of
funds by Anavai Cooperative Society.
District Collector, Palghat, conducted
preliminary enquiry into the comp-
laints and the concerned officer has
been placed under suspension pend-
ing enquiry.

Staff in Research Department for
Adivasis in Kerala

5064. SHRI V.S. VIJAYA-
RAGHAVAN : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether itis a fact that the
Research Department meant for
assessing the developmental work
being done for Adivasis in Kerala
has not been provided with adequate
staff ;

(b) whether this has
eroded the effectiveness
department ; and

seriously
of this

(c) 1l so, the steps proposed to
be taken to remedy the situation ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFATRS (SHRI NIHAR RANJAN
LASKAR) : (a) There is no sepa-
rate Research Department but the
Kerala Institute for Research,
Training and Development Studies
of Seheduled Castes and Scheduled
Tribes (KIRTADS) has been pro-
vid=d with required staff,

(b) - No, Sir.
() Does not arise.

Naxalites Kkilled in Encounters

5065. SHRI A. K. ROY: Will
the Minister of HOME AFFAIRS
be pleased to state :

Sa,) the number of Naxalites
killed in encounters with the police
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in the last three years in the country
in general and in Tamil Nadu in
particular ;

(b) whether Government are
aware of the nationwide concern
about such killing and suspicion
about the genuineness of such enco-
unfters , .

(c) whether any memorandum
has been received from the promi-
nent citizens and Peoples Union of
Civil Liberties to this effect 3 and

(d) if so, the facts in details and
the steps taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH)
(a) The information is being collec-
ted and will be placed on the Table
of the House.

(b) to (d). A copy of the report
containing among other things al-
Jegations regarding encounters with
the Naxalites has been received from
this organisation. The matter is
being looked into.

Installation of Solar Wood Seasoning
Plant at Hoshiarpur

5066. DR. KRUPASINDHU
BHOIl : Will the Minister
SCIENCE AND TECHNOLOGY

be pleased to state :

(a) whether a solar wood season-
ing plant designed and developed by
the Forest Research Institute, Dehra
Dun has been installed at Hoshiar-
pur ;

(b) if so,
thereof’; and

the salient features

(¢) whether the commercial feasi-
bility of this plant has been explor-
ed; if so, with what results and the
time by which it will be available in
the market ?
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THE MINISTER OF STATE IN
THE DEPARTMEN1S OF SCIEN-
CE AND TECHNOLOGY, ELEC-
TRONICS, ENVIRONMENT AND
OCEAN DEVELOPMENT (SHRI
C.P.N.SINGH) : (a) Yes, Sir.

(b) and (c). The Solar kiln has
been developed at the Forest Research
Institute, Dechra Dun under a
project sponsored by the Commission
for Additional Sources of Energy.
In this kiln, air is heated while
passing over a  solar heated
blackened absorber sheet. The hot
air is made to flow through the
timber stack where it evaporates
water from the wood thus drying
and seasoning it. Apart from
Hoshiarpur, a number of solar kilns
have been installed m various parts
of the country under the demonstra-
tion/ficld trial programme of CASE.
The commercial feasibility is very
promising. The design is being
made available for widespread utili-
sation.

Number of Industrial Tribunals/
Courts in Delhi and cases pending
with them
5067. PROF. AJIT KUMAR

MEHTA:

DR. A.U. AZM] :

SHRI HARIKESH BAHA-

DUR :
DAULAT
SARAN :

SHRI C. CHINNASWAMY :
SHRI RASHEED MASOOD:

SHRI A. NEELALOHITHA-
DASAN NADAR :

Will the Minister of LABOUR be
pleased to lay a statement showing.

SHRI RAM

(a) how many Industrial Tribu-
nals/Labour Courts are there in
Delhi ;

(b) how many Industrial disputes
are pending before them to be dis-
posed of ;
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(¢) how many among them are
more than three years old, out of
these, how many among them are bet-
ween public sector management and
their workers/unions, the names of the
public sector management and the
number of cases against each of
them ;

(d) whether Labour Ministry/
Delhi  Administration  will take
immediate steps for speedy disposal
of these cases, by setting up more
industrial Tribunal/Labour Courts
in Delhi, if not the reasons for the
same ; and

(e) if so, when these Industrial
Tribunals/Labour Courts will be set
up ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) : (a) Apart
from one Central Government Indus-
trial Tribunal-cum-Labour Court,
there are two Industrial Tribunals and
three Labour Courts in Delhi.

(b) 4486 industrial disputes wnder
section 10 of the [ndustrial Disputes
Act were pending as on 28-2-1982.

(c) 882 over three-years old cases
were pending as on 28-2-1982. Of
these 94 cases relate to the public
sector managements and their
workers/unions. A statement indi-
cating the names of the public sector
managements concerned and the
number of cases pertaining to each
1s attached.

(d) and (e). A proposal to set up
an additipnal Labour Court is under
consideration.

Statement
Name Number of
cases
1. Municipal Corporation 20
of Delhi
2. Delhi Transport Cor- 18

poration
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3.

10.
11,
12.

13.

14.
15.

16.
17.

18.

19.
20.

21.

22.

23.

Delhi Electric Supply
Undertaking

Cotton Corporation of
India

Delhi Development Au-
thority .

National Council of
Applied Economic Re-
search

State Trading Corpo-
ration

New Delhi Municipal
Committee

U.P. Export
ration

Corpo-

Indian Oil Corporation
Super Bazar

Hindustan Insecticides
Limited

Indian Tourism Deve-
lopment Corporation

Modern Bakeries Limited

Delhi State Industrial
Development Corpora-
tion

Ganesh Floor Mill

Water Supply and Se-
wage Disposal Under-
taking

National Seeds Corpo-
ration

Hindustan Aluminium
Corporation Limited
Army Headquaters
Canteen

Delhi Consumers Co-
operative Wholesale
Store Ltd.

The National Coopera-
tive Cor_xsu_mcrs Fede-
ration Limited

U. P. Hotels and Res-
taurants Limited
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24. Northern Railway f
Cooperative Store
Limited

25. Delhi State Coope- 2

rative Bank Limited
26. Central Bank of India 2
27. State Bank of India 3
28. Bank of Baroda 1
29. Allahabad Bank 1
30. Reserve Bank of India 1

Total : 94

Tt amta faga aftasTs w gema
T GH ATHEA

5068. =it facia Fag wfcn:
F97 EEqT WX G AT Tg FaAH H
FAT FA fF

(%) 7ar agt arfig faaq af-
NI & #Arafeq faar wan gwaE
Sy wafes sa & faas fao

qfertsar afgsifeal & #agae fFar
ar ;

(@) =71 ag @9 § i+ v &t
foger faai g€ &+ 1 AR e

sthasew fafade § srag woeIT 99
& fog grara & qu fwar ar

() &ar =g fad@tT ag & A
qfXASTATAT 1 XEATT GERET AT B
qXT FIA ) 2fee { HAY WL a1+
& {90 geqrg &1 WA FA 61 W
&g § 5 #I

(a) afs =@, ar Al & g
w@ & fau Far dwfcaw syoear W
STt € 7
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TEIT AT T W A WG
¥ Te-weat (st wCoNiT wrAAT)
(%) F&iw foa wifesww faga
afevael (s fagg @ s
wrfae §) &t AR A ST w4 qg
g afafa # 9T 1 ag afwfq
srafawar s @t &= qar gEa
) Iefew FY A § W gu W
TS INT F1 CXATT FT AT FLT
g ) THI SFIX AWAH GHE  qrE<
$RARAT I sifeaqd 7 o7 @
qfaisaTe #t 7T 4% quea afafy
AT 1A §, A1 fAwA ® genrd
FT GT9eT FAT g | a9 1981-82 =)
vafw § =g faga sfusg qar
AT qHT AT FRNKA T §G<h
g wfafe # A aE wiv qar
< @ afAfq g feg ae araes
%T ST A fear aar g .

(gstTe =)
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dgea da%  306.8 4.5
gfafa gra

TET FTAH

&  geaq

ATATA Y T

Y ¥y

fear

CIEEG)

& WIEeT 529.9 42.5

SET FET  AqAT gHA
qrfaHTw T -

TR

AT TF WT 1404.7 118.5
% a7 707 82
afufa g

qeatdT Fd

q qfr

o §ax 223.1 38
afafa g

YW CQIEH!

¥ |y -

T & § foar

T T

ITMEEl 1 got Ry HE-
sIE ® qfa a1 1 TYq S
¥ AT AF AT A1ATT FIF FAT T30

g1

(@) & (v) =@ &t ¥aw 39
TR #) ®H SHT FEFA ¥ AT
WTaTd FE QX FT AT 199 1981-
82 @t wafy & FwT wWrary Ao ¥
AT A, GIAATCHST qET A
IR & AT fwar wam 97 | ey W
¥ wwra ¥ fag Sorest @ @y
ey FHT T & |

Aeq qAm faseht 99w @iee
%1 AqAteA ATHIA

5069. et fasfta  fag wfear:
| IW FA gg qq @Y HqT
3 i .

(F) =T 9L HT =W 59 qut
AR AT T fe qem w3m
faoelt 43 #t w7 dwr aWt ¥ e
® At qrar agy faer <l §

(@) €1 TN W ag w
et § fo @i ¥ g0 TR
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T raE & farrent geqra, ig-
fasra, faazw sk anirg ferar dwa
& grafrag &1 d Y wfy a3 sfaga
ST 9T § AR g@FT U7 Y faww
wfafafaal o @ sfrga swe o2
o}

(1) wsw v faset @S A &)
W G Al & gears a1 g9 feafy
TgT a1 & fAy awrR I e
ST FT T fa=r< formr £ 7

T A9 rewA R @wW &)
(Wt ARmw @ k) o (%) @
(1) ¥ e = araras w41
F gz, fewd gix feaa & wig-
faw g Y & faw qd sresm
ST AT § ) fama afcatesy
ARG G I DL T —
FE faaq sifemay grer e stran
? R A% R ¥ fawE ek
faga & 3 fac Fruffa A qLAT
T¥ g wifwew g fawifa 5
T O AT eEfe w1 4 sy g1
TS A9l @iz wregrat ) faars
W fag g afcatamr @) smafamar
& AR AT Wz AYT A &
3w far a7 §

Rath Committee op Price Index

5070. SHRI ATAL BIHARI
VAJPAYEE :

SHRI SURAJ BHAN :
Will the Minist_er of LABOUR be

pleased to state :

(a) the recommeadations of the
Committee which has reviewed the
Preparation of consumer index
numbers in the light of the Rath
Committee’s Report ;
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(b) how they compare with the
recommendations of the Rath Com:-
mittee ; and

(¢) Government’s decision there-
on?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR). (a) to (c).
No committee was set up to review
the preparation of Consumer Price
Index Numbers in the light of Rath
Committee’s Report. Government
had constituted a Committee to go
into the question of Preparation of
new series of Consumer Price Index
Numbers with 1980-81 as the base.
The Committee has submitted its
report and copies of the same are
available in the Parliament Library.
The Committee’s recommendations
relating to (i) ascertaining of off take
of commodities from Fair Price
Shops ; (ii) Computation of the
House Rent Index (iii) treatment of
free items ; and (iv) association of
users interest with the compilation
of the Consumer Price Index
Numbers, differ from those of the
Rath Committee. The report has
been sent to Central Ministries and
State Gavernments. Comments from
some of them are awaited.

Spurious Cosmetics Factory a¢
Paharganj

S071. DR. A. U.AZMI : Will
the Minister of INDUSTRY be pleas-
ed to state : '

(a) whether a factory in Pahar-
ganj manufacturing $purious cosme-
tics under popular brand name was
unearthed recently by police;

(b) if so, the details thereof to-
gether with the modus operandi
thereof;

(©) whether there is any proposal
to unearth many other sych factories
manufacturing  sub-standard  and
spurious items ;
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(d) whether majority of the con-
sumer goods being sold through
Veer Bazar (Weekly Bazars); and

(e) whether besides undertaking
the checking of the sale and pur-
chase of the vendors and the whole-
salers like the one in the present
case; the chemicals- dealers of Tilk
Bazar, Delhi are also involved?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT
TIWARI) : (a) to (¢). The Police
had received information from a
vendor of cosmetics that he had
been supplied doubtful cosmetics by
one Shri Krishan Kumar of Nabi
Karim. The premises of Shri
Krishan Kumar, son of Shri Daulat
Ram were raided by the Police and
a large quantity of spurious cosme-
tics, namely colgate Tooth-paste,
ponds cream, ponds talcum powder
etc. alongwith empty tubes, cartons,
caps, cream in bulk and machinery
were recovered. A case under Sec-
tion 420 IPC was registered against
Shri Krishan Kumar who was arrest-
ed by the Police. Every effort is
being made to detect cases of manu-
facture of spurious cosmetics and
action taken against the culprits,
according to law.

ATHRT § JAI &1 TqIEAT

5072. = fasa WX TRA
¥IT SEW HE O4g A &7 Fav
wed f5 o

(%) #1 T&R I3 ¥ fre
g &5 & st favm & faa
gHo &Ye Qo Yo GTo ¥ agal & F1§
ST FAXF 4 W/ @ D9AT HY
g foel ¥ w® &1 fagr faan
war gt W gfz g @ o=t @
wwfag sara Wt { |
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(@) ®ar w@ ¥R ¥ faFw
STgw (Y IOWT) gTr wfea q@o e
Te To Flo & UH Fequw o A fqis
17 swad, 1979 ¥ 23 wHE,
1979 g *1% wegga fear ar qar
qeer oo & Ffg IoFT@m graws!
oF SERE FTrOAEE &1 ST

s #1 fawrfc 1 4 ; AR

() 3zfe g, @ A== foa &
FfY SuFl avaee Y IO &
AT F F fow I g w0

FIATE & ST @ ?

gER AqT T SR @ Hat
(sit AT aw fard) : (F) ¥ ()
faaray, 1975 & g o€ swiATfAs
girer s W} ofian e gfafes
() T AW WY, gratan
Qs SFTeaT Y famfat & waaam
q, fo g@T FAT agrd A o
WRIMHE FT I W F) fafaa) #r
IS FT A1fge @ar W qfga @
F FG & fag = F a@ gAwE
famr gy &Y o fawifaY & aman
qT qqr aifeat § wrd, 1978 F gk
VI G 5% § a8 A qqr
W afgisAam 1 99T S &y
Mz @ F AT FeaACY |
ST 3% W & 949 § oqr
T BT F(TGT, g7, AMwAI, AR,
faeriq aar graxwsr foaor § 1 o&W
g & afeiwara § §  Arareyr fodr
(fagmx) & o afedioar  ““girea<e
e T wEad mE-ag fewrgw
o’ &1 grgfasar F wrOT 9T q@Ar
qaT gt § 1 afenaar # g wEaat
q< fagia st ferar sT &0
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Memorandum by Political Parties
of Mizoram

5073. SHRI CHITTA BASU :
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a _memorandum was
submitted on 3 February, 1982 to
Government by the political parties
of Mizoram demanding the resolu-
tion of the Mizo problem ; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) (a) and (b). A
memorandum dated 2nd January,
1982 and signed on 2nd February,
1982 from ‘the Steering Committee
of Mizoram Political Parties’, request-
ing for reconsideration of propo-
sals made by the Mizo National
Front was received. Since talks
with Shri Laldenga did not yield
results, it was felt that no useful
purpose would be served by con-
tinuing the talks, more so when the
peace negotiations were used as a
cover to build the MNF organisa-
tion to undermine the lawfully
constituted authority in Mizoram.
On 20th January, 1982, the MNF
and its allid bodies were declared
unlawful associations under the
Unlawful Activities (prevention) Act,
1967.

Return of Bangladeshis in West
Bengal on expiry of their Visas

5074. SHRI CHITTA BASU :
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are large number
of Bangladeshis in West Bengal who
have not returned to Bangladesh
after the expiry of the time men-
tioned in the visas granted to
them ;
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(b) if so, the mumber of them
upto January, 1982 ; and

(c) thesteps taken or proposed
to be taken for sending them back ?

THF MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHARRANJAN
LASKAR) : (a) to (c). Informa-
tion is being collected from the
Government of West Bengal and
will be placed on the Table of the
House as soon as possible.

Criterion for the take-over of Sick
Units

5075. SHRI CHITTA BASU :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have
since refixed the criterion.for the
take-over of the sick industries; and

(b) if so, the details of the revised
criteria?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
and (b). Revised Policy for sick
industries was announced by the
Government on 6th October, 1981.
The policy inter alia incorporated the
guidelines for take over of manage-
ments of industrial undertakings
under the provisions of the indus-
tries (Development and Regulation)
Act, 1951. According to these
guidelines, the Fipancial Institutions
and Banks will initiate necessary
corrective action for sick or incipient
sick units based on diagnostic study
undertaken by them. Where they
are unable to prevent sickness oOf
ensure revival of a sick unit, they will
report the matter to  the Central
Government which will decide Whe-
ther the unit should be nationalised
or whether any other alternatives
including workers’ participation In
the management, can revive the
undertaking.
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Where it is decided to nationalise
the undertaking, its management
may be taken over under the pro-
visions of the Industries (Develop-
ment and Regulation) Act, 1951,
for a period of six months to enable
the Government to take necessary
steps for nationalisation.

Purchase of equipments for Ex-
pedition to Antarctica

5076. SHRI PRATAP BHANU
SHARMA : Will the PRIME
MINISTER be pleased to state :

(a) whether it is a fact that
Government proposed to purchase
new sophisticated equipments and
ships for ocean research and develop-
ment programmes and further ex-
peditions to Antarctica in near
future ;

(b) if so, the details thereof ;
and

() when these equipments will
reach our country ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS,  ENVIRONMENT AND
OCEAN DEVELOPMENT (SHRI
C.P.N. SINGH) : (a) Yes, Sir. The
Government is proposing to purchase
ships and equipment for ocean re-
search and development. The ques-
tion of the next expedition to
Antarctica will be decided soop.

(b) The Department of Ocean
Development is acquiring an oceano-
graphic research vessel equipped with
various kinds of oceanographic
equipment from Federal Republic of
Germany. A Fisheries and Oceano-
graphic Research Vessal is also being
procured under the Danish Aid
Programme for conducting fisherjes
and oceanographic research.

(©) The Oceanographic Research
Vessel from Federal Republic of
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Germany js expected to arrive by
June, 1983. The Fisheries and
Oceanographic Research Vessel is
likely to arrive towards the end of
1984,

Analysis of Metal Nodules

5077. SHRI PRATAP BHANU
SHARMA :  Will the PRIME
MINISTER be pleased to state :

.8) whether it is a fact thatour
Scientists have done chemical analysis
of the metal nodules received during
the first ocean expedition undertaken
last year ;

(b) if so, the achievements ex-
pected on this analysis reports ;
and

(c) whether our laboratories have
also recommended some process to
explore these minerals on commercial
basis ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS, ENVIRONMENT
AND OCFAN DEVELOPMENT
(SHRI C.P.N. SINGH) : (a) Yes,
Sir,

(b) Results on the analysis on
minerals are being finalised and
will be available within this year.

(©). Our laboratories are SEE
working on the commercial feas;ibh
lity of marine minerals and thair
final reports have not been received.

Manufacture of Tapes

5078. SHRI PARTAP BHANU
SHARMA : Will the PRIME
MINISTER be Pleased to state :

(@) whether Government have
granted new licences for the mapuy.
faCture_ of different varjeties of
magnetic tapes used in the manufac-
turing of tape cassetes: :
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(b) if so, the details thereof; TRONICS (DR. M.S. SANJEEVI

(¢) whether their manufacturing RAO) : (a) Yes, sir.

process shall be leased on indi- (b) and (c). The details regarding
genous know-how or they are allowed the Letters of Intent/Industrial
for foreign collaborations ; and Licences issued for various types of

magnetic tapes during the last one
and a half years and also the details
of foreign collaboration permitted/
envisaged are indicated in the statement,

(¢) how many units are manu-
facturing these magnetic  tapes
presently ?

THE DEPUTY MINISTER IN (d) There are 5 units manufactur.
THE DEPARTMENT OF ELEC-  ing magnetic tapes in the country.

Statement
S. No. Name of the firm LI/IL No. & Date Remarks

1. Shri Satish Chandra LI 903 (80) No foreign collaboration has
Goel (M/s. Melody dt. 31-12-80 been permitted.,

Magnatics) converted to IL
No. CIL 15 (82)
dt. 14-1-1982

2. Shii M.M. Sharma LI 888 (80) Collaboration with the M/s.
(M/s. Fine Tape) dt. 31-12-80 Finebilt, USA has been appro-

ved.

3. Sh.S.M.M. Aziz LI 896 (80) Collaboration with M/s. Fine-
(M/s. Razio Electro- dt. 31-12-80 bilt, USA has been approved.
nics)

4. Sh. N.C. Datta L1330 (81) appln. Foreign collaboration is envj-
No. 1457/89 saged but application has not
dt. 27-5-81 yet been submitted.

5. M/s. Electroband LT 752 (81) Foreign collaboration js envi-

(India) Pvt. Limited  dt. 16-12-8] saged but application has not
) yet been submitted,

6. The IDC of Orissa Ll 157/81 Foreign collaboration 1S envi-

dt. 31-3-81 saged but application has not
‘ yet been submitted.,

7. M/s. Weston Electroric LI 753/81 No foreign collaboration.
Components Pvt. Ltd, dt, 16-12-8]

8. M/s, Tarzian India - LT 742/81 Existing unit and propose to
Pvt. Ltd.,, New Delhi dt. 14-12-81 implement the expansion with

their own technology.

9. My/s. Jai Electronic LI 46 (82) Existing unit and propose to
Industries (P) Ltd, dt. 29-1-82 implement the expansion witla

Bombay their own technology.
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Report of National Committee on
Government’s Policy on Develop-
ment of Backward Areas

5079. SHR1 NAVIN RAVANI:
Will the Minister of PLANNING
be pleased to state :

(a) whether the National Com-
mittee on Government’s Policy on
development of backward areas has
submitted all its reports :

(b) if so, what are the main
recommendations made by the Com-~
mittee; and

(c) what measures Government
propose to take to implement those
recommendations ?

THE MINISTER OF PLAN-
NING (SHRI S. B. CHAVAN) :
(a) Yes, Sir.

(b) The Committee after having
examined the concept of backward-
ness has put forward an approach
based on the identification of prob-
lem areas. The Committee has iden-
tified the following types of backward
areas for special attention :

(i) Chronically
Areas
(i1) Desert Areas
(iii) Tribal Areas
(iv* Hill'Areas

(v) Chronically Flood Affected
Areas

Drought Prone

(vi) Coastal Areas affected by Sali-
nity.

The_Committee has recommended
a multipronged strategy for accelera-

ting the development of these types
of areas.

The Committee} has dealt with the

problem of industrial development

of backward areas in 3 reports viz.
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(i) Industrial Dispersal, (ii) Industrial
Organisation and (iii) Village and
Cottage Industries. The Committee
has made recommendations regard-
ing incentives to ensure industrial
dispersal. The Committee has also
suggested certain measures required
to promote local entrepreneurship,
labour training, credit, marketing,
input supply and infrastructure, with
regard to major, medium as well ag
Village and Small Industries.

The Committee has emphasised the
need for changes in the administra-
tive structure for implementation of
development programmes in back-
ward areas and also the modalities
of financing of these programmes
and made several suggestions in this
regard.

(c) Government propose to exa-
mine all the recommendations made
in the Reports, in association with
the concerned Ministries and State
Governments. A decision on imple-
menting these recommendations
would be taken after such consulta-
tions.

Setting up of Statutory Autonomous
Authority for Hill Divisions in
Darjeeling District

5080. SHRI SOMNATH
CHATERIJEE :

SHRI SUBODH SEN :
SHRI ANANDA PATHAK:

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are
aware about the fact that the West
Bengal Assembly has already passed
a resolution which was forwarded by
the West Bengal Government to the
Central Government for setting up of
Statutory Autonomous ‘Authority for

. hill divisions in Darjeeling District;

and

(b)? if 8o, the fate of the resoly-
tion / ,
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): (a) and (b). As stated
in reply to starred question No. 256
on the 9th December 1981, the
Government of West Bengal have
forwarded to the Government of
India a copy of the relevant Motion
and the reference received from the
State Government in this regard is
under examination.

Shiftlng of a wing of SAIL from
Calcutta

5081. SHRI SOMNATH
CHATTERJEE :

SHRI NIREN GHOSH :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact that SAIL
is to trim its Calcutta wing;

(b) if so, reasons thereof: and

(c) steps taken by Government
against shifting the wing from West
Bengal to outside West Bengal from
the interest of the country?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA): (a) No
Sir.

(b) and (c). Do not arise.

Promotions in E.P.F. Organisations

5082. SHRI R.P. YADAV :
SHRI D.P. YADAYV :

Will the Minister of LABOUR be
pleased to state :

(2) whether it is a fact that ad hoc
promotion in the cadre of U.D.C./
Head Clerk/Lnspector Grade II have
not yet been regularised by the
Employees Provident Fund Organisa-
tion even after a lapse of thirteen

years; and
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(b) the details of all ad ho¢
promotess of Bihar Region Wwith
reasons thereof?

THE DEPUIY MINISTER IN*
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) : (a) and
(b). The required information is
being collected and will be laid on the
Table of the House.

Work load in E.P.F. Organisation

SHRI R.P. YADAYV :
SHRI D.P. YADAV :

Will the Minister of LABOUR be
pleased to state :

(a) whether Government are
aware that all the Regional Com-
missioners under the Employees’
Provident Fund Organisation are
over burdened with 7A, 14B and
Section 8 cases in as much as they
are unable to pass the Speaking
Orders and the case remain pending
for a long period;

(b) if so, the number of cases on
both the accounts pending as on 31st
December, 1981 and 3lst January,
1982, monthwise;

5083.

(c) whether Government would
like to post two or three Regional
Commissioners in each of the
Regions on the pattern of Income
Tax Department, besides delegation
of the statutory powers to Deputy
Regional Commissioners and Assis-
tant Commissioners to lessen the
pressure of work with the Regional
Commissioners, as in the Income
Tax Department even the 1.T.O.
(Grade II) who is much Junior
Officer in the scale of pay has been
empowered for assessement of dues
etc.; and

(d) what action would be taken
in view of the above difficulties ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRT DHARMA VIR) : (a) and
(b). The Government is aware of
the heavy pendency of work in
certain respects in the Regional
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Offices of the Provilent Fund Orga-
nisation. The Provident Fund
authorities have reported that as on
31-12-81, 3,400 cases under section
. TA and 4,900 cases under section
14B were pending in the Organisa-
tion and that 38,354 Revenue Recover
Certificates issued under Section 8
of the Act were pending with Reve-
nue Authorities of the State Govern-
ments. The number of such cases
pending as on 31-1-82 is being
ascertained and will be placed on
the Table of the House.

() and (d). The question of
restructuring the Regional Offices of
the Provident Fund Organisation is
under examination in the light of
the recommendations made by the
E. P. F. Review Committee and the
Faqir Chand Committee.

Extension of E.P.F. to Establish-
ments

5084. SHRI R. P. YADAV :
SHRI D. P. YADAYV :

Will the Minister of LABOUR be
pleased to state : ’

(a) whether it is a fact that
Government are aware that large
number of establishment havenot yet
been brought under the purview of
the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952
and the existing inspectors are not
able to cope with huge work ; and

(b) if so, whether Government
are willing to form asquad consist-
ing of Assistant Provident Fund
Commissioner and Four Provident
Fund Inspectors for each region?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) : (a) The
Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952
applies to the industries specified in
the schedule to the Act and such
other classes of establishments speci-
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fied by the Central Government from
time to time. The total number of
industries and classes of establish-
ments to which the Act was applica-
ble as on 1-1-1982 was 166 and the
total number of establishments cover-
ed was 1,08,706. Proposals for
further extension of the scope of the
Act to a few other classes of establish-
ments are being processed. The
Provident Fund Authorities have
reported that all efforts are being
made to bring the coverable establish-
meints within the ambit of the Act.
No complaint has been received by
Government in this regard.

(b) There 1is, at present, no such
proposal under consideration.

Problems of Small Scale Industries

5085. SHRI A.C. DAS: Wil
the Minister of INDUSTRY be
pleased to state :

(a) whether Government are
aware of the various problems faced
by the small and medium sector
industries ;

(b) whether any study team has
been appointed by his Ministry to
make an assessment of their
problems ;

(¢) 1if so, the main grievances as
reported by the study team ; and

(d) the steps taken by Govern-
ment to sort out the problems of
small and medium sector ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI  NARAYAN DATT
TIWARI) : (a) Yes, Sir.

(b) No, Sir.
(¢) Does not arise.

(d) The Development Commis-
sioner (Small Scale Industries) aad
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the State Governments constantly
monitor the performance of units
in the small scale sector. In rela-
tion to units in the medium sector,
the DGTD as well as administra-
tive Ministries take similar action.

The main problems faced by in-
dustrial units both in the small scale
sector and medium secior relate to
shortages of raw materials and in-
frastructural inputs, power shortage,
financial constraints, labour unrest,
recession in market demand, etc.
The State Governments and the
DC (SSI) on the one hand and the
DGTD and the administrative
Ministries on the other, take appro-
priate remedial action to solve the
problems and redress the grievances
of industrial units in the small scale
sector and medium sector.

Entry of Big Houses into Banned
List

5080. SHRI RAM VILAS
PASWAN

SHR1 RASHEED MA-
SOO0D :

PROF. AJIT KUMAR
MEHTA :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have
decided to allow multinational and
monopoly houses to enter the
manufacturing line even in the
banned list without any export
obligation ; and

(d) if so, details thereof stating
the consideration which weighed
with Government to take the de-
cision ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT
TIWARI) : (a) No, Sir.

/(b) Does not arise.
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Arrest of A Home Guard in
Chandigarh

5087. SHRI RAM VILAS PAS-
WAN :

SHRI VUJAY KUMAR
YADAV :

SHRI CHITTA BASU :

Wili the Minister of HOME AF-
FAIRS be pleased to state :

() whether the attention of
Government has been drawn to a
press report appearing in ‘Indian
Express’ dated 5th January, 1982
highlighting the manner in which a
Home Guard sepoy was arrested and
tortured in Chandigarh ; and

(b) if so, the reaction of Govern=
ment thereto ?

THE MINISTER OF STATE IN
THE MINISiRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMEN1ARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) The Government have seen the
Press Report published in the Indian
Express dated the 5th January, 1982.

(b) The Union territory Adminis-
tration of Chandigarh have reported
that Home Guard Sepoy, Shri Gur-
dev Singh, was arrested under sec-
tion 41(1) of Code of Criminal Pro-
cedure. They have denied that Shri
Gurdev Singh was tortured. How-
ever, Shri Gurdev Singh has filed a
criminal complaint against six police
officials alleging torture. The mat-
ter is sub-judice.

Strike in Jessop & Co., Calcutta

5088. SHRI RAM VILAS PAS-
WAN :
SHRI R.R. BHOLE :

SHRI RAM PYARE PA-
NIKA :

SHRI SOMIJIBHAI DA-
MOR :



878 Written Answers

SHRI SHEO SHARAN
VERMA

SHRI BAGUN
BRUI :

Will the Minister of INDUSTRY
be pleased to state :

SUM-

(2) whether
aware that SC/ST employees of Jes-
sop & Co. Ltd. wenton hunger
strike from February 12, 1982 as the
minagement failed to redress their
grievances and that before going on
hunger strike their Co-ordination
Comnmittee had duly given an ad-
vance notice of their intention to do
so ; and

(b) if so, what steps have been
taken by Government to get the
grievances of the Scheduled Caste/
Scheduled Tribe employees of Jes-
sop and Co. Ltd. redressed and to
their strike?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATI TI-
WARI) : (a) and (b). The Govern-
ment are aware of the relay hunger
strike being undertaken by some
persons near the gate of the factory
of Jessop & Company at Dum Dum,
West Bengal. The interests of the
Scheduled Caste/Scheduled Tribe
employees of Jessop are represented
by the Jessop’ Depressed Classes
League who are not participating
in this relay hunger strike and they
have intimated this fact in writing.
The main demand of the Co-ordina-
tion Committee is that the entire
backlog of the reservation-quota
should be filled up for these categories
of employees in six months. This,
according to the management of the
company, is not possible because
90 % of the Jessops’ employees were
recruited before 1973 when the
company was in the Private sector.
Now Jessop has got a substantial
surplus manpower and have been
incurring losses for some years. In
spite of this, the management discus-
sed at bi-partite and tri-partite level
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with the concerned SC/ST employees
on the 5th, 19th and 26th February
1982 and the 1lst of March, 1982.
The Assistant Labour Commissioner,
Government of West Bengal, in the
concilation meeting on 26th February
1982, requested the agitators to with-

_ draw their relay hunger strike and

seek amicable settlement through bi-
partite discussions. Although the
management agreed with the proposal,
the agitators have not yet paid any
heed to it. Besides, the issues raised
and to be settled are within the
competance of the management of
the public sector company.

Meeting of National Development
Council to Re-order Plan
Priorities

5089. SHRI S. M. KRISHNA :
Will the Minister of PLANNING
be pleased to state :

(a) whether a meeting of the
National Development Council was
recently held for re-ordering of plan
priorities in the wake of rising prices
and increased defence burden ;

(b) if so, whether gearing up of
administrative machinery to ensure
timely implementation of projects
and proper financial management
was also considered at this meeting;
and

(¢) if so, the net results of this
discussion and the reaction of the
Chief Ministers thereto ?

THE MINISTER OF PLANN-
ING (SHRI S.B. CHAVAN) : (a)
No, Sir. The National Development
Council in its meeting held on
March 14, 1982 reviwed inter alia
the progress in the implementation of
the Sixth Plan in the first two years
of the Plan.

(b) Such aspects of the Plan as
timely implementation of projects
and proper financlal management
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also came up for cgnsideration dur-
ing the course of discussion at the
meeting ; and

(c) A statement indicating the
summing up in respect of the dis-
cussion is attached.

Statement

Summing up in respect of the
discussion at the meeting of the
National Development Council held

on 14th March, 1982.

The Council expresseé its satisfac-
tion at the overall pace of imple-
mentation of the Sixth Plan in the
first two years of the Plan. It
emphasised that the recent im-
provement in eCONOMIc situation
ought to be utilised to further
accelerate the tempo of economic and
social progress so thatwe can move
speedily towards the realisation of
the goal of a self-reliant economy.

2. The National Development
Council reaffirmed its determination
and commitment to mobilise requi-
site amount of resources to finance
investments contemplated in the
Sixth Plan, and the revised 20-
Point Programme. The Centre and
the States will work together to
maintain financial discipline and
contain deficit financing within
safe limits.

3. The Council agreed that while
every effort has to be made to
step up investments 1In line with
the targets of the Sixth Plan, it was
. equally necessary to _take all
possible  steps to maximise the
utilisation of existing capacities 1n
agriculture and industry. In this
context, emphasis was laid on fuller
utilisation of existing ~ 1rrngation
potential and more efficient utilisa-
tion of power capacity. The
Council agreed that in the current
year which has been declared as the
produntivity year, 1t was essential to
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remove all obstacles including any
Government policies, rules and
precedures which come in the way
of utilisation of existing capacities.
Industrial licensing procedures may
need to be further streamlined to
avoid cost and time over-runs.

4. The Council expressed its
determination to implement effec-
tively the revised 20-Point Pro-
gramme which contains core ele-
ments of the Sixth Plan. The
Council stressed the need for effec-
tive monitoring of both the revised
20-Point Programmes and of the
Sixth Plan Programme and projects
as a whole: The Council emphasis-
ed the important role assigned to

the banking system in implementa-

tion of the anti-poverty programmes
included in the revised 20-Point
Programme. It noted with satisfac-
tion that the Reserve Bank of India
has appointed a group to examine
more systematically the role of the
banking system in implementation
of the revised 20-Point Programme.

5. The National Development
Council recognised the crucial role
of improved functioning of public
enterprises in realising the objectives
of the 6th Plan. The Council ex-
pressed serious conern at the slippage
of targets in the vital area of power
and called for effective remedial
steps. It was recognised that finan=
cial results of major enterprises,
particularly State Electricity Boards,
Road Transport Corporations and
Irrigation works needed urgent
improvement for an orderly imple-
mentation of the 6th Plan. The
Chief Ministers agreed to set up high
level Committees in their respective
States to review the working of State
Flectricity Boards and Road Trans<
port Corporation and take effectiye
measures for their improvement.
They would also take steps to go
into the performance of other State
Public Sector Corporations.

6. The Council stressed the need
for more Vvigorous measures to
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implement the revised minimum
needs programme, paying special
attention to universalisation of ele-
mentary education, provision of safe
drinking water to all problem
villages, rural roads, house sites for
the landless, and rural electrification.
The Council also stressed the need
for vigorous implementation of pro-
grammes for the benefit of the
Scheduled Castes, Scheduled Tribes
and Weaker Sections of the coms~
munity.

7. The Council noted with satis-
faction the improved performance in
the implementation of family plan-
ning schemes and called for further
efforts to ensure the success of this
programme in all parts of the
country with fullest participation by
the people.

8. While expressing satisfaction that
many river water disputes have been
resolved, the Council observed that
a climate should be created in which
National Water Plans are prepared,
keeping in view the national pers-
pective as well as State and regional
needs. In that context, the Council
welcomed the proposals for the
setting up of a National Water
Resources Council, with Prime
Minister as Chairman and the Chief
Ministers of all States and the
concerned Central Ministers, as
Members and River Basin Commis-
sions and for enacting legislation to
facilitate the speedier settlement
of inter-state river water disputes.

Shortfall in Production of Cement in
the country

5090. SHRI S. M. KRISHNA :
SHRI D. P, YADAV :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether it isa fact that due
to poor infrastructure there is a short-
fall in the production of cement in
the country;
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(b) if so, the steps that have been
taken to put up proper infrastructure
and increase the production of
cement;

() the number of letters of intent
issued for setting up new cement
plants in the country during the last
two years especially in the backward
areas; and

(d) how many of the parties who
were issued these letters have come
forward to set up cement units/
plants during this period ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARID) : (a)
and (b). Cement Industry has not
been in a position to fully utilise its
installed capacity mainly on account
of infrastructural constraints in regard
to availability of power in major
cement producing States and to some
extent, availability of coal. Every
effort is being made to provide these
1nputs to the industry to the extent
possible.

(c) and (d). During 1980 and
1981 letters of intent were issued to 58
parties for setting up new cement
plants all over the country. Of these,
locations proposed in the case of 38
cases are in centrally notified back-
ward areas. The letters of intent
in the case of four parties out of the
total of 58, have been converted into
industrial licences. Others are in
various stages of implementation.

Recession in Paper Industry

5091. SHRI B. V. DESAI : Will

the Minister of INDUSTRY be
pleased to state :

_ (a) whether it is a fact that paper
industry is in the grip of an incipient
recession; -

(b) whether it is a fact that- ex-
perts have attributed the unusual
recession to the less pregmatic control
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paper ordet and this biased -decision
to import writing and printing paper
in the last two years;

(¢) if so, what are the other main
reasons for the recession in the paper
industry;

(d) what steps are being taken by
Government to see that the paper
industry is out of this present re-
cession;

(¢) what was the total capacity
production during 1980-81 and to
what extent it is likely to be increased
during 1982; and

(f) whether any drastic measures
are necessary to improve the paper
industry in the country ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
No, Sir.

(b) to (d). Do not arise.

() The installed capacity and
production of paper and paper board
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during 1980 and 1981, were as
follows :—
(In lakhs tonnes)
Year Installed Production
capacity
1980 1538  11.12
1981 16.57 12.35

As on 1-1-82, the installed capacity
for paperand paper board, was 18.16
lakh tonnes, and the production is
expected to reach a level of 13 lakh
tonnes during 1982.

(f) .No, Sir. The paper industry
has been registering a steady growth
of installed capacity and production,
and the Sixth Plan targets will be
fulfilled. :
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Welfare of Employees in Industrial
Establishments

5092. SHRI B. V. DESAI : Will
the Minister of LABOUR be pleased
to state.:

(a) whether it is a fact that
the Labour Ministry has instructed
its officers to scrutinise with utmost
fairness and reasonableness the stan-
ding orders governing the service
conditions of employees in industrial
establishments ;

(b) whether it isalso a fact that
main aim of the instructions issued
by the Central Labeur Commissioner
is aiming at promoeting the interest
of workers ;

(c) whether it is also a fact that
Ministry has informed the State
Governments to issue similar directi-
ves for establishments falling under
their jurisdiction ; and

(d) what are the other moves
Central Government are considering
to protect the workers ?

THE DEPUIY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR): (a) to (¢).
Instructions have been issued to the
officers of the Central Industrial
Relations Machinery as well as to all
State Governments to impress on the
Certifying Officers under the Indus-
trial Employment (Standing Orders)
Act, 1946 to make positive sugges-
tions in course of hearing of the
Standing Orders and have beneficial
measures incorporated in the Standing
Orders before their certification.

(d) Government have issued a
notification on 10-12-1981 stipulating
that establishrments employing 50 and
above as against 100 as now, would
come within the purview of the
Industrial Employment ( Standing
Orders) Act. This is applicable to
the Central Sphers at present. The
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State Governments have been request-
ed to issue similar notification under
the Industrial Employment (Standing
Orders) Act, 1946.

Certain proposals for amendment
of the provisions of the Industrial
Employment (Standing Orders) Act
have also been introduced in the
Rajya Sabha in the shape of Indus-
trial Employment (Standing Orders)
(Amendment) Bill, 1981 on the 2lst
December, 1981.

Review of BHEL and others order
position

5093. SHRI B.V. DESAI: Will
the Minister of INDUSTRY be
pleased to state :

(a) whether his Ministry had
ordered a review of Plan-wise ordéer
position and. capacity of BHEL and
other power equipment manufac-
turers in the country ;

(b) whether this was the part of
Government’s strategy to optimise
the production ia all the key sectors
of the economy during 1982 which
is being observed as the productivity
year ;

(c) whether Government have
received the reports from the BHEL
and others in this regard ;

(d) if so, the details of the same;
and

(¢) whether apny time limit was
given to them for submission of these
reports ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
to (e). No special review of Plan-
wise order position and capacity of
BHEL or other power equipment
manufacturers in the country, other
than the normal reviews conducted
from time to time in the Ministry,
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has been ordered recently. BHEL,
as also the other public sector units
under this Ministry have been
advised to take steps for optimum
utilisation of capacity and attain high
levels of achievement in the ‘Producs
tivity Year. For closer monitoring
of the performance of public sector
units, a new system of reporting has
been devised and revised formats
designed and introduced for regular
and useful flow of information from
the public sector undertakings.

Promotion of SC/ST Grade 1V (Exe-
cutive) to Grade III in Delhi
Administration

5094. SHRI R.N. RAKESH :
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether Delhi Administra-
tion vide their Order No. F. 5 (1)
81-S.JI dated 20 January, 198
have promoted 9 Grade-1V (Execu-
tive) officials to Grade-III (Exe-
cutive) posts ;

(b) 1if so, whether there is no re-
presentation of SC/ST employees in
the said promotion list ;

(c) whether earlier in 1980 pro-
motion order, due representation was
given to SC/ST employees under the
provision of reservation in promotion
and in accordance with roster
system;

(d) if so, the reasons for discri-
mination practised against SC/ST
employees this time;

(¢) whether witha view to give
promotion to SC/ST employees under
the said provisions Government pro-
pose to cancel this promotion list
(mentioned in part (a) above) and

‘ _ _ i
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fssue a fresh promotion list giving
the due representation to SC/ST
employees; and

(f) if so, when; and if not, the
reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) Yes, Sir.

(b) and (d). It.is reported by the
Delhi Administration that 4 Sche-
duled Castes officials belonging to
Grade-1V (Executive) have Dbeen
recommended in the panel drawn by
the Departmental Promotion Com-
mittee of 15 officials for promotion
to Grade-IIT (Executive) in order of
their seniority in the lower grade.
The panel has been prepared in
accordance with the instructions of
the Government of India for giving
reservation for Scheduled Castes/
Scheduled Tribes in the posts filled
by promotion on the basis of seni-
ority subject to fitness. Delhi Ad-
ministration has stated in this eon-
nection that there was no eligible
person in Grade-IV (Executive) for
promotion to vacancies reserved for
Scheduled Tribes in the Grade-IIl
(Executive). Scheduled Caste offi-
cials were not considered for pro-
motions to vacancies reserved for
scheduled Tribes as these vacancies
were not in the third and final year
of carry forward.

The Administration have so far
ptomoted 9 officials on the panel
against the immediately available
vacancies. The remaining, including
Scheduled Castes officials would be
promoted as and when more vacan-
cies arise.

(¢) Yes, Sir.

(¢) and (f). In view of answer to
parts (b) and (d), do not arise.

feaearedivg & THWT st wr e

50095. %ﬁ Ho @o ﬂh:

FT INT AAT ag AT KT FIT HIN
fw :

(%) =7 SgW gia & F feaeare--
w8 I granfag gty §fag & s ey
q Wy I 49,

(@) afzgh &t g% ar ¥ sofr
54T §; |

(7) =ar g3 fads Aynfas 99-
T A W T I earfe w3 A
stearfga fFar 1t §; Wik

(7) afz g, @ =zvar § satq
g7 8 7

TS 9T gena S @ wat (s
Taaw = faard) @ (5) 7 (=)
"R 7 gAMqaT Jaqdz Sreg g
28 ST ¥ 4 w39, 1982 gw
arafaa 2 Gy § wrr frar aqr
WEA ARty gfaffr geg wt

E AN, SR WK @
A g1 fear war o9t 1 g

wdtg sfafafeat & senar geerd
I T-TEFTY €T @ & sfrfafaqy
T3 g H W faar o w9 ¥ qfea
it s e afga gy fawm-
M 2T F I TF IQT F wfy-
fafet 1 qeeqr Fraardr &1 wage
S CIE )

(m) ¥ (7) : wmr XY A ¥
N faard &1 WAy srem-seE
gHT q9T §aH g Afy gt faegl
W fafesa #T swwrdt @1 wega
fout a9t 1 s § e gy adA
sivenfire /s faaar @t Afaat &



589 Written Answers

TN ¥ weaAq AT QAT X T
2l ¥ WX wiKa § fadw & Seaga
fa&r |

Consumer Price Index

5096. SHRI R.N. RAKESH :
Will the Minister of LABOUR be
pleased to state :

(a) the figures of All India Work-
ing Class Consumers’ Price Index for
Industrial Workers (base 1960=100)
for the last 12 months and twelve
monthly average thereof month-wise;

(b) whether All India Working
Class Consumers, Price Index would
be brought up-to-date; and .

(¢) if so, when and if not, the
reasons for the abnormal delay ?

THE DEPUTY MINISTER IN
THE MINISIRY OF LABOUR
(SHRI DHARAMA VIR) (a) A
statement showing the All India
average Consumer Price Index Num-
bers for the twelve months starting
from February, 1981 is attached.

(b) A fresh Working Class Family
Income and Expenditure Survey is
underway to prepare a new series of
Consumer Price Index Numbers.

(¢) Does not arise.
Statement

The All India average Working

Class Consumer Price Index Numbers

on base 1960=100) for the 12 month

period from  February, 1981 to
January, 1982
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5. June 1981 439 413.83
6. July 1981 447 418.25
7. August 1981 454  423.00
8. September 1981 456 427.50
9. October 1981 460 432,00
10. November 1981 462 436.25
11. December 1981 460  440.58
12. January 1982 459  444.58

Months Index Twelve
monthly
moving
average

1 2 3

1. February 1981 418  396.93

2. March 1981 420 400.83

3. April 1981 . 427 405.17

4. May 1981 433  409.42

NOTE : Figures for February 1982
are not yet available.

Workers’ Participation in
Management

" 5097. SHRIS.B.-SIDNAL: Will
the Minister of LABOUR be pleased
to state :

(a) the details of public and
private undertakings in the country
where the system of workers’ partici-
pation in management had been
extended ;

(b) how many more undertakings
are proposed to be brought under
the system during the Sixth Plan
period ; and

(c) by what time all undertakings
in the country will be brought under
the programme ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR): (a)
At present, there are three Schemes
of workers’ participation in manage-
ment in operation—the 1970 Scheme
applicable to nationalised banks,
the 1975 Scheme applicable to manu-
facturing and mining industries in
the private, public and cooperative
sectors having 500 or more workers,
and the 1977 Scheme applicable to
commercial and service organisations
in the public sector employing 100
or more workers. The 1975 and 1977
Schemes are voluntary.

So far 122 out of 189 Central pub-
lic sector undertakings have imple-
mented either of the two schemes in
one form or the other. Seventesn
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State Governments/Union Territory
Administrations have reported im-
plementation  of these schemes in
about 1050 units.

(b) and (c). We have written to
the State Chief Ministers to review
the working of the Schemes by the
High Level Committee from time to
time and to ensure that as many es-
tablishments/undertakings as are
required to implement the Scheme
are brought within its purview as
early as possible. All possible efforts
are being made to ensure implemen-
tation of the Scheme by those estab-
lishments/undertakings as are re-
quired to implement them.

Finding of National Sample Survey
shows Increase in Educated unemployed

5098. SHRI JAGDISH TYTLER:
Will the Minister of LABOUR be
pleased to state :

(a) whether the results of the pre-
liminary findings of the 23rd Round
of the National Sample Survey show
and increase in the educated un-
employed ; and

(b) ifso, what Government pro-
pose to do to rectify this factor ?

THE DEPUTY MINISIER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) : (a) The
23rd Round of the National Sample
Survey Organisation (NSSO) was not
a survey on employment, unemploy-
ment or labour force. That Round
had collected data on items like
population, housing conditions, small
scale manufacturing, etc.

The Sixth Plan document, however,
present’s estimates of unemployment
among the educated at the beginning
of 1980. These are indicated in state-
ment-I
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(b) The steps being taken to
tackle educated unemployment are
indicated in statement-II

Statement-I

Educated Unemployment
(Beginning of 1980)

Category Number/

unemployed

1. Engineering Degree 15,700
Holders

2. Engineering Diploma 65,500
Holders

-3. Medical Graduates 10,100

4. Dental Graduates 200

5. Agricultural Graduates
and Post-graduates

6. Veterinary Graduates 700
and Post-graduates

8,800

7. Education Graduates 1,04,200
8. Arts Graduates 3,37,900
9. Arts Post-graduates 29,900
10. Science Graduates 1,54,300
11. Science Post-graduates 10,600
12. Commerce Graduates 1,14,400
13. Commerce Post 6,200
graduates
14. Other Graduates 1,53,600
15. Total Graduates 10,09,100
and above (inclu-
ding diploma holders)
16. Matriculates/Higher  24,62,900
Secondary Passed
Total Educated : - 34,72,000

Statemen-I1

Steps taken and proposed to be
taken by Government to_tackle the
problem of educated unemployment,

One of the important objectives
of the Sixth Five Year Plan is a
progressive reduction in the incidence
of unemployment and poverty. The
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Sixth Plan includes a number of
programmes which have a large
employment potential for the educat-
ed. Some of these are, the expan-
sion of the agricultural extension
system, agricultural research pro-
grammes, the schemes for agricultural
census and farm management stud-
ies, the technical and infrastructural
aspects of the Operation Flood II
Project, the inland fishery project,
the survey, planning, monitoring etc.,
activities in Block level Planning etc.

2. The most important feature of
the Sixth Plan is the decentralised
strategy for manpower planning and
employment generation, being adopt-
ed to facilitate a disaggregated
approach to the problem of un-
employment. District Manpower
Planning and Employment Genera-
tion Councils being set up in all the
districts to function as focal points
for employment planning at the dis-
trict level, would prepare employ-
ment strategies and plans relevant to
each district and monitor their imp-
lementation. 10 States and 5 Union
Territories have already set up such
Councils in their Districts.

3. Aspart of the new deal for
the self-employed proposed in the
Sixth Plan, a National Level
Guidance Committee has been set
up to advise Government on the
ways and means of encouraging self
employment in all sectors of the
economy. A Scientific and Techni-
cal Entrepreneurship Development
Board has also been set up to assist
the unemployed Scientific and Tech-
nical personnel to take to a career
of gainful self-employment.
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Inclusion of Languages in KEighth
Schedule

5100. SHRI BHOGENDRA JHA :
Will the Minister of HOME AF-
FAIRS be pleased to refer to the
reply givento Starred Question No.
48 on the 24 February, 1982 regard-
ing inclusion of Maithili language in
Eighth Schedule of Constitution and
state : .

(a) how many languages in the
country have been recommended by
the respective State Governments for
inclusion in the Eighth Schedule;
and ,

(b) the reaction of Government
thereto ?
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THE MINISTER OF STATEIN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) According to avail-
able information the State Assem-
blies of West Bengal, Sikkim and
Tripura had recommended inclusion
of Nepali language in the Eighth
Schedule. Similarly, the State Assem-
bly of Manipur had recommended
the inclusion of Manipuri in the
Eighth Schedule. The Government
of Bihar had also recommended the
inclusion of Maithili language in the
Eighth Schedule.

(b) Government are of the view
that inclusion of more languages in
the Eighth Schedule would create
other repercussions and reactions.
However, it is the endeavour of the
Government to develop the cultural
and literary heritage of all the langua-
ges irrespective of their inclusion in
the Eighth Schedule.

Setting up of Industries in Madhubani
and Palamau Districts, Bihar

5101. SHRI BHOGENDRA JHA :
Will the Minister of INDUSTRY be
pleased to refer to the reply given to
Unstarred Question No. 630 on 24
February, 1982 regarding setting up
of industries in Madhubani and
Palamau Districts, Bihar and state :

(a) whether the task force has
since completed its work or submit-
ted any provisional report to begin
with ;

(b) if so, details thereabout;

(c) whether pending completion
of the work of the task force actual
initial steps for suitable industries are
being taken;

(d) if so, details thereabout ; and

OF §Y not_reasons;therefos ?
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
and (b). The. Task Force has since
submitted its report, where it has
identified at appropriate locations in
Palamau and Madhubani districts
the establishment of 13 and 10 nuc-
leus plants along with their ancillary-
downstream units.

(c) to (¢). Do not arise

Checking of illegal running of
Private Carriages by Delhi Traffic
Police

5102. SHRI RAJNATH SONKAR
SHASTRI¢ Will the Minister of
HOME AFFAIRS be pleased to
refer to the reply given to USQ No.
2488 on 2 September, 81 regarding
checking of illegal running of private
carriages by Delhi Traffic Police and
state :

(a) whether 1inspite of police
checking large number of contract
carriages still ply as chartered buses
thereby contravening the provisions
of the Motor Vehicles Act, 1939 ;

(b) the steps taken to launch a
concerted drive against the offen-
ders to eradicate the evil ; and

(c) the steps taken to check the
over loading in privately owned
carriages of all sizes 1i.e. standard
size, mini and matadors so also for
removing the doors or for tying
them and removing the seats to
accommodate passengers and for not
inscribing in bold letters the fare
table ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENATRY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(@) to (c). Contract carriages are
permitted to plyin Delhi under the
provisions of the Motor Vehicles
Act. Appropriate action is taken
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when violations of permitted condi-
tions are detected. During the year
1981, 59 private buses and 23
Mini buses were challaned for con-
travention of conditions of permit.
There were 968 challans of private
buses and 1,369 challans for Mini
buses on the offence of overload-
ing. There were 621 challans of
private buses and 2,217 of Mini
buses for other offences during the
year 1981.

Memorandum against Chief
Minister of Gujarat

5103. SHRI RAJNATH SON-
KAR SHASTRI : Will the Minister
of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 4173 cn 16 December,
1981, regarding memorandum against
Chief Minister of Gujarat and
state :

(a) whether the comments of the
Gujarat Chief Minister have been
received by now ; and

(b) if so, the action taken by
Government thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. YENKATASUBBAIAH) :
(a) Yes, Sir.

(b) It has beendecided to close
the case as the allegations against
the Chief Minister were found to be
without substance.

Promotion of Senior P. As. against
- U.P.S.C. Qualified Examinees

5104. SHRI SATYASADHAN
CHAKRABORTY :  Will = the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether some of the posts -of
Senior PAs meant for filling up by
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U.P.S.C. Examinees are given to
Departmental candidates on ad-hoc

basis ;

(b) if so, whether Government
propose to promote against such
vacancies the already available/quali-
fied Union Public Service Commis-

sion Examinees who could not come
up in the merit list for' want of va-

cancies by drawing up a panelof
such left over Stenographers Grade-
II from the year the Examination
for the Senior P.As. was instituted ;

" and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (¢). In accordance with
Rule 11 read with the Sixth Sche-
dule of Central Secretariat Steno-
graphers’ Service Rules, 1969, fifty
per cent of the vacancies in the posts
of Senior P.As. (Grade ‘B’ of the
Service) are required to be filled up
by seniority and 509, through the
Limited Departmental Competitive
Examination conducted by the Union
Public Service Commission. Till
qualified candidates belonging to
the examination category become
available, the senior Grade ‘C’ Offi-
cers are allowed to officiate against
vacancies earmarked for the Exami-
nation candidates on an ad-hoc
basis. In so far as Examination
candidates are concerned, the De-
partment of Personnel receives from
the Union Public Service Commis-
sion only a merit list equal to num-
ber of vacancies reported by the
cadre authorities and, therefore, the
question of drawing up a panel of
candidates -outside this merit list
does not arise.

Publication of Compilation of orders
issued by Administrative
Ministries
5105. SHRI SATYASADHAN
CHAKRABORTY : Will the Minis-,
ter of HOME AFFAIRS be pleased

to state :

(a) whether it is a fact that at
present there is a need for bringing
out a self-contained  compilation of
orders issued by administrative
Ministries or the so-called Bulletin
comprising of the orders decisions,
interpretations issued by them to
serve as a guide and handbook not
only to the employees, general
public, but also to.the Administra-
tive/Departments/Offices, a need felt
since long ;

(b) if so. whether the need will be
fulfilled by all the Ministries on a
time bound programme and kept on
updating the same ; and

(c) whether the Ministries/Depart-
ments would also update the publi-
cations issued by them on priority as
majority of them have become obso-
lete and are not available ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Yes Sir.

(b) and (c). This is being ensured
by regular follow-up action and
already 214 orders/instructions have
been 1ssued by the Ministries/De-
partments in a consolidated form. -

Building of Central Government
Employees Consumer Cooperative
Society

5106. SHRI SATYASADHAN
CHAKRABORTY :
DR. AU. AZMI :

Will the Minister of HOME
AFFAIRS be pleased to state:

a fact -that

(a) whether it 1is
Employees

Central Government
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Consumer Cooperative Society Lid.,
New Delhi, does not have its own
compact building wherefrom it can
function effectively, purposefully and
meaningfully as its head office is
now located at one place and the
godowns at other places thereby
losing effective control in the
management;

(b) if so, whether a proper build-
ing is proposed to be given to the
society somewhere in South Delhi to
centralise its activities to serve better
the common cause for whichit has
been created; and

(c) if not, thereasons thereof; and
how it is proposed to tighten its
functioning effectively ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) (a) to (c). The Head-
quarters of the Central Government
Employees Consumer Cooperative
Society Ltd., New Delhi is located
at Kasturba Gandhi Marg Hutments,
New Delhi and its Godown for Con-
sumer goods is located in the vicinity
of the Central Secretariat very near
its principal shopping complex in
Raisina Road. The grocery and
rationed articles godown is situated
in Naraina within the F.C.1. complex.
From the operational point of view,
the best arrangement would be to
have the godown for grocery articles
also near the main shopping complex
in Raisina Road. It is not, however,
correct to say that the existing
arrangement has resulted in lack of
control over the operations of the
Society.

Though it is true that there are a
Targe number of branch stores of the
Society in South Delhi, the shifting
of the Headquarters of the Society to
that area 1s not considered
feasible. Howezver, the question of
making additions to the existing
structure in the main shopping com-
plex in Raisina Road with a view
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to housing the Headquarters of the
Society and its godowns for con-
sumer and grocery articles is being
taken up with the Ministry of Works
and Housing. '

Notice of Direct action by Central
Provident Fund Staff Association

5107. SHRI RASA BEHARI
BEHRA : Will the Minister of
LABOUR be pleased to state :

(a) whether it is a fact that the
Central Provident Fund Staff Asso-
ciation has - served a Notice of
Direct action as their demands have
not been settled by the Central
Provident Fund Commissioner, New -
Delhi ;

(b) whether it is also a fact that
the Central authorities have not
made any efforts to settle the de-
mands through mutual discussions
with the representatives of the
Association ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) : (a) Yes,
Sir. -

(b) and (c). Itisnota fact that
the Central Authorities have not
made any efforts to settle the de-
mands of the Association. Action
has already been taken on the
following demands of the Associa-
fion \—

(i) Shifting of some sections from
Mayur Bhawan to Sri Ram
Centre.

(ii) Provision of tiffin room for
lady staff members.

(iiiy Confirmation, regularisation
and filling up of vacant posts.

The other demands pf 'the Asso-
ciation are under examination,
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News Captioned “CSIO Scientists
Leaking Know-How”

5108. SHRI
MISRA : Will the Minister of
SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether many projects at
CSIO have besn languishing for
years ; if so, what are these projects
and the relevent details about their
languishing and the reasons behind
each of them ; if not, what is the
actual position ; and

(b) whether in spite of directives
from the Director-General a large
number of posts have not been made
quasi-permanent and at least 30
cases of CSIO are in the Labour
Courts, if so, the reasons and
justification for such ugly develop-
ments ?

, THB MINISTER OF STATE IN
THE DEPARTMENIS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENTI AND OCEAN DEVELOP-
MENT (SHRI C.P. N. SINGH) :
(a) and (b). The
being collected and will be laid on
the Table of the House.

Corruption charges against Officers of
Mines Rescue Station, ‘Sitarampur

5109. SHRI HARIKESH BAHA-
DUR: Will the Minister of
LABOUR be pleased to state :

(@) whether Governmant’s atten-

tion has been drawn to the corrup- -

tion charges against officers of Mines
Rescue Station, Sitarampur;

(b) if so, whether Government have
made any inquiry into the matter and
if so, the full details thereof; and

(c) the action proposed to be
taken in this regard ?

HARINATHA .

information is -

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA VIR) (a): to
(c). A list containing 11 instances of
alleged corruption/misuse of power,
violation of Government rules etc.
against the Superintendent, Mines
Rescue Station, Sitarampur, has been
received from the Mines Rescue
Station Karamchari Sangh. The
President, Central Coal Mines Rescue
Stations Committee, Dhanbad has
been asked to make enquiries into
these allegations. Necessary action
will be taken as per provisions of
relevant rules after such investigations .

- as considered necessary are completed.

Special Programme for Removal of
Poverty in Orissa

5110. SHRI ARJUN SETHI :
Will the Minister of PLANNING
be pleased to state :

(a) whether any programme has
been forwarded by the State of
Orissa to the Central Government
for the removal of backwardness and
poverty from Orissa during the Sixth
Plan period; and

(b) if so, the details thereof and
the reaction of Central Government
thereon ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Remo-
val of backwardness and poverty is
the general objective aimed at by the
State Government through several
programmes which figure in the Sixth
Plan document of the State. A
Special Programme which has been
proposed for alleviation of poverty
1s the programme of economic reha-
bilitation of rural poor.

(b) The programme for economic
rehabilitation of rural poor includes
land based schemes as well as schemes
under Animal Husbandry, Fisheries,
Sericulture and other non-agricul-
tural activities. According to the
State Government, this programma



303 Written Answers

is expected to give to each family,
assets capable of generating a steady
income of not less than Rs. 1500 per
year. The target is to cCover 10
poorest families in a village on an
average or about five lakn families
during the Sixth Plan period. This
scheme falls under the Special Pro-
grammes for Rural Development for
which a provision of Rs. 25 crores has
been made for 1980-85

Inclusion of SC/ST in Panel of
Dy. Secretaries

5111. SHRI RAM VILAS

© PASWAN : Will the Minister of

HOME AFFAIRS be pleased to
state :

(a) the number of officers inclu-
ded in the panel of Deputy Secre-
taries issued for the year 1981
recently and the number of SC/ST
officers included therein;

(b) whether it is a fact that a
group of 24 eligible and meritorious
SC/ST officers though well within
the zone of consideration, have been
ingnored en block ; if so, reasons
thereof’;

(c) whether an officer who ex-
pired a few months ago has been
included in the select list for 19813

(d) whether some officers who are
due for retirement in next two months
have been included in the panel
referred to above; and

(e) whether Government propose

to take some of the 24 SC/ST meri-

- torious officers in a Supplementary

Panel, as it was done for non SC/ST
officers in 1977, 1978 and 19797

THE MINISTER OF STATE IN
THE =~ MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) = Fifty-eight only including 5
officers belonging to SC/ST category.
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No, Sir. The SC/ST officers who
were senior enough in the Zome of
consideration for promotion 8o as to
be within the number of vacancies
for which the Select List was drawn
up, have already been included in
the panel in accordance with the
guiding principles.

(c) Yes, Sir. The official intima-
tion about the demise of the officer
was received after the finalization
and issue of the Select List. After
receiving the intimation, one more
officer against this vacancy has been
added to the list.

(d) The size of the Select List was
determined at 58. However, keeping
in view the number of officers who
were to retire within two months i.e.
upto 31-3-1982, the Selection Com-
mittee considered two more officers
in the order of merit. The cases of
two officers are however, in the
ssealed cover’.

(¢) No, Sir. There is no such
proposal under consideration of the
Govt.

Delhi bound bus looted between
Shahabad and Pipli

5112. SHRI B. V. DESAI : Will
the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a Delhi bound bus
was looted between Shahabad and
Pipli on the Sher Shah Suri
National Highway on 21 February,
1982 ;

(b) if so, whether the bus pas-
sengers were looted and many of
them were also killed ;

(c) whether it is also afact that
travelling in bus have also become
unsafe and large number of buses
are being looted in various States ;

(d) whether Ministry is consider-
ing any steps to check this type:
of looting on the buses ; and
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() whether the Ministry is taking
up the matter with ‘the - State
Government for necessary safeguards
to each and every bus that passes
through State ?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHRI NIHRA RANJAN
LASKAR) :(a) A Haryana Road-
ways Bus No. HYA-8202 of Ambala
Depot was looted between
Shahabad and Pipli ‘on the Sher
Shah Suri National Highway o

the 21st “February, 1982. -

(b) The bus passengers Wwere
looted but " fone of them was
killed. * :

(¢) There is no information or
report with the Government to
cofitlude that travelling in the bus
has also betome unsafe and a large
number of buses are being looted
in various States. o

(d) No steps are being considered
in ‘'this regard as State Govern-
ments/Union Territories are respon-
siblé for ‘enforcing law relating” @
offences. '

{e) All possible measures are
being taken by the Governmeat of
Haryana to ensure greater safety of
travelling public on highways so as

| to prevent reoccurence of such inci-
dents in future. . :

Violation of Industrial Location
\ Policy

| 5Li3. PROF.MADHU DANDA-
) VATE :
SHRIMATI BRAMILA
DANDAVATE :

Will the Minister of INDUSTRY
be;r]pgs‘ed to state :

{a) whether it is true that in viola-

n of Government of India’§ indus-

Mocation policy the- then Chief
i i

Minister of Maharashtra Shri A..R.
Antulay issued no objection certifi-
cate on 12 January, 1982 to a soap
factory having 90,000 square metres
of .land at Mankhurd in Bombay
on which the company propose to
erect a synthetic ‘detergent plant
within metropolitan limits; and

(b) if so, what steps are taken by
the Centre to ensure that its indus-
trial location policy is not violated
in this case ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
and (b). Relevant information is
being collected from the concerned
State Government and will be laid
on the Table of the House. )

Agricultural Statistics Division

5114, SHRI BASUDEB ACHA-
RYA : Will the Minister of PLAN-
NING be pleased to state :

(a) whether an Agricultural Sta. -
tistics Division giving technical gui-
dance to States exists presently in
the National Sample Survey Organi-
sation (Ministry of Planning);

(b) whether it was previously a
part of Indian Council of Agricul-
ture Research in the Ministry of
Agriculture; and

. (¢) if so, details of the function-
ing of the said National Sample
Survey ? e

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) (a) and
(b). - Yes, Sir. o

(¢) The Agricultural Statistics
Wing of the Field Operations Divis
sion of the National Sample Survey
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Organisation has overall responsibi-
lity of assisting the States in the con-
duct of General Crop Estimation
Surveys by developing suitable survey
techniques, providing technical advice
and ensuring adoption of uniform
concepts, definitions and procedures.
It also undertakes a sample check of
the primary work of area enumera-
tion and the harvest-stage super-
vision of crop cutting experiments.

Report against Agriculture Statistics
Division

5115. SHRI R. P. DAS : Will the
Minister of PLANNING be pleased
to state :

(a) whether information regarding
low quality of work turned out by
the Agricultural Statistics Division are
being received by the Ministry ;

(b) whether the reason for the
said low quality of work is the poor
calibre of the personnel, particularly
officials posted to the headquarters
office, entrusted to handle multi-
crores rupees Improvement of Crop
Statistics Scheme ;

(¢) 1if so, the steps taken by
Government to improve the sitmation
and the details thereof ; and

(d) if not, the details of the wor-
king of the said institution ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) : No,
Sir.

(b) and (c). Do not arise.

(d) The Agricultural Statistics
Wing is a part of the Field Operations
Division of the National Sample
Survey Organisation. The Wing has
over-all responsibility of assisting the
States in the conduct of General
Crop Estimation Surveys by develop-
ing suitable survey techniques, pro-
viding technical advice and ensuring
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adoption of uniform concepts, defini-
tions and procedures. It also under-
takes a sample check of the primary
work of area enumeration and the
harvest-stage supervision of crop-
cutting experiments.

Exports of Electronic Goods

5116. SHRI H. N. NANDE
GOWDA : Will the PRIMB
MINISTER be pleased to state :

(a) whether it is a fact that even
though there is a boom in the world
market for electronic goods, our
share in export of electronic goods
is not picking up and we are not
able to take advantage of the pre-
sent phenomena;

(b) if so, what was India’s share
ln the exports of electronic goods
during 1980 and 1982 vis-a-vis the
world exports;

(c) whether Government have
tried to find out the reasons for this
slow growth of the export of this
item so far and if so, the details
thereof; and

(d) whether Government propose
to introduce any incentive scheme for
the exports of electronic goods so
that the country’s exports may go
up any thereby mop up the trade
gap to some extent? -

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELEC-
TRONICS (DR.M.S. SANJEEVI
RAO): (a) The Electronics In-
_dust_r_v is one of the fastest grow-
1ng Industries worldwide and inter-
national trade in this sector during
the period 1975-80 grew at a rate of
17.7%. During the corresponding
period our electronic exports also
increased at a rate of 17% and stood

at a tot_:al value of Rs. 42 crores
($48M) in 1980.

(v) During the year 1980 our
electronics exports accounted for
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0.0649%, of world
sector.’

(c) and (d). In 1978, the Ministry
of Commerce had appointed a Com-
mittee on Electronic Exports under
the ‘Chairmanship of Prof, M.GX.
Menon to suggest various measures
for boosting electronic exports in
the country. The Committee had
submitted its report in October, 1978.
The Review Committee on Electro-
nics (Sondhi Committee) appointed
in December, 1978 had also made
several recommendations regarding
electronic exports in its report sub-
mitted in Septemper, 1979. Govern-
ment took decisions on the recom-
mendations of the Menon and
Sondhi Committee Reports and
these were laid on the Table of the
Houses of Parliament on May 7 and
8, 1981. Several of those decisions
of Government relate to new incen-
tives given for electronic exports.
These are in addition to those avail-
able for engineering exports in
general. However, in addition a
special zone (the Santacruz Electro-
nic Export Processing Zone) was set
up in Bombay in 1974-75 specifically
to promote electronic exports. Units
in this Zone receive special incentives
beyond those available for engineer-
ing exporters in general. These
incentives are set out in Sratement.
Exports from SEEPZ have shown
rapid growth from Rs. 9.9 crores
in 1979 to Rs. 16.5 crores in 1980
and Rs. 25 crores in 1981. Further-
more, under the 1009 export
scheme for units located in the
Domestic Tariff Area, approvals have
been given during 198! for 6 pro-
jects, which are expected to further
increase total electronic exports in
succeeding years.

Statement

Incentives Available to units in the
Sangacruz Electronics Export Proces-
sing Zone (Seepz)

(0) Physical facilities :

(a) Land and standard factory
" buildings in a prime indus-

trade in_this .
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trial area at very. econo-
mical rates ;

(b) Water and power in ample
quantity and with reason-
able certainity and regu-
larity;

(¢) Infrastructural facilities of
telecommunications, banks,
warehouses and clearing
and forwarding services;

(7)) Incentives :

(@ Waiver
mmports;

(b) duty-free imports of re-
quirements like capital
goods, raw materials, etc.;

(¢) exemption from excise and
other duties on zone pro-

of licensing for

duction;

(d) availability of indigenous
goods at international
prices;

(e) special dispensation in res-
pect of State and local
levies, e.g. octroi, sales
tax, etc.;

(f) aliberal attitude towards
foreign tie-ups including
fully owned foreign com-
panies;

(g) the zone is regarded as a
public utility service = for
purposes of industrial dispu-
tes thus making for a heal-
thier climate in industrial
relations.

(7)) Streamlined administration :

(a) An inter-ministerial board
ensures ‘“single-point clear-
ance” on new projects from
all angles within a matter

of weeks ;
(b) a unified administration
under the Development

Commissioner provides a
“‘one-stop-shop” in all mat-
ters concerning imports, ex-
ports, customs formalities,
ete.
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~SHRI HARIKESH BAHADUR :
(Gorakhpur) : My point is that
both the Essential Services Mainte-
nance Act and the National Security
Act are being misused against the
U.P. Employees. These are the
Acts of the Parliament and they are
being misused against the employees
who are on strike.

MR. SPEAKER :{ No, no.
(Interruptions)

SHRI SATYASADHAN CHAKRA-

BOR1Y (Calcutta South) : Sir, we
are deeply concerned with what is
happening in the neighbouring
country,  Bangladesh. In that
country democracy is being destroy-
ed. This is a danger fot India.
The Defence Minister is here. He
should make a statement. (Inter-
ruptions)

MR. SPEAKER: Let us ascer-
tain the facts; not just like this.

SHRI SATYASADHAN CHAK-
RABORTY : Then, Sir, you don’t
want it to be discussed here.

MR. SPEAKER : Not before
ascertaining the facts. (Interruptions)

SHRI CHANDRAIJIT YADAYV
(Azamgarh): I want to know one
thing from the Minister of Industry.
Sir, today’s HINDUSTAN TIMES
reports.......

MR. SPEAKER :
tain the full facts.

Let me ascer-

-

SHRI CHANDRAJIT YADAYV :
Let me say first and then you can
verify the fact. Unless and until I
place my points before -you, how
would you know this ? Prof. Dan-
davate raised that point the other day
here that the Cabinet has taken a
decision about Assam and you said
«Np, it is a mewspaper report” but
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then with the same day, the Govern=
ment came forward with a State=
ment. (Interruptions)

MR. SPEAKER { There are
certain things which are coming in
the newspapers and they are baseless.
The other day there was a news item
that about 7 Army men were killed.
That was also a baseless news. So,
what can we do about it ?

SHRI CHANDRAIJIT YADAV :
But there was a news which was a
fact. That was a correct news also.
(Interruptions)

MR. SPEAKER : We have to
ascertain that. Iam not to depend
on anything. There might be cer-
tain things positive. But how can
we be sure about it ?

SHRI CHANDRAJIT YADAV:
There is a positive report that the
Government has changed the Indus-
trial Policy and allowed the mono-
polists and the other houses to go to
the banned areas.

MR, SPEAKER : Not allowed.
Jnterruptions)**

SHRI CHANDRAIJIT YADAYV :
Sir, let the Hon. Minister
say whether a decision has been
taken up or let the Minister say that
itis wrong. I want to know Whether
it is correct or not.

MR. SPEAKER : Not like this.

SHRI CHANDRAJIT YADAYV:
The Minister is present here. Is there
any harm if you verify from the
Minister whether this report is correct
or incorrect ?

MR. SPEAKER : Give me in
writing and I shall ask him. '

s*Not rqcordod.
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Export of Mini-T.V. Sets

.5117. SHRI K. PRADHANI i
Will the PRIME MINISTER be
pleased to state :

.- (a) the approximate number of
Mini T.V. sets exported annually
from the country;

(b) the names of the countries
importing Indian Mini T.V. sets at
present ; '

(¢) whether it is a fact that Mini
T.V. sets exported from India are
gaining more popularity abroad every
year;

(d) if so, efforts made by Govern-
ment to increase the export of Mini
T.V. sets in 1982-83; and

(e) the details thereof?

'THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELEC-
TRONICS (DR. M. S. SANJEEVI
RAO) : (a) An initial trial shipment
of 960 black and white TV sets has
been made which is part of a much
larger order.

(b) The above consignment has
been shipped- to the USA.

() Tt would be premature to say
that Indian TV sets are gaining more
popularity abroad. -

.(d)and (¢). Efforts arealso being

made to export similar TV sets to
African countries like Zimbabwe,
Algeria and Niegria. .

“Pollution in Capital”

5118. SHRI CHIRANJI ILAL
SHARMA : Will the PRIME
MINISTER be pleased to state :

(a) whether air and water pollu-
tionin the capital is rising day by
day making human life most
miserable § )

FrARCH%4; 1982
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(b) if so, the causes for the same;
and

(c) the steps: which the Goyern-
ment propose to take to improve the
ecological atmosphere and have drink-

ing water ? :

THE MINISTER OF STATE IN
THE DEPERTMENTS OF, SCIE-
NCE AND TECHNOLOGY ELEC-
TRONICS AND ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHRI C.P.N. SINGH) (a) and (b).
Thereis no recorded finding of in-
crease of air pollution in Delhi.
Similarly water quality record niether
indicates increase nor decrease of
water pollution of the river Yamuna,

(¢) The Central Board is con-
tinuously interacting with Municipal
Corporation of Delhi to undertake
sewerage and sewage treatment for
the untreated wastes and with Delhi
Supply Undertaking for
containing the air pollution ‘of the
power stations.

Export of Electronics

5119. SHRI K. KUNHAMBU :
Will the PRIME MINISTER be
pleased to state :

(a) the total volume of export
of electronics during 1981-82 ;

(b) whether there is a "Booming
demand for electronic in the world ;

(¢) if so, whether Government
have formulated any scheme to
increase the volume of export of
electronics 3 and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF- ELEC-
TRONICS (DR. M.S. SANJEEVI
RAQ) + (a) Electronic exports
during 1980 were . Rs. 41.8 crores.
The provisional figure for electronic
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exportsfor 1981, not including ex-
port of computer software, is
approximately Rs. 48 crores.

(b) The world production of
electronic goods 1is increasing at
approximately 15%/annum.

(c)and (d). At present there is a
large trade deficit in this sector,
with imports considerably exceeding
exports. At present, therefore, there
is no significant exportable surplus
available from the domestic tariff
area. The major growth of electro-
nic exports is taking place primarily
from the Santacruz Electronics Ex-
ports Processing  Zone (SEEPZ).
Electronic projects approved in the
domestic tariff area for 1009] export,
are also likely to make an important
contribution to increasing our ex-
ports in the coming years.

Financial difficulties faced by
D.M.C.

5120. SHRI H.K.L. BHAGAT:
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Delhi Municipal
Corporation is facing acute financial
difficulties ; and

(b) if so, steps being taken to
meet the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HGME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) and (b). The Municipal Cor-
poration of Delhi has reported that
it has been facing acute financial
hardship for the last many years.
However, the financial position is
steadily improving since 1980-31.
The following are the steps taken to
improve its financial position :

(i) Efforts have been intensified
to recover the amounts due
from other local bodies like
Delhi Development Authority
and New Delhi Municipal
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Committee. This hasresulted
in receipt of over Rs. 5 crores
from D.D.A. during the cur-
rent financial year.

(iiy Efforts have been made to
raise revenue from other
source mainly fees, fines, taxes,
etc. There has been notable
increase in revenue in the area
of terminal tax.

(ili) Scrutiny over expenditure has
been made more systematic at
all levels.

(iv) Steps arealso being taken to
minimise the expenditure on
the revenue side.

12 hrs.

DR. SUBRAMANIAM SWAMY'
(Bombay North East): Sir, regarding
Bangladesh, I would Jike the
Government to make a statement.
If the House agrees, the Prime
Minister should be asked to cut
short her visit and come back, I say,
if the House agrees.

offt AR T (fRaR) @ sy
& g a1 g1 (AIYA)

DR. SUBRAMANIAM SWAMY:
Sir, legal democratic process has
been subverted. How can we keep
quiet in this House ?

MR. SPEAKER :
tain the facts first.

Let me ascer-

St WAIUW FETEY ¢ HeAe S,
%3 H1 qar TEr g @ I A
gradt § 1 (saTEm)

AEqR AZIIT ¢ AT A @Y g )

off At FIEY ¢ uF-uF fAAe
Y @a< w9 9% T3 & A 9 qar
qAAT P FASGI A gHSA F A A
FraRT & faq werme ara e
qe fazr ar | (ag™)
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SHRI CHANDRAIJIT YADAYV :
This is a major policy deviation from
the accepted Industrial Policy in this
country. When the Ministeris pre-
sent what is wrong if you ask him ?
Is there any objection—I want to
know ? I am not raising any
objectionable thing. (Inferruptions)

weag wetew ¢ wWig Afew R
&ifwra, & qar T Jar § | ¥y F g
FE AT |

SHRI CHANDRAIJIT YADAV :
I gave you a notice.

MR. SPEAKER : It is not a
notice.

SHRI CHANDRAIJIT YADAYV :
Notice, I have sent to you that I
may be permitted to raise this.

MR. SPEAKER : That is all right.
I have listened to it.

DR. SUBRAMANIAM SWAMY:
Sir, you have disallowed my
adjournment motion on the Maha-
rashtra Chief Minister. I would like
to know from you how I can raise
it in this House.

MR. SPEAKER : You cannot
raise it because the Assembly is in
session and he is responsible to that
Assembly and there are Rules and
Regulations laid down in the Book.
You follow them and then come to
me.

et sraw fagrd araaday (A% fae):
qeger SY, HFR & gIA AV HY AT
€1 € 2, 99 dIAve & IqamT & fAg
FG MRS § | &% Usat § 9
TIEE-TTFE T IeaqaT Hq1 AT @l
2...(mEam)

MR. SPEAKER | Not allowed.
(Interruptions)**
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ot srew fagrd @oUdt ;. wEnw
oY, Fg AEY ST GAT T IS WHY
&, olF gar § g I37T aF & |

seqm wWgEa : Ay w9 wgr &
7Y Sof aFy g |

it sew fagrd arwwady @ A w1 9-
iy fear §, wsawiHe @iwA fEan
¢, wow usfue agf f&ar |

wemey wgram ¢ Ag fwar, TEd
AT G &) FqT aTT & |

st sz fagrdt areday ¢ AT W
FATeF ¥ geq &AY F FATAT AR
7

qEAN WENAT ;. HARE F T
H3Y A FTAT AT dT @ )

st s fagtd a@AdY @ AW Y
T a FqrgC | GRET HT AIES-
Argv F7 GrAT T8 fwar ST @Y |
gz WAAT HY IS, GeAT TEIA,
gq  WITHRT AETegT gy g 1
(sqaera) ST AT L ATAA
95 gFd & |

weqsy ARG : ST GAT HAAT
WE A § W gH HIAY A
I § | Iy AAA ggT 98 IS
g AT I wHA agh 9@ I & |

Weq WEET ¢ SHE A J&AT g
fagra fd galagy & WA T
<! Anything can be taken up
anywhere. This should be taken
for granted.
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ot srew fagr aelet @ w9 Ag

FATEY | g gvex ¥ geafraq wwA

IS AEY § 1 gy wEUE ;R
FAfed IIT WIT AIT HT & |

WU MG W T AT

12.07 hrs.
PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS;
1982-83 oF MINISTRY OF PLANNING.

THE MINISTER OF PLAN-
NING (SHRI S.B. CHAVAN) : I
beg to lay on the Table.

a copy of the Detailed Demands.

for Grants (Hindi and English ver- .

sions) of Ministry of Plapning for
the year 1982-83 [Placed in Library.
Seg No. LT-3705/82]

ImporTEBD CEMENT CONTROL (18T
AMDT.) ORDER, 1982, ANNUAL REB-
PORT OF AUTOMOTIVE RESEARCH As-
SOCIATION OF INDIA, PUNE FoR 1980-81,
ANnUAL REPORTS AND REVIEW’S
ofF ColR BOARD AND HINDUSTAN
Proto FiLMsS MEG., OOTACAMUND
FOR 1980-81 AND A STATEMENT FOR
DELAY.

THE MINISTER OF INDUS-
TR¥ AND STEEL AND MINES
(SHRI NARAYAN DATT TIWA-
RI): 1 beg to lay on the Table.

(1) A copy of the Imported
Cement Control (First Amendment)
Order, 1982, (Hindi and English
versions) published in Notification
No. $.0. 113 (E) in Gazette of India
datgd the st March, 1982, under
sub-section (6) of section 3 of the
Essential -Commodities Act, -1955.
[Iz’laced in Library. See No. L,E-3706/
82} .
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(2. A copy of the Annual Re-
port (Hindi a#d English  versions)
of the Automdfive Research Associa-
tion of India, Pune, for the'year
1980-81. [Placed in Library. Sée.
No. LT-3707/82] T

(3 () A copy of the Annual
Report (Hindi and English versions)
for the year 1980-81 on the activifiss
of the Coir Board and the working,
of the Coir Industry Act, 1953, under
sub-section (1) of section.19 of thé
Coir Industry Act, 1953.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by
the Government on the working of
the year
1980-81. [Placed in Library. See

No. LT-3708/82]

(4) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619-A .
of the companies Act, 1956 1~

(i) Statement regarding Review
by the Government on the
working of the Hindustan
Photo Films Manufacturing
Company Limited, Ootaca-
mund (Tamil Nadu) for the
year 1980-81.

(ii) Annual Report of the Hindu-
stan Photo Films Manufactur-
ing Company Limited, Oota-
camund. (Tamil Nadu) for the
year 1980-81 along with the
Audited Accqunts and the
comments of the Comptroller
and Auditor General there-
on.

(5) A statement (Hindi and Epg-
lish versions) showing reasons for
delay in laying the papers mentiongd
at (4) above. [Placed in Librgry, .
See Na. LT-3709/82) :
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ANNUAL REPORT AND REVIEW
oF NATIONAL ProDUCTIVITY COUNCIL
New DeLHI FOR 1980-81.

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) : I beg
to lay on the Table.

(1) A copy of the Annual Report
(Hindi and English versions) of the
National Productivity Council, New
Delhi, for the year 1980-81 along
with Audited Accounts.

(2) A statement (Hindi and Eng-
lish versions) regarding Review by
the Government on the working of
the National Productivity Council,
New Delhi, for the year 1980-81.
[Placed in Library. See No. LT-3710/
827

ANNUAL. REPORT AND REVIEW OF
CeNTRAL GovTr. EmPLOYEES CONSU-
MER COOPERATIVE SoCrery LTp.,
New DeLur For 1980-81.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
%S[—IRI P. VENKATASUBBAIAH)-:

beg to lay on the Table.

(1) A copy of the Annual Report
(Hindi and English versions) of the
Central Government Employees Con-
sumer Cooperative Society Limited,
New Delhi, for the year 1980-81
along with Audited Accouants.

(2) A statement (Hindi and Eng-
lish versions) regarding Review by
the Government on the working of
the Central Government Employees
Consumer  Cooperative  Society
Limited, New Delhi, for the year
[1980-81. Placed in Library. See No.
LT-3711/82]
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FINANCIAL ESTIMATES AND PERFOR-
MANCE BUDGET OF EMPLOYEES STATE
INSURANCE CORPORATION NEw DELHI
For 1982-83-

THE DEPUIY MINISTER IN ~

THE MINISTRY OF- LABOUR
(SHRI DHARMA VIR) : Ibegto
lay on the Table a copy of the Fin-
ancial Estimates and performance
Budget (Hindiand English versions)
of the Employees State Insurance
Corporation, New Delhi, for the year
1982-83, under section 36 of the Em-
ployees State Insurrance Act, 1948.
[Placed in Library. See No. LT-3712/
82]

NOTIFICATION UNDER CUSTOMS
Act, 1962 AND CENTRAL EXCISE
RuULES, 1944,

THE MINISTER OF STATE
IN THE MINISTRY OF FINAN-
CE (SHRI SAWAI SINGH
SISODIA): I beg to lay on the
Table.

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962 :—

(i) G.S. R. 249 (E) published in
Gazette of India, dated the
15th March, 1982, together
with an explanatory memo-~
randum superseding Nofi-
fication No. 190—Customs
dated the 7th September,
1979 to remove certain proce-
dural difficulties.

(i) G. S. R. 250 (E) published in
Gazette of India, dated the 15th
March, 1982 together with an
explanatory memorandum
making certain amendment
to Notification No. 60—
Customs, dated the 28th
February, 1982.

(i) G. S. R. 258 (E) published
in Gazette of India, dated
the 19th March, 1982 toge-
ther with an explanatory note
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making certain amendment to
Notification No. 95—Customs
dated the 9th May, 1980—so
as to restrict the exemption
on plain aluminium foil used
for manufacture of electroly-
tic capacitors. [Placed in
Library. See No. LT. 3715/82]

(2) A copy of Notification No.
G.S. R.253 (E) (Hindi and English
versions) published in Gazeite of
India dated the 17th March, 1982
together with an explanatory memo-
randum regarding extension of
exemption on Polypropylene Staple
Fibre P. P. Tow, P.P. Spun Yarn
and P.P. Blended Yarn from payment
of Excise duty upto 31st March,
1983 issued under the Central Excise
Rules, 1944. [Placed in Library. See
No. LT. 3714/82]

off oz fagrdt ey (€ fewedt) o
qg WA IBAT a7 ALY

asaw wEEd ;IS |

ot yzw fagrd TATG : w1 I
TMRE W FRE # AT wrET
WHTEQHT'HTEWHT’ETQI

HETR WATT : AN TST A7 | W
S garer (o, dar & s fear

sit orz@ fagrd amyay : &7 ger
figar g1 fF FATEF & TOF AAT B AT
AT AN & 7 W g awa 4 &
& gl sarn rgar | & W P @
TG WIET VTIHT |

ReaR wEEd ¢ § WIq qg W
Tt Fa § | Ay q wqw e,
fa # s faar) W foE Twe
g &, dar § JWT AT )
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) ot orew fagrdy wraddy : WA AT
X fagr, a1 qg  WIORD  W@AT
arg ?

oA WEAT : WY YHE TR,
®T a8 WITHT THA AT §

it orew fagrd amwday @ 7Y 9@
g1 a1 fF wafes & geq ®AT A
qATAT ATGY § ¢ ;

wea wgtaq ¢ § W & Yy g
el FAT § |

st ree gt e oW gH
ey O ag Araer §@ Ag) 95
fear s wr 8

ooqy AR © WY OTER YR
1T HILC | )

Yyt fagrt aiwAdt : 9§ A<
FT ATHAT g & |

weqw A@Aq ;. WO A
Y ® & | Why should you lose
your temper.

" Fag wgar g fwag wToEr @raw
g AT §

ot wew fagrd Ty @ dAw
W, A T & 5 § w oawd

FH sEgR AQ AT g | A ad
WY wr§ AT § qGT FIE@ B

weqw wRed : ¥ fFdr @@ W
feq-gars g FW§ |

We allow every type of discussion.

ot wew fagrd wwad ;@
i wgw | @ we-gEw R
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e A AMI, FAN  QEWTAHE HIgA
fear wA g wmT) faw 377 ¥
IoMET o7 gHT g, AfeT e g 2Q
TSy g ¥ I¥ WX GgE Q@
T I WX HIF a6 adr & x4 feafa
¥ gRE §, a1 ag g FY q@ g
o g% 5 A Fer § |

PROF. MADHU DANDAVATE :

Sir, I am rising on a point of
order.

AN HON. MEMBER : Sir, I am
also on a point of order.

PROF. MADHU DANDAVATE
Please take your seat. I havethe
precedence. Sir, let me get your
eye. The point of order is regard-
ing the observation that you have
made in relation to Shri Atal Bihari
Vajpayee’s submission. Sir, we do
agree that those issues which do not
fall within the jurisdiction of Parlia-
ment and the Centre, can notbe
raissd here. But the question of
mal-distribution of cement and
especially of the Central quota given
by the Central Government to vari-
ous States, does fall within the juris-
diction of the Parliament. And we
" don't say that you tellus here and
now how you are going to allow us,
but we urge that some method
should be....

MR. SPEAKER : Dandavateji....

PROF. MADHU DANDAVATE
(Rajapur) : Let me complete, Sir.
We have given Adjournment Motion,

184, 193, 377. What else do you
want, Sir ?
oSG AZTD ¢ G99 ST, HIT TR

gg aaree, ¥ o 5w ow=T ¥
g A Awr R, faw ox agw A
vt B g g g ¥ fe e
mmflif.ﬁmﬁmﬂ‘-’ffﬂ,
oY ¥ o gereerdY § fst o W frg )
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Wk TSI 9 g9 HE FTg T a6
g1 38 AR are &, M it Pt aff
T &0

PROF. MADHU DANDAVATE:
Please don’t misinterpret it. I am
talking about the distribution of
Central quota given by the Govern-
ment of India.

MR. SPEAKER : I have not
rejected it outright. I have it under
my consideration.

(Interruptions)

ey g ¢ {X wa g fwan
g | ¥ |TIEY gATAT 9T, Wiy T A1 |
& Y qer & wra g w1 gy
T 58 7§ @ 4—F aradar oft &
(T FEAT ATGAT &I qEy B
WY ISMT 49T | A9+ gt fasr ¥
gafed® 1 U5 ISTAT 4T | 97T 2
1T Y ¢ | T Fgr a1 {5 faoAw
TSATRE Y FAET & Wifew i o 9w
A AT ATECI #IR g/ oo w37 Afwe
freY smewit ¥ agt ar @ F I F
"TATT % g 93T |

st sEw fagr @ @ fasHw
QAT HAEY K1 Hifew §, wry gy
g, ¥a ergw wHlE w1 E

Weder R g, g9 Iy W I
S EHTT | § OTY ®T % ®T  qqT 9T
AR WG F g swr ot e "

Ty |

oft sew fagrt meRd@ ¢ WX
qra ¥ gy« wyr o1 fir fenige T
wgy ¥ wuw xu ot sy wwd { )
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weaer wgwg ¢ ¥ Ag WY ¥ wE
ur FF &ATT STZTAT AT A TE AT A
2% | This is on record.

& gt e A & gear adi g
wTOk ATH F TR wEE § Wi Ew W
T® ¥ e g & afeT & woey I
o S AT § | §6 qTg WA AT
e @ |

ot orzw fagry aroaay ¢ § fagm
mar a1 o 3 A fagrd € T
gq feq g» feeell & ST A4, av-&
a1 ¥F |

weam W@ ¢ ¥ WO S

faeger A &= | S & FEAT E, SN
F& feamar §

st wew  fagrd awEt W
agiEy, ag €Yde 1 S ATHAT 2, uq
et AR AT § 17 (FEUT) © STo
QAT Y 10 g &9 €iHE FAEF
£ fear &\ (s@aETE)

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South) : They
are making money out of cement;
they are making money out of
sugar.

MR. SPEAKER : I have allowed
Dr. Bhoi. Why don’t you listen?

DR. KRUPASINDHU BHOI
(Sambal pur): Just now, Mr. Vajpayee
was threatening the Chair and casting
aspersions on the Chair. It is a
question of the prestige of the whole
House. He should not threatenthe
Chair like this. He should withdraw
it immediately. We respect him as
an Hon. Member of Parliament.
He can say the speaker should admit
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it for discussion, but he should not
threaten the Chair. Itis a shame
to the House. (Interruptions)

MR. SPEAKER : The sessions
of Assemblies are there, It is for
them to order.

SHRI SATYASADHAN CHAK-
RABORTY Sir, you know how
the prices of cement are going up-
The whole cement policy should be

discussed. (Interruptions)
MR. SPEAKER Item 8.
Secretary.

MESSAGE FROM RAJAY SABHA

SECRETARY : Sir, I have to
report the following message receiv-
ed from the Secretary—General of
Rajya Sabha :—

«In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
enclose a copy of the Major Port
Trusts (Amendment) Bill, 1982,
which has been passed by the
Rajya Sabha at its sitting held on
the 22nd March, 1982.”

MAJOR PORT TRUSTS
(AMENDMENT) BILL

As PASSED BY RAJYA SABHA
SECRETARY : Sir I lay on the

Table of the House the Major Port
Trusts (Amendment) Bill, 1982, as

passed by Rajya Sabha.
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12.12 hrs.

COMMITTIEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

THIRTY-NINTH REPORT

SHRI G. LAKSHMANAN (Madras

North) : I beg to present the [ hirty-
ninth Report of the Committee on
Private Members' Bills and Resolu-
tions.

SHRI SATYASADHAN CHAK-
RABORTY : About cement Yyou
allow one discussion. (Interruptions)

MR. SPEAKER : Item 10. Mr.
Satish Agarwal.

PUBLIC ACCOUNIS
COMMITTEE

EIGHTY-SIXTH AND SEVENTY-NINTH
REPORTS

SHRI SATISH AGARWAL (Jai
pur) : I heg to present the following
" Reports (Hindi and English versions)
of the Public Account Committee :

(1) Eighty-sixth Report of the
Public Accounts Committee
on Action Taken by Govern-
ment on the recommendations
contained in their Forty-ninth
Report on Purchase and
Fabrication of Water Bowzers.

(2) Seventy-ninth Report of the
Public Accounts Committee
on Action Taken by Govern-
ment on the recommendations
contained in their Twenty-
sixth Report on Assessment
of Foreign Technicians.

st HAIT awEt (fgare) o owee
waraw, ST q2F § AT uT WET Ay
gIaq 9gd @Ta & AR agl 93 FH-
it ¥ ggaTe $T @ § 1 A A
. LOFQT Y WETE AT RT 8

agt o ag g ) (worwem)
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MR SPEAKER :
Bansi Lal.

Item 11. Mr.

COMMITIEE ON PUBLIC
UNDERTAKINGS

THIRTY-FIRST REPORT

SHRI BANSI LAL (Bhiwani): I
beg to present the Thirty-first Report
(Hindiand English versions) of the
Committee on Public Undertakings
on Action Taken by Government on
the recommendations contained in
their Twenty-first Report on Rash-
triya Chemicals and Fertilizers
Limited (Ministry of Petroleum,
Chemicals and Fertilizers—Depart-
ment of Chemicals and Fertilizers).

=Y HAIOH 0TS gAY oW
guwX & wawifed & gearw =«
W@ § AT A AT FEW FY JAR
AgY & smagw

MR. SPEAKER : Now item 12.
Mr. P.V.G. Raju.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS
OF THE HOUSE

SEVENTH REPORT

SHRI P. V. G. RAJU (Bobbili) :
I beg to present the Seventh Report
of the Committee on Absence o
Members from the Sittings of the

- House.

MR. SPEAKER ; Now item 13
Mr. Bhishma Narain Singh.
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BUSINESS ADVISORY
COMMITTEE

TwENTY-EIGHTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH) :
I beg to move the following :

«That this House do agree with the
twenty-eighth Report of the BuSi-
ness Advisory Committee presented
to the House on the 23rd March,
1982.”

st gfckm agige : (NWYY) I
e & wqAifdl § 9@ TOE @
| 2 o Agaw i@ e A1
qifagw af@w #ddw TR &
FRIENT ot ST T 8 |

'"(mﬂ'ﬁ')"'

ot weem angr (fgare) . 997
ye ¥ 1 sygear A @ TE

MR. SPEAKER : Prof. Ajit
Kumar Mehta has given notice of a
substitute motion in respect of the
Business Advisory Committee. Does
he move the motion now? Yes, Prof.
Mehta; come on. Move the motion.

Wt @Yo Fo fag *(F9IY) : weAE
ag1Eg, Y 97 F CF @AHEE A
frar ‘

(Interruptions)

MR. SPEAKER: Not allowed.

&Y d@to Tho fHE ¢ GEEAT  WTh
gfear st s & wwrATES guIT §,
AN WITET Y TG A aTer aqrs
¥ wEYAAr g2 &, wygwr wigt #H
woger g€ ¢

(Interruptions)
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- MR. SPEAKER : Not allowed. Not
allowed. Yes, Prof. Mehta.

(Interruptions)

_MR. SPEAKER : Itis nothing.
This is not a question for adjournment
motion. What are you doing ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
Sir, may I make a submission with
your permission, about moving a
substitute motion in respect of
Business Advisory Committee ? It
is not normally done.

MR. SPEAKER :It is not nor-
mally done.

SHRI P. VENKATASUBBAIAH:
Since the BAC is composed of
representatives from various parties,
it is not normal to move a substi-
tute motion. (Interruptions)

MR. SPEAKER : Do you move
it, Prof. Mehta ?

Y A AFA § 7

e af@ R Agar  (Awe-
qx) : & arer & oY @1 § 1 ()

&Y do o Fag : ¥ N A
F1 TEE ALY qIAT F1 gH YA T4
gl (W)..

oft gfcfm agrge : ST MW F FH-
TifeEt & aiX ¥ T F FIA 0

Feaq wgay . gae fafadr =
fenigq o1 & &, a7 7w AfAF

ot g ey wraw  (wiawr) @
weort gy ot we oft § |
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PROF. AJIT KUMAR MEHTA !
I beg to move.

“That for the original motion,
substitute—

“The 28th Report of the Busi-
ness Advisory Committee be
referred back to Committee to re-
consider the fixation of sitting of
the House on Saturday, 27th
March, 1982.”

qere aged, & g A FEgE
¥ sifeg 134Y a3 & s=qig  faswE
wEaEsd FAA & gfqaeT F1 EFL
F F yeara w faefafed aar
q3 fade HET II|AT §—

gyfadzas & g g1 war g 5
feais 27 o=, af@ N g7 =
# d5% g | g5 {0 g1 ¥ WA
qrer AW FT ag S @Y 4T I
e dag &1 @9 9 #7 fadi ;1 @)
%, ITR F9 e &7 FEET ¢
foad fF gvg &7 ¥ &7 aglqar 1
FrAAT FLAT IS | FAC §F S350 fa=y
FT AT @ I sarer feAl aw
agfaar &1 qEAT  FAT AT |
(vmaw) g9 wRT § 5 @ew A
5% rr waty v ¥ fag @
fagd f& ard a1 aga & Fgi AT
& | faard ques) &1 R gared
AT daq WqwriEar Aaw & o
g T FC L g AR qX # fasmw
QEaESa wRE & 285 wfaagw &
farer FeaT g Wik ST wRar g
WO g fqAR $ T § A9
faar a1

ot Wew Toaw fag o wsam

wgley, Sre #wig FAR ARAT CF
genrfr gaer § | ¥AEr qrQr § fw

wfrar 3 &% wwive qard vt §

OHATTRA 3; 1904 (SAKA)
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fs day & wnafy sr FT AW
et ara 7€ & | g awE T @A
& ol Ydt agT AT e A @
2 fe g afrare 1 ot q57 w § )
fasag geATaaq WS § S qq ¥
sfY v farmm argara A i gafera
¥ A 3T AU AT q3F W o@q A
fae FT w@F g7 § | qufag & A9
g FF AT & T T a0 TC AT
T3

MR. SPEAKER : Are you going
to withdraw it, Mr. Mehta?

YPROF. AJIT KUMAR MEHTA :
es.

MR. SPEAKER: Has he leave of
the House to withdraw his substitute
motion ?

SEVERAL HON. MEMBERS :
Yes.

The substitute motion was, by leave,
withdrawn.

MR. SPEAKER : The question is

“That this House do agree with the
twenty-eighth Report of the Busie-
ness Advisory Committee presented

to the House on the 23rd March,
1982.”

The motion was adopted.

L

(Interruptions)

Y gfdbwm amige: st SR
NTY 7T g QT § A1 WY g At
NI gT &, wO¥ fadw ¥ gw amw

HINE W § |
(Shri Harikesh Bahadur and some
Hon. Members then left lhe House).
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12.19 brs.
MATTERS UNDER RULE 377

(i) NEED TO RE-START IMPORTANT
PusLic WORKS IN BACKWARD
FOREST AREAS OF UTTAR
PRADESH

ot T ok qfawr  (TERIS)
I R ¥ 3@ guy gfteud wR®@
uFe ¥ frewr wd @ared § @ =9
gfagi gz faard d% = wgag@
frafm #19 & Waae ad g
FAtTed fa@e &l § 93 IHF
gra faaa gfaarsi &7 gfg 37 92
AFr aw ag 21 Faa ¥ & ), afew
st wfus frafg #rf & @ g
Y AT A A £ WX IAF FIAA
QAMN-AE F FAEr qgr gy T g
gl aF g ATAF g4 §, I W
3 T@ gAE & A ¥ Ffy geAmad
1 ox fag &, owg o aF ayia
FEAE T g9 ¥ guEAT gy Fr Al
qer § 7T 39T 3w F fogs &7 @@
FI g9 & qe WG H Ig AIH!
Saw g w5 g f& wfaenr & smfge
FTAT F1 AT 9T W S a9 a7 §
giny, w1 @gt g1 @b dae faard
¥ @ Frdwy af afew T FTEwA
ff o gagfa ¥ o3y &, IAW AU
J@e g1 aFT | Fq A A At q
arfeard winfqar @+t g8 & qar wfw
FTT FT WI § 9T T TS 5o gu
yfeqt ®1 frafeg w7 § ot mew
HIT &1 HEAE FT AAT FE@T
qTT ¥0ifF SR THT A dEIEE &
qd & #% sy vara #T & g

| RE: ICU® Jel @1 oW ¥ @

gu AT wgae & v svenfaiie @@
R ¥ dg a@ g g
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faar sy faa® gAcar w1 fAwI
g g |

(ii) INADEQUATE HEALTH FACILITIES IN
HiLry AREAS OF UTTAR PRADESH

st gQw Traw (WeWisT) | HEAE
welag, 3 § weaa wifas, amifas
W< €areey & wiwel § agger safq
S F g Sax siw ¥ 94w
wATR WA 9% fags gu g ) @ S
# grare 77 s fave w7 ¥ 57 A
¥ wadass fafwmer gasmsi £ 71
faarar srat &1 feafa agh aw Aaeas
2 fr oftae sw@ &g PR T
A & AT FT §F Al § qegd
fafsear gfaamd sam @ # WY
FEIA: WK TAG TZ ST | AAATA
85 wfaza fafrcaraal & fafwwasl
% fagfs ag ¥ w€ g wigww
fafecaraat ¥ wrafase) gr fafsws
FT F1 R AT § WY G A ®
fafpearaal & 3T 19, 917 a1 @9
7 SR Z17 341 faqam & owd
farar sar &

fafcamaaT &1 g&q1 W1 G ¢ |
Y &1 15 fediater @ wias daa
qaF< (=iwear §g wW@T qE€ar g |
afgar fafFamaal #1 aga & w9
deqr g & wreq afgar W a=91
&Y serrfa®d eemfagT T qaar AT
qaqr & | fafwearaat & ar @ Waw
TRV § U7 WIAEAF WA JIAT FT WA
d) ugg-y A W oxw A A A
geiw & | qarg@t e ATT A grE |

T FICW 3 6 g &7 A A9 g
g qfger g F1 T wearfaw § 1 &
A agi arw ara § ) e AT § qifed
safert & fwg agf ®1E TR
fafecarar af @ 1 feafa &t THaT
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F1 @A T A AAAT  TqRET HAT
Afdga § f& ag wgfaa #1d &7
freafafaa fagel o< gisar wEm 7
ST T F Fraf &3 ¢

1. qaddta &=t & fafacaras aar
HIF Tareen FET FY TA9AT B FAATH
arEE) §1 0T gfyw ST aAET

2. TAHIF A A5 R W
wfus wgzra # wfir fraffar s30T

3. STUCRY & afewsr srfas §
ddla g ¥ fog faaifeg a7 9z
sfery g1eT sl 37 wadYw Ay
& § dar Far wffang w<r |

4. 9B & TR I URrAfE A4
T3 H 99T A H §9 Y w7 A
g YT FIAT HFHFT T77T |

5. qddm &A1 § us  nfesq
F(fqT Ft TqIIAT FTAT

6. gadT qA F fafregar 574
FHI ®1 T FIA g T qad
frgfear &war |

7. q@dT @69 ¥ F19 w9 ary
STHE &1 SFIHTET A7 |

8. gFdly &= ¥ ITAW ;T

, AR arad a9 § HiT ey
¥ A earfyg T it

9. UF W 9T FEITHT €97-
fag T |

w1 Ifewfaa awami &1 auam
EET Y FAT FT
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(iii) NEED FOR A DALY BOEING
SERVICE FROM MADRAS ' TO
MADURAI

SHRI CUMBUM N. NATARA-
JAN  (Periyakulam) : Maduraj in
Tamil Nadu is not only the second
biggest city in the State but also the
oldest city in the history of India.
The Sangam literature, which is as
old as the country, refers to the pro-
minence of Madurai even in those
ancient days.

Madurai is the seat of Pandian
culture, one of the three famous
kingdoms of Tamil Nady. The
temples in Madurai have attracted
the attention of archaeologists and
architects all over the world, besides

invoking the religious fervour of
the people from all over the
country.

Madurai is also the centre of in-
dustry and trade for the southern
parts of Tamil Nadu. The plantation
crops like cardamom, coffee, etc. are
foreign exchange earpers and they
have to be (ransported through
Madurai only. Of late, the flowers
of Madurai district are being exported
to countries in Europe for manufac-
turing aromatics, Kodaikanal, which
is as popular as Srinagar in the North,
is the hill station near Madurai. It
attracts tourists, both national and
international.

Madurai airport is one of the
oldest airports. Presently there are two
Avro flights from Madras to Madurai.
They are utilised more than hundred
per cent. The waiting list is always
very long for Madurai. Many times
foreign tourists charter boeing flights
to Madurai. 1In fact, the runway in
Madurai was originally planned for
the landing of Boeing. Somehow it
remains neglected so far. There js
pressing need for a daily Boeing
service from Madras to Madyraj and
back on the same day, '
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12.23 hrs. IoEw @ur & wlafcw art o 6

Fror gy § Ras wfusta e
AT Y @Y ¥ wgw grar &, g
TF! JAr wreTT gy g, faar€ qur
Qg IAF WIE araal H qraEwar
TS §id | wfag fadiwsx wgr 9%
fa=ars & araa guasy Ag) §, agr 43-
a2 fFma Fard Y & w1 @@ €
TFT ITAN A fHarT w@d a8 w @
T T wfawl S ITH 79y ¥
&7 T AT 1A H AT FT & § |
safadl &t AF a1 ww oAy A

(MR. DEPUTY-SPEAKER in the Chair)

In these circumstances, the Govern-
ment should implement the assurance
given recently to the people of
Madurai and the tourists of
the country that the runway of
Madurai Aerodrome would be made
fit for the landing of Boeing service.
In fact, Madurai aerodrome should
be declared as Madurai Airport and
all other concomitant service should
be provided immediately. The coun-
try cannot afford to lose valuable
foreign exchange by not providing
daily Boeing service to foreign tourists

and also by not sending plantation
crops like cardamom, etc., by air.

(iv) PROBLEMS FACED BY FARMERS
OF NORTH INDIA DUE TO NON-
LIFTING OF SUGARCANE BY
MILL OWNERS.

oft 4T TR WA (H€ @1a1g): AT
W@ F o faw egfaa wmom &
fearal &1 T /) @ @ &, faad
feam &1 s 1/3 wEr ar @
wal ¥ g@ s ar fRarEr Y e
T ST AT g7 fomd FuRl &t
weatfaw gifa geit ua st grfe o
gt 1 e & fRareY &1 #E-5% faa
d% "9 arg afga @St QAT gIAT
g1 @ i aral ¥ faaral & |
fagam o gEaw ST g1 IR
wiaslsr @R T4 & A F) gaeql
L

(v) Neep & IMPOSE
PRODUCTION AND
KESARI DAL.

ot &Y, 91, g (TIR) © weT g
& fareg &% Ud SO ToT F TATGIATT
qar arr faet & ferdr wor 6 qw
W ¥AGA N {OTd A B /@ W0
Wt g1 a3y y e & qe

BAN ON
USE OF

aset T Erard Agy fwar Srar

I 9 F Y9 § Ifas qI T w0
g & faFe gy 9 g1 =fas

JETN g #1 Qfeai W s @ §
T F JIAT AT A/ w9 Hfaw
AT F qgrq aFar O e
g1 yenfEl & o d s
AR qedl ¥ g8 AT § W Fraa et
% TT 9 g1 S § |

ey wifeq sfgssra § 1978 & 99
&% ¥ Fw =fasf § qwrfas @
F1iaF g § a=qT §g OF qIEq
fogr a7 WIT T qzEl &1 gwaw
arar a1\ Sfassd ¥ Ry F oww
faamr 1 WY =7 qeat ¥ g &L
feur a7 1 gE@ qA W @AY TIA@ B
qIqE THE F TEFTI TH A
wafg & §, 93g @& g &1 I0g
78! foar s wwr | ag fafza gur §
fF w=q w2g TR 1970 ¥ Fardd
#t a1 F favr oo faqwg o3 whaeg
awr fear a1 9Ty yEarfaat & wwig
& HIE IAHT I A § FH
aw & anw wa wfawa gfy =fes

oW & fUF § 1 5@ &% F a0

78 sfegd ThT AR @ qA0Q F
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#Y fgwre & fomw nfushy gfom @
anfeardt & | EETHr B A wfafw
A w1 sararfiat F g a9 dq §
I QU1 &1 &1 S99 ¥ faame
& HH A AQ@E

¥ qwEI § mAg TIAT QT g
fo e g 1 FEr 9 g gfa-
geg AT W19 | gg+ wiafew 39
aa ¥ foawrg & areA| &1 faeqr e
ST foas agi @07 F o™ 9 K
wyw! &1 IaTeT fFar a1 qF fHay 6y
wafa ¥ sifasl &1 ga4 a9z &F &0
¥ JEIA AT FTYHATT TATTHTL G
q AFT AT | FT gL grafeag
qIRIT G ¥ F9F FF T
H1aqH HZH I3IT |

(vi) NEED TO SUPPLY ROLE FILMS
TO ALL PROFESSIONAL PHOTO-
GRAPHERS AT DEALERS PRICE.

SHRIAJIT KUMAR
(Vishnupur) : Sir, inoumberable
professional photographers who live
on photography are totally neglected
by the Government. Their grievan-
ces are unheard by the Government,
particularly when the Government
18 controlling the imprort of films.
While Hindustan Photo Films has
to prepare itself for catering to the
needs of growing demands in future,
why should it be allowed to adopt
such a policy that discriminates
against the lakhs of professional pho-
tographers ? HPF is supplying roll
_ films to professional photographers
at dealers rate through Associations
affiliated to the All India Federa-
tion of Photographic Trade Associa-
tion only. But what is the total
number of members of these Asso-
ciations ? It is around 15,000 in-
cluding dealers and professional
photographers. Therefore, these pro-
fessional photographers are getting
supply of a quota per month of HPF
films at dealers price, But what

CHAITRA 3, 1904 (SAKA)

SAHA

ulr 377 342

about the lakhs of other professional
photographers who are to procure
their films requirements from the
open market at much higher price
than that of dealers ? It must be
kept in view that these unfortunate
professional photographers are the
ultimate consumers and whatever is
produced and imported by HPF,
that should be for the consumers
and not for dealers.

Therefore, I urge upon the Gove-
rnment that all pro?egsional photo-
graphers be supplied 40 rolls of 120
size films per month at dealers price
for their consumption as supplied to
the professionals of 6 zonal Associa-~
tions; all Associations of professional
photographers be recognised by the
HPF on minimum conditions to be
agreed upon between the HPF and the
Associations ; a permanent negotia«
ting machinery be set up in different
zones to hear and redress the griev-
ances of professionals through their
Association by the HPF ; adminis-
tration be geared up to make direct
supply to professionals at dealers
price for their consumption and
until their consumption and until
then the professionals may be
linked with dealers of their choice to
get their quota for 40 rolls of 120
size films per month at dealers
price.

(vii) NEED FOR STEPS TO TRACE
THE TOURIST PARTY FROM
TaMi,. NabpuU REPORTD
MISSING IN NEPAL,

it TR T (RraE) o o
UaarT & garaeet ¥ oF a@
AT qHIA gF5RT g @ fe
afadarg & & &t adewl &1 ow qur
& A 9T § qyafaAarg F g5
F fq ar g 91 F19ar @ i g 6]
TH I R AT g AT ST AT
qeqIg BT GHT dYT gET § | F@En
wrar § & ag 2@ wreEy § omle ¥
v ot wgar par & 1 qg N Q@
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[ s S ]
gaT & fF xwawm #1 @ & fag

T gfeearg w1 gfem fami Wi qura

- wy gfaw & geam & wiwwT @ 2
L feRg ol aF qdewl & 9@ @@ A
i ®I5. g g A qrar g

o urmEy, ag &Y Y st & e
| W AT § WK 0F aga & I
 ARATE L HONE ATeIw ¥ ATE
g g F= A1 f5 ag fadt
. WeElT UREHT & FIV ET T F qIEAN
T owr 3R & fag gra gwidr sEE
- & WY gy feafy F1-oiF F&F qq
.., [% g% 0y fam aedi #7 gw § W
v gg erEY gdeTl w1 29 fRg w99 9%
. G H¥ 99T GHT 1
'(vi-ii) ‘NEED FOR IMPOSITION OF
RESTRICTIONS ON POSSCESSION

" OF ARMS BY PEOPLE IN THE
COUNTRY.

<o it vm e gt (faafa) @,
AT U AMAT €T WT & TE0F ¢
“ Soi«al g fawg uF dere @1 @
&, TR amiwy v, wEw o
< SNET FT FIETT g w@r & e
I IR AT qEAT %) qaraq @)
RAGTITTT F1 qrqar F fgws § o
“ ¥ wlifs o= amaTar gz (EET-
B AT IFH F AT T | WIT F 3w
T I F Y g &) addewa wd-
AT W T HGTHX FT (RHTT
g
-39 AT e vy WYY X
_ ._Ut%mvﬂm A T GET o7
R & o WO Y ey 7wy
o @) et wa, wraw site qare
S NNy W, W g,
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g% ud faamed fog @ @ &
TEN W1 AT WA LN & Y FIGA
¥ qreAw § W WY I® ¥ faw

B ST R

weaefedl  Hasa WA gel-
Jaae & fawa awl § Agsw & SR
¥ fifas wfasr &1 gdfea @ &
faw g guw 3 FY wgEm F gartaw
afaFic *1 @uia §390 F fag gfaat
& fafe 2o} & mrramer @@ & W
faw 77 frorm &1 wost &9 <9
& fou v afga wea T & wWivg
fear § | UWATEY ¥eWTAT FT A
fruma o UF STOE0T a9qr 7199 A
¥ fou wgeaqy § | 9% W97 3% A7
F A FE Y JOAMPAE, TR W@
g fa=re fvar sna a1 fag=wg & wigy
UF UTEY QEA] TGT LH TROETEE ST
Y FTa U e AAgia F gdE
¢ v+ fagam 9T fAaeaw aa@ o
faafwa fea 7 =g geal 1 99
far s 9T aniar § fa= 57 sla
Faq IS FN FETT G | AD T F
FEFTHITAT &1 TIGAT, T=A1T, 99 N
s § afe gag &UAT §, 91 =
FIHI a1 & dfag graf F §F WA
g3 fq=1T FIAT AT |

NI qqisy & fafae g
A AT - gEr ¥ syt

AT e FarfE w9 ¥ faafia @

E & agi waigAg aeay § W g
fagra 7 faeare s ofy ¥ g
A IH & mgerg § wrorETR i%r
e o s woadi st e
QT 3T & 1 A afy sreea wowe)
% W gy g€ & Wi oo, e
& W@ & -ww Wi & dtgaer

B
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FTEU WA wosr # AT
STAaT O wrRT seEt w1 famam
AT 8 1 .

gEre gfg =gy & & mooat o
FH gl A9 T H@FH FT FGEA
garea g, aqstd afwat Fga
g, at arfaerea mrem sEAY oF WAl
¥ fagway qx  wfagsw & & f&@7
IR FIW II(T WX WY
gfgfran & goifug ®3 arfF FHa«
arT sew grenafradl & gral |reedl
R F @ Afgg @, vF wdwfas
&7 § BT I HOAT FEAT I TAF
ay F 9T g T |

——— e

" 12.33 hrs.

DEMANDS FOR GRANTS,
1982-83 (contd.)

- MiInISTRY OF HoME AFFAIRS — Contd.

MR. DEPUTY SPEAKER : The
House will not take up further dis-
cussion and voting on the Demands
for Grants under the control of the
Ministry of Home Affairs. I would
like to announce that the Minister
of State for Home Affairs will inter-
vene in the debate at 3 p.m. and the
Minister of Home Affairs will reply
to the debate at 5.15 p.m. Now
Shri Godil Prasad Anuragi will
continue his speech. Since he has
already taken 9 minutes, he is
entitled to take another one or two

minutes.

off ifaw warw sgeet  (fasma-
q€) ;- IArAR W, # srro@ wTEAN
¥ gg-ddY &1 AW FEA FE AY A
qrEfya &< TEArg 1 7-1-82 &
gheel & oX# agh & Tt T W9
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®T TR, W17 AT Y | X AT AT A
agt o ®AT @i WYT G A€ Y
TSAT g2 A7 fqaw & 9¥ 91 qgh 9%
IR @ AT & 1 qErT 9E Wi
e ars @gt @ Wi fAaelf WX
qizate ata § fE & fa¥ qf=
S A F AT EA @ qH g
ag 3% 8 AU WIF HIT 200 TA
AFT wTa | TE w2Ar &y e &
frd fam gag @ar arf A W=
arg aizme ¥ o€ g7 gt & A’
ST BT AT #eked IART fANE

g fadt T gasr gd-gr mifwar

1 ooged 7 FIET ATE AR RS
7 fagea fear & @@ s o
qg= & far §1€ ;gare ar gfew
g &iforr | 99 ang wed a8 wgr f%
Wil IR T ®EAT 4
TH AT FI AT AT GO A AT
#t giar arg 79d afy gusER w7
SYAT SEIZ & T0E W HIT IARL
Uy 17 FarE | gaE argtt gaaqr
3 fga & =71z g3t 9g=r | 9@ 9HT
ggf 9T W WEE, SEAT SUE 6K
3z ward safeag 4, wigh wgr fw
gardy aHgAT F1 MAA** Fgroar**
gg agg ¥ 3 wgr & gEar & 3
feq & arg wa FZAT AT

THFT trf“mlrrr\ g fawar o
24-1-82 &1 agi & wadr § iz
FT F BT FaTIH & T 9g1E W A )
q31E ¥ gug gAw qaETT v e
T, W GHAT g9 HIY WT B |
traT #ad gq agi ¥ ** wifg 7 AWE
gfaard § wm warw foar &ary, &W
YE13 g5 AAIERE WX FAGAT FER

~

"'Expunaca-a; ordered by the Chair;
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[s7 fewr wavg sy |

g T, wgu g§ig, faq aw
[T TS WX TFRAS deq AAT NHIS
wrfz ) gras gfagme a ar< faar |

g# ag WY sqmar qor fF agl W
agw A foeata & g fAw
W ard & ard geann & aarag
ok g G qoA A9 ¥ 2@
Wy off | T AR FIY g1 g1 aAr
a1s o A arg ¥ AT FW go
Fg WA, FIT EATR F=AT W me
 ifwg, mo g¥ wv &, wR
wIT T o4t a1 gie Qfwe | afET 97
waredl X 9§ ut &Y ARG H qIH
A A 2 T ST G 8T a=
gvzda T fragar, N ow faa
W IE% a7 Ig w@dl gk mT A
w1 fear |

qgi a¢ damErg AR arfa g
ata £ 2 S wefFEn /Y A TaAF
gfgar & =< fear swar | agr a3 ¥+
¥ qgY @17 OF g1 w4 & A
qEATHT F1 3@ <@r v g fwer gl
g ¥ w1 wAT | 99 WEad g
¥ Sy ot el ¥ @Y FT aadr gE
arr ¥ I faar |

Ww ars wuer #iEl & g9 13
qficar} Y gear =1 3@ wWr 97 99
wawT ¥ gra e & Fgr {5 wrgal
& €7 S & fag Rad qa
a%qT §, IR AT G A | TG
99 AN A 9rgs  gfaak & IS
¥z qr AT fgr, fam® ¥z & @
geaT WY ®E 4T, W AT gEET 9T
¥z firg il |
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wE ¥ e gg fawra, 4 fF
¥ IATHT FY gHOET ofF, TE X
Fg @ @AY | SEHI GIT HT A
g Al & 9 A1 W FgA dN
fx ag wrw fFg &1 &, ag @ few
F 301 q19 a1y IqFT foerf &@
@ | gfkaal & 919 g9 a1 FT w9g-
fas sgagrT fagr aar

ST AAT, FYAT WX FIT J @71
EHIR SATAT-HIT &) GREAT TEY g1 ATy
g, M I wr @ #fafew gfaa
aefer®, grz Tt @ sgfaanig
gfawrd # fafaa fue & fs gard
SA-ATT T 599 GHe A &, "W
gary @ wifwe | gfafw giea
geter® F AIRATHIT agi I A M
F =7 faarfgat #1 =1 Tar ) fAaw
OYT ST Fgar § 5 foaa wfewrd &
e ¥sT g1, S Afewd F g &
973 199 JATYT AT THAT °7 | ¥fFHA
gre Tt & 15 ari@ &1 I a9d
gart ferar

agl & gfmt qv gwigfes &0 &
qAAR gar g | & A g @A
ag1gg ¥ FgaT 9Rga § 5 AREeE
gfre fawm 3 Wi srar aréf &
AN ¥ qrg gis-1is FF AR ITH
Gy ¥ wame g w3 gl wy gear
s & | HAiT Fyar g i g Amwer
¥Y o Yo W50 ¥ SfT FIATE W
o meufyg) & fagg &S & Wt
Fraaret ® omg 1 T w9-5IERe,
gt atearz, agfawmia afusra 1t
wfafie gfaw meas e 1t gaem
qT 10 302 &F HeAAT JHIAT AT
AT WYX I7g I AAT ATC |

++ Expunged as ordered by the Chair,
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# figrg ad ¥ 3k WA @I
gwraTd, AgEeARad W1 Jg AAY
¥ fr¥es T 9gar g % afs aag
g g 9T i arr wArAry A
T QAT AT, ar Far gu ferg w9 &
A W | |

WT #Y TIT E1T, JA(AA  HGIET,
SUTST WATATT g1 ¢ WAAT F 30
qT, ‘e, TATHT A ¥ K9ET FT ANT-
gaw fwar &, =@ W ¥ gRTQ AT
@R WX Iq gF & qT qF Z1987
wod F3 A SAA gT F  Z9E
o & g gl awdr g 1 WraE
¥ uF gfaar @M 1 &F wR gaiad,
go ¥ NTEr FTOHIAT AT G A &
fad g1 §, 9« db qEgrr FAT &1 q
A A1s gar g % § WrAAT g

FIHT |

IqredeT wIET, § W1 |1 Fg, qH
Wi gga gEr g1 ¥ gg wAr ot &
T g9 W AIHET  FIAAT AEAT §
fe grer gficeal & a9 & AT
W g ag OF @ 9USY ¥ gAS
el 3aT & W weW ¥ AqT AL HQr
R 5 gawr &9 & qrdf Far | g
HUT WY A FEEA qT GG qe
STqF qTYT ST FENT | g9 AN g2
sfradt gfigtr widy it & Aty W@ E AR
at o @A osfew St & 4w
€ a3, gfeu st & @ fyEw
sfca st &1 ga & g T e
g1 afeT wrowr aar gt wifgy fF
gfiar ot ¥t agaTdy F7 & fad 1w
faQe gar & AT wIAeA 7L F Ifaw
¥ gIq 93 Ti5 T gl F g
weaT @ § | AT qE & §rg A

T TRy |
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gfaw waq wiwee & foad ata &
qEqFE g ¥ orar § @ aw
qawgdt @ FT & S ) oy
gfad g% ag g wHr g dre
AT

e & AeaT-T7E) afeqg! ¥ ghcam
W FrE-wAEs &Y a@ T WA E
AT 7% ford myara Qe ok gk
ford aam awarsd | g-pdt wafey
§ 998 g7 @Y fedr

SIgt qF weqwgar  fAarzw  wr
grrey & g @Far § f§ gurk
gieeat § N garge wArE e
g | @ s @ & fe¥ W
WERAT-fay @t FTgT A1 &
qg1 ZIXTAT 9T |/ gAr Jrfgd
AT H1E AT Faga Arar § a
ST I tF gar ®9¥ gEiAr 6
UF AT HY GAT gt g

TR WIRas & gReAt F |9
AT-ATF QT AT W T | -9 3Y
dvq ®IAT AT | A1 gfeoay & am
g faseit & & Srar § qfEa gficemn
¥ ygear A fager Td) gt § fowd
95 giqma ghaa o~ §# WA § | @@
T T AT F =g A7 fgd |

4 ATAT 98 w7 ST § 7T HIAT
AT g f& wgq f9aq ff avgwl &
amay faa § s7 A fawew w¢ afax
Tt gfearw grforg @@=y & w=rm
e gfewal | W wiT qgE &

arg&'a AT qife T eaq "AI9T T@Ir

FT G |

w § & wTeHy sare 37 gq Iy
v Y AT w7 qHET T g |
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*SHRI -BAJU BAN RIYAN
(Tripura Bast): Mr. Deputy Speaker,
Sir, in the Report of the Home
Ministry it has been stated that the
law and order situation in the
country is under control. But in
reality we find that law and order in
the country is deteriorating day by
day. We should try to find out
what is the reason behind this
deterioration. I think that this
Government is going to establish
capitalist system in the country. The
means of production are concentra-
ted in the hands of a handful of
persons, who are controlling the
entire productive process of our
country. All the strife and conflict
is being caused day by day struggle
for controlling and owning this
machinery and means of production.
This struggle 1s causing greatest
harm to the tribals, the minorities,
the harijans 'and other weaker sec-
tions. This year has been termed as
‘the year of productivity.’ It has been
claimed that production in the
country has gone up considerably
But we find that along with increase
in production, disturbances and
strifes are also increasing. Why is it
so? Itis because the production of
the country is not being properly
distributed. Thé distribution is faulty.
A handful of big capitalists are cor-
nering the lion’s share of the produc-
tion of the country. They are indulg-
ing profiteering and are causing rise
in prices of all essential commodities.
It is these people who are generating
all disturbances and lawlessness. The
Government is blind to all these.
This system of production and dis-
tribution is having its effect on all
sphres of our society. The harijans,
the tribals and other weaker sections
are the greatest suppress. Today,
after 34 years of rule by vested
interest in the country, we find
that majority of the harijans, the
tribals and the Scheduled Caste
people are living below the poverty
line. They constitute 259% of the
population of this country. The
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people have been recognised as the
weaker sections and there s
special provision in our Constitution
for providing facilities to these .
people so that there may be better-
ment and upliftment of these weaker
sections. There is also provision .
in the constitution for preserving
their cultural heritage. But the
Government is not paying any
attention to all these. This Govern-
ment has not yet been able to
formulate an effective compact
scheme for the upliftment of Socio
economic condition and for the pre-
serving the cultural heritage of all
the tribals and harijans in the
country. Whatever steps they may
have taken in this direction are all

meant to provide temporary satis-
faction to these classes so that they
may be lured to cast their vote in
favour of the ruling party to enable

them to continue with their
miserable Governmeant.
Under the present Government

we have seen that the harijans and
the tribals have been uprooted
from their lands and homes.
Today they do not possess the
same amount of land that they
posessed earlier. Whatever facili-
ties they earlier had for education,
for preserving and enriching their
own language and in matters of
employment  opportunities are
getting reduced day by day. In
spite special provisions in the con-
stitution, in spite of job reserva-
tions for these people, we find
that many posts under the Central
Government have not been filled
and on the other hand there is
growing unemployment among these
weaker sections. The harijans, the
tribals, the Scheduled Caste people
are rarely given employment in the
Government and semi-Government
establishments in any State of the
country. Their quota of jobs remain
unfilled. It is of course said that
candidates with requisite qualifica-
tion or experience could not be

- *The original speech was delivered in Bengai,
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found among these people. But I
do. not think that is correct or is a
valid reason for denying employment
to them. The Government wrongly
claims that they have done much for
the betterment of the harijans,
the tribals and other backward
people. The claim that much has been
done under the earlier 20 point
programme and
done for them under the new 20
point programme. But I do not
believe that anything worthwhile
will be done under these programmes
also to enable the harijans, the tribals
and the Scheduled Caste people to
have a decent living. They being
crushed under rising prices and
growing unemployment. This is the
gift of the present Government to
these people. They are the most
exploited class. This situation 1s
being taken advantage of by the
separatist forces in the country.
They are showing the paths of sepa-
ration. In the North-Eastern region,
in Mizoram, in Tripura, in Nagaland,
in Assam, in the tribal belts of
Orissa, Bihar, Madhya Pardesh,
West Bangal etc. Separatist organi-
sations are raising their heads.

Somewhere they are called M. N.
F. somewhere the P. L. O, and
by some other name in some other
area. These organisations are indu-
cing and arousing these poor people
to separate themselves from the
democratic mainstream of the coun-
try and to separate States for their
own betterment. This is a very
dangerous trend and the Govern-
ment should wake up to this danger.

Sir, our party believes that this
trend of separatism is totally wrong.
Sometimes the Government issues
statements  that the opposition
parties do not cooperate with them
in fighting these divisive forces. I
wantto say with all the force at
my command that my party and
the left front Government, wherever
they are in power, e.g. West
Bengal, Tripura etc. will lead all
Cooperation to the Central
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Government in their efforts to fight
these divisive and separatist forces
and also in all their efforts to
fight poverty.

Sir, in Tripura we have formed _
the Tribal Areas Autonomous
District Council through elections.
It is aimed at bettering the socio
economic conditions of the tribal
people. I expect the Central
Government to advance all help,
financial, legal etc. needed by
this council for improving the lot
of the tribal people and of the
other people of that area. :

Sir, the Government of Tripura
has given a local spoken kok-barak
language the Status of State langu-
age. The West Bengal Government
has also given the Nepali language
and the Santhali language the status
of State language. They have also
taken steps to provide education
in those languages. This has been
done by the left front Governments
running under the leadership of our

party.

Sir, there are large number of
harijans living all over the country.
They may be in smaller sects. I
will demand from the Central
Government to provide all facili-
ties for the development of their
language.

I will also demand that even
those language of our country
which only exist as a spoken
language and has not developed a
written script yet, they should also be
included in the Eighth Schedule and
given all facilities for their develop-
ment along with the other languages
that are already in the eighth
schedule.

Sir, the forests of our country
were utilised by the tribal people in
various ways. They also used to
earn their livelihood from these
forests. After the Government came
to power, they created new forests



355 D.G. 1982-83

[Shri Baju Ban Riyan]

called ‘plantations’. The forests
were destroyed. The Government
failed to protect the forests and

the tribal people were uprooted
from there. Large number of tribal
people in Karnataka, Madhya

Pradesh etc. have been uprooted .

from their forest habitations and
have spread to other areas where
they are reaming about like gypsies
and even eating jackals for food.
This is the plight of the forest people.

Sir, the minimum wages act has
come into force. But it has mnot
been implemented in all the States.
The harijans and the tribals would
have been the chief beneficiary if this
act was implemented in all the
States. 1n the economic Survey it
has been admitted that more than
50% of our people live below the
poverty line, This is the proof that
the minimum wages act has not been
implemented in all the States. A
majority of those 509, people
who live below the poverty line are
tribals, harijans and S.C.8.T. people.

This Government has failed to
protect the rights of the minorities
also. In many places in the pame
of protecting them, the minorities
have been forcibly uprooted.

Today we have read in the news-
papers that in Tamilnadu there has
been a fight between harijans and
Caste Hindus. As a result some
22 persons have been killed or
injured. This way we find that
atrocities on the harijans and on the
minorities continue unabated under
the present Government. The
Government is not bringing forth
the necessary legislation for protect-
ing them.

On the other hand the present
Government is busy in changing the

Ministers and Chief Ministers of

various States. The portfolios of the
Ministers are belng changed frequent-
ly. There is no certainty who will
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hold charge of a particular Mini-
stry and. that too for how long.
BEverything is so chaotic. Even then,
the Government claims that the
situation is very stable in the country.
The parties in the States are unable
to choose their leaders who will form
the Government Shrimati Indira
Gandbi decides every thing for
them. This is stability! Shrimati
Gandhi will keep on deciding who
will run the Government in Which
State ?

To combat this situation, all the
working people of the country, the
labour classes, all those who help to
increase production, all the techni-
cians scientists and intellectuals will
have to come together and to wage a
united struggle to overthrow the pre-
sent Government and to form the left
force oriented Governments and with
that, Sir, I oppose the demands of
the Home Ministry and conclude
my speech.

13 hrs.

[SHRI CHINTAMANI PANIGRAHI in the
Chair]

Wt T aEr afFwr (TEEans) ¢
arer gty o, & o sl
& fr smad g A F Aaas e

g faam &1 qfwd agd HEEgy
) g AgEYT AU § | TR
AT THAT, GFATA AT AT R
¥ fafors aof §  a=7d T@AT AT
gATO GTHIT 1980 § amr qrEd 4
AT Y | 9§ gua W Wi wa & At
QU NTET TFEAT ®1 QT AT A EF
Ygr SadaR gER TR g1 H W
frarr & wfadeT & wiwe TEY &0
qrear 0T 9T 9§ TAT 9NGT § f&
wgt @1 que WTST A a9 1980 F T@N
e froae §Y W@ 9 gl AW



357 D.G. 1982-83

vT gEIR g @R w1 g feramdt
it %1 WS @), WA g , W H

g AT 81

g gAR faOs ™ W AT

qeeg X w5 wEw, AR HY
g & @<t s fs warag fewfa
T g Qua § 2, afF dw AT
2 fw qifn aTd WY FELIWA
FwTT wATE AFIT gC | §@ aaA H
gq 99 9§ WA § fix @t qua wTEx
w1 faug fafas o7 aewrd #T18 |
agi FY F+ GIFIX 96 F §ARG LATRY
frde Y 2, quT ST AXHIY F A
q¢ wfafie GG o IgT ATENT § FT
At ;1

fafqm @d OX & TSA ATHIT
ggf ¥ @gE@Ar A WM AT G a
¥ G AT B Wit o FwaT
) & e T g § fRRTH
USEIT TFHAT WL FIAT T WA F
fn Fad S ¥ @ A oA AT
} ) AEAE g A ST F AT T
#g 3§ F1 ww arAr TG g F At
s AET RBW TR 1 JAGITA
3 | ey AT &1 qg A @A G
fi5 srgi-stgt X @i gue AR &Y fawe
feafir Saav g1 T & @gt 9t & fog
arew Y gerr g A feafa w@
ara &< |

w3t sg st & e gy wedl A
A gy ¥ fage anl, ghemt 9
FTaT gu X A4gl gresera® &%
W g1 T qIW A T A, faqw-
w3 agf & e W0 A g & agh W
qfcfeaferal wr graat fpar 1 & qg WY
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wg wwaT § o qg foady romifaw
g @ ¥ gk ww foe Wl §
R ITH warw fear aar g1 1980
¥ gUaER ¥ aNaTEE g gE gen
g7 | 79 g9 T4 & 91T FY @4 §
fa & 3% wa aga w7 W AT § | AT
T g o Ry g ®)
ggrmar & atfF 3 geek wuAr gfew
%Y G&IT FY qGT TH AT A FY FA
FI GH |

FIS ATIRAFAT 59 a1q Fy A g W
gfeg & dgar gfaT wfe &
afiad g1 7% afcfafmat & g
gfeemr F1 sgd€dr & @I |
oier ¥ A gfew ® ag  fwer 3
grft fis gfz 3 & e oar euTfa
T & qrge onfa ok ad F &y
F1 0F GFL W@AT BN | TG T 4G
R serfomd qa S gl foead
gT arfa A an F AT | gw W
g HAY ST FT AW TAT 2ot ¥ F14-
argy 7T @ &, Fargar g 70 s
¥ oz A e s fREr oF AW
£ F1E BT 7 g 9T A 78 fwraa
a <3 f oY gfow & & Ry ad
faw ¥ @9 g9 gWr g at
grewerfgd &M 9T FTg T W
gHT |

AT GEf & aHY § HEH queT
«! & feafq S g, 9@ TaedT
gt F ¥ forg AT wwETR A 94
¥ o1 for | faQet gl T @ga
A F1 30 yare foar &, graife fae
el & ggam &1 #iyw 3w §Y fean g
feqfe & geitgwr § A &wET W
R @ & fag gorre Wi T 6
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[#fr T T afe]
fotr T T #1 S A @ AT
wfr @

arrfaa S gfeml ' a@ =
qgfawma?rrrhﬁqtgéﬁlﬁmﬁ
g fif smmerlt YA g9 A AW g
Y T € a1 g wA st a <
g} #Y s fresw feu fF fae 9%
¥ gfea} &1 FET & ga&ar &, fed
g ¥ 9w faFm & «F g1
& fadew w1 IEaA g fF gX WA
¥ zg a3 § e W@ S, EGEd
swiga ¥ faw oF AT ¥
e garn ww fmo oS STaRfERe
gy feo & S X AW W
@ g7 agi | Wl A% AQ SAFA 7,
aga ¥ U Iqd iy ) & gfw-
arfeartaat & fasmm & fagq ‘grea-
g9 @ AIA-FEE FAAE T
fe ¥ fafrw <@ §XFTQ A OW
afy & w§ &, Ffer a5 & ggam
greq 7 @ ¥ g8 T 1 IIa TG
g o7 W §1 W s fAsitge &
1 #Qg 31 wr@ &Ar g9 1980-81
g 1981-82 #1 g7 gaT § WL gft-
o=l A 1200 g ST g3 8 |
ed 10 wfama &1 W 9% § =T T
foor 2| sE% wEeawT TAF gieemt
) st wraeT faaar =ifgg 91, IEw
¥ dfa@ @ | TRER 4F F
%@ W & U @1 T TG ITH
i s Afg & faeda 3 €@
@ ¥ WAt medt S &7 A @ §
gg g g 4 wrem #HifE S
§aasia s § 50 wfaaa @ B
T W @ ¥ T [ F i
wer &1 wEfeT 4% & agE@w )
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PRIy STaEEaT & | wTaw s o
st fawra &9 ¥« @ § IR WM
waq 39 f e Teat o 99wl
qxr Agt fwar ST Wy
fogRy aut § 3w ¥ fafww vege-
FTeT WX T15e ®Y foaee F1 WAATE-
YT FW A A W g | 1967
¥ Bren a-wree wHsHe faw weqa fFa
ot o, AfwT feedi w1at & arfe|

& mar, 1976 & 1 dar fevur

SAQT T AT & § AT 5 9%
fra gt AR a1 § ag famr dew
D wa feafrag 8 5 @ U
e F-FleE W Jea T greaw A1
q% ATUAT e Ag gy Wy &1 12
qrfgarey snfaal & foee 9O ST
F gIT T AT T, W AT N2,

fagre § o A=A T &, AR
W g% IaT 52T EIT T AT K
TSR ag AfT O Al & W o§,
wafw & g W foger < ey @ 5a™
F7ar W1 g7 § 1 xan faare rfa #
@ mfaa fFar s arfge w@ifE
geg wRa § ¥ st § Wi AR
mfus ua ararfas feafa s M=-
g & | sigh aF {aF5@ FT 0T ¢, TG
ad aF gl @ gwdy, 9@ aF e w7
YgaarsImA Agl g oar | # 98-
WY oY ¥ A AT, 7 USA § FINY
WHaT @ §, Afwd Aad ERW
& | 3@ guedT ) geal ¥ ol fafkaa
¥ ¥ g %% arfe snfeafaay &
fqwra ol w1 @9 faq @% qqife
ga s ¥ wifearfaat & faw @

g
wgt a% Ig WATE F gLETHw
wral &1 gvaew § ¥ wgAT wrgar §
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JET R F AR F aga ¥ AWAN
gaey 7, fadgs faQey ga a1t 9
FLER 9 e mg &g § |
¥Afe & Fgar wEaT § ¥ saT AW
¥ fafier wowel ¥ &EY wig @
swar o ¥ fafusr sl & Sg
geqr 2 @@ 13 gaAre 471 1 agi
g g 92 T 1 1@ 80 AT F AT
a7 FI & 1 g9 3@y § f geg Sega
gfaaTs IO New F gea @AY F YT
¥ gg¥ S W aF F e ol
qET 2| ShA 1 WEEfes § 9 WA T
gaFT 9T IAT AT § | SAL 5= T
T F AW FH ¥ fag T R
FTAFH FATT 9T W &1 22 97 Y
3-8 & gasT gErar &< fear
¥ 47 qxdz eafadl @1 aear ¥ w41
urs &\ fafaer wAw S [t g
A TIT WA & GI&HR & FIL AMC
&, faraTe qar g ¥ Fal gL
Ig AT oY gAT-FAT T gHIR IR
g F oy @& gEm ol gErd
FfosTraal &1 &9 &@ &1 qAr9 A
¥ | zak foa & 9AF! "vqard 4T §
WX wir w3ar § fF ST w_@ &1
oy e @7 ggEar & s faad
JHIT qfd Y @At WA FI G |

Ta®y gg " =T g fF arge
ffo THo WX WIEo To g&o ¥ S
Tegd 99 @Y § ag AT Y s Sd
g G121 ag A8y Fw A =gl )
gefaffegad F1 TR ST FA
grir | fomar &fetrsat s WA
FXAT 7€ @7 §, ST FfewgAl A
R g8 wET g, S g
ooy dwar grm fe & w0 € WA
L A t‘ ! L
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AT O0E MR & aR H ATA 98 FF
Y ¥ w7 Ay TN fF Ay g
Ia<arfaeT § | TR 3F w4 & Ay
gfys ¥ afas gaafar I wrew
2 iy | 1 falw @HEET qTNC QW
3 fadw sfemgdl T wR@ §, W@
oI & A T ¥ swa 4fEa §,
37 USEY 9T FqA faeaagrdy e qW
¥ w1 A& qoe | afew AT G@r-
aar &3 el | IaT 93w &1 faRe
ST TGAT N |

T §sal & 19§ yg wAT &7 WY
gqarg AT § WX 3@ femw &t
gAgT FW@T § |

SHRI JAGDISH TYTLER (Delhi
Sadar) : Iam thanokful to you for
giving me this opportunity to speak
on the Home Ministry’s grants. But
if you look around—I am making a
very valid point and 907, of the
time the Opposition has been mak-
ing a lot of noise that there is no
law and order in the country—when
this important debate is going on,
there are only six members on the
Opposition Benches and they are all
persons who want to speak. Sir,
this is the kind of interest the senior
leaders of the Opposition are trying
to show. Next time when they make
a noise in the Parliament that the
law and order situation is not all
right in the country, they are not
telling the correct position. They
are making a mockery of this Parlia-
ment. They are interested that only
their voice should be heard so that
their names may come in the papers.

In our country dynamic social
changes are taking place, The
population is going up and with the
increase in population, social changes
are also taking place. Naturally the
problems are also coming.+ Problems

come out of disparity and a longis
for equality and most of the progm
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come because of ignorance, false-
hood and in the end, due to lack of
education. Some of the problems
had existed before the Independence
and some of the problems still exist
and some of the problems will
exist. But how far can Wwe
put these problems right and
how can we co-operate with the
Government because we are all part
and parcel in putting these problems
of the country right. I will put the
problems in three categories. Prob-
lems stem from economic corruption,
administrative corruption or political
corruption. Political corruption and
economic corruption can be put
right. But what about the adminis-
trative corruption ?  Everybody
speaks that politicians are corrupt,
that businessmen are corrupt but
have they ever thought of the
bureaucrats 7 Our Prime Minister
has given the 20 point programme.
I want you to make a note of this.
Who are the people who are going
to implement the programme ?
Are we to implementit ? Is the
Home Ministry going to implement
it 7 No, Sir. It is the bureaucrats
who are going to implement it. Who
are those bureaucrats 7 They are
the same bureaucrats who, in the
three years of the Janata rule showed
disrespect to our Prime Minister and
who spoke against her and who
spoke masty things against her. How
do you expect them that they will
accept Mrs. Gandhi’s 20 point Pro-
gramme heartily ?

On administrative corruption, I
want to speak. If you look round
the country and if you look round
the most beautiful colonies that were
coming up in Delhi, Bombay, Madras
and Calcutta, most of these colonies
are the biggest colonies, the richest
colonies, which were the most
sought after colonies. Who are the
owners 7 The owners are the
bureaucrats. In my constituency, a
colony has been there for the last 20

ears. It came up much before the

nand Niketan and Vasant Vihar
¢olonies. This colony does not
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have the basic amenities. Develop-
ing charges had been paid for this
colony. But, look at this Vasant
Vihar colony, the most uptodate
colony. Who is owning this ? Every
house there is owned by a bureau-
crat. Do you know the rents that
they are getting ? They range from
Rs. 10,000 to 25,000. They come
and cry that they carry a salary of
over Rs. 1500. With this they have
to take care of their children.

They have to send their children
for their education to the Convent
schools. They have to send their
children to the colleges. But, with this
salary they cannot look after them.
Ask them : these top bureaucrats,
children go to the Convent
schools, Public Schools. Every top
bureaucrat’s children study in the
best colleges. They go to the foreign
countries. When they retire, ninety
per cent of them are taken in the
U. N, the World Bank and other
World Bodies.. Who is corrupt ?

To-day, you will see so many times
the Minister coming and speaking in
the House, giving a chit to them.
What they do is that they give the
Ministers beautiful rooms  and
beautiful sofas and they put the
Ministers there. It is they who for-
mulate the policies. The Ministers
simply come and read them out in
Parliament. I shall give you one
example. I have taken up a case for
the last two years. It was the case
of judicial officers of Delhi—increase
in their salaries. What happened to
that ? Two years ago, with the help
of late Sanjay Gandhi I took up their
case. From that moment, the Ministry
of Home Affairs objected to it. I
knew that they were not going to get
it. Their first objection was that it is
for the Law Ministry to do that.
Okay. I went to the Law Ministry.
The Law Minister was prepared to
clear that provided the Finance
Ministry cleared it. 1 followed that
up like a chaprasi with the Finance.
That Ministry said that they are
prepared to accept it if the Law and
Finance Ministries sit together, I
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said ‘Okay’. When I tried to get
them back, they said that the file
was in the Home Ministry. 1 went
to the Home Ministry. They said
that it was not with them. They
had nothing to do with that. What
happened ultimately was this. I
tried to get the Law Ministry and
the Finance Ministry to sit together
with the help of our leaders. They
formulated a thing. “They said
that the sessions judges of the
courts should not be given the in-
creased salaries. When the thing
was cleared, they said that the file
had to go to the Home Ministry.
Initially, the Home Ministry said
that they had nothing to do with
it. All this took time. The burecau-
crats sitting there were not going
to allow this. 1 kaew this. The
Home Minister and our own leaders
said that they wanted to help us.
I knew in my heart of hearts that
they will not clear it. Ultimately
when 1 got the file cleared, the
Home Minister sat with the Home
Secretary and their officers con-
cerned. They said it would be
done. There was a nintynine per
cent chance for it. There is only
one per cent chance of this not being
done. They had taken a decision
already. Since the politicians have
come to this House with the help of
the people, their voice should not
be heard. I say their voices should
be heard. Who are these people
to say that ? These are the very
same people who showed disrespect
to Mirs. Gandhi and who
put her behind the bar. How
are you going to expect them
to implement the Prime Minister’s
20-Point Programme ? Unless and
until you move heavily on these
people—when the Government
changes, you should bring with you
olitical secretaries in their places —
it is not possible to assume that they
will keep in mind the aspirations of
these people of this country and will
hear the voice of Mrs. Gandhi.
Otherwise, who else are going to im-
plement our policy ?

I strongly say this thing. Sir,
even yesterday when one of our Hon.
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Member, Shri Tewary, spoke about
the bureaucrats only one or two
lines........

MR. CHAIRMAN :
clude.

SHRI JAGDISH TYTLER : Sir,
it is a very valid point. In China
the bureaucrats were thrown on the
roads and asked to go back to the
villages as they had made mess of
the whole thing. So, Sir, as I want
the policies of my Prime Minister to
get implemented and the policies of
the Home Ministry to get implemen-
ted, I do not want bureaucrats to be
involved in this because they are
going to bring in all types of rules
and regulations and then say such
and such thing cannot be done. We
have to face the electorate whereas
they will be occapying their cosy
seats. That is why 1 am making
this point.

Sir, yesterday Mr. Tewary had
spoken two lines criticising the
bureaucrats. You know what hap-
pened. The T. V. and the radio did
not mention his name. Today I am
criticising the bureaucracy with an
open mind because I am convinced
let us sese what happens. ([nterrup-
tions)

Please con-

Sir, I would like to congratulate
the Home Minister about liberali-
sation in pension. Those people
deserved it. I want to congratulate
him for that.

Sir, I would like to say a few words
about the North Eastern State. These
are the States which have been neglec-

_ted. They want to come in the main-

stream of the mnation. There are
certain things which they do mnot
have, namely, steel, cement and other
resources. IThey want to develop
their industry. I would urgent upon
the Government to pay attention to
that side. We should provide them
with better communication and trans-
port facilities so that they can build
up their basic structure and stand
on their own legs and bet a part and
parcel of our country. The North
Eastern States have a vast treasure



361 D.G. 198283

[Sh.Jagdish Tytler]

house of natural resources. That
should be developed. In that way
we will create more jobs for them
and raise their standard of living.

Last year also, Sir, I had men-
tioned about the police. Everybody
criticises the police but how many
times have we given them credit for
the good work done by them. How
many times have the Opposition and
the Ruling Party come out with
words of praise for the good work
done by them. Sir, our population
is rising and we have not even pro-
vided with bear requisites and expect
them to do so many things. Itis
not possible. So 1 want to say that
when they do a good job they
should be commended. Apart from
that children of most of the police-
men live in the rural areas. They
do not get proper schooling facilities.
So, I would urge upon the Home
Minister to provide housing and
schooling facilities for them.

Further, Sir, they should be pro-

tected from the politicians who are
interfering with their duties—the
politicians may- either belong to our
party or the Opposition parties.
Sir, when he is doing his duty no
politician should be allowed to inter-
fere with his work.

 Sir, for the last three years 1 have
been requesting that you should
create a policemen welfare fund. I
hope this year you will accept my plea
and create a policemen welfare fund.

Lastly, Sir, there is a valley called
Zapksar valley. I do no think
anybody has been there. It is a
small place situated on a glacier
rock. I had the opportunity to visit
that place. I had taken a team
of doctors there. Itis a place
which is situated 18,000 ft. above;
you have to cross three glaciers
to reach there ; it is only open
for 1-1/2 months in a year. I had
gone there with a Member and
we had taken a team of doctors
with us, We went there. Sir, you
should see the plight of these people
shere, how they have been neglected
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by the State Government. If today
we say that Law and Order situation
isa State subject and so on, the
question is, who is going to protect
these Buddhists in these Buddhist
monastaries ? When we were com-
ing down the mountains, we found
hundreds of Lamas sitting on. the
road ; they have probably never
seen people like us ; they said ; Please
take our plight to Mrs. Gandhi ; we
are being harassed ; those people
across the mountains come and take
our land ; they bring their cattle
for grazing in these lands ; we have
got only 1-1/2 months in a year to
grow these grass; they bring their cat-
tle for grazing; they bring their guns
and they raid the monastaries. And,
Sir, God knows what they do. I feel
shy to say certain things, so many
obscene things these peopledo. I
would desire that when a thing like
that happens, it should be the con-
cern of the Home Ministry. Home
Ministry is responsible even for
those minoritiess who are in that
particular region of the country.
They are affected. They are haras-
sed. They need your protection. They
have one hope, that is, Mrs. Gandhi.
If that hope breaks this country
will break. Sir, one word more.
People say, communal riots take
place. This party blames that party;
that party blames this party

blame
us ; now, my question 1S
this : When you set up an enquiry
when something has been pin-pointed
when some forces have been identi-
fied, why don't you take action ?
Why was not action taken against
the people concerned in the Jamshed-
pur incidents ? What happened in
Kanya Kumari when these incidents
of communal riots were taking place:
RSS people were there; why was not
action taken against these people ?
Some incidents took place here in
our gallery. Before these people
entered the House you should find
out in whose house they collected
before they came here. These people
came and created a rumpus in the
Parliament, Who are the people
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who stood up, who reacted, who
defended them? When these people
were taken into custody in Parlia-
ment who were the people who went
and supported them? Who ran away
from the House straightway trying
to defend these very people; they
are doing exactly the same thing, —
what they are doing out side. i hese
RSS elements are the enemies of this
nation and until and unless these
communal elements are crushed you
will not be able to solve this question
I repeat what I said last year. Last
year 1 pointed out to you about the
specially sensitive areas. 1 here are
specially seusitive districts wuere
communal riots take place. T here
are incidents of atrocities on harijans.
There are areas where the distur-
bances take place because of the
labour movements. What is hap-
pening? I saw in the report that
you have very kindly instructed the
State Ministry to look into these
things. I would say : Make it a
time-bound programme. You kindly
tell them, please reply within a time-
bound period ; within a month’s time
or so. They should tell you what
they have done, what steps they are
taking to see that these communal
riots do not take place. These are
very important things.

Sir, one last point. Our country
is a country of poor people. I make
this request to our opposition people
who are saying so many things.
Our poor people are having the
fullest trust and faithin Mrs. Gandhi.
The opposition is trying to break
this trust and this faith of these poor
people. They are telling them things
which are nottrue. I onlyrequest
them : Please come up with any alter-
native thing which you have. That,
they are not going. I do feel that
you are not even worthy of the dust
of Mrs. Gandhi’s feet. T only request
them not to break the people’s trust
and faith in Mrs. Gandhi because
she is the sole person whose thinking
is always for the poor people, who
wants to do many things for the
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poor people and who is doing many
things for them.

With these words I conclude. I
support the Demands for Grants
relating to the Ministry of Home
Affairs.

s wrgaret fag (wAdgy) @ Evefd
qelaT, WAy S gR g AAWT W
aii gr @ arell fevr § QWA F
gag faar, ga¥ fag § wias) 9eqarg
qATE | AT gAIR I F AT
wrEAT B w@r &1 safay g &g
gwy & fp gemaey @ay §E ) w-
Wit gAR WIS @ a1d A1 a9 EEA
FT@ ¥ fr ety gf=w e &
gral ¥ a1 29 giwa § Al IAH
vy faq w9 ®Q@ gT g A, A
gt qFt F e M wg wE &
gk 2 o wfg-arlg mdy gd g, YA
fegfy st ot 3 & dar ad) g 4\
¥t usifa® 9 O qEET gHIIE
& g Fea & f7 owiw s feafa
e F &, ddt F o TE 41

g 9T s2a & w7 Af|e ) &%
stz gifgaY ¥ 3y wai fv g AfFT 8
fay dX 9T FI9&[ EATT 3§ WX
feerrr wigAg & agh 9T T@@ &
qIEAT &, THISTEI F AT 9T dE-
QX @SH B AT ST @Y | gHaAL
F A9 AL, GRAT F ATH 9T, TAEA
Wiz mganEA & ara a3 dar fEar s
WA A A agi 95 Fgrg @
NS AT S Few HQT g IAR
wigY frad & faw ag adq & g
12 qF ST aFar g T wsgAfa
weew ¥ swiEE WY AT gEwar §
afer 7@ e F=w, o are
WHT E@F T &, A w0 K
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W WA § ! P wIE qFT G WK
RE TG Fg T80 HAT | WIT §H THR
H S SERET A WA hAl g, 7%
W @ wgd g fF g wmEer &1 go
TAo Wlo aF & @A | AT AOY
qgar g fF amaar & 9w, gearfaaa
® AT, AT § A9, @ Eaed § |19
w1 9w F@F qiff arir F faq ag
w91 A gV "7 §H 09 1 AT 7
wifag fF A g & v N 39
Fgd & 98 L A I1ar | F|@ gaAr
QT F @ A §Y gSNE &1 ST &
T@rg? T Y &A, I8 Y UF I90
qel § W AT A OF Hifa & g,
U X & & A qww F1 99
R 5 uxs fasrt aas &, fodly ooitw
FIE & IA T CFRTIET F gIAg Y
i F@TT |

wigl aF gfaq 1 arara g, 9g q@
& 937 9T UAH & € &R &
wgf o gfaw & fagss faQdt ga &
M F G A wIfyw #Y ST @
o @ AHT ¥ AT W gEIAIT
fegar ST WI | O W § &H Fq97
s sfag fF gfag v s afe-
feFer <9 T SOk & W A @
EGYEIST  HY 1Y | I SR1g UA-
ffas v Tar F7 § | & 09 9&7
w1 WY ag grean, § R Fgar frwa &
ofe & & aa I Yar 7@ fawar
gt aatfas S gt fgal & fag
FUHT T FW 3 |

oo gfaw &1 S &g feafa @
ga#r = A A1y fag TE TR |
uF AQq faargy ®f qaeaTg aga w9
21 uk fag a==i & arfw &
seear GiT dAfeww dfafadw @i
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g &1 gaw YN gleard faaen
aifgq foad 5 ag == <taw
T T qF | ag 24 € F YA
qar § dfe Sud s & fOu o
®Isq grdY §, 98 w9 TE) w1 9QT
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st gmar g | ¥ g A wRAr fE
g% SaX aff ST =rfgy, ¥ W
quTer & o § IR o ST ISH BT
Rifrr o Tifge | AfFET TR
3¢ faaix g 3 AT ag femm
fr 2 ¥ 9% @19 TATAT Y W &
s g @ 2, avag 2 # erfa
q'gsqaatlmﬁq’hw"ra’mg,
st T Y 1T [T WY

gwafa w@aw ;. Afz FE @Q
gz &, aY Sa% arg § S

st weaaTe fag :  WITHT SgA-agq
qerame fF s gR Ao & g
aag fzar

SHRI MAHENDRA PRASAD
(Jahanabad) : Mr. Chairman Sir,
a peep into some distant past, the
last month and perhaps many more
months of the year 1979 and the
subsequent year, when the Assam
problem came on the surface and the
incidence of Afghanistan at a stone’s
throw distance from our motherland
became visible and when the devous
ring, gnawing teeth of Khalistan
started showing its ferocity with a
dozen clashing, cutting each other’s
throat, personalities aspiring for
Prime Ministership, a worried patriot
is reminded of and rejuvenated with
the famous couplet of Igbal :

iiraﬁwaﬁmaafﬁzmaﬁ% \
£ a1 § fiF gea fedt 7 guardr il

Sir, a heart with patriotic feeling
starts sinking when one imagines
what would have happened to the
country, if the auspicious happenings
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of those first and second weeks of
January 1980 would not have come
to the rescue of the nation. The
country -would have been cut into
pieces and ruined. I am afraid even
slavery might have be fallen, to free
from the yoke of which lots of
~sacrifices have been made in the not
too distant past by our great leaders
and people. Here comes the wisdom
and carefully—assessed judgement of
India and its people by Igbal. One
derives comfort and solace from
those famous couplets of that great
poet, Igbal. India and its people
are great. The sacred soil of India
has great capacity. India emerges
out of ruin. Our wisdom prevails
over our failings and failures. We
overcome our weaknesses and be-
come stronger. We learn from our

misiakes. We falter, fall and rise
again. We are imperishable; we are
immortal.

Sir, some of our previous big guns
and small speakers from the other
side of the House have pointed out
that there is a chaotic atmosphere in
the country. They say there is no
law and order; there are riots; there
are dacoities, robberies and thefts;
there are murders, rapes and all
sorts of crimes; there is price rise,
inflation and unemployment; there is
no Government. They say that the
present Government is full of vices,
with no virtue, and that all good
~ things that a Government does, have
ceased in the first fortnight of 1980,
when the present Government took
over. We deny it, and have proved
it factually. A number of times, our
Ministers and speakers from our side
have proved with facts and figures
that what our friends say about us
is baseless. Our performance is
superb, especially when we compare
ourselves with theirs, and they know
it within their hearts, ihspite of their
assertion and outbursts to the
countrary.

However, there are problems in the
country; and they are numberless,
We have to solve them without any
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loss of time, if we have to survive.
We have problems—social, political,
economic. We Lave our enemies on
our borders, aspiring to swallow us
at the first opportunity. We had
problems at Moradabad and many
other problems like this. But how to
solve these Problems ? If we have
to solve these problems, the Govern-
ment will have to go very very strong
and tough ; we will have to pursue a
ruthless policy in the national interest.
But the moment the Government
shows its grain and becomes tough,
immediately come the cries from the
opposition that democracy is in
danger. Everyone knows the fate of
Emergency. Sir, non-understanding
of democracy and all the hullaballoo
and loose talk about democracy is
causing great harm to the society and
the country. People talk of demo-
cracy without knowing what demo-
cracy is.

Sir, what is democracy? Demo-
cracy is a situation, or a system or a
state of affairs where everyone expres-
ses his or her opinion, in his or her
self-interest. In  absolute terms,
expression of opinion in self-interest
is the name and meaning of demo-
cracy. Any other interpretation of
democracy is opportunistic, adul-
terated and wrong; such interpreta-
tions are altering the meaning to
suit one’s convenience. The essence
of democracy is equality. In demo
cracy, everyone has to be compul-
sorily equal to know his or her self-
interest. To know his or her interest
equally, everyone has to compulsorily
have equality of knowledge and
mental and intellectual equipment.
Therefore, equality of knowledge and
mental and intellectual equipment
among all, without exception, isa
pre-requisite for democracy. One
knows one’s self-interest through
knowledge and ability. Therefore,
equality of knowledge and ability
among all is essential.  But
how can the equality of knowledge
and ability be achieved ? Many
factors contribute to the building and
achievement of knowledge or ability,
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Therefore, availability of these
factors equally to one and all is
necessary. One very important
factor that most dominantly contri-
butes to achievement of knowledge
and ability is money. A moneyed
person or the children of such person,
if not spoiled, through acquisition
by money power of factors that con-
tribute to knowledge and ability, will
be more knowledgeable than a poor
person or the children of such person
who cannot afford-to purchase facili-
ties that enhance knowledge and
ability. A mill-owner’s son will be
more informed and knowledgeable
than a rickshaw-puller’s son. To
the extent there is disparity in pur-
chasing-power among the people,
there will be disparity of knowledge
among the people to the same pro-
portion. Absolute parity of income
is most essential. Therefore, anideal,
and only, society for achieving demo-
cracy is one where work is given
according to ability and remuneration
according to need without any devi-
ation whatsoever. Such a society is
non-existent in the world. And
now, Sir, even if this difficult task
of establishing a world society with
complete and absolute economic
parity is achieved, the question is
whether, inspite of achieving parity
of income among all, it is possible
to have parity of knowledge and
ability among all people which is so
essential to realize the goal of abso-
lute democracy? To remember here
is the thing that money is not the
only factor that contributes to
acquisition of knowledge or ability.
There are other factors also and
many of these factors are not within
control of human competence as per
the so far developed science and
technology.. As for example
geographical and biological factors
also contribute to human compe-
tence and knowledge. A person
of particular region like mountains
may not have the same competence
as that of region like planes and
sea-shore or vice-versa. It differs
from place to place and country to
country—a warm country’s peoples
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competence and efficiency may
differ from that of a cold country’s
people. Then, competence also
differs according to biological
possession of  an individual = it
also  differs according to sex.
1 herefore, Sir, human competence,
knowledge and abilitywise, is bound
to cifffer from person to person as
a consequence of which knowledge
of ‘self-interest’ is bound to differ
from person to person and as such
expression of correct opinion to
serve self-interest will suffer and as
a result of all this realization of
democracy will not be achieved.

In my verycarefully and thought-
fully considered opinion, correct
democracy is an ideal never to be
achieved and there 's no democracy
in the world, neither in the U.S.A.
nor in the U.S.S.R. nor anywhere
in the world. Democracy is a
mirage ; let us not waste our energy
for an illusion.

Let us have a look at the history
of prevalent democracy, not the
democracy which I talked above.
How has it developed from mon-
archy to its present state ? The
present day democracy is a result
of clash of interests ; in it the
rule has delegated from one to
many; it is not the rule of all,
one has been dethroned by many but
many have not been dethroned by
all, The present day democracy is
an outcome of opportunistic ten-
dency. The U.S.A. and the U.S.S.R.
both with different and conflicting
ideologies and social order claim
to be the champion of democracy.
Is it not strange ? However, I
agree the prevalent democracy is
not a bad, rather a good, working
hypothesis. Let us continue with
this; let us honour this ; let us’
work with this till a better alter-
native is achieved. But let us
remember the taste of any philo-
sophy is the good that it does to
the society.
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Democracy should not be used as a
dogma; it must be discarded and we
must free ourselves from the fetters
of it if it comes in the way of
national interest. Democracy should
not mar the progress of our people;
it should not jeopardize national
interest. ’

We have many problems. We need
to act strongly. The cries for demo-
cracy should not come in the way.
Let us serve the people. The good
of the people is supreme, not demo-
cracy. Democracy is for the people;
and not the people for democracy. I
support the demands.

AN HON. MEMBER : An excel-
lent speech !

MR. CHAIRMAN : Shri Uma
Kant Mishra.
st gwwm  faem (fEsITqR)

g gaafa o, & g8 gaT g
SEgA AGEH FI AT KT GHIT F
F fawast gHr g1

a¥ agr gad gar  fw feeg|
g A § AFHAF FY AT FT, IR
fawfaa fear, w7 dg@T HT A
WY S AFIT F AAT R &, AR
g¥ F1w sfquer A ArFaA faQey 912
uraT g |

A, 39 A § SFAF A AT
w Aged Tfeq AT ATA AgE A
faraT 97 HT @IAFAT FT ALIE F U
¥ @ 9= @ F fag gwda
AFIT FT AT AA1FT 9T, FETAT Hl
ft R TaAar ¥ q1g IAD Aged
dfggm a1 &R HET AwAT A
SN qEAATgd® qAAGT FAATL I
are siadr few iy AT@ I H
wree Y [ugm FAT WL Swa R
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¥ sk @ 2w * gfear o QeI
g fewmar, fasfaa fear, wfew
siat sfexr wiet &1 g FH, TH
T 1 g & wfagw &F @y
TAIFA AT ATT HTAT § | T q@HT
g% ARAT AT § AT T U qra
aifag gt ®  fwar 9@ aET &<
TAIFINT FIT TR THIAT AAL
HEATE | TF IHIT AR AFAT HT
T, ATEHF FFAT &1 gAW® H Ay
qTaT |

# agq fatqe § 7 1 F Fad AT
gl ®EAT, UF I FITAIEA A FF °qT
“gg g9 q aIfET g’ AT AR
sfaaer & & 3 qifwarde & grafer
T U § WX g & 6 Frwa=
gat H g |

T 3 H AgAR FT I 9
qq dedy @A} o, J FeOEA
T GIER 4Y, a9 AAFdA Gax 4,
giast fesqreq @ w5 q@ AFaA
gaX & §, T g7 THIAY ¥ faen®
FTIT 977 g7 qT A1FAA @A H,
graEgs  gaml F WA & fAg
fa¥a® 1t g3 @FaT @Ak A, g

FEH 9T AFIT a3 |, Ig 1 gATA
qu § A oA )

wgiad, qifaaTiz uF AgEqQ aur
8, agl wfaqer & s F1 W@ @r=-
AW FT 910 FgAt A1{gq | §T VTG
TR MPaT GAX F AT AQT § |

gz Sfqeet z@) &7 fadAwar &y
ST, 2T ST WIT FAHI  Gfqum
SN FT §YHT feqr 9Tg @ 719 I
fo & erraifas dfqars afl wmgd |
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wraaTet AT wEglaer qrdf & aw
Fgx & fF siway @ax § @, wafw
AHT F Meax ¥ fawam g gl
@) ¥ Y fexrexfyge & fazae #@
g, ARy FT gEaATT FX @ E fad
dedy F q1e} F o 1 G afy=w
e ¥ Q1T T A w8,
T3l AT AFHTT FT FEAATA HIF-
da FY g W & fag fear ar

W@re !

T HY ARAT FT AT HEHT 8 |
afz gaftg Aisda § farad a0 &
A A wIF gEag d  farar A
T@d | g% 77 ofqq § famare agy
g, WOl H fazarg g § &l zAS
3T AT 977 &r A&t faar o
@l T ¥ UAr qg) e w f99 ¥ a9
qf T M IR P AT & T g,
AT T AT FEAN T FT @ Q|
AFaT ® gEIE ¥ A WE ag WA
A § AgN ATAT § 1 ATSgAt ST &Y
dfaarT @ @1 WY * foan s &t
T TR MATAFL G739 qIgT 4t
Y. T, TH. & IEAT & JFT gIFT
¥ gfgga g ? Sar gfaama X
Y JETT T 3qFT HoqaT AT H< o
g | Jgd g fag &1 s gfquma
A &7 A1FT 2 faar ST @S9
qfqar &) qgeft @ it fa wrsirae
Y grga 3T F USEY g A
i @ar g fafga geit | @10 @\
AT AT @d s § &
WFcT @a ¥ & 195 T @ &
AT wAfgm ® T W TG A
8 wfga ¥ o A1 & g9 feqsw
YAl sW § 97 9T 9% faa
Wi 7l v § 1 dedT AwaT 6
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g To ¥ & fF gwanl qu— AT
faarg fear arq, fa=e fawd  fean
sy, sfea & seAf o fa=arx fear
ST, FOAY T & 9rg gife [ WY
YT FFQqT HY ATH &1

tgT @Y Ag &g &1 gwarg @
FTq7 M egaen & feafa T
STeA T 5@ o< 9T A, hHaT, T,
JIUT g9 GATT F fag A,
foegwr W1 7 7 W17 gfagra &
Tar F guT g WX A T | Haww
gy &, ifcar g1t &, safqat gedr
g fager & &1 95 Fg F I W
gt T QA 93 geNd Nard agy
gIaT & 1 I@AT gH ag I fF W@
7qE F1 UFe F fag, mfa sgaear
1 Y @A & fag fFa aw@ *
S $T W & D 99 g F g
FTH A @71 gs g A0 af gt §,
TATAHIL g7 39 faar § o1 Wr &
a1 A Jo1 W g | [TewRg 9g Fgr
ST gFar g F gard gIEe Sfadt
gfegxr At & Aged §, wrAT A fayg
¥ Aga ¥ g 2w § aifq swawar
%! QAT & fag, grverios @g-
wraqr & AT & fag, o<W
wEsdar # gHar &1 waEr & fag
qd q¥g & waeasne § | x@d qfwgmw
F gEASC § 1 gE fawre R 8§,
gAR 3o # faarer 99 qeur g, fafasw
YT WY ART ggt 9qa §, fafww
gRlaaral AT H W H @I &1 W
e § wifeq sqaeqT &1 ¢ @A ¥
fae Nt At @ @ 2, AR v
siadg g1 agi X aR A § ek
faly =7 ¥ Sax W § FIFT AR
wqaeqT it feafy &Y aga wratwar #F
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[sfr gargrea faar]
wEE 1 1980 F 9 I AT A
gd T QAT LA L ATE A T 2
& mamfas a@l A, IS faardr
qiEal ¥ @ ag wiww & fF SaT
R F GIET A g T 1 IR
a7 F &% yEFC AT, HAWE ¥
{SHIY T, gaufgaY #1 IFATAT TAT
Sfpg I9T WA A GIFF FT
v oy #¢ g & gen A faed
a1 warg fag «r Y @€ AT g
feqfq &1 gETIAT fmal, AEEIEAR
QAT FT TATAT & WX IEFT AQIST
gg § fs oo gregaifos M # F@T
it ms 21 ag Fa o @i
Gqd 93 &, A1Fa FITAT Ty feafa
farsr 3 | AfFT  HIFE zaw faada
§ ) gmewar IAT g & faardl
& oY gu 3@ W & fr ggt Shfadl ¥
s wre &, @egarfas &M A HHl
o 2, s A sgia o FHY AE & |
gere S &Y §IHIT AT G F I€
qel F TR AT & AT S IFFAT o1 T
AT & o wadr g8 WA HHA
IAHT FHTAT 98T 2 agq a8l FOq
gaA) AT a9 & 1 g & o 3%
g2 wri wfteq o q¥o fro fag #r
gaar & & A, I AT BT EAT

T & 7 | gg aga ST HAT JART
FFTAY 981 & | 7T farare & f@ ST&
T FT gA &L A AMTC L EACTR
w1 Y @gd WAET A 41 WX gfa
M F AT B @A &I fagr T § |
& giFd WG A1 A F AfeT g
W, Tgara fag AT, TIAT i, g
o dw, < gdre AT, g sEs
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a, for ey AN, AT qEAR
a7 anfa &1 aerar #C fgar g

T wam & gfket, sfaanfaa,
sxqe FATfEd HT AT T & A
¥ faq fa39 FTA%T FATC AT Q@ g1
agt TF €ro wrio Sfle % faq oo
¥ &) oF ol agt gAd fag 3T
qar & wEl g% afge A graTs
Qe 2, S = wfew A Tgar g |
g for F  wmfgwifal @ AEw
fag o & 5 gfeaal o1z grfearfaat
¥ qrg s sqrafgar @ §, €W W
S mearE g 8, SAF & @y
AT FT | T A1 FIH I3 T 3
¥ aga wETAA & A EA ¥ ITR
ws & wai § aga dwara fAErg
S fF ggdg § 1 gaiMg a8 e
fr gaT w24 ¥ @fa sggedr @as q
& gaqr T9q § |

14 hrs.

siq B # gg gwd QAT TEAT
Fiifs gug 9 & | WX ] AR
g3t & qify oggEar A @A
FIUE} F1 AT FEL §, TAAT
A% T avafE wi Fiw fawrg FLAT
2 NN & STAATS F AT FEAT §
@ 7z sredr & FF gferd |d F agrar
wTa | gferd &t AT R grgfaF gfaars
2y 27, g% aAF ada v far
afr gy, gfee wtaal & @Y &
fy fAarg Tgma T SAITAT AL
Y | AT FAW AN a2 Tsq § AY TG
Fon e wed 31 afe & A
wg fe g W (A ¥ awE &
Fiifs weq, TET HL TR A
ghadt 9 A § T w W T,
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WA FY AITATT HT AT HAT, A
STAATS &Y T FA & fqQ 77T 7+
ST & awel ¥ FF Frdl W &1 A
fag T 2| wa gt & T A
R T g1, FETE g A 10 g
qOY AT q7gh A FX g0 W@ gl
@Y A WIAT & O TG FL A,
SIFaT & #47 <& w3 7w feafa
¥ gfrg 1 wius afF@aed T
ghrT s sy gfaarx e s
Sfqr gaar B & gnit @t wifa
sqaeqT ¥ GETT GIIT |

g weal & @rg § §7 WIS AT
gAYT FLQAT g |

SHRI A. K. ROY (Dhanbad) :
Mr. Chairman, if we are honest, we
must admit that things are not well
anywhere. There is practically crime
everywhere, and crime cuts ac.oss
party lines. And any cry against
crime is a cry in wilderness. There
is crime against minority communi-
ties, against workers, against the
weak and exploited within the
country. What is more disturbing
is that there is something basically
worng in the system, in the Govern-
ment, specially in the Home
Ministry.

There is devaluation of not only
other things but also values of life,
We are not surprised to hear or see
any ugly things in the country. We
have become reconciled to anything.
Some Hon. Members are complaining
that there is thin attendance in the
House. There is thin attendance
pérhaps in other areas also. It means
that we have become reconciled to
this fate. We have developed some
sort of fatalism that whatever we
may say, whatever we may ask, no-
tHing is going to happen, there would
be no change.
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Whenever we raise the question
of law and order, we are told by the
Chair that it comes in the State
sector, land belongs to the State
sector, coal belongs to the Central
sector and so on. I would like to
know to which sector life belongs.
When life is in danger, when honour
is in danger, when the future is in
danger, in which sector will it fall ?
Will it be in the State List, Central
List or the Concurrent List?
(Interruptions) I accept it, it may
be a new sector.

Our Home Ministers, whenever
they go outside their sphere, sud-
denly all the wisdom starts dawn-
ing on them. Some time back the
then Minister of State for Home
Affairs went to a State, which is
not controlled by their party, and
then  started making observa-
tions that the law and order situa-
tion in that State is not good.

I would like to read certain obser-

vations made 1n The Statesman
dated 25th September 1981, on the
statement of the Ex-Minister of
State for Home Affairs. It 1is
stated :

“Mr. Yogendra Makwana’s saying
that political murders take place
in “Communist run’ States is lrres«
ponsible enough to imply that one
kind of murder is more reprehensi-
ble than others......Delhi is the
worst offender in this respect. 31
murders were committed in the
Capital between January 1 and
August 15 this year against 28 in
the whole of 1980. In the last
year with 644 crimes for every
100,000 persons the Union Terri-
tory topped the country’s crime
list according to the survey
conducted by the Centre....ceoeu
Number of recorded communal
clashes increased from 188 in 1977

to 427 in 1980."

This is the picture.
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Another point is that even in
today’s papers you will find what
is happening in Uttar Pradesh.
They are all talking of Uttar
Pradesh. There, in Upnav district,
in Rallis India Ltd. there was
firing by the police. Sir, you are
also intetested in the labour move-
ment and you will be surprised to
know that according to the officail
records, till today 20 persons
are missing and I can give you
the names of the persons killed. This
is most disturbing. Now, everything
but human life is accountable. There
is nothing to account for human
life. Ican give you an illustration
of this. There was police firing in
the first week of January, i.e., 3rd
January, when the workers were on
sit-in-strike in Rallis India Ltd. owned
by Tatas. On the last occasion this
Ministry gave us an assurance that
the Essential = Services Maintenance
Act would not be used against the
workers, but they used it here. And
. T was told that at the instigation of
the Centre, that 1is, the Home
Ministry, the Essential Services
Maintenance  Act was  used
because that factory was owned by
one of the biggest monopolists of the
country, Tatas, And, Sir, the police
fired 50 to 60 rounds. Within the
factory they fired and the workers
were dragged and beaten to death.
After that they followed the workers
to their houses in the Harijan village
and in that village called Dayal
Khera, the Harijans were assaulted
and beaten brutally and a large
number of people are missing. I can
give you the names of the persons
who are not found there till today
and the entire areas was restricted
and all the outsiders were forbidden
to enter into the entire area. This
has also appeared in all the papers.
It came in Bljtz first, then in came in
The Patriot today, it also came in
Indian Express, and it has now be-
come a serious thing that persons are
still missing. They are not accounted
as to whether they are dead or alive.
The names of persons missing are §
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Ram Naresh Tripathi, Subedar
Singh, Maneswar Singh, Ali Qamar,
Ramzan Ali, Akbar Ali, Rafiq,
Puthu Lal, Pyare Lal, Ram Naresh
Verma and Chandradeo. They are
all permanent workers who are still
miissing. This is the situation there.

Now, I would like to tell two or
three things about our constituency.
You know, Sir, that many tribal
people are in the coalmines and you
will be surprised to know - this is
what T want to bring to the notice
of the Home Ministry—that in the
last 5 years not less than 5000 tribal
workers were removed from the rolls
showing them resigned or showing
them that they have voluntarily
abandoned their jobs. 1tisa very
serious thing. It 1s not so small a
number that we can take it up with
the Labour Department. The Home
Ministry should institute an inquiry
to see how such a large number of
tribal people are shown suddenly as
resigned or having left their jobs.

Lastly, I would like to tell the
Home Ministry that every case of
encounter must be probed by the
Central Ministry. Every case-of kil-
ling of Harijans and Tribals and such
criminal cases must be pursued by
the Home Ministry so that the
guilty are punished properly.
Communal riot has nothing to do
with the State sector. In all such
cominunal riots national interests are
involved. '

Lastly, I would like to conclude
by saying that the basic crisis or the
defenct in the system is that the ele-
ment of justice is gradually getting
withered away from the entire body
politic, and I would like to remind
the Home Ministry that law and
order is not the end, it is the means.
End is justice. Where justice is de-
nied, disorder is the sign of life.
History has proved that many rulers
tried to do many things with bayo-
net, but nobody could sit on it
and this Government which is going
to sit on it will meet the - same
fate which similar others met in
history.
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st frrd @ (99) 0
FATY WY, § WTIHT qGA AR §
e g At awn g e AN
¥ feae ¥ faem & &% | AU w6NR
E Fedt aFAT T 7 A& | TS
ad gt 9¢ FEr TR 8§ fqa=r &
SaTE 3 ATEAT | '

#3 gl WA FT E AT qret &
f sir g aifeat § 1 f6 99 7%
SqAd STEART F1AGAR AR I A
1 Fpar ST, I AR @1 9T TS
7 fFar ST AR 9% a1 § B AT
a F1AYTIE A g, 9 JH I ET
e Sga giewa § 1 W T 99 I
Fpr ST, @9 1 A8 FENAY TG & fe
g o wEers &1 Ak Yot
Sefew g g g ar agt | e
gay g war el g f5 w=
qifzat AwnER ¥ wE0 fE T g
a1 & WiT g Ak ¥ oY g9 gAlea
a“rqwa,aaawaﬁtfggl

S o gArk 2m g ML T A
Farqar wTE, Y g9 X KFES G SHAT
g AT | g% AT & —-9dy sriat
% gAY ag asar § (€ I a3 &
s & % fea awg ¥ g8 wifedt |
wHz3 FC TFAL A, @ aqr &
ST M OF ST S @aAR &
GCICCIRERIN 9aY g & gHI Aed
qr uF @y Wi fauar wig Y 1 €
&1 gEEAl FE-FQ AT | F
g gaTd S TIHAD g8, AG ATAL
ot | 5T g 7 S, @ W et
ST g WY W qaTg W 1 I«

wwr g warAl, demafad Wi waret
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Ty fyw TwEd AR OHO AT g

fear, =g fFet & fgar agi R 1

g a@ A gmA W@ F K st
w1 aEat § e e foer e
aYT gdtad ¥ @O g QS
@1 §, WX gw gaar  faardt aR 9%
W T A aifgm w4, @
gt WX W g | SR WY qaesy
2 & fagag o0 § fr g7 TgFE
a@ fr 9gi aF @9 9T 954 &, T8I
g% qg= T & A S 55 H g FT
aFa § QT FL W R |

wgt % g fafae &1 angw g,
# Fga1 agar g 6 gewr A
fafae o7 Qofem FieErzgaEst a3y
arefieme &€ &1 o7 Te WAl R
Sz gsage ¥, 9 9E a1 g | ;X
frdy smg o< o1 qUE wET § @l
A TR T AR AT R AW E
qt Fgi ax W @ MR A9 E, a8
Y gEY a1 )

gzi ama W A FL q a87 giHwa
¥ wify f&x #AEN wg I ?
afe o Adfaxa & fem @ @19
%1 % 5 ¥ sa« g2uge T@a ¢ | oA
gt & w0 @ a1 Ay A § el
%Y &1 qoe e fasglaa aT a1 F agt
qz 9gd MT 7AW §, FaFr gH
Y A7 gsar & AfEew faw gal A
wiT & TaANEd Ag) § qgi /T A
T agt 7 931§ g ¥ W g
Fgq & f% agi aT ag qaia gl 951
GBI fix 9g% fag @I #A § |
rafag fd) ot i &7 gF & s
g wifgq | AR e fte qHe W
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[sf% freardy & ]
frft @A el F @ AgE T Zo
Fro & arX A |Y JeR-=NAT F THA &
¥ ST AT T AT FY A
2r &Y IEHr g F g qar g )
IARY FATH BT - W G [T
aifgr W S@F fga@ ¥ oW FLAT
Sl

gl S, T g FT FIT i,
#Y v fam i wrfadl ) faa @
ST ¥ ¥ HIX TF qUATL FT AT,
gl fafsed dat & are o=@ fag
T IT AT A HTHT AGT AT AT
FT SO ATAT 2@, WFAfFT ITH qQ
3= Tz fF sl @ FT AW T,
w7 a8 WEgAr g 7 gH AwaE g
fs ga Tt g@¥ & faq wat o
ora ggt 9 AT WEW @I ST
JgH 1T 97 TOF ATET Y G qFAT
2?7 oo w1 ArsrETT gyl ¥ " #X
ST QY 9 FAT FLAT ¢ 9F FATAT
I AEH 7 Q) 937 9% Fg (<41 =
& srgar fF ¥ Ar w1 qEw Ay FA
ggi @x & faga =g HYoSEd
g fear f& @lw avm & qra Tsg aar
F1 9T SIE & FAi{w agt 3 @ var &
glar g1

Sogwg warfes gnaoE &
wugg grr wifgw 1| g waR,
fewe died & @19 qII-dq 7
S 7@t 9T NI @A § SR AEAT
aifgr | F1% W 916 fafe, =g
g BT ®T g1 a1 AEISEET gl w5
g, AT Td Sgar f& emmaesy
weTaaed g fafaet gad &g #
TRTETT T | F1E N GAEY TH AEY
HAT| AR ¥ g% fagrs 9 U oa™
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2 gy § IR T T e @odtonmio
agh o waht & | zait aga @ fawwd
3| ggar e w Bgad Arfed
HTAT A% FAT FIA W A HT AL
aqeradt fF aughag &1 S aiasR
® ag ImET §, TS FT qIE ¥ AW
ggl 7T WX wAR § AfE W 5
T8 MY § | gwfAg S AR AEa
N waAT AgY § SAw § owde
FE T 1 § 0@ TAFFR® TT9 |

agt aX AT A9 qE A AY
woamT 5 T #Adad, febvw W)
FrgfaaT —gT WigEn) f1 § qe H
@At S1fgu M ArFT WSy F1 2 AT
Tifgu 1 1935 75 I a1 97 99
qaT F YO-AIIUST WX qqU€Ql A
Tgr femve & €@ fagwl fo w@w
TAREMA ¥ T W WE 7 7
qTa T e I § fw i ot F Aged
¥ o} A wiezire w¥was § g
Tag ¥ A fagh SiEeEA
gITaT g7 Iy T wifafauas 9,
dfeaeg ¥, @@ T THE AR
a5 ¥, fovdin & sages & fog
gatfqar &1 &€ | 9 AW ¥ aga

=-fa= & 91 wigw qae fean

qr 1

g & Q@ & qE g, 9§ I
TRHEIA HIET g, 9 TEA™ &
waAde FL & 1 afs s wrfewd
256 R 257 %@ oy gar at sad
fof G A1 o2 g5 § % ag =
w17 & fag @ 1 e@iwE W
FLET & | ¥ AFHH AT TARFHT BEA
FI W@ &, SAR B FT TR W
wedh aftc sTaRr g\ FA @
BT aft g YR amm WOt e
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d5qs  ufcre d#aE W R}
GEd ofar s W ErEd @
S | T ug weey & TSRl
A gw ©E gasaE N e gl
< fag d-are @ew &
EY M gA LR T fag ertA & |
afe -t UgER @1 FR E L)
WM A AT AT FLA |
gery GAT qX A R Uil
srirg e am g s | fgArEe
w7 CATT BT, W TS & FT AT
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s y-ara Y ATfaT FIA | BF THR
@ qe% & ghS & AN T W
SgR AF AG FEY AT G THIT
crzg & qAM G |

s fafaa wiR giaaE  fawm
2 foradt wrowr gEE HIT  wSH
ATy & qar gri-as WK E | Ag q9
£ W SIS 7 q TAR HAWT S
frogr@r geaUsS & T fEeEd
FE-HE @ AN
e ezd &, 1§ 6% ST LAY
+1 G SFAA AT I TR B
zaFT wraar Agt g | Faegd qIag
gy Fd @ e g1 s e
N femis  TwT-AgRmEl A AR
X @ Y, TFd # TR T
<& ¥ form YT & A aE
& fqo | oo ag W d@r R oA
gIR R D@ STEr
2 & T A% @9 W g ! agl fe
gu g war, fafagy go g F 417
it ¥ TF-AET F faar gurR
- T @ F AW gy el
q¥ g 9 F1 @aU 4q g g
afe ¥w TR g GF GNW 7 0,
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1 gq gaX ¥ a9 Ag gFY | Y
& qeE g g @ g, ¥ A
Fgar qrgal § fo 97 q% ;A EFA
1% 3o ST Jad fEedsgad F1IF
g 48 fawAa @ A CA A
@ st s akd oA Sgd

@ A FE, W OAsE A § '
g FY Fax FA Aifgg SWEA
qefen & 1@ & oyx &g e
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Fea 1 avargs < fear 1 Ag
¥ o AwT @ F § ) aqT FE
FTAT FEAT &, FTH F(F QAT THAT
3 | afy wm a faw, THEOT, AT qiT
qv Y @mra faw ar 9g G |
=g ST AT &AT arfge | § 98
78t Fgar § 6 AL 9 ST AR |
gur ggh wus feEE gl g, &
S & e W H AR 1 X
zeqTT @Y S FT EF & | gfar A
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¥ fag ol adr § 1 HAHEE WS
feFaa ®Y FTG FH AN B TAH
297 T @T ) wETE g, I A,
Nfcat iy 1 @'® fema 9T C 1K
>y ¥ fau g fafaed & #ifww
Fedy =ifge | A T agd @an g
f O AR ST AT ATEY ) A
¥ o3 fady O § o AT SLicl 18-
% fif gAFT W T fawar &1 I%
fqu AOA FF T TG T A,
w1, at A AT e HrST ¥ gWAL

g |

9T gq 9§ WaWT 9 qGH = &,
A gaRr  AraE @raE] qq1-ferer
Awarw &, TF QAT TR A
war §, S awe &1 ug nygay
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AE ST & | TafE & WAl |rgdn
g & @ wnerdl B g F & fag
g Tg M= TlEy)

ain fafedy ¥ grgaew & fog aga
Fg fear § WX ST &1 AT Fgar s
wifgy, Hegee FTEF FI WA GG
wifey AR A AW ase 1 RGT @
Frqfeast agag @1 § M o §
g% fora SateT 991 W@r T g | W
gg ¥ g fafaedy St g FX aFd!
g, T F QR |

uF a1a § ag WY FgAr 91gar g F
qg 1 GETHFEAZIH F1 41T ¢, &F B
qEIAET g =Afay =g ag &g
GITATeATEST @1, IR Jfww 63T
FrEeeey g WX w1 faw weidved-
zoW g1 | &) @rfasara &1 4 faar
ATaT & A Y fet o) w1 A faar

ATAT T | BSATATIA FT gH GATART
FOERSTEF AWM AT | AH -

HAFTAIT W AT TH T 7T 9T, 9 W
gfeqn wsTEdTSA &) 998 ¥ 9,
7 FZT ANN ¥ ATHT Tga€ &1 | T
TRE JIFHY Y § AT g SFIg AN SAIT
qigdY TE T E 1 T wE FQ
gk frewgy & & fgg-gfew
wEIE ZAT & | HT9E A WY QY w4,
A AT U FIST FY I1T FgT FGT §
1T 709 grefhay w gea g, a1 AR
rar T8 e |

UF WX G FgAT A1GAT g | I
9 T AT AE WAl &Y JFRQIAT
B IR AT S8 g | g fafawh
B gt i 33 ge §, wewe aga
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SR o o §  faaey gt Y
 ¥fpT e St AT SFegeaaT Sl
¥ g § & qraT §1 99 SqOAY ST A
FFANA FA Al & F Faqr
g, # sy S &y @ar g, o
gz wg wvar ¢ 5 fam aw@ Sad
g gy o yeAl & a9 9wq 9, 99
aw THI ST S FEE W T MR
fafemr srifgassy ¥ A8 WA
Y fafemd & S ¥ 76 @ af=
Rrar 39 A ¥ FR AR T w|T
qr, zgdr ar A ofveg st J faar §
fir forg azg ®1 AFAIG agi @ AR
frw as ¥ gz sifgw & ST o
T4 Art & @A fEar S
ok sAr S a-fad wrEr g
gg WX atg § fF 7 WA &9 S
¥ me qrew ¥ F fedt & 9 g
3y o fafaeey W@ AR 9@ I
e fmeaTaedy #Y 1 gar dt, 3@
A T H a1 A T AR AR
TgHr =rfay |

n Jrg AT wg g 5 fawl F ™
ey 21T H ¥ 9 fgg & waifR
o9 aq fom ad ¥ 77 Miaw fag
M g9 7R ¥, ¥ gew A foaw &
faais @S dg & faur us @i
gare Y Wi ag TQa #rafagl #)y
Fie & T FqT STEEH GEA A CF
a%T 59 gre9 # @gr ar fF fgrgea
% gT faed ¥ aafwal A JFT IFA
B q4TE €7 | SAET AAE FH AG

g g AT S J 99 H OSY -

fafregea sqmT 91, ST W H g
srAar g 1 § o g a7 & ¥ fafa-
w2 41 HILH Fg a@ar § % 9g W
aga ween wefafae o 911 a1 § ag
watr § 6 agf gT weEer o Wiy
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2 7g gEET AEAFR §, 7 06 -
e gF & S A FEAT 9T8AT §
fir WSS ®Y derS § SaAY FAS I,
Uy ATAFEAT AT FH IH FY IAG
3 a1 wwgfan @ awg ¥ I aiad
7dt gu afeA gl o gF faam
Wk wa frg gt o A1 gF § F AR
AN FEAT W FE L | WA FgH q
qgy I8 @I & A AT Trfge =T
FqIOET 2@ F 9T g, ar s & S
qEX H3T § SEH W@ wT | @H
Fafredy ot , 98 4% ge9 A ) =
§Fegsaq AT T 9F g |y & a1 A
¥ & f&¥ dga AR E, e |
A am, dRme Td & o =gw
e g 7 & Afew qE@F FI-ATT=
X &) SENT & AR W gA aEW
g gk A ¥ §d &1 FI=AT FI
T FeRdefasw fRaY U ET A
s faws AgAT T |

Mo Wy dEay (UAIIY) ¢ F
fr &Y WresT A WA § L

o fregr @1 R :  NTRER
aifea, wreer § at wg) A g1, B HE
ft TG, A ag HOAT HIET § SO

I T AASEET AG  WSAT A@T | YE

gard g & A9 g gm{a AT
aeqd g1 AT  gFa & ofed gx
s7q FY AGE W FHY | TR I, Al
S gy A T IX ) H A ST
qrgar g f& ol ggdl &4 999§,
I FT g ATTE FT FTA FEAT 93
Wix =y fafrer g @@ q
FIAT & |

St oEw fagrdt swaat: (TR
faeelt) :  siotorT AR TG A W v,
&) a1 a1 § §1F TR FOR L
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N Prear@ aw orr e 3w &,
sidoar gigg A ¥ WX 9T IgA
daT fF 97 @ 9% fafel @
@A AT A &, T IEA G 0
2 fegr, ¥ g & fao¥ ®, T
ig Mg AE T @wd | ¥ gATA
sreEEAT Ay 8 ot gard gt ag &
FETT TN A FCA MY FIEW@ T,
at ge off a1 A gErd g g
f & wig & g T ga I
¥ g =g O frd) gwaiadl A T T840
agar | & sradY 9t &1 gatfearfeel agt
garar =rgar, & at faw gaar g aqrr
argar & fmga @ 58 qFT ¥ uF
fauR &, THAd B1FT hadT W@ § 7
FIqFY TG FIA-AIE ara) Y gH TE
2@y ¥ By Ay o F AR ¥ wfEg
arq = g4l gdvm wuareS SoA
g% aR ¥ g a9 wa €Y, T W
AR F W F 9@ 9T F AR A
RN L LS - I 3
T A &1 L@ 9T d¥Ed A A
witw g§ off @1 gaw Fgr av fF ag
gt TN &, af6T S EST aEd o
£ T TF FoaTer Y A<g 9r | A

SR W Fg agd "= FE, WL

Fg TH-IAT AT )

A7 frag § e sred amal &Y A
s Y 1 TR AF FfwY, FAR
faera  oegr faarT Aowr 98 fAa
gFAT, TGN QUK HT HTAREHAT

SRANEA

TAT ®gHT g1 & AT & auda
w@ig |
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SHRI' ZAINUL BASHER (Ghazi-
par): Mr. Chairman, Sir, primarily,
I would deal with the law and order
situation in Uttar Pradesh. A lot of
things have been said in this august-
House regarding the law and order
situation there. My Hon. Friend,
Shri Chandrajit Yadav, said that
Uttar Pradesh has become a haven
for dacoits. Many things have been
said regarding fake encounters. It
has been pointed out here that all
is not well in Uttar Pradesh so far as
the law and order situation is con-
cerned.

The fact is otherwise. The law
and order situation in Uttar Pradesh
is so satisfactory as it has never been
bafore. I would like to give you some
figures through which we can sce
that the law and order situation there
has considerably improved. The
incidents of dacoities in 1977 were
4,187 ; in 1978—3,644—both years of
the Janata Party rule—in 1980— 3,643
and in 1981—2,858. The number of
lootingsin 1977 were 7,343;1in 1978—
6,919 ; in 1980—6,624 and in 1981—
5,306. As regards murder., in 1977,
there were 4,756 murders ; in 1978—
5,202;in 1979—5,329;in 1980—5,422
and in 1981—5,568. The incidence of
murders has increased to which 1
shall come later. Coming to riots,
in 1977—11,290 ; in 19783—2,484 ;

14.33 hrs.
[Mr. DEePUTY SPEAKER in the
Chair].
Year No. of offences
1980 27,050
1981 21,915

Total Cognisable Offences

Year No. of offences
1977 2,22,400
1978 2,13,471
1979 2,05,644
1980 1,96,715
1981 1,89,963
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Now, these people are accusing
and throwing the blame on us for the
law and order situation in Uttar’
Pradesh. But you will find that
when these very people ruled that
State, the incidence of crime was
much more.

You must note that now the in<
cidence of crime has been, in fact,
reduced up to the extent of 25.55%;
over 1980 and the incidents of crime
that took place in the year 1981,
compared with those that took place
in the year 1977-78, have substantially
come down. You can find it from
the percentage of crime figures.

This shows the hollowness of their
fdttack on the law and order situation
in Uttar Pradesh.

The fact is that Uttar Pradesh is
the first State in the country engaged
in the elimination of dacoits. Espe-
cially the Chief Minister of Uttar
Pradesh and the U.P. Police have de-
clared a war on dacoits. Never
before in the histroy of Uttar Pradesh
have such Herculean efforts made to
eliminate the dacoit menace. The
Uttar Pradesh Chaief Minister has
declared a wat against dacoits.

We find that 20 gangs of dacoits
have been wiped out.

Only 10 out of 55 districts are
affected with this dacoit menace.

Uttar Pradesh is a very big State.
1t is the belief of people that Uttar
Pradesh 1s infested with dacoits.

But this 18 not the real position.
This 1s not the fact.

Only 10 districts out of 55 are

affected with this menace.

The Chief Minister of Uttar Pra-
desh and the U.P. Police are firmly
determined to liquidate dacoits.
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We can find from newspaper
reports that every day, one or the
other gang of dacoits is being liqui-
dated. ‘

The U.P. Chiel Minister has made
a greater sacrifice. His brother who
was the Judge of a High Court was
killed by the dacoits.

The dacoits have become desperate.
They have become confused, rather
they have gone mad, because of the
biggest onslaught on them by the
U.P. Police.

The dacoits have become so des-
perate that they have now started
killing innocent people. This is the
extent to which they have gone now.
They are killing sometimes innocent
people, sometimes policemen, and
sometimes even ordinary Ccitizens.
They have lost their discrimination
and they have become indiscriminate
in killing people. They are doing all
this with one motive. The dacoits
believe that by these indiscriminate
acts both Parliament and the
Assembly would be led to believe that
they should demand the resignation
of the Chief Minister and when the
Chief Minister goes out of the
picture, they would be let loose and
they would be free. This is their
mentality.

I wonder that instead of getting
kudos and congratulations from the
Parliament and from the Assembly
and from elsewhere, the  Chief
Minister is getting brickbats. This
is very unfortunate in the history of
Uttar Pradesh

We must, in fact, congratulate the
man who has taken up the cause of
gentle people, the common people
and has waged a war against dacoits
and is firmly determined to eliminate
dacoits once for all and we must stand
behind him. He has stood for a very
noble cause and, I must say, this is
the first instance of a man who has
stood for this noble cause for the first
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time in the histrory of Uttar Pradesh
and of this country as a whole.
Things are being said regarding en-
counters. One gentleman as said
that 5,000 persons are being killed
in fake encounters. T1he fact is that
only 1,200 people have been killed
and not in fake encounters. Dacoits
and goondas have been killed. 22
gangs have been liquidated. How
many persons must be in those 22
gangs ? There must be a consider-
able number in one gang. Only 1,200
people have been killed in encoun-
ters ; not only dacoits but goondas
also have been killed in the encoun-
ters. The encounters were real.
Here is a proof: about 120 policemen,
including officers, Deputy Superin-
tendent of Police, Sub-Inspector of
Police, Head Constable and Consta-
ble, have given their lives ; they have
also been killed by the dacoits. The
policemen were killed and dacoits
were also killed in the encounters.
For the first time in the history of
this country, the Chief Minister has
taken the task on himself to see
that no innocent person is killed in
the encounter. Wherever he has
received complaints, he has taken
the police to task. Four cases of
murder have been lodged against
policemen where the inquiry shows
that encounters were fake. Another
15 to 20 cases are under investigation.
The Chief Minister has given strict
orders to the police that, while eli-
minating the dacoits will be appre-
ciated, if common people are killed
in the encounters, the police will be
taken to task. The theory of fake
encounters which the Opposition is
building up in this august House and
outside is fake ; that theory is fake ;
the encounters are not fake. I think,
wonderful work is being done in
U.P. We must stand behind the
Chief Mrnister, we must stand behind
the police there, we must stand
behind the Government of that
State.

NowI come to the point of national
integration......

-——
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MR. DEPUTY-SPEAKER: 1
hope this is the last point you are
making. You will then conclude.

SHRI ZAINUL BASHER: I
will not take more time. This is the
last point.

Whaen the Moradabad incident was
discussed in this House, actually
this House was rocked ; from both
sides of the House, concern was ex-
pressed and it was said that the com-
manal riots shoald be carbed and the
objective of national integration
should be achieved. What happen-
ed 7 The Home Minister assured
the House that he would take every
step to check incidents of communal
violence. I must congratulate the
Home Minister that communal inci-
dents of the magnitude of Moradabad
have not taken place, but at the same
time I wish to point out that commu-
nal incidents have taken place since
then in this country and are taking
place regularly ; after every two or
three weeks, we find that some inci-
dent has taken place somewhere in
this country. Recently in Sholapur,
Poona, Kanyakumari, Baroda and
Aligarh, we found, there were com-
munal disturbances. Reports of
communal disturbances are coming
from various parts of the country.
It means that we have not succeeded
in our efforts to curb incidents of
communal violence. Why is it so ?
1 want to know wnether we have
gone into the depth of the problem
or not. Only by deployment of
military, BSF, CRP and Police, the
communal incidents cannot be curb-
ed. For that purpose we shall have
to go into the depth of the problem to
find out who was responsible for the
communal incidents, why communal
incidents are taking place. 'We have
a report on the Jamshedpur riots.
There was a Commission appointed
and its report was submitted. 1 do
not remember the name of the judge ;
Mr. Banatwalla will enlighten wus.
In that report which was submitted,
the RSS was indicated. The report
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says that the RSS was responsible
for the communal rtiots. For the
last 20 years, in this House and out-
side, open accusation is being made
against the RSS that they instigate
the communal disturbances, they are
behind all communal disturbances
in this country. What are we doing
to check their activities ? Have we
done anything ? I ask my own
Congress Government.  Regarding
Janata Government, the RSS formed
part of Janata ; therefore, 1 cannot
say anything to them. But what has
out Government done to curb the
activities of the RSS ? These figures
will show that, instead of curbing
the activities, of the RSS, its strength
has been allowed to increase day by
day...

MR. DEPUTIY-SPEAKER
You wanted to speak on national
integration ;

SHRI ZAINUL BASHER: Itis
part of the Home Ministry. In 1979
there were 6.33 lakhs of RSS mem-
bers ; in 1980, they were 10 lakhs ; in
1981 the figure went up to 15 lakhs.
In 1979 there were 10,000 RSS
shakas and in 1981 there are
16,000 RSS shakas. What are we
doing ? Have we put any curb on
the RSS activities ? This 1s one
point where cooperation from the
Opposition will be forthcoming. We
are talking about cooperation from
the Opposition parties. Except BIP,
every other Opposition party will
cooperate in that effort to curb the
activities of the RSS. We have not
forgotten that the Janata Party itself
broke on the issue of RSS. Those
who left the Janata Party accused the
RSS for the communal incidents and
other things...

MR. DEPUTY-SPEAKER
Please conclude.

SHRI ZAINUL BASHER: Iam
talking on a very important subject.
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MR. DEPU1Y-SPEAKER: A
Minister has to intervene at 3-00.

There are others also who have to
" gpeak. If you take more time, you
will be depriving the other Members
of your Party of the opportunity of
speaking and they will find fault
with me. T1hatis why I am request-
ing you. Otherwise,itisa pleasure ;
I can hear you for hours together.

SHRI ZAINUL BASHER: I am
talking about national integration.
This is very important. They are
not curbing the activities of the RSS.
At least, please do not curb me. 1
must say something. The activities
of the RSS are increasing. The
cooperation of the Opposition on
this is forthcoming. Why can’t
we deal with them ? The Home
Minister is going to intervene. M.
Venkatasubbaiah is a very great
gentleman ; he espouses the cause of
the minorities very much. 1 would
like to him to enlighten us about it.
The cooperation of 98 per cent of the
Opposition 18 forthcoming on this
issue of RSS. Why are we not taking
any action against them ? Why are
these communal incidents taking

lace 7 Why is Baroda burning ?

hy 1is Kanyakumari burning ?
Why is Aligarh burning ? What
happened in Moradabad ? Are the
results not coming to the Govern-
ment 7 Are the reports not coming
to the Government ? Why are they
not taking action against the RSS ?
What are you doing about the
Vishwa Hindu Parishad ?  Some
conversions took place in your own
State of Tamil Nadu and about a few
hundreds people were converted.
Poor Harijans were converted from
Hinduism to 1slam. They had their
own reasons. Who 18 responsible
for their conversion ? Was it for
foreign money, as it is alleged 7 If
the allegation is serious, why did you
not inquire into the matter ? Name
the foreign money. Was it foreign
money ? No, it was not foreign

MR. DEPUTY- SPEAKER: You
are putting question and you are
answering it yourself. "
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SHRIZAINUL BASHER: Itwas
their own deed. I am  talking of
Hindu fanatics......

MR. DEPUTY-SPEAKER: It

~ should be replied to by the Minister.

SHRI ZAINUL BASHER: Itis
Hindu fanatics. It is their own
deed. Because of that the Harijans
got converted. Now the bogey has
been raised in this countiry that
Hinduism is indanger. Inthose pre-
partition days the bogey raised was
that Islam was in danger and the
country was partitioned. Now a
bogey is being raised that Hinduism
is in danger. I fail to understand.
When Non-Hindus ruled the country
for thousands of years, Hinduism was
notindanger. But when 809, of the
population who are Hindus are ruling
the country, how can Hinduism be
in danger ? Thisis a trick. This is
only to instigate communal feelings,
in the same manner in which the
Muslim League instigated the com-
munal feelings in pre-partition days
by raising the bogey of Islam being
in danger. 1he Government must
take cognisance of it and deal with
it firmly and deal firmly with those
who are responsible for that.

Lastly, T would like to say that
our Government should apply its
mind thoroughly and a high power
commission headed by a Judge of the
Supreme Court should be appointed
to inquire into the activities of the
RSS as also the activities of the
Vishwa Hindu Parishad or any other
communal orgnisation. A com-
mittee of inquiry under the Chairman-
ship of a Supreme Court Judge should
be appointed to pinpoint which  or-
ganisations in the couniry are com-
munal, what is their past history,
what they have done and what action
against them is being proposed by
the Commission. This is very. im-
portant and when the Commission
pinpoints the organisations, they
should be banned.

With these words, 1 thank you,

Sir,
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PROF. P. J. KURIEN (Maveli-
kara): Thank you, Sir,for giving me
this opportunity.

Sir, this is a discussion on the
Home Ministry. Ours is a constity-
tion not fully federal nor is it fully
unitary, but it is a quasi-federal cons-
titution. In such a set up the Home
Ministry has to play an important
and key role. The framers of
our Constitution have envisaged a
secular and free India. Due to
historical reasons in this country,
there were sections of downtrodden
people who have been exploited for
long and so, the Constitution-makers
have provided for them sufficient
protection in our Constitution. They
felt that these weaker sections and
other religious minorities are to be
given protection according to our
Constitution. Why I raise this point
here is that, in this House, many a
time, we have formed that there was
a tendency on the part of the Home
Ministry, and, even sometimes, from
the Chair,—I may be excused to say
so—that whenever the question of
atrocities on Harijans and other
minorities came, to treat it as a law
and order problem. But, 1 would
like to remind the Home Minister
that giving sufficient protection to the
Harijans and minorities is a consti-
tutional requirement and so, the
Central Government cannot shirk
that responsibility. I do admit here
that the law and order issue is a
State subject. But, when atrocities
are committed on Harijans and when
there are communal riots where the
minorities in large numbers are killed,
what should be Centre do ? Should
it keep mum ? I am sure the
Central Government has sufficient
inherent and constitutional powers to
immediately action.

I now come to Kanyakumari jnci-
dents in Tamilnadu. It is a pity
that after thirty five years of Indepen-
dence, our country is not rid of com-
munal riots. At the time of Indepen-
dence, we have to devide the country
and on both sides, a number of our
fellow men were killed. Now, cven
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from the
borders, the communal tension has
spread to all parts of our country.
It has even reached upto the South—
Cape Comorin, the southern—most
part of our country. This is a very
sad state of affairs. I have no
hesitation to say that the Central as
well as the State Governments have
failed to contain these communal
riots. At the same time, I would
also like to add that the R. S. S. and
other communal parties are also
responsible for injecting communal
feelings in the minds of our people.

In Kanya Kumari District tension
still is prevailing and the Tamilnady
Government, as I understand it, has
failed to give protection to the mino-
rities and the weaker sections of
the people including fishermen. I
fail to understand why the Central
Government has not intervened. If
my information is correct, the R.S.S.
is behind creating communal riots.
In Kerala also what happened was
this. Kerala was so far a tep-
sion-free State. There was no
communal trouble or riot. There too
the R.S.S. and B.J.P. have extended
their  activities. They  started
the killings and counterkillings in
Kerala. During the last two years
hundreds of people were killed. Of
Course, I do not agree with - my
Marxist friends in their theory that
one Kkilling should be retaliated by
another killing.

AN HON, MEMBER: That is not
our theory. :

PROF. P. J. KURIEN : In
Kerala that is what has happened.
Both the Marxists and the RSS were
counting the number of heads.
With all that I have no hesitation
to say that it is the spreading of the
RSS activities in Kerala that has
brought about this kind of communal
clashes and political clashes into
Kerala. So, T fail to understangd
why does the Home Ministry not
take note of it and take stringent
action against those who are indu Iging
in communal rjots and mass killings,
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Sir, yesterday Mr. Charanjit Yadav
mentioned that there should be
special courts to punish these culprits
of communal riots. I support that
view. There should be special courts
and those who indulge in communal
riots should be booked and given
severe punishment.

Sir, we always talk of Gandhiji.
But I would request all the political
Jeaders both sitting here and there—
including the BJP—to atleast follow
Mahatmaji in one respect. Let us
take a pledge that no political
leaders or any political party will
propogate or spread communal
tension in order to make political
capital out of it.

If such a decision is taken by
leaders of all political parties then
I am sure this country {will attain
the goal which Mahatmaji had in

mind.

Sir, T would like to bring to your
potice a very gross discrimination
meted out to a certain section of
our people in our country. Articles
15, 16 and 25 of our constitution
highlight the secular character and
assure equality to all citizens. I
quote Article 15 :

«The State shall not discriminate
against any citizen on grounds
only of religion, race, caste, etc.

Article 25 says:

“oen all persons are equally en-
titled to freedom of conscience
and the right freely to profess,

practise and propagate religion.”

But, Sir, under Article 341 of the
Constitution the President of India
has promulgated the Scheduled
Castes Order of 1950 wherein it 1s

mentioned :

«No person Who, professes religion
different from Hindu or Sikh
religion shall be deemed tobea
member of a scheduled caste.”

CHAITRA 3, 1904 (SAKA)

Min. of H.4A. 410

I have no objection to that but what
is the consequent effect. Conse-
quently the rights and privileges
enjoyed by the Harijans are denied
to them when they get converted to
another religion or change their
faith. You know, Sir, that religion
is a matter of opinionand I know
so many people who have changed
their religion  three times.
In Tamil Nadu also such cases of
changing of religion have taken
place. That being the case, how
can you say that when a Harijan
is converted to Islam or Buddhism
or Christianity or any other religion
overnight he has come out of his
social  backwardness? No such
thing takes place simply because he
has been converted to some other
religion. Here is a clear case, accord-
ing to me, of discrimination against a
particular section of the people.

MR. DEPUTY-SPEAKER : Please
conclude. Your time is over.

PROF. P.J. KURIEN : 1 have
taken only 5 minutes.

MR. DEPUTY-SPEAKER : You
have taken full time, when You
speak you don’t note this.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEP1. OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH) : We are
_watching you when you are speak-
ing...

AN HON. MEMBER : Big brother
watching.

PROF. P.J. KURIEN : What hap-

pens ? Faith is changed ; opinion is cha-

nged ; the man’s social status remains
the same: that has not changed and
when that has not changed why do
you discriminate on basis of religion?
To me it appears that it 18 opposed
to Art. 15 and 25 of the Constitu-
tion of Tndia. Trequest the Home
Minpister. I  request the Prime
Minister, I know she is the symbol



"411° D.G. 1982-83

[Prof. P. J. Kurien]

of secularism. 1appealto them to
bring in the necessary constitutional
amendments. Whatever benefits are
given to Harijans should not be
denied to them even if they change
their religion. Benefits intended for
these sections of people should be
extended to them irrespective of
whether they change their religion and
whether they belong to X religion
or Y religion. This 1s my plea.

Now I trun to Kerala affairs.
The Kerala situation has been dis-
cussed by many Hon. friends here.
The Governor of Kerala dissolved
the Assembly as per Article 174 of
the Constitution. Some of our
friends criticised the action of the
Governor. 1 feel that the Governor
was perfectly within her rights and
fully empowered to dissolve the
Assembly ; nobody else has to exer-
cise the judgment; only the Gover-
nor is the judge of the situation;
only she or he should be satisfied.
And this has been the tradition and
the practice which we have been
following in this ccuntry since our
independence. What happened when
the Janata party was inpower ?
Even when they were inpower the
Governors took certain decisions.
Now, criticising that decision, to me,
appears to be not proper. I have to
ask one question : What is the
argument that they have advanced ?
They said, the Assembly should not
have been dissolved. This is what has
been demanded by the opposition. A
few days earlier, they themselves
were demanding the dissolution of
the Assembly ; and this was the
case till the moment they. got one
- Member from the ruling party ; im-
mediately they got one MLA from
the ruling party, they started de-
manding, there should not be disso-
lution of the House. Their argu-
ment is : If the ruling party has got
majority then Assembly should be
dissolved. If not, the Assembly
should be retained. 7This is a funny
argument. What happened was this:
In a House of 141, Mr. Karuna-
karan had a majority of 71 including

MARCH 24, 1982

Min. of HA. 412

the Speaker. At that time the
opposition were demanding that
Assembly should be dissolved. That
demand was continuing. But what
happened on a fine morning ? From
71 Mr. Karunakaran’s party strength
was reduced to 70. Mr. Nayanar’s
party strength was increased to 71.
Immediately the demand came up
saying : Assembly should not be
dissolved, because it suits them.
Why this double standard ? If this
is not double standard, what else is
double standard ? 1tis a clear case
of double standard. Now they are
saying that the Assembly should be
retained not for forming a Govern-
ment but for Rajya Sabha election.
Sir, in this connection I am reminded
of a story. I don’t know whether
I can say it here, but L am saying it
here. One young man came and
told his father one fine morning t
Father, get me married because I
want a servant in the kitchen.

That was the request of the
young man to the father. Likewise
they are saying keep the Assembly
with us as 71, so that we will vote
in the Rajya Sabha. 1 say that is
not your main function. Your main
function is forming a viable Govern-
ment.

'SHRI CHATURBHUJ (Jhalawar) :
Sir, I am on a point of order.

SHRI G.M. BANATWALLA
(Pounaria) Sir, under what Rule is
he getting up ?

SHRI CHATURBHUIJ : Sir, I am
rising on 376. Onthe part of the
Opposition, the plea was that on the
recommendation of a minority
Government, which has already
become a minority, the Assembly
should not have been dissolved
and the Governor should have
ascertained....

~ MR. DEPUTY-SPEAKER : This
is a matter of opinion.” That is
all "right. There is' no point of
order. : '
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PROF. P. J. KURIEN: Sir, the
Hon. Member speaks of the Cons-
titution. Does Article 174 of the
Constitution say in that way, as he
said ? Minority or majority should
be proved on the floor of the
House ; otherwise the Governor is
the Judge. No other precedence
you can quote. Don’t try to mis-
lead.

Sir, I congtatulate the Home
Ministry and the Government, who-
ever it may be, for taking that bold
step. But, 1 have one request that
steps should be taken to conduct
an election in Kerala immediately.

(Interruptions)

MR. DEPUIY-SPEAKER: As
you want election in West Bengal,
he also wants election there. What
is there 7 You must support him.

SHRI ATAL BIHARI VAJ-
PAYEE : Sir, there is a difference
about the timing. We were not
opposed to the dissolution of the
Assembly but the timing of the dis-
solution.

SHRI C.T. DHANDAPANI
(Pollachi) : Sir, Shri Vajpayee Is
not against dissolution of the As-
sembly. Does he mean the same
thing about West Bengal also ?

MR. DEPUTY-SPEAKER : No,
he has not thought about it.

SHRI ATAL BIHARI VA/J-
PAYEE : I thought we were discus-
sing Kerala.

PROF. P.J. KURIEN : In
Kerala, Vajpayee’s men are being
murdered by Marxists.

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South) : We
will settle that. You settle your
own thing.
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MR. DEPUIY-SPEAKER : I
think Vajpayee has felt that it was
not an auspicious time. That 'is
what I say.

PROF. P.J. KURIEN : Sir, elec-
tion should be conducted as early
as possible so that after the elec-
tion, Rajya Sabha election can also
be conducted.

Sir, this is discussion on the
Home Ministry. I have to say one
very important thing i.e. corruption
in the country. Many people were
talking about corruption. Of
course, there is much talk about
corruption. And the pity is that
the corrupt men get more publicity
and those who are not corrupt,
will not get publicity.  This is what
is going on in the country. Buteven
then, corruption from the top to the
bottom is a reality. Some strong steps
have to be taken to prevent corrup-
tion. There is corruption among the
political leaders; there is corruption
among the Administrators. 1 fully
agree with Shri Tytler that there is a
lot of corruption among the Ad-
ministrators and the political leaders.
But it is the duty of the Home
Ministry to consider that aspect.
Further there is widespread propa-
ganda about corruption. The whole
atmosphere is viciated with corrup-
tion. The people have, therefore,
got a psychological acceptance of
corruption. Unless the Home Minis-
try comes forward with specific
proposals or with certain bills; and
not only get them passed, but
implement them  with sincerety,
nothing can be done. Therefore, 1
request the Home Ministry to come
forward with some specific proposals
or bills and implement them sincerely
so that at least to some extent cor-
ruption is removed. Otherwise, I
am sure, this country will go to
dogs.

AN HON. MEMBER : No, it
will not go to dogs; it will go. to
heaven.

ey
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PROF. P. J. KURIEN: I request
the Home Minister to come forward
with some anti-corruption Bill so that
some effective step is taken to root
out corruption.

Sir, the question is, why corrup-
tion is prevelent. To that my answer
is that ours is a democratic system
and there is an election process. 1
thought when the Janata Party with
Shri Morarji Desai as Prime Minister
came to power, of course, blessed by
the late Jayaprakash Narayan, the
great man, I thought some efforts
will be made to reform the election
procedure in the country so that
money power in election is reduced.
I also thought at least they will
bring in an antidefection Bill or
something by which corruption can
be curtailed to a minimum. Butl
was disappointed to see that they
ruled for three years, but nothing
had come out.

SHRJ SATYASADAN CHAKRA-
BORTY : Sir, on onec point of
clarification.

MR. DEPU [ Y-SPEAKER: There
is no time. He is not yielding. Are
you yielding. (Interruptions)**

PROF. P. J. KURIEN: Sir, 1
am not yielding (/nterruptions)**

Even for the last two years, when I
was here I always have my indepen-
dent opinion. You cannot say that.
Sir, that should be removed.

Please expunge that. That should
be removed.

MR. DEPUTY-SPEAKER: 1 will
go through the records.

SHRI C. T. DHANDAPANI : He
did not yield to him. So, his remarks
cannot go on record.

PROF. P. J. KURIBN: Sir, the
remark should be removed.

MR. DEPUTY-SPEAKER: Did
you yield to him?
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MR. DEPUTY-SPEAKER: That
is all right. Whatever he has said
would not be recorded. (Interruptions)

MR. DEPUTY-SPEAKER : As
you have said, you have not yielded
to him, it will not go on record.

PROF. P. J. KURIEN : Sir, 1
would request the Home Minister
that he should come with concrete
proposals for reforming the proce-
dures so that money power is reduced
in election. That.is the only solution
and remedy for reducing corruption
in the political level apd otherwise.

(Interruptions)**

MR. DEPUTY-SPEAKER : Only
what Shri Farooq Abdullah is going
to say will be recorded.

DR. FAROOQ ABDULLAH
(Srinagar) : Mr. Deputy-Speaker.
Sir, I rise on the - Home Minister’s
Demands’ debate.

I will straight go to my State of
Jammu and Kashmir. A lot has
been said in this House by Members
from that State. I will particularly
refer to Ladakh. I do not deny
Ladakh is backward. I do not deny
that Ladakh is large as far as the
area goes. But what I would like
to say is let us not divide oursclves
on party issues, but see whether
this Government that has been in
power since 1975, has done anything
or not. The problem here is that
even when district of Ladakh was
divided for the Developmental sake
of that area, it was dubbed as
communal as if religion plays of part
for development of India and all
Hindu areas must not develop and
all Muslim areas.......

(Interruptions)**

MR, DEPUTY-SPEAKER : He
is not yielding. Please sit down.

PROF. P. J. KURIEN: I did not (Interruptions)**
yield to him. :
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MR.DEPUTY-SPEAKER : Do not
anything. Please do not record spoil.
(Interruptions)**

MR. DEPUTY-SPEAKER :I am
not allowing you. That is not the
way. Please sit down. Do not
record whatever he says. Please do
not. record. :

(Interruptions)**

MR. DEPUTY-SPEAKER : The
Minister is going to reply. Why do
you take the law in your hands ?

MR. DEPUTY-SPEAKER
Please listen. The Minister is going
to reply.

(Interruptions)

DR. FAROOQ ABDULLAH :
This shows the intolerance.

SHRI P. NAMGYAL rose. :
(Interruptions)**

-MR. DEPUT Y-SPEAKER : Don’t
record what he says. Don’t record
anything. Iam not permitting him.
Nothing will go on record.

SHRI P. VENKATASUBBAIAH:
May I make an appeal to you, Mr.
Namgyal ? Let Dr. Farooq
Abdullah speak. You had your say.
Let him have his say.

(Interruptions)**

MR. DEPUTY-SPEAKER
Don’t record what Mr. Namgyal
says. This will not go on record.
You also need not reply.

(Interruptions)**

MR. DEPUTY-SPEAKER ;
Please take your seat.

DR. FAROOQ ABDULLAH :
For God’s sake, please understand.
(Interruptions)**

MR. DEPU1Y-SPEAKER : Dr.
Abdullah, please address me.
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DR. FAROOQ ABDULLAH
I am sorry ; I apologize.

When I came to this House two
years ago, I thought in this House
we made India. We are not merely
K ashmiris or Ladakhis, or anybody
else or people belonging to National
Conference or Congress. But to us
India matters. If India dies, wé
die. But, unfortunately, we are not
Indians. We belong to National
Conference or Congress. 1hat is all
that matters.

Tt is all right upto 1947.

MR. DEPUTY-SPEAKER :
Don’t get emotional.

DR. FAROOQ ABDULLAH : It
is all right till then because we had
the British to throw out. But to-day,
the time for agitation is over, be-
cause we have to build India —not
for us, but for the generations which
will follow us. Let us give them the
India of Mahatma Gandhi.

Now about agitation for Ladakh.
1 tell people here : “Give us more
money, and Ladakh can be made
into whatever you want it to be
made.” We said : ‘‘For six months,
Ladakh gets locked up ; and the
only way you can get to Ladakh is
by plane. And many times, even
aircraft cannot get there, because
the weather is -bad.”” They said
tunnels should be built. The Central
Government put it down saying:
“No ; for just one lakh people, you
cannot spend so many hundreds of
crores for tunnels.” The second
suggestion was about ropeway.

SHRI P. NAMGYAL : rose.

MR. DEPUTY-SPEAKER : Mr,
Namgyal, please sit down. Dr,
Abdullah, you do’nt give any reply
whatever to Mr. Namgyal. What
he says will not go on record.

(Interruptions)**

#*N ot recorded.

»*Not recorded,
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MR. DEPUTY SPEAKER : The

Minister has to reply.

Tre FTEF Fegeel : Tgr av
gfewa § f& gy T § fw &
w1 #gaT =gar g \ § it 7g Al
AT AT 6 @gTE F1 A qqEd | §
wgar ¢ & fgegear &1 aIEd
AfeT wrEaT FaT & 7 SH A JEA A
Y AT | I I Zardr arét |
d) Tewe Af) fFar | o a9 |
RAa W F AT AU @1 FAET

S & 1

Two percent is the population, as
compared to the whole State for
them. And financial allocations
have gone up to 67, The nett
sowing area of that place was 17,000
hectares in 1974-75. To-day we
have raised it to 20,000 hectares.
The number of Veterinary units and
sub-upits in that area has been
raised from 52 to 129, to-day. The
cattle population has been increased
from 0.36 lakh in 1972 to 0.44
lakhs in1977. The veterinary sub-
upits and other units have also
gone up from 52 to 129. The num-
ber of primary schools has also been
increased from 226 to 315—for a
population of just 50,000.

SHRI P. NAMGYAL :**

MR. DEPUTY SPEAKER : This
is not Kashmir Assembly.
(Interruptions)**

MR.DEPUTY SPEAKER : Do
not record whatever Mr. Namgyal
says. (Interruptions)**

DR. FAROOQ ABDULLAH
When in Leh an agitation was star-
ted this year, they destroyed the
property worth Rs. 11.54 lakhs
which did not belong to only one
person but it belonged to the people
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of this country. When the Minis-
ter’s vehicle was burnt and the
moment they noticed that the shops
would also be burnt by that vehi-
cle because it had 40 litres of petrol
init, they went to extinguish the
fire. The property of the Govern-
ment did not matter, the record of
the Government did not matler;
the vehicle of the Government did
not matter, but the shops did
matter. 1he point here is are we
pot thinking in terms of what we
are building for tomorrow or are we
thinking in terms of destroying..... ?
(Interruptions)**

SHRI ATAL BIHARI VAIJ-
PAYEE : Who started the agita-
tion ?

DR. FAROOQ ABDULLAH :
The agitation was led by the Hon.
member himself; and not only this,
the people who have Buddhist faith
do not believe in violence for Bud-
dha’s teaching is non-violence. And
they went to the monasteries to
bring the lamas to agitate; and two
of the big monasteries refused to
send lamas for agitation ; and they
said, “EBverywhere you hold such
things for your own ends; Wwe

are not giving you any lamas.”
(Interruptions)**

And he is one of them. I tell you

that he organised it; he should
know about it.

(Interruptions)**

I have mentioned it.
and see it for yourself.
(Interruptions)**

You go

Secondly, in Kishtwar, an agitation
was started demanding separate
District for the area and Degree
College. Sir, it is Government’s
policy as laid down by the Jha
Commission that Education system
of 104-2+3 must be implemented
for the sake of not providing army
of unemployed graduates and educa-
tion after 10th Class must be strictly

**Not recorded .

#*Not recopded
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limited for people who have ability
to go into Professional Colleges and
University education and the ma-
jority should be diverted towards
1. T. Institutions. Regarding Dis-
trict a Commission has been appoin-
ted under the Chairmanship of
ex-Chief Justice, Mr. Wazir, to look
into merits and demands of each
case, be it Kishiwar or any other
region of Jammu and Kashmir. Then
why this agitation ? Wood worth 30
crores was not allowed to be trans-
ported and property, which included
buildings, Government vehicles and
wood was burnt amounting to loss
of over a crore. It was because of
this Government took urgent action
so that the wood if not transported
now would have gone to Pakistan by
the middle or end of this month
when river water rises.

On one side, we have the external
danger. Lvery day, we talk of it.
Even today we are saying that the
arms which the other countries are
going to get are not going to be used
against Russia; they are going to be
used against India. On one side, we
have the external danger ; on the
other side, we are creating internal
dangers. How many fronts are we
~going to open 7 Then 1975 Accord
should not have taken place; then it
should have been turned down and
burnt because only one party’s flag
must fly from the right to the left
and from the East to the West. You
tell us where we are wrong ; and if
we are wrong, we will try to mend
ourselves.

When the Hon. MiniSter went
there, he saw the area. He went by
a special plane. The Hon. Minister
did not have the time to see the
Governor or the Chief Minister to
tell us what he saw. He did not
have the time to sce the Governor

or the Chief Minister.

THE MINISTER OF STATE IN
1HE . MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
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OF PARLIAMENTARY AFFAIRS
(SHRI P. YENKATASUBBAIAH) :
Sir, I spoke to the Chief Minister.

DR. FAROOQ ABDULLAH : On
the phone.

SHRI P. VENKATASUBBAIAH:
1 was to attend an urgent meeting in
Delhi.

I did not violate any protocol. 1
saw to it that I paid my respect to
Sheikh Saheb. I .spoke to him on
phone. I do not want to enter into
any controversy over this. When
1 was going, naturally my tour pro-
gramme would go to the Ministers.
Though there is no protocol, no State
Minister came to the Jammu airport.
Even then, I took the initiative. 1
spok to the Chief Minister ; I paid
him my regards. 1 do not think my
friend will have any complaint in
this regard so far as I am concerned.
The Home Minister and the Govern-
ment of India will preserve and
maintain all protocols. Whatever
respect we have to give, we will give
to the Chief Ministers. I wanted to
keep the record straight.

DR. FAROOQ ABDULLAH : 1
will not enter into this controversy. [
would like to say to the Minister
that what we are doing in Kishtwar
is not for the sake of winning
election but for the sake of maintain-
ing law and order.

SHRI P. NAMGYAL (Ladakh)
No Minister of your Government
visited that area so far. How long
has that agitation been going on !
(Interruptions).

DR. FAROOQ ABDULLAH : We
talk of corruption. Corruption was
mentioned a lot here. But I would
like to ask them how much of parallel
economy is there in India. Have
we been able to control that parallel
economy of black money which is
there? Are we able to win or lose
elections without that? We havea
law in Jammu and Kashmir—the

Anti-Defections Law. Will  this
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august House not have that Bill
introduced here for the sake of future
India? I request the Government;
would they not possibly introduce
this Bill so that members cannot be
bought and sold? Iam not speak-
ing as a National Conference man.
I am speaking as an Indian. 1 have
no animosity against you. I will
never have any animosity against
you. But we are destroying India
by this corruption. We are fighting
this corruption. We are trying to
_fight it. But believe me, nowhere,
not even in the Railway Station can
you get a berth unless you pay some-
thing to the guard even If your
reservation has been done. I am
telling you. Even ia Delhi Station....
(Interruptions)

MR. DEPU1Y-SPEAKER : Do
you think it is the House or some-
thing else? It is not that we are
discussing somewhere else.

Mo FEF HAsgedl . gI<, dE a1
qEREIE § g {6 SHa w1 e o
g, fgrgeara &1 € | SHTA T FAT
t=a g, fgegeam &1 @vay | | wgar
g f5 oo g% <O Fam agh agv v,
fesraa agi & &1 w% oY, &9 W@
gak amT A wy f5 R foaaa
2, AT 4 2, agl 9T F® 91, IqA
~ %gl {5 ag gaR uHe o 3 §, 10
gqq A qv ag fae )

¥ sy & fgars Saar Fgar
g, =g FxEA & faars qgA1 A
g ot zwg w1 g & swaw
ge A& gy ! AHEITE Sgdr 9y §,
JEId F E9 T I &, g WA
& W Ig AN &, qATeaTg agal AT
&, feU i Fam agl et ? (zaaum)

gET F ATy §AY qq Afed | F Y FY

wr § vafeqg s wr g &5 dF s«
ag omAT § | o W, (awEm™)
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MR. DEPUTY-SPEAKER : Please
address the Chair.

DR. FAROOQ ABDULLAH :
Irrespective of our party, it is our
duty to see that wherever there is
corruption, we should throw it out.
But don’t think that elections can
be manoeuvred or won by....

(Interruptions)

SHRI P. NAMGYAL : What about
this ? '

DR. FAROOQ ABDULLAH : He
has raised an issue which his own
party has produced. It is not produ-
ced by anybody else. 1 can prove it.

MR. DEPUTY-SPEAKER: Don’t
reply to him. Now, try to conclude.

=t RAraw audt (fgaie) @ Sur-
tq&T WFET, §H qAILG A SEmA
T TET I F 9gF g T GEHAY |
Tg HAY HAY I &) GAFIC | T
aF 3% ag g1 Aaga axq @
FL@IE | T AN GIT &) TE F9rar
qEA & | AT SARY A W, QA
f gaT Agf I |- - (FrEuw)

DR. FAROOQ ABDULLAH : 1
would like to tell him that when the
elections come, the result would be
before him. Let them publish what-
ever books they can. The final
decision is that of the people. What
I request you, since you are the ones
who have to watch the interests of
the nation : is this : please don’t be
taken for a ride for mere party ends.
Please consider lndia first and then
the party.

AN HON. MEMBER : You are
protesting too much.

DR. FAROOQ ABDULLAH: 1
am not protesting enough, because

the day I protest, you will know.
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In conclusion, I thank the Home
Minister for listening to me and I
hope that he will pay attention to
the few things 1 have said. I did
pot touch on communal elements.
They need to be dealt with on both
fronts—the Muslim elements as well
as the Hindu elements. You cannot
fight one alone. You have to fight
both the elements. Unless you fight
them, you will not achieve what you
are trying to achieve. Unless you
face them boldly, there is no ques-
tion of saving India.

SHRI JAGDISH TYTLER : |
was very happy to hear Dr. Farooq
Abdullah speak about India. We are
all one and we willall get together
and : remove Article 370 from the
" Constitution.  (Interruptions)

g W (o0 @ Teg) ¢ F wrot
JYE & A ¥ qreAT FE ar fF 9"
y e <@ &, @ I+ faar F g QT |
oY AT FT 4g fagiqa¥ w=el agl
1Y gre-ar g g wrr fwar,
e war Ag | § A LA ¥
qIeAT T (% 3@ OF ¥Fg 9 AR
WHWE W/ @) § fgegea™
¥ yg wAE & FHIAT AN AW IqH
st %1 g YweE faar war g, E|
Afsw | STo WI®F AeGET ¥ AqEr
qEAT A TG R, S@ W feoaay
F FY ATL@ AL g | T AT
gy, at & &gm, Tl ar gt FE |

MR. DEPUTY-SPEAKER

Shri Venkatasubbaiah.
(Interruptions)*

MR. DEPUTY-SPEAKER : I
.am not permitting anybody. Noth-
ing will go on record. Only the
Minister of State will intervene now.

(Interrupiions)*
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MR. DEPUTY-SPEAKR : The
Minister will reply to the speech.

1 am not permitting anybody.
(Interruption)**

MR. DEPU1Y-SPEAKER : No
personal expalanation. I am not
permitting anybody. I have called
the Minpister.

The Minister would like to
intervene.

THE MINISTER OF STATE IN
1HE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMEN1ARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
Mr. Deputy-Speaker, Sir, every year,
the Hon. House will have an occasion
to discuss scrutinise, analyse, criticise
and also compliment the Demands
put forward by various Ministries.
I he Home Minisitry Demands are
being discussed for the last three
days. We have received many
bouquets and brick-bats,  This
helps us in analysing the situation
further and also to put up a better
performance so far as this Ministry
is concerned.

We have the good fortune of
having a Prime Minister who heads
this Government, who symbolises
the aspirations of the people and
who has completely identified herself
with the aspirations and urges of
the common man. Our Ministry is
headed by a freedom fighter, an
administrator and a man who has
committed himself to the secular
ideas of this country. I have got
the privilege to work as his collea-
gue. In a way, our Ministry re-
presents the north, south and east.

AN HON. MEMBER: What

about west ?

*Not regorded. _

+*Not recorded.
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The discussion has been opened
by a prominent Member of the
CPI (M), Shri Niren Ghosh. He

spoke with great gusto. He brought
out many points. He has criticised
the Government of India and

according to him the authoritarian
rule of one person. He has listed
many acts of omission and com-
mission. He has also said that
West Bengal is being discriminated
against. So, he went on charge-
sheeting the Government. I was
wondering whether he would bring
an adjournment motion bhere on
the failure of our Prime Minister
for not forging wunity among the
opposition parties.

Fragmentation leads to frustration.
Frustration leads to cynicism. I
only hope that the opposition
parties make valuable contributions
to the debate and whatever construc-
tive contributions they make, I
assure on behalf of the Ministry and
the Government of India, that it

will be given the utmost considera-

tion.

I am not going into the working,
politics or functioning of the varipus
opposition parties, but every time we
are being accused of having only
one leader. We cannot afford the
luxury of so many leaders and going
in the way of those parties.

We are proud of our leader. We
have a leader of not only national,
but international fame. We know
that Panditji gave a sense of identity
to the north-eastern region. We have
been trying to bring them into the
mainstream of our national life. It
1s being pursued by our great Prime
Minister. We should not also for-
zet the fact that our Prime Minister
had said that what Parliament has
done by integrating Sikkim is wrong.
We have got that example also.
That is why I am telling you that
national integrity and secular and
democratic ideals are very dear
to us,
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Several Hon. Members have refer-
red to the fissiparous tendencies and
anti-social elements raising their ugly
heads in order to create conditions
that go against the sovereignty and
integrity of our countiy. Govern-
ment is well aware of those facts.
It is our Prime Minister who revived
the National Integration Council.
We have constituted a separate Sub-
Commiittee on Communal Harmony.

Ope Hon. Member asked : when
co-operation is extended by the op-
position, why is that not being
taken ? The very fact of having a
Sub-Committee on Communal Har-
mony and reviving the National In-
tegration Council is proof positive,
if any proof is needed, how serious
and honest we are in our attempt to
take the co-operation of the opposi-
tion to maintain communal harmony
in this country.

In this very House we have passed
an Act, the Special Areas Distur-

‘bances (Special Courts) Act, where-

by the Government has sought to
take concurrent power to declare a
particular area a disturbed area.
Even now the State Governments
have got powers to declare a parti-
cular area a disturbed area and set
up special courts for speedy trial
of offences committed apd distur-
bances like communal riots. So, the
State Governments have been already
empowered and the Bill which we
have passed has goneto the Rajya
Sabha, which has to pass it.

Then I want to refer to another
point raised by Shri Niren Ghosh.
He said that nearly 20 to 21 Bills
have been held up for want of assent
by the President. I think my Hon,
friend is not correct when he made
this allegation in the House. Out of
the 12 Bills received from the
West Bengal  Government, 5
Bills are pending for want of
clarification from the West Bengal
Government. The remaining 7 Bills
are under consideration, in consul-
tation with the concerned adminis-
trative Ministries or Departments,
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It is not as if we have made an ex-
ception, so far as West Bengal is
concerned. We have cleared 145
Bills. From West Bengal we have
cleared 21 Bills and 32, Sir, from your
own State of Tamil Nadu. When
Bills are passed on to the Central
Government for the assent of the
President, assent cannot be given as
a matter of course. We have to
consult the Law Department whether
it infringes any of the provisions of
the Constitution. All these matters
have to be looked into. While we
do not want to come in the way of
the autonomy of the State Assembly
or State Government, when they
pass legislation, we have to see
whether they are in conformity with
the principles laid down by the
Constitution. ... (Interruptions) We
take only that much time which is
necessary to scrutinise those Bills.
There is no exception in the case of
West Bengal.

MR. DEPUTY-SPEAKER: You
have made certain allegations and he
has replied. Why can’t you keep
quiet? If you are raising for any
State how can he rveply? No, that is
not possible.

SHR1 SATYASADHAN CHAK-
RABORTY : Just a clarification.

MR. DEPUTY-SPEAKER : You
pote it. That is all.

SHR1 P. VENKATASUBBAIAH :
Sir, my friend, Shri Atal Bihari
Vajapayee, is here. About the hol-
ding of elections to the Metropolitan
Council he said something. The
legal position is very clear, I need
not over-emphasise it. ~ Under Sec-
tion 15 of the Representation of
People Act, the Lieutenant Gover-
nor of Delhi has to call for elections
to the Metropolitan Council in con-.
sultation with the Election Commis-
sion. After accepting the recommend-
ation by the, Lt. Governor the
President issued an order extending
the suspension of Metropolitan
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Council for a period of six months
and operation of certain sections of
the Delhi Administration Act, 1966.

Sir, in the absence of the Metro-
politan Council the Government
has already taken action to consti=
tute a Committee under the Chair-
manship of the Home Minister to
look into the problems of the people
residing in the walled city of Delhi.
The Committee will make a study of
the living conditions of the people
in the walled city of Delhi and
initiate correct measures and pro-
grammes of action fo improve
the conditions and monitor pro-
gress of the implementation of the
measures adopted. With this broad
objective the Committee will look
info the specific areas, mobilise man-
power and financial resources of the
Delhi Administration and the various
statutory bodies and ensure the
speedy implementation of various
schemes and programmes.

SHRI ATAL BIHARI VAJA-
PAYEE : Why only walled city ?

SHRI P. VENKATASUBBAIAH :
I am coming to that. (Incerruptions).

_ Please give me the bencfit of your

patience. Let me complete it and
then you can ask.

Sir, another question also 'was
raised whether Delhi will have an
Assembly or not. The members of
our Congress Party and also
other Members of Parliament have
met the Home Minister. They have
also been pressing this claim of an
Assembly for Delhi.

SHRI JAGDISH TYILER : It
is in the Manifesto.

SHRI H. K. L. BHAGAT (East
Delhi) : And we are going to ask
forit. Today, I am going to speak.

(Interruptions)

SHRI ATAL BIHARI VAJA-
PAYEE : There was unanimity on
the Assembly issue. But why have
you wasted two years ? Because
you want to postpone elections, now
you are talking of Assembly.
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SHRI P. VENKATASUBBAIAH :
May I tell this to my Hon. friend ?
1 do not know about other parties,
but so far as our Party is concerned
and so far as our leader is concerned,
we will never hesitate to face the
people. We know that the mandate
will be in our favour. Let him not
be under the impression that we are
going to avoid elections. We have
got the massive mandate. We did
not act....(Interruptions).

SHRI SATYASADHAN CHAK-
RABORTY : You don’t hesitate
to meet the people. Only you choose
the time. Is it not ?

SHRI P. VENKATASUBBAIAH :
Sir, the choosing of the time 1is the
prerogative given under the Constitu-
tion. We did not take recourse to
dissolving six Assemblies under their
rule, though we had a majority in
the State Assemblies. They are
talking of majority and minority.
When the Janata Party was in power
with a stroke of pen irrespective of
the fact that our Party was in a
majority in six States, they dissolved
the Assemblies there on the specious
plea .. ...(Interruptions).

SHRI SATYASADHAN CHAK-
RABORTY : But what prevents
you? With such a mighty leader
and dynamic leader and people be-
hind you why don’t you....(Interrup-
tions). You have only a mighty,
dynamic, world leader.
(Interruptions)

SHRI P. NAMGYAL : 1 have
not been allowed to say anything...
(Interruptions)

SHRI KRISHNA CHANDRA
HALDER (Durgapur) Your
Government has installed a minority
Government in Assam and Kerala.
(Interruptions) :
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MR. DEPUTY-SPEAKER
Please sit down. Why is everybody
intervening ? Mr. Satish Agarwal
has already intervened. Your name
is also here. Everybody is talking.
How can he reply 7

(Interruptions)

MR. DEPUTY-SPEAKER :
No, no. Pleasesit down. There
will be other speeches and then the
Minister will reply again. We can
not conduct the proceedings this
way. When the Minister replies,
every one of you has got to hear
very patiently.

'_fhen only you can get some
points. Every now and then you are
jumping up.

SHRI P. VENKATASUBBAIAH:
Shri Halder is my good friend. He
wants to provoke me and get the
best out of me. I hope he will not
misunderstand me.

We do not want to follow that
example. We will never do that.

Constitutionally what the Gover-
nor has done, whether it is Kerala
or Assam, our friend has quoted the
relevant provision of the Constitu-
tion. Ido not want to say more
than that.

I have been interrupted. 1 would
request my friends to give me the
benefit of their patient hearing.
‘I hey may say whatever they want to
say because the debate will follow.
(Interruptions).

MR. DEPUTY-SPEAKER : You
cannot put words in his mouth.

SHRI P. VENKATASUBBAIAH :
The difficulty with these parties is—
though they have All-India nomen-
clature, none of them have got All-
India perspective. All of them are
confined to one State or two States.
That is their difficulty. They do
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not have a comprehensive outlook of
a national party. That is the diffi-
culty with them. That is the great
difficulty. Whatcan Ido ? It is
not my fault. They are only con-
fined to a few areas.

SHRI SATYASADHAN CHAK-
RABORTY : Your difficulty is you
are so big that you cannot see the
States.

SHRI KRISHNA CHANDRA
HALDER : They have taken the
loan from the IMF. 1t is the national
outlook of Shri Venkatasubbaiah.

SHRI P. VENKATASUBBAIAH :
This matter was coasidered in
1980. There is a proposalto appoint
a Committee of experts to make
recommendations for re-structuring
of the existing set up with a view to
making the administration more
cohesive and reducing the over-
lapping of functions of the various
agencies in Delhi.

The demand of the Members of
Parliament is there. They had a
discussion with the Home Minister
and this matter is very much enga-
ging the attention of the Govern-
ment.

About other Union Territories
I must say a word because these
are under the direct charge of the
Government of India and they are
far flung, they require more atten-
tion so that they may be brought
progressively into the main-stream
of our national life. We have been
giving increasing atteation to the
developmental requirement of the
union territories which are the direct
responsibility of the Central Govern-
ment, As against Rs, 654 crores
spent on the nine union territories
during the Fifth Plan, the ‘Sixth Plan
envisages an investment of Rs,
1646.34 crores. Government are also
aware of the fact that remote and
backward union territories deserve
particular attention. In fact among
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the union tecritories Andaman and
Nicobar Islands and the Laksha-
dweep Islands have the highest per
capita outlay in the Sixth Plan.
Development of infrastructure for
this continues to occupy an impor-
tant position in the scheme for
the development of these union
territories.

Provision was made in the Annual
Plan of the Lakshadweep adminis-
tration for purchasing a new ship
in replacement of the old one. The
ship has been purchased and his
undergoing modification to suit the
requirement of the mainland—
Lakshadweep services. The ship is
expected to be brought in service by
April/May, 1982. Similar provision
for buying a ship for the mainland-
Andaman Sector has also been
made in the annual plan for Anda-
man administration. Negotiations
are on for purchashing the ship.

We have taken steps for adminis-
tering and giving socio-economic
content to the Union Terri-
tories that are under the direct
charge of the Central Government.

About the law and order situa-
tion in Delhi especially discussions
were held in this House. Calling
Attention, questions, have been
put. We are very much conscious
of the fact and we have been taking
several steps to tone up the adminis-
tration and also to see that the
administration must be made to keep
pace with this growing phenomena
of crime.

16 hrs. .

As I told earlicr, the crimes have
become more sophisticated and we
have to keep in tune in

detecting those offences.  With
regard to bank dacoities and
robberies, the Home Minister

while replying to a call attention,
here, has said that it is being con-
templated to have a bank security
force so as to give more security ta
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the banks and other public instita-
tions where these dacoities have
taken place.

A smill committee with the
Additional Secretary of the Home
Ministry as the chairman, has been
constituted to study the question of
extending Central Industrial
Security Force to cover the
requirements of security of banks.
The Committee has been asked to
submit a report within three
months.

Som: questions were raised about
eve-teasing and we have made certain
provisions, here. ~ The police
personnel are deployed at girls’
schools and colleges, bus-stops and
cinema-houses. Sucveillance is kept
on knowa criminals and action under
normal preventive sections of Cr.
P. C. is taken against bad characters
and criminals. Anv crime committed
against even a single woman isa
shame on our society and we, onour
part, would not spare any effort to
uphold the dignity and honour of
the women and to put down any
atrocity on them.

The incidence of unnatural deaths
including dowry deaths has been,
unfortunately, very high and when
this matter was brought to notice,
our Home Minister took very quick
action. With a view to investigating
into complaints of deaths or suicides
of women arising out of disputes
about dowry, the Crime Branch of
Delhi Police has set up a Special
Cell to receive complaints and
investigate into them.

So far as the Dowry Prohibition
Act is concerned, there is already a
Joint Select Committee which has
been constituted under the chair-
manship of our Hon. Member of
this House, Smt. Krishna Sahi. All
these matters are being looked
into by this committee. About
suicides, instructions have been is-
sued to police officors to take
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serious aotice of all cases of suicide
or death in suspicious circumstan-
ces of young married women. The
cases are treated as special report
case and the investigation should
be conducted by an officer not
below the rank of Deputy Super-
intendent of Police (Assistant Com-
missioner of Police).

Instructions for getting the post-
mortem conducted by at least two
doctors in dowry death cases have
been issued. However, doctors are
required to do the necessary certi-
fication and atiestation at the time
of recording of the dying declara-
tion. Special Megistrate have been
detained for regarding the dying
declaration in such cases.

Sir, I have also said during the
course of the call attention, that we
are thinking of introducing Coronery
system in- Delhi to have a speedy
enquiry of these cases and see that
justice is meted out.

About the working of Tihar Jail,
in the morning itself, while replying
to a supplementary, we have said
that we are taking all steps to see
that some more buildings are cons-
tructed for pufting prisoners and
segregating women prisoners and
also juvenile delinquents and other
hardened criminals. This is being
done and our Home Minister made
a surprise visit to these places and
studied these things for himself and
has given clear instructions.

About overcrowing also, steps
have been taken to move 158 long-
term prisoners to Jails outside Delhi.
These are the various steps that are
being taken.

About the 20-point economic pro-
gramme, 1 may mention a few
points, and also I am coming to
the Services. Thisis the most im-
portant subject so far as Services are
concerned. We have taken several
steps by adopting the Kothari Com-
mittee Report of the U.P.S. C,
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where the candidates have been given
facility to answer in any language
listed in the VIII Schedule. The
papers are set in Hindi and English.
Viva-voce, marks are also reduced.
We are trying to attract more people
from rural areas to compete success-
fully for this examination.  Yester-
day, my friend has also elaborately
dealt with the manner in which the
reservations for scheduled castes and
tribes have been made. Where they
are wanting in certain things, special
coachings are being conducted.

Another important matter which
1 wanted to bring to the notice of
Hon. Members is with regard to
new All-India Services. There is a
proposal before the Government to
constitute two new All-India Ser-
vices, that 1s, the All-India Engi-
neering Service and the All-India
Health Service. We are seeking the
concurrence and the consent of the
various State Governments.

About the rural-oriented services,
special emphasis is being given to
re-orient the conditions of services
who work in rural areas. We have
taken it up very seriously because
we know, in most of the cases, the
Plan outlays, the amounts allotted
during all these Plans, are not be-
ing properly spent. For the infra-
structure to be developed, in so far as
the services are concerned, we have
to implement the programmes and
policies by utilising the funds more
constructively and usefully for the
welfare of rural people. We want a
re-orientation of the rural services.
The Planning Commission has taken
itup. We have taken it up with
the State Governments, we are asking
for their consent in this matter.
Unfortunately, . only a few State
Governments have come up with
their proposals. We would like to
have guidelines to tee that more
personnel are attracted to rural
areas because there are several pro-
blems facing the personnel who are
in-charge o developmental activi-
ties. So, they are not willing to go
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and serve in the villages. That is
also very much under the considera-
tion of the Government.

My Hon. friend, Dr. Farooq Ab-
dullah, said about corruption. I only
humbly request the Hon. Members
not to create an impression that the
entire country is seething with cor-
ruption ; that our entire society is
debased and that everybody is
a corrupt man. This is not the way
in which we have to tackle the
problem of corruption.....

DR. FAROOQ ABDULLAH:
On apoint of order. Sir. I have.
not said that everybody is corrupt.

SHRI P. VENKATASUBBAIAH:
I am saying generally, not about
your speech only.

MR. DEPUTY-SPEAKER : If
you say, everybody, it will be
including yourself. You will not
say like that.

SH. P. VENKATASUBBAIAH :
Our endeavour has been, as our
Prime Minister has rightly said, to

wage a relentless war against this
disease of corruption.

We have provided certain ameni=
ties, certain financial incentives, in
the recent Budget to make our
officers fully contented. We have
taken several steps; we are giving
them some gratuity and we have
also made some amendments in
pension rules. We are trying to keep
them contented.

The Central Vigilance Commission
is already there to go into the
misconduct of public servants. The
Central Bureau of Investigation is
also there. The performance of these
agencies has been highly satisfactory.
The Central Vigilance Commission
acted on 1637 complaints out of
1676 complaints received during 1981.
In 1980, action was decided on 1350
complaints out of 1637 complaints
received.

As far as the Central B\gulﬁ of
Investigation is concerned, i 1981,
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1229 cases were registered by CBI as
against 1194 in 1980. Out of these
1078 cases were against public
servants and the remaining 151 were
against private persons/firms. 288
cases were disposed of by the courts
in 1981 of which 186 cases
ended in conviction. Of the 580
departmental proceedings concluded
during 1981, 422 cases resulted in
punishment as compared to 521 cases
decided in 1980.

Every year, annual programme of
vigilance and anticorruption work
is chalked out by the CBI in consul-
tation with the CVC. The
Programme envisages concer-
ted action by selected Departments
and Public Sector Undertakings in
collaboration with CBI. Some of the
important Ministries/Departments/
Undertakings selected for the Pro-
gramme for 1982 are the Ministry of
Railways, Income-tax Department,
Central Excise and Customs, nationa-
lised banks, LIC, P& T, Food
Corporation of India, DGS&D,
DDA, CPWD and Asiad Work.
Special emphasis is laid on collection
of information about corruption
and malpractices at various levels,
keeping surveillance on corruption-
prone areas conducting surprise
checks at selected points and places
to see that corrupt persons are pro-
i°>ecuted and punished, according to
aw.

Administrative action alone will
not be able to root out this disease.
Public opinion has to be mobilised,
In this case, there need not be
any .political affiliations to be taken
into account nor can there be any
other considerations.

As has been very rightly said by
my Hon. friend Dr. Farooq Abdullah,
this is a national problem. Whether
it is Dr. Farooq Abdullah or I or
whoever it may be, if there is at
all corruption, and wherever there
1s Corruption, we have to join
hands and see that a proper climate
15 created so that corrupt. people
will not go scof-free and take the
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country for a ride. This is the
matter which I would like to bring
to the notice of Hon. Members.

There was criticism about the
Public Sector Uncertakings that high
posts are remaining vacant for long.
I would like to inform the Hon.
House that posts in Public Sector
enterprises remained vacant for a
considerable period. Consequently,
a special drive was Jaunched in
September, 1981 for the purpose of
filling up the top-level vacant posts
in these enterprises. As a part of
this drive, the re-constituted Public
Enterprises Selection Board finalised
selections for 18 posts as part-time
Chairmen, 37 posts of full-time
Chief Executives and 46 posts of
functional Directors of Public
Enterprises, after holding 36 meet-
ings of the Board about the middle
of March, 1981 and middle of
March, 1982.

As a result of the special drive,
the number of vacant posts of
Chief Executive which stood at 71
in September, 1981, has now beén
reduced to 10.

Most of the existing vacancies
have come up recently and action'is
under way to fill up those vacancies.

It is hoped that the selections for
these posts would be finalised
shortly. :

The Hon. Minister of Home
Affairs will answer all the other
points which have been raised b
Hon. Members. -

I am highly thankful to all the
Hon. Members for giving me’ a
patient hearing. The Ministry of
Home Affairs has tried its utmost
to Cope up with the situation during
this crucial period. :

I assure the House

that any
valuable suggestion at

any . time

-coming from any quarter will be

taken into consideration, |
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I once again reiterate that we
are wedded to secularism, demo-
cracy and socialism.

Our Prime Minister and our
Government are determined to put
down all the obscurantist and
antisocial eclements whether they
are Muslim communalists, Hindu
communalists or whatever communa-
lism is there.

Some people have said that these
organisations have to be banned.
Will we be able to achieve our
purpose by banning these organisa-
tions, unless we fight them politi-
cally ? Administrative action alone
is not enough. We have to fight
them politically and mobilise sccular
forces in the country to see that
these forces are driven outand rooted

out.

In this noble task, I hope that
every political party will give its
utmost cooperation to our Prime
Minister to see that those obscuran-
tist forces which are posing a threat
to the secular character of our
country and which are trying to
- destabilise the democratic traditions
of this country, are thrown out
completely.

I hope that all the Hon. Members
will support this crusade against the
obscurantist and divisive forces In

this country.

MR. DEPUTY-SPEAKER : Shri
G, Narsimha Reddy. |

If Hon. Members from the ruling
party take only 5 minutes each,

then everyone........
(Interruptions)

MR. DEPU] Y-SPEAKER :Please
listen to me. You listen to me and
then, oppose it or supportit.

Then 1 can cover all the Hon.

Members. Because the Hon. Minis-
‘ter 'is going to reply at 5,15 P.M.
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If every Hon. Member takes only
5 minutes, at least 12 Hon. Members
can speak.

SOME HON. MEMBERS : Let
it be tomorrow. ;

MR. DEPUTY-SPEAKER : No,
no. This 1s not in your hands.
They have already decided and T
have already announced.

You will have to sit late.

The allotted time is over. Mr,
Narsimha Reddy. 1 requestthe Hon.
Member to take not more than five
minutes. Make only the points so
that the Minister will be able to
remember and reply tothose points.
Otherwise, if you make a long speech,
he will not be able to reply to those
points.

SHRI ERA MOHAN (Coimbatore):
Fose—

MR. DEPU1 Y-SPEAKER :Please
sit down. Your Party’s time is over.
Mr. Narsimha Reddy.

SHRI G. NARSIMHA REDDY
(Adilabad) : Today is the third day
when we have been debating ‘the
Demands for Grants of the Ministry
of Home Affairs. 1 rise to support
the Demands. !

I would not like to take much
time going into the details of the law
and order situation in this country,
but I would like to add one sentence
on this. So many Hon. friends have
said that, while maintaining law and
order, the police forces have Kkilled
many persons in the name .of
encounters, Since the last 30 or.32
years, we have been seeing this. If
you draw a graph of the law anc
order situation in the country, you
will find that the situation is under
the perfect control of the Government,
but in spite of that, I would like to
tell the Hon. Home Minister that the
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situation in general is definitely
deteriorating. We should be able to
give a feeling of security, a sense
of security, to the people of this
country because our country is a
developing country. We can continue
with our developmental activities
only if our country has complete

internal peace. 1his is very important—

maintaining internal peace. The Home
Minister has to come out with all
the force at his command and give
all the support to the police force;
while maintaining law and order in
this country, if any police force
makes a mistake or commits some
blunder without intention, then he
must be in a position to pardon him
only with the object that the forces
should continue to maintain law and
order in this country.

I would now like to go to one of
the important subjects in the Home
Ministry and that is, about tribal
development. I would request the
Hon. Minister to pay a little attention
to what I have to say on this subject.
In our book we have said that, as
far as tribal development is concern-
ed, We are envisaging to main points:
one, the developmental side and the
other, protecting them. For the
developmental side, I agree with you
that the allocation of funds has been
increasing year by year : there is no
doubt about it. But I would like
to bring to the notice of this august
House the question of implementa-
tion, whether the implementation is
taking place or not. We are not
paying attention to the implementa-
tion side. I represent Adilabad; we
are having two tribal blocks in my
constituency. I have toured a good
number of times. I would like to
give some examples. First of all,
we have to find out whether the
officers who have been posted there
are committed to the developmental
aspect of the tribals or not. Education,
we all know, is a very important
subject for the tribals. I can tell
you my  experience in the
tribal areas of my constituency. In
‘more than 60 per cent of schools,
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the teachers do not attend the schools
they only draw their salary. Your
allocation is there; that is all. What
is the use as long as we do not take
any interest to see that the tribals are
benefited ? Whatever plans and
programmes are there, unless they are
put on the ground to the right pers-
pective which reaches the man whom
we want to give, then there is no
point; you may allocate even Rs.
5000 crores but it is of no use. So,
I would like to draw your attention.
We cannot say that implementation
is a State Government subject and
keep quiet. That is not sufficient.
When constitutionally we are obliged
to all the tribals in this country to see
that their development takes place
and once we feel that itis our duty,
I feel that a parliamentary committee
consisting of all the MPs who repre-
sent tribal blocks should be convened
once in six months at least to find
out how the implementation pro-
gramme is going on.

Last point I would like to touch
and sit down. I hope the Hon.
Minister and other Members who
represent the tribal areas are aware
of especially the Land Regulation
Act. We are very proud and we say
so many of our States have passed
Land Regulation Act where land, if
any, of the tribal was purchased by
a non-tribal some years ago, should
be taken from the non-tribal and
given back to the tribal. Simply
this is the objective of the land re-
gulation Act. But in practice what
is happening ? I will give you one
example. In my own area the tribals
who do not know that there is an
Act of this type, are reminded by the
officers and the Party workers and they
told them that our government has
passed such an Act. ‘Now we are going
to give you the land which has been
purchased from your ancestors by
non-tribals. We will spatch it away
from the non-tribals and give it to
the tribals.” In some cases the offi-
cers who are in charge of this task
have taken over the land under. the
Act from non-tribals and given it.19
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the tribals. Those tribals who never
imagined that they would get back
their ancestral land and who have
settled down in the interior of the
forests have left that village and
come over to this village and occupied
_ the land. Then the non-tribal went
to the court and has brought a stay.
Probably the Home Ministry is
aware of it. The High Court of
Andhra Pradesh has given a judgment
that the land should be given back
to the non-tribals. So now the same
officer—I do not know whether the
Home Minister is trying to follow
me—has gone to the tribal now and
asked the tribal, ‘This is not your
land® and he has taken away
the land from the tribal and given
it back to the non-tribal. That is
why the Tribals felt agitated and
_there was firing and all that in Inder-
valli in my constituency.

So if we really want to help the
tribals of this country let us not
simply pass laws and enact rules and
sit here.
are saying, ‘Why have you told us
and why have you called us from the
interior and why have you taken the
land from the non-tribal and given
it to us 7 During the time we have
sold away the property.” The same
officer under the court order is now
snatching the land from the tribal.

PROF. N. G. RANGA (Guntur) :
Have not the Government appealed
against that judgment ?

SHRIG. NARSIMHA REDDY :
What I am trying to tell you is : why
you create this problem ? When
you are passing a law, why don’t
you see that it is perfect in all res-
pects and foolproof ? If you do not
do it, it will only create problems.
To-day in Adilabad district the
tribals are agitated. Why do
you call it a disturbed area ? Why
are they disturbed ? It is only
because of this type of activities
which are wrongly ~managed and
wrongly handled and the tribals are
unnecessarily provoked against the
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Government and our Party. So I
would like to appeal to the Govern-
ment to correct this and see whatever
we want to give them and whatever
assistdnce we want to give the tribals,
really reaches them.

stadt In A (&) : SqreaE
wgled, ¥ Ug weArAT AT /R
a1 9T gAGT FIET § |

AT @IFT I 2T Ft wiafw
feafy ) o § @3 ¥ @WK
gnaar g v §, fygw fag #&
qIETT &1 qarg Ay § | faqdy afedd
AT §g eardl qeq fawa@ aral &
IFT FIHT & f@AF F5T TR T
@Y § 3w &1 At § ) faQE -
Afas i F q0G FIEAT HIE FHEA
T8 &1 ITHT GHATA FEFA (AR
qrat A1 AHT FAT GeAT A g
T I GLHTT H1 GEAM FT § |
=@ IFIT 1 Hifgg & S7g a&AAT
Fg faar qrdy, AfeT fHe 0 F gaw
F&f ¥Ar =g | 3w ¥ warfa W
SUEE FT ATAE &AN F A T
qIAT QI qEd a7 A8 | HAL
TF gaq & 0T ggATEAT, i W
gt ggafa &1 a@EW I &
IFATHT BT FT a 3T HT WaAT @
gHar § |

Teta agafq &1 A faadl aga
glas AEESIT § Fah faqr |
gafq 74l FT FAI1 FH § HA o
F1 S q@ GEEATd §, Ivg g B A
it 7t e WX GgATaY & qI&TC
¥ QU AN FLAT FGY | Awaex
FY GHT qIg AL AT T HAT § |
wesdrr ggafa dw & wafa § et At
gedr g |
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[»&at sut awi]

fadet aor foeamrd & e wg
faar @ & 1 AiFaeT § 797 E1U A
gt R &7 ey fady Q@ & awan
g, afww fafugi sy ag f faeaard
pfe g Mo & fog ez &
sqTat § IS w1 )

WIS 3 & grA7 F g7 GAEAT g,
sgeT ¥ g gfg & wWrg faa
AFaT I& &1 faerr s § afk-
a7 FT I¥ wfas ITAT A W A
Magadel & 9IFd  Faar ge |
grawfas sz fast shaq & 7 fqwar
FI TAMAT FET W | gATT F AT
gAY HT SEAATA Geq FEAT g7 gHT |
MR F ANgfT 7 FTAHAT F
w5 araT grar | faarfaar & g
M # 959 T FY wANGE H @xq
FAT AU & | AT [ &1 AHAQAT
¥ AT FTFA F UQ I TAT18 |
T FT gAATH FT g9 F A faqey
T A GIHIT & qIT GZATT FIT H
# 393 AT FI@

gardr wuTe weAt ot fad qet
WO FT gAAT @G FE! g1 A
Waed o wgrA wreql t@d) § 1 @
Fraag fF &5 areq g F T
sRIThd HIX TEFST &1 qIqTay T4
AT gAY § | § A@va ¥ ugdw

F@ £ f& ¥y aFdl # o=t ¥

HHA1 WIfgQ |

arfwear s weg-faiedht Ay &
S fadaf arral &0 g ease Jar
BT &1 B &Y gwar & fag & @add
¥ faqed ¥ geF & @19 qgaT F@
% @it s S " A g
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AfFT $g e W WeE § A
Tt § |

ararfes agard 1 famed W
aifrg ¥ @Y A I @A gL
ggeEl F T el FUT H 7Y
wTevEIfaF &l 7 QIE-ATh qUiea
grat & 1| & 3 F gueg wwiae &
qifers &l mwad i & ST FE@T
2 e meneifasar & @ig #1 pEeEw
¥ fag oage & | |

et uawar w@fufa &1 oag fal &
faufar w3 39 wYx afys afex aqmr
saT Frfgq | Usdg uHAT F ATLA
FaA ¥ gfgfaat, afast €= gamEd
#1 afsg agm fagr smar =nfga |
gIHIT 1 5@ F1T § W Il F 909
fag &7 2w ¥ sa-wigfg faam

g™ 9Ty |

gregefa® agarg &1 97 FW@ &1
Fifsral F dvyg W fageh arwal &1
grg AT g | Qdl qIFAT w1 gear ¥
AT ATAT AT |

ghestdl & gma gAra fadeT qeat
F1 ZTHRAT H7 AT IR WY HFUH
qar qraT g, AfwT S gq A B
e F & fF Sa-ard gar aranfes
g 1 gaar fagag amifas
wifrg @1 FTF fwar s FFar g
SEAF WIEarE FT Faw ¢ 6 a@
grarfas wifea #F g I8 )

Siq-qra UaAfas aaedr 9§ g,
feg ag aaifos aa a1 A § o
Fg TsgfaQe) a gax aars faet
gl # farAra geawal w0 uaAfas
AT IS AR § 1 qwen F g &
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wifa qeg W ¥ | gfeml WY gRe
#1 sqaeqT F ML I gAA T &
qTI-g79 99 aF SAFT FTAE QT G

gaXdt, q9 qF gHEAr A TG

freer gFar | gAT0 MO ®eAT ST

efeawr it & ma ¥ gt & fa¥y

o W ggrgyfa § | S &1 qar A
AT FAFA gRET FEATW F AL
QAT § FT AT 3 |

oa garsr fae T 3wy anvwal
¥ faoea & fadr Ila gREAT FTEA
W urazas a1 wfafaaq an &y
oy § @ gaF faoms fAEE T4
foar srar &, ¥fEw ow N ST
dar adf & o & Al &1 A
A F faers sEv fwan @ & o

g g 1 geaTd |1 wrearAd
Y FYFE F1 STTAT ATHIH FIA A |
19 sqqQ & gar sfag “wRa"g”
F 1 ger 75 | TEQT AFT UL TFHT -
S WIRIAT g3 qXg qAGA g |
faadt g @™ wfgd fF T oa
TIARAF WEAT w1 €A HIATT |
waq 1 gaear #@i gu-qfudT S
AU TIATHF G ¥ & gAR
or aFy § afea fafga eandf aca a
T qAr A SR g 1 wH EY &
T 9% AT, HAFATY WK AT
¥ oY &% FUX X 37 F NY wlafwar-
qrE) W< grewarfa® Al &1 g4 g, Al
g AT YT AFT WA W F
faea fagrg afewg  amewarfawar & @iq
&7 AqT & FAT HFAAR & |

2 ¥ Frga M aFeqn ) fafa
qge & Iga weE § | I AW A
wer w3q ¥ shal 1 AT ¥ wwET
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@ &1 3@ ) 41a § fr oddl A1 AW
g0 3@ #< 53 fadrelt ¥ woff oAt
®T Y@ a3l 4 g | gfew & qgge
A o wfasrd adiw g wT shal
FT FFHAT F @ § | @@ FT qa_T
a7y ¥ oy faqrfgal s it wead
# mifas zar ¥ gL FAT AlEA
#1x 372 sfas glagrd < st Infgd |
f g ¥ ude & g & el
Tsu g &1 gfew & faarfgdl wiT
aF wfgsfeat & Jaa < glasmat
¥ gfg w8 & fag ¥ @ fear S

faqifgdl #) qaears agd 9 § |
gfurd W @ga &7 § | I FBIT
FT o] %1 3@d U SART HITqFH I
FAT AT & ¢

oeq ¥ & fpT @@ 1§ JWAH
Awaifas a@al ¥ gAY AFH AT
s gfar aid & gra asga FA@
& grenT wfE & g1 Al @
qUAY UEFAr T AAEA  Ffgal A qq
@y &1 9 wifge fv Qe gsan
# gagsar F @Y AAA G I I
TSN GHAT HT QAT TG | JTHT A
FG IEMT G 1T |

g # & WG F QA TgasAar qar-
faaY #Y AF &7 gALA FIJ G IR
g ot ¥ wiiw w3 g dEhT
qifgatiedy quagarsr afafa g
qrg #Y T8 @ w1 qg AA St
afasiter #adl Ffgaz & 79T FUC |

MR. DEPUTY-SPEAKER : Shri
Laxman Karma.

SHRI ERA MOHAN : Sir, 1
want some time. (Interruption)
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MR. DEPUTY SPEAKER
There will not be time. Please listen.
This is not correct procedure. 1am
asking you to sit down.

oft temm &t (F@L) : ST
wiew, & qg AATIw W AWM FT
gudw F0 & fog @grgwr 1R
saT WY s g wtE M T
o o w1 Futs ¥ A §
IR A ifeardr A F Feary
¥ frg &% FraATd I9T W E | T
fAfe=a & @ wrfzana“r AT & AT
AR

T FAT Y A Sy 20 AT FEHA
e frar &, 998 2@ afq & fqama
g &YX 3@ FEwA ¥ Arfeard,
gfewr ok fagy aat & w0 &
IeaT grr | gEd gar s fagd e
# 3@y a3y 0T W §, IART WA
g | gafan guR W & g G
Y S 20 AT FTAFH F AU H
Ia% fac & gaa) gurf 7 AEAT § |

ATk [ Yo TTo HITo Fo UTo,
grggy W S gEX s adat &
fe g fed 7 &, 978 mfeard) w1
AT qa% & @l & 7 A |
qT S @7 &, SART HTR ATH FHT
AfFT 3@ FTAFAT F 6T AT F
faq sAfaa 3% @EAT TE AT Q@ Q
< faar 31 N ggaar & ¥ F Tl
g ¥Ha §

Hqg W Fgar wgar § fx g
¥y § wrfaarat A gfead) & gwar-
faaTQ, ATE0 Qo QHo, MZo To THe
a1 erfaw Yar ¥ o oW §, ¥ agd
0§ o ag @ § & garQ
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N qTwy Afg §, 97 FOR T A
qrp aE A om @y § ) gan dw ¥
W€° Qo U¥e, !q]'{o tﬂ'o Qﬂ'o ﬂf
sty o arrfearfaat oY oY saax faeEr
aifg 1 & wrgm 6 98 qAT €W
e WM 2 I W A @ W
wagx fgar sno

st @« g¥wr gar ¥ @ FW
¥ 3 qT< AT AQT IIAT Y AT B
flau g ag g 7 fawrg &
faq wF AQT, TH 9T TF WS &I
eI &1 gAR W FoWEE WA

sad) giqa At o& TEY AT §, .99
st gfewal sl wrfearfeal &1 AT

faRry sar ¥ XY & WX 39F fag Aq
Ty sEFT wdr @y &1 20 A
FTAFT AT ATy (R AT § W
¥ & Al FY wga wfus @ g

& qg < wgAaT Tigar g fF AR A
%, geae ¥ ¥ AwgAreg® & wfa-
fafet aga 1A ¥ a7 W § W
zg ¥ Tgi 9X wifzaral S A o
A E) Frarz@ aww  eard fear
orq SR qferg @1 agh 9T @1 W1
qifs 5@ I F QAFT AT GH | T X
fag Frata w14 WY fAFE &4 HAC
a1y, @ifs SAE qAGL AT g
=g Y agi F @ &1 0A F1T T &
AHT AT GFAT g | FgT T S ARG~
feraf &1 W@ a7 @ar g1 g@iwe
agf 9¢ 7% fawrg & @ wfa &
gy &Y wrawsar g | e fow
¥ gguant ©F aga fomst @7 g,
orgt o< fafufes dir @ § 17 99
¥ fag #1% fadw srdgw afl faan
Wt § | ag OF wafaa &y §1 gt 9%
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faF1@ FF qUT gER FTE FET TG
grEamE & ad gi & sfearted
AT fasr €39, W 9g @4 |

frg? vy qar sfearfaal &
e agd wiew Avw FWE)
TR S H AT § 1 AT R §
fir ot wfafaat agi e s
g 39 fir sfeard &) § a%a ar
gfaerd g gifearfaal s aww T
FT GF T IART AT A
femme

grfeard, egfxea s fasst
srfaal & o wifaw o wiwfaa &1
g% fafag #@ 3 fag faaw w<A
Setg wr wfed | ATy Al o
gfis g foert & @ ST = TiEd |
stz faear &Y S AT, ST FIATA
3 g SATRRIEAT G q, FTCILT A q
Ty frar st ATEd | SAET 6 A
T ST gy R aww &
a9 D |

Feq< forar % ot & ;rfgamer @
wd &) fawre & &AW agl g
W I@AMC Q& | SAR A I AN
w& fasr wgr & 1 9gt NF &% F a1
£ sgaewl A8 g1 w0 gwa g &
friry gaa  fwar AT =Tfgw AT
wgt Y F arefy Fr egTedn Ag g Aql
FAF QAT FY EgEEAT HY AT

F1fEd |

oifzardY @ STl § @I &
IART AT T FIT FA AT BDIR
Tgq QINT FW E 1 I @NC F
gifearfadl #1 g9 & fag gt 9%
wfea} w7 fania fiear At fgd
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T4l ®1 999 F7 4w gea famy &
fag ggt agerd wfafaar sk s+
1@ | ST Faw F @qAg %7 f+\
syaedT gt J1fgd | @ Iuw gdar
ST FH IqFT MW & 4T AT
g%ar g |

frsraaa 7 mafa sady gfear aisy
®T GURTL 7 q@ 919 & faw [gr5 § |
9§ wafyg ¥ dix afq & g% fawa &
fag & fe 913 91fgd, ST IT
T ITF JIET S FTEHFT g IR
sargr 9T Aifge 1 vEr  fagr aan
T ITFT fawrg qaeaT g qIAT |

Ftq< fager et § | AETaT &
gty ggi aga FA 1 TAE  TE
srgfaur grat § | wrfgary gamel =t
FEHT & TS FAT AMgY | 9 aqgl
A ® & fogemr ) gEmET w5y
FHT ®Y g & dgr  (GFW FEART
BT ARl g1 IS | T WX sy |
FT STIRAHAT & |

Hgq719 |

To FRTAA  ATTo GTATT (ITA) :
IqrenE AEIE, S & F ) FEe
Ay ¢ SER M ¥ g gEA &
giFdl &1 wIA fIe@mET =mgar g
2URT W AT g | e a1 & &
TS WY & qref FAq & J19 § |
F% g qEf gAR fag §g FT W @Y
giddrarg gt § % F@ A& &
W g B W & flwrd g 99
AR #Y G gaT & T w1 &
Sq Hfvad HAT ATgaAT g |
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[=Te €T 18 A LRCiEd |

qorg AT S A e g WX H
g€ ¥ W g1 g W gaET
gz & orer a1 SETE Aar IEdl g |
yoraa # fRET H A ¥ uF Y §i3T
F 1€ gfera agl 91 gFaAT § | U TF
T} 9T gwT g1 WA ¥ g A
arar T O gaar § afea gfaq agh
ag IgF TS AG AT FHAT T #
S9s ¥ grq, 7g q1q FgaT g | T
% fey W wfex § gfaq 7@ S /Fqw
A @Y M T U gz, et < g
qv & w1 8T g | 33 Tt &
grarEY & a7e W 98 gEa & | T TH
geg & | eedl & WA § g guEd
| Wg!

g gt FEET 99 WY | T
FEwT F AIETC gral A qfea B
e XY FY a1 Far af g1 AfEw #
9w ¥ @ Fgar §fw g |
felt oY wrig ¥ sfwal @1 e TA F
gex T@) faar smar §, T AL
oYT W f&aT Srar g1 W &
33 gre ¥ a1g ) 7g €weT § |

ow a1d R g 5 A g
xqr ¥ aga F1H LW &, A6 gfer
FT G FaT FTH T @ g ! B
¥ fod Fw@ar & 2 W B 0
- gfa YaaTr H araq s @Y 9,
ZegT AT ANE T F3T 9T, N A
Ry, @ T== T am A 14
grafad) & ax faar ar W) gfaw
¥ ¥t wrdary F fF waIe@ ¥ @9
a‘mﬁﬁcrqzﬁlafmfm-ﬁﬁﬂ
T qger ser 9fEe % 2 o &
are fear qr, wfE o T@r AW aw
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g a1, ¥fer gfem 7 el GRS ¥
w1 fary # 5 @ wifaw A, faeen
fiT O F - G &7 W ) e
=fad) atr ¥9 ¥ wRiAq ¥ 14 "E-
fiaff #) WY AT GG FE A | W
gaTdr g ard gk wIHTL §, g W
F& & 5 g gmR g fol
FG T | T A ¥ 219 gary
grafar-arumaifea @& g ®«
gefanr & Y 7 9w & wafrd §
o fafae & a1 ™| 1 9%ET o
gerg WX 9w a9ty 93 12, 15
g &e @+ fwar wrar §, dfew
frel & fadr gqxr w0 3,000 o H
ST ST @T & 9 §IF §AA FH
Jai ¥ orowe F@T AFM I gHAT
2? 7z UEdWe 1956 # v Al
AT ATSIFEA  ®Y AT B WA gT
g X 1§ gy agi @ wr g | e
ag ¥ fredaa gas ot ¥ fad
<@t war | foe Y gawa § 7 afawd
Y sarer AN & AEY faar Smar § )
fedt T F N F fad fawga
fagerar §, 2000 Q@wd =al §
afeg 7 wfama ¥ waer gfEar S
7€ forar w1 &1 A 7y FoaaA T
uT e g !

F qfes wesimn  FAET &I
geer § A W Ty W@ A IAW
fegfs #1 2@ar g1 &I F FW
gk fad & &, FIEW, 9, afaa
T a8 31§ wak Fw@fE
wE Y HigFE 93 @ J0ar § A
efrear 9 3fRad qaw@EE 0 agl
geag ¥ 450 eimd w1 FW@ |
6 To T AWwW qT I HA reATAT
wig e ¥ e fe gl w0 QT
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¥ £y BE FW FL gFATE | Al
w1§ g aren g @ 1 30, 35 ferei-
fzx ¥ ag TqT FH qT SIaT § |
2 %o A} JEF AW A @F G AA | 4 Fo
¥ ag Y AIAT 9T qre FT GFAT 3 ¢
gw wrgd § f afar, F1eq & FIH
¥ wrd, gufsa § ad qIIe &3 |

270 FEATHT afadl & AN g ar
§ gy gia "ER waw & @ g8 ]
wgi g% wew fad T 3T gar @ |
SfpT mesT wizan § AR gfa
2 s faar wur i, IER AT FHIA
% fre st 1 g | SfET AE
qfq e 9% L gAY | QiR Fml
N gy &I TG f w1 fwE we
g2 AqT @ GG 9T AT FTART A1
S a i g AT E as g
aY aar giar e arei H G0 Y
fadt wYe mfa o @ W] grar |
PR STo WIASHT T qfa HT T®
T8} & &1 gH qrer & aF ar< & 8
fafaed & femrs aT AT &7 HIET
frerat &1 A gAY WA 1 AT
s FLasag 7 A 17 O gfadl
w1 sfafifa @ ¥ w18 g9 AT H
gaEy & 7 arg Ag AWM a
T HY &N

# sigwl F AT FGT a7gaT g |
1T EOFT STA T e ¥, ;YT
¥, weqq ¥\ ag fo F g3 ST
ety my? foad g fadt & T &
@ gy &, T8 £ FI€ T I,
T 1 w7 T g1 dl 3IaF TG el
wif oy 27 gE% S FIE
TEAT Y & 95 T gd 2gr
AU
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zfqg W EEEHE W & T4
EAATT 51 & A8 0 g fm o gEE
s wedd geAl § ! AR AW W
ug wad fadr grveifas &, gt Gl
gf %) arg ®T hq & Al TAW
3 faear @1 T wE@ g ® zfaa
gaaam & W g1 AN g fow,
qredy, glgee g @ ®1% foear afl
QXY & wfed T R zfoq gaSA™
@HI%@fﬁ‘rﬂT%lHi{ﬁﬁ?

ggerATdl AT gfaal =1 5,000
gie ¥ FaT ggAw &, g% UAT A
¢ & ged F A W FET ATRIT
21 W9 d & Al tfrfe o 8
el &7 97 ®ai aar g | I
g i F g 0§ AT § H GAAAT
w1 g Y =fwa & g F 9@ gRI
gg AT I8 WA W - 1RED
gy @re ¥ AT AT &S g1 g IR
fgrgeara & gaAwA gaIX Wrg §
g 2w ¥ 15 wag fwal @ 48
GEmT & 1 IH AT AT g7

sy wrerw < fafean o (TT) &
WY WIF WTE 8 |

Y it AT\ Ao ATAT : gAR
gg-H AT AT FR &, I e
3T HEAT FGAT § —

a1 fom A8 gFd aEe & g ¥,
e T AT AHATFHT FTATS & Tl &

# FgAr aigal g {5 gmL e efad
Snit &1 e wTAT S |
sl 15 #7008 & a1 o T @,
e fafaedt st wem fafaeet. ot
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[ete §1<r TR WO ¥

rar ST &1 feodga #§ wed &
fey 1o U FRerdEe weEe gt
& | W@ FAL GEAAT T g o g
Fegdua WAAf® @ g ST g
g az g @ wrd A ferda
gew, #g 0 t@ar I€d LUK
sqEl  HEEl  gWr | giIsd ;I
gaed(F g Y Ag qAT qrdf &1
gt 8,9 qA W AW LR
gfeadl & fad  aaT ¥ T agl
ST ay w2 § fEd SIS ¢ |
# uF ey v AT FAT argat g i+ 3
qTe T a=dT Ag) AT FY AR ¥ |
gwar &, afew 35 g &1 =41 &
Gz s FYE F e At F g | ST

Y ag Sa=( faT dig a4, grEm dgr

<g @l | ¥ & afaq e g qret
F T g g § |

SaTeget oY, FIGY S G TN ;T
w7 faar, sa% fag 99aR |

 wEw fagrd awRd (T8
fqeh) :  SWIeAE WERA, W EE ]
* gares &« ¥ waw ggedl ¥ faqe
e} ¥ wEAT Y Td T Q! gga
3 gy AT o Ay Ay g

qEqe # qF AT LG EE)
ga s ATRIEAE ggHl T
frwer STY, @R AATS &) CFTHAT F
ferg @a<T dar garr, a1 3T W WA
# frAdr @ ¥ GEIEg &9 & €
faer adaeafa A oF weard g1
g fopar ?

T g TR, a1 Sy T g ”

a7 wiReE @7 ewad ar & fAg
i T ¥y A1 (WwEW) =
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afraa aet e & et & v A
g, Wik gE-gw e qrfca
F FTEHE B AR TS HY
T ¥ wAT W W A I
frQueY &, 9wt W gfeedi TATTHE
oo ax AL W & faq F ag Fg W
g1
16.56 hrs.

[SHRI SOMNATH CHATTER]JI in
the Chair]

e # fafeal & gae 1 @
FO ¥ farg fgQey s Faasfa amt
¥438 g FEAT H &, faz-a2
qITHT , WA § HE A g, ar
% | WAL EH Fg Taar Agl WA
gFY | g faear §, W EE faq
g TEE F1 OF GASSE g fnre
¥ farg faQet &t o7 A 3 @R

e el # gw 7 & fAaq
¥ gfafaq sac &, 78 s |
Ut zE¥ fAQ a@Eawm &g & !
31 ST S ¥ g ag el a1 e
SuY A3 SE-gA FEFA A WF
qIEY @Y U ag wAqT TR
gaafsaat &1 T FT aAr i
i ? SR agt ab Fg faar e
ST G F S qrel # & faww
qTET A7 | ST AXHT F & FTEl A
qifaearT &1 AT AGE AT AT 1 SF
& gref § wAregea 1 e g
goT 9T |

sit Argawa fafeaan . 9 T
Tquifgas wINANTw 9T |

ot oo fagrd qwAd 0 HaT
tqqifgas st a1, gEEr

g v § 1 Ewrd o wgh W
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s ¥ & @i 9@ R T®
taqifqas g% ¥ sAgK FX W
§, g @RS |

IETL & ATEE AT HAT g &
qay | oy sEgweT & 99 @
@ Ot | FE X I T A M
Yawa g 8, I fagzg gw
TS 95 @ & | AT H;T W
o\ frgaare & feanws Aidiad &
QWIST SIgAT ! FASAl ¥ gEAr
Garem ¥ fEeRicd &1 WIS fwar,
T AT aTT § geas A % fag
gaTEg &4 FT TH qlaTH X IS8T
g7 | WY g9 AT FW, Al g S gl-
@ &, gara Awa A ° faead agl g |
que dT@ § gy SRl § wr
quy, F@FTl A q@ AATE ST,
s7ifr Swa # FHq g K FA
fary agre U, feedtead § HTOE
quds AT geds LN, qq W
gaet faear W g F300

1947 ¥ a1 g 3% § «HAIAF
Ta% ¥ mifas gifas qfiadqa @l
gfear &1 3F &0 & fag gud oF
Sqa wAaTay Sated fwar @r |
9q FAGTGE T AT a6 T FY TR
T ) g9 g@%fﬁ?a’aummﬁ
= @ el zfag At AT AT ®
g gEEAT FW A SarT T8 g |
& oo gfcem wrgal & qIST FHWAT
g | WA § g I Fg1 6
g & st ag fear gFa, A
7} fawr %3, AT HA ¥ wugd
areft ¥ FT AT A A FL T | WA
gw 97 W ¥ L A W T TG
we % g\
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st qret & woq § ghcam W
qx surafaal gt €, @ ¥ suafaaf
& | w7 e ¥ anataat g g2
w17 9 @9F WOy 3T sarefaal ¥
T 951 ¥ M A ;AW
Wi ATUTUYR F AT T qwT
T FAOET @ F1 @A B FOE
¥ @sr &< fear ar | yu= {A 2D
Ay wE @Y 1 TFE q SEC
qan il gT< TR faQsly &=t &V
gRF &, F@T W qSAfAF G
g & fag =S 2 1

17 hrs.

QYT WAT T FHE 91 AT AR
FarsY edt T a1 &9 WIaar F@l A
g5 | wa feafq aqw 7% 8 |

% fre wet @gan ¢ gfom
YT gaaTiaal F 919 FWE F A I
aF USHT AAAE  F WEARARAT g
mg WAl A gfed O Fifger T
S =l gate 9T fa F@ & g
g | UF GRaag HAF T farart
st arfg | sl dFegsd a1 off ARAN
sfeei g Fifaw #1491 FT ®HN
F7 ¥ ITAY 5% g g& & | Sq &AW
Fear wYT meard ¥ @t faan 1 OF
A WA FRGATASH TS TE g |
(smmam) I § g § TERAGI S
wﬁaa'?%tfarﬁaﬁaa%rfarmmm
T AT F - AW § wedt A
Fear @ Far 9§ waer & fan g2
wted 2w W fag W gvq & e
qresfas gzArd &9 g 98 §, N
e AT § N FF AT § N TR
¥y g § | oot 9% 2 ¥ fedy I
% tark g figgel & A ¥ @ IQ
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_[q}um fagrdr syt ]

%1 Fgar 4a7 A8 g& 91 ¥ A
T ¢ @ X TR ¥ TEET
e @t faRm | e fawe safem @
wirsy gty qz 78 a7 &, FFET & A
SFET WIS da g Ag AT W) |,
qT ®IE WS afg qT d @1 2 &Y
gadr BT 27 Y w@usar &ra 97§,
2 &Y gFHar AT 2T T AGEIT HY
M 7
gaiefa o, gu fagza g f&
T gil 9% UF A€ A
FA-4T TAET FIA T FHifw g
arfgu | AT gaw fag o e fe
geggue & IART waler & e
FT ERY | AT AAT T RAA
FIS GGIeE AT ¥ g A @ al
TSI WY GEGT FT GEATT ATT FATQ
7Y v@ gFA & | FIA H FATGAT W
gaq § F@T gm ! wE§H &
fagra @ @ WA HIE L g
gfgss % fag faear @ @
&) .59 w@A W AOH AT FIA
q¥F | Mg WAl a% eEw o
faurT @l &1 geaeE fHa1 19T AT,
W ag fwar S@r 90 AW agl
fqzfaral &1 gard o AGH gAT § ST
s g1 § Fay faqdl &9 T S
geeq A4 A1 Q¢ gafae faard a+r
qre & | 3T @ faurT @ A 7
Fg fea | @Fd@ 9@ T AT &
uF OF e ¥ faq o1 werg g @
& S ¥ WX WA F ammar e ¥
fir gl wiaara & girad afada 1
qrerar & qE & W g ? ggEed
€qHT G F |
da few § fF @@ A
F e & §HEd # qeE-
il & g wrar-dfgan aE A
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T HEY TE WY | WA FF FHA & (F
1T TeF ¥ & g4 9 S A fwaT
afFr gwwr @t ¥ geffae gerar §
fF 71T EUQ TG WGl FE fewTE |
an go-aaw & f@ars F1PA TE a0
g¥, FET 9Ty & AfFT gAR I &
TG AN TA-qT FW X1 AT F W@
Y garfay FrE Ag aA1 AFET qTAH
a7 srqfa & 7 & MaT @ 9r | mar
¥ @ AT §T T qq KA (A1) FT
#E wiafaly 78 g0 war ar, ol
Fiaa (Z) F 97 TC F W AT TGl
9T gRFIT & &iwa (Ard) Fr1 Sk
T IFHT GASTA Y TAT | WL NAT
¥ TTIFT GLHTT T AT av FAT AIGATT
2z A ? AR A, oF wafzgar
agfea dar g & &1 fadet gt Wt
T AT & awT AT & fag Fa1e
A8 | g% 3@ §, dvegeddr @iga A
feselt ¥ A ¥ &1 Fg F3r8, 81 A0
& au 7z dzifaza wifea adl &,
wgfafaas Frafem 8 € |

FETD OFaT faeel F FAqT W}
AFIIT 7T BAAT FIIEG & | F1§ ST
gaw qar agl g 1 wEr g fraw
woAY N FE | T Fgr AT @ g
facell % giy kAL & gd ¢ fal @
fagre FTaT g | QY g1 aF faare
£ sfFar #0t ax g8y 47 ? fa=
Fav afge W FA@ W FUIC
faxraw afafa a7 WY §, 70T 39«
g o fem g wenaT agt g o=
Trzax #g W@ ¥ 5 gaw amaar fwar
2 fr g@ QA qAMAT —AAT
@ qu Ffeg aaar fEar g A1
fosraT TR 1w oY AR ;MY q3
gT ¥ A TR AT W1 AT
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'ﬁi’mﬂ afefr & mh =k fond
atfaer T & For-@r gt &
wE, gEa-er aq T W g |

a4 aF faqew amfa fqie BT ?
gL foeft &.fg wTq FHEY AT ©
§ A1 ARt feestt & fag ? & A1
feeeft ¥ gA®T wrAT g | A qa%
gaer & AR g A fazata ¥ g
fergr 9T @I R | ST HTaq TET
v g & AFId W A AR
e &7 S FL @ § wfed
QAT A ;A AL FIA |

gty waey, feesl 1 R 1
¥ ? faedt & 4 atga o § 49 @
%11979-80 # 17 #08 Go FTHET
1980-81 ¥ 45 FQ3 Te F IrA
&1 AT, 1981-82 & 60 FAg T F7
ger, sraiw a9 2,626 & faasrga
Fg 40 AT To g W T g <@&r
¥ 60 FUF To FT | fgz oy mfxal

qﬁgfaﬁraﬁ%l

g F Wl graT § 7 1978 ® -
X o 3G F1 fergedd § @y aral

a7 | 200 AMEIE THS qe-3, WA

o 3 @ @ T g ) T 1979-80
¥ 13 ®de war, 1980-81 & 38
FU$. /I, 1981-82 # 50 %0g
wqC Wk g, 1980 A TG AE
s Adwe g g V9§ faa 3R
far, ot W@ ST A TG gard I574T
m:fm’rw%na’rﬂgl feeel o
fars @ A & | feeed ¥ qeal-
fefady w16 WAATTRAS E 1 qiferar-
¥z ¥ faset F W A sfafafeaa
MG R L T AT
frge o & WO 30 s Qq &?

CHAITRA 3, 1904 (SAKA)

Min, of .4, 466 |

ant frecfi—fawetr it faar frasl

5
e !

adfrer g & 5 faeell &1 WA
9w fear war g1 1978 ¥ 20
fpeiy g ae-ds  faerar a1, 1980 q
12 fe) g waT WT 1982 # 10
fael Tg AT |, AAGA F @A & feorg
g =13, Afra qargd 1 w199 fear
qTET A wAEE & faeTa @1 W
¥ i agh @ivr =(1asd gy g, «fed
P fear a7 @I E | TSI A LRG|
¢ fr fewrs SieTT & ar {®x <w=d
£ FF FI H 5T TG 7

#rgn & f5 faedt & dfwede
qaT ¥ ag fad X g 5 faea
¥ T A ATEAT #F1 feafq fars
TE 2 gafag st ga g wUC
ar g1 & wgar § fw dfede
qadT & faE &1 gaq F faw W
<@t 1T | faget § gATE w4 arer AT
) &7 #ar gafaq fx T F1 QO
1 FITHT & |

dadtg w qar faatn My FmEE
ey (sit wom Ay fag) gard
S UE

off stzw fagrd @@ ;@ F7
v

Teata § g AgY g | wad w1
12 &yF gur &1 2 ardr § | wEw
> waaed ®1 wan wiafafe #
feaifaa O F1 AT Ag AW
g 9Fg WX FEAI, fgmeer SR
wic g qar afesq qT §

g ) waafa garea ¥ wax § i

g <ol & gEa weE g WA |
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[sﬂmfa—arﬁmﬁﬂ]

safag wafes & ff qeely fem o
<gr § Wi Wi § N I ]
9 e g |

i é‘fﬁzgimsraa’rar%aa‘f L L]
G%a%ﬁ'rqn%nﬁgwq:a”r qq FT
el AT SRR ¥ gER gy HAAT
qiga ¥, F & W9 ¥, T L
o WS @ AN AV A ge, A
i g ! N A ‘e
qER e e g

U% AEEE qEEd AT FY AL AT

g |

st et fagrd R S fea
&y Fgr —aGEH! TG, =3 § W
s

<7 %1 fra axg ¥ fasra faar waT?
Feg wA & aqe ) AT Ag W TEE |
ged WAT AT % &Y & F1 g, AT
qEAA H TTIAA FWH AT AW
Ty ST FT ITATT FIU @ T

Gy £ gedr N gaA FIA | SR BN _

&7 ST o qO%T g qHaT 97 | SEH
I TH o 3 &Y e | %Y fear f®
geq AFAY H FqrEy F AW F T
ATw@Igl ar o qouEt I IR
sree-der famrl SEd wgT—HT
gy ge e ®Al ¥ F WQ
# 7 gw WANE §. I g TR
kL 21t fa-r-wr-Aiea & TG
FoaTer QT | g ATH HEAT 98T\
grarfos ©0 & &% sg—"Hy FTU-
frdi %1 waAw AT R, § e
arrar g 1"

s o w1 W g\
o & ¥ § o -y g ¥ 0
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W A qa q WG gear w99
sreq T FAAT FEA F WA, HEr
¥ weqy 1 gean ) Afw HEETATL
ot TR g G g, IR
3f7w q@y N 81 AR e & g
qﬁw’fw’rtagiaﬁm’i% faaT®
Trsg afaq < ATl B W &

sfriir-a7 far @rg g1 W S
iR & e dex ¥ e fawary
@ TG § ST H TF IR qEA
¥ QU AT 9gaT §

o feqeat, 1981 F1 TF FAETIE
e a1, faasr o dgegaar A
srare fagr | g wea e} F faema®i
T agt 1 g ¥ fawe A T
rat & g & ar 1 A FHegAar
¥ wgr i —

vsfy graaTE  qEET gq1 w4
st gTr SR TR A fear T
graet & fAeifa fraifafa &
argvrtﬁ-:wq@% fq weq weW &

gen @AY F1 A0 AAT AT, S EG

famt cra?«rsrrcaa‘rrrﬁau"tt 9T
S RY AT g

g 9 feavay, 1981 T oY FRegaar
&1 rara &1 A 8 faawy, 1981,
t gg w97 fag A ol
% AR T 1 ST AR Hg8 T
fpey ¥ garw I ) 9A ug 91—
(g STAT-TF F AT gAr 7 E
ot X o wrare faar, g = gfogar
sheay ¥ Feaé fear 8, & qAfeT 1
TEAF@E—

igedry g WAt ot dw fag A
gugar & gareg@ani ¥ qra=a
v Y FA ¥ W FIac &
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FgT— Sfauer @ AEA 2w &
e wat = 9y 7 fag aq0 =7 L
gre & fagg WRTEN & o
GTAT ST T & ¥ A W T
e fraEre ol a1

ag g WAl F waTa & | 8 feEwET 3|
gg dem ¥ W fn 7 fegrat &
gRIN @uear § Ig T fear § T
o fagra T 97 F & AN, AT
53 gga, wa ¥ Feq & % T4
STAY | WEER HH qref  FT
g AHAT G § |

Fo fagrd & a1 A0S & fadT s
uF 1@ AW A AT F M ST
F7 o Frad faar & ) fage # W@
ger WAl § fegy A7w  f@eTe
g & FRw ¥ YR aifaa
g faor § 1 ST W ATARTSAT
7 N F 1 FT A AT,
& qrer TEar & d WA g O
gd-geag Jedr qa A Sifay <
qq gl 9T AT T, §F FAA & fau

gnft | ag ¥ wa FGT AT TN -

fa o g wiaguw § 4 77 g9 39 Fg
o wa gar ¥E @ TE FE | A
& wfqqe ¥ wg 9% € # feT o
ey 31 F% wRWl @AW WS WY
qfqger & & | AL AFAA K TAAT
& ot fgar F1 i@ &I g |
ug sfas aragd a9 & fawior &
gg 1 FY UF A g IS L 1K
£E mrarT-afear AT gy | T
Jg WA A ®TH FTAFT g | T HT
goa £ ) forg og X q8 § 99 %
wgey o F1 fag FT E g, weaar
whge ov ax ¥ @ fard

CHAITRA 3, 1904 (SAKA)
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fiF ove Wt frem 9 WX o AL
AYsr war fZar |

e

17.15 hrs.

STATEMENT RE. SITUATION
IN BANGLADESH

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASI-
MHA RAO)) : Early this morning
Lt-Gen. H.M. Ershad, Chief of Army
Staff in Bangladesh announced the
suspension of the Constitution, the
dissolution of the Givil Adminis-
tration and Parliament, and the
dismissal of the President and the

.Council of Ministers. Martial Law

has been declared over the entire
country and Gen. Ershad has been
declared Chief Martial Law Adminis-
trator. Other appointments in the
Martial Law Administration have
been made. After being introduced
by former President Sattar, Gen.
Ershad said on the Bangladesh
Radio that this action was necessary
due to the critical state of the
country and economy, and that
elections would be held after im-
provement in the situation.

According to such incomplete re-
ports as arc available to us, the
situation apperas to be under
control. We are in communication
with our High Commissioner in
Dacca and we understand that all
our personnel are safe. Govern-
ment are continuing to watch the
situation  Very carefully as it
develops. We consider these deve-
lopments an internal matter of
Bangladesh, and it is our expectation
that nothing will happen which will
affect our bilateral relations

adversely.

We attach fundamerital impor-
tance to peace, harmony and
cooperation with all our neighbours
and stability in the sub-continent.
Itis our hope that the continuing
friendship and c-ooFeration between
Indla and Bangladesh will be
maintained,
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17.17 hrs,

DEMANDS FOR GRANTS 1982-83
(Contd.)
MmisTRY OF HOME AFFAIRS (Contd.)

MR.CHAIRMAN : We will now
resume discussion and voting on the
Demands for Grants relating to the
Ministry of Home Affairs.

st uso Ho o Wi (T faeehl):
Ty AT IRl WIS HE FEFEAAT
FT G A TUAT TAAT qrét, foad
Ty o WY A @ g E, ¥ F
FT AG AT AR T A I qrat § SArEr
4TEaT @ &Y QT A1 § 1 §H AT H
fogfg & M F@T &1 TS gt 2
¥ o 3w ¥ A;gE AT IR AW
feafq a1 &, S @A Y, T I
Fga @l w1 A =ifgu f& w0
far s | & wEEdT g o 9@ HeE
F srrer ¥ ar@ FAT R | AW Hg
fegfy dar € & d S9 feafa &
wanifaw wiferarife F 5 FI, AT
DT A gl A AR AW A
s &Y rEAr g § X GF a8
qeefyea & atd F1 @=EAT T
& zg erw ¥ g fede ¥ g9 a9

STEAT 97 |

it gAR fagw wAY S X gH
garar f% gum geE) 3 T 4T g9
ITE! UF TIE HE T FGAT A1GAT §
i< 3T ag Qs § fF g A W
qreTeTETdr Sttt fafadiet graiad
sAR A TG ¥ AT @
¥ )@ gH 89 g § AR Ag W
ga A § fo gy fad i) gfar
2 fag e aft W max & feafa
@ e 9 W@ g AW

g7 & g ¥ Savey AEgdy 1@ W
seeq § WX SER aEslT wT GRAED
FEAT ¥ Ag0 gl wifgr | few o

W@ § on &, wfamic AW H

g & wiT# e ST &1 agd |T&T
FTaT g1 ¥ 9ga AW WX ga® g

yar & afew wre fo@ SHT g

o faar, sgd wrar § Eut k|
FTT °T | A WIS SeiA (AT, ITH

ax ¥ & g wedr Wgdr § (%

1980 ¥ waar ¥ a3 Wil agAT ¥ W

21 frarat afea o fa=r Fif fF

Sq Ty A ¥ A@ & O wArEE ¥

a2 ErwEsq ¥, SR W IA FA4m

fomr | agAa g4 2 fear Affw 2w &

9gd ¥ fITAeE $Y SeaiA gaar faan

wiife omaT ¥ @ar f5 SErR e T

ST M aga TEQ AT IAd

a2 Jqrs w19 faar | # @ q1F H

syrarQr § @g W@ g I sql-

L& & g aEl & Aga A g,

S0 ¥ FH Agd HATT FT AG grat

2 | e wErQ ardd § FusL AT

2, @AW HT THRAW giar § ® W

ISR ® FAST AT g, a1 @ FT

JFAFEAT & | AL GAISET F1% TEY
e A1q FTAT &, A 2T FT IFAA AT
¢ | g W CHAET TRGETIHS H
ST @ § | ATy S, g ®A
fir e woft & ®19 Ig 2 @ E R
CEARCUE

# g arq U< G wrr =gar fw
qiteET § |1 WS Har-hd
whdfer vraTETEfod I LG
¥ a7 v o fame w© € %rfavaé, :
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g @13 9 & fw foEd T w1 JHAH
Qe € F@ W _EEW Agl HAT
aifgd | ge ¥ A QIS ET &
faefar 9% | W9 ST ¥ 97H F G
gl FIA, A 3 | g QA
gt § | W9 g AW E, T T
Ay qr &1 W @ W F
aFy &, §IT ¥ &g gwa &1 afed
g ag & fr wa dm § T feafa
gY 9§ @wg gH T I =1fgd |
gg wAT F1 FMA TF TR ¥
JEWY # avg g feg a@®@ &
FrITATEE F1 ¥ F1 GFEAIFAT  gEdl
} ol g § W g FY W B
ST TS & | a3 wey T g
¥ gAT AR & TeEe Waw 8
aa F1 IgHY F@AT qEAT § WL AT
¥ o sreeres dar @Y § SR g
FTAT qeAT B & 3@ ¥ qw H
SR GTg-aTg H  STaE o dar &
¥ o gw fafaees F SEH] @A

oY Wt aw as (fgEmiY) - @S-
AT5E &7

s} gHe ®o TFO wia : faegs

ETIATEE ¥\ qg T§ A il

yfeww ag § 7 | gAY oY 1, A
fag o ®1 ATV g=a] & gr afed
a§-a® a=l ¥, IO ST AE F
g=a, 3§ egE d=4i § T T
qear § | T & =/ @i% f5 &
qr ®T @ & | wr WAy S w0 AN
CLosiRe foeqa®; a8 Farg® f®
Fifceen & fass  F¥ TR )
wrea nfed, IR0 2 wfm faarQ®
gaey  garaErd, AT s fgewa
fowrh 1wt S & e W

CHAITRA 3, 1904 (SAKA)
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o g 3 &1 Wy & fag @
s gegmfeon & fag @ giy
FfeasT 3 faeTs a8 HAT 49 W §
Fg wif 0¥ § fagiv 97 ATATHAY
# 3 & wga wgar g & 9Faw
qrg gfagm ¥ S¥ 99 T TE
SEar o7 99 9§ A91F ¥ /R 4 )
st 39 g & g fafawey ax
qTqAR I AT Sest FG AW A
fro & 1 & I & S AN Tgar § |
g7 ¥ Y Yo W TgY g &ar
% gAY 981 grer a1 AT g1 g
% ¥ 9gq ANfAaTE | ;T SELARCCl
=1 7 afed &arwar g1 afEd
£) 1 GrAAT E | qg WT ATAQT 9T
ST Wi A ard g | 9§F @
gqar fgg wE@T g1 W IgHT
e e, & e A FFAT g

o1 ¥ & gy o feafq § SO
aq BE 199§ g¥ a1 ST Arfey ?
freagcEd &1 qadr g, Fifees d
w7 WIS Z, SHa\ &1 WIHAT
uF W Fg W@ g fr gfa wa aq
T saF AT I TF o QrEHr
g & fag Ja T gAT1 TR #t
aeET 71 FGL guT | axar @k
qzg oigE 8 W@ ¥ % gfaua &
a<wtT ¥ A1 fear K qE G
S Y gER A a9 g —g® A
e GHTT Y AFTHGT AT AT A HY—
SfFT A gFY * oy m TG
ST SR SEF AQT S F7A 4 | W
1 fs gA ogi o1 ) &)

areRdy o ¥ war fr fasell A
gaeaa 3 &7 g Ay W@ @
wite wawy Frwrn qgar ) & w1gar §
fg ww fawn gl feed L
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[ q¥. %, U« W]

Afafed WE FAasT g |
qa a9 gHag 48 § F WA gex
3 off § wERIT F A W
5 g ¥ Ay W § wfww
A F wE | AT A F 1 W
23} R § AfwT DAt ¥ w1g qae
Aq S 1 s Ras &
AY UH-TF A 8 R TH-UFH T
frfreede & A & geayfemfaey
o fafres, wefafEer  ws
T, weefafadl #rh LELIE ]
agi & for greater gain of Delhi
daw wad e, faedt § A FIA § |
quT G S X, Fw A faeelt @1 agd
dar fear &1 IEH fagell @
gmedl 1 weL A 3IgaT 98 g
et & | afagEa #faer @ gl
? gt W | faeelt B0 A )
Srora & § feeelt & qETEEAT FIAT
21 afew faeelt M3 A 1 AR
Tz # A& afen qg qF A
eda ¥ a7 aar & 1 feeelt # AR
g & fasdd 2 ) o 8§ &7
faeett 3 1 fog® UF 1 gl 9 feet
% aq 7w fedqaRE H gU E ITH &
AT AEY FTEAT | SgT WH G g
Ffe & el wear g F AFTET
% gl faqr @ gAT & TR A
gE¥ g9 ¥ A GO g0 Y Sgd ST
Gt gt | &t 9l ¥ A Sarst
g g | & gwrE ¥ @ qAEA AT
wgaT IgaT g U T qrerry St 3
g1 it &l gy T ) F IaHT AR
feamaT =g g = FaEy Grel o

3 oy ot fn ar i faem &l o g
T L U AU faram 1
qﬁﬁwnﬁmqwﬂhwﬁmn
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it am gAY W g AR forat | TR
faset wT Wt &, fem § 1 & Ty SO
g f Y sfgg | ag AT ft
ot qar Y foea, g A W AR
adi forar 1 T wfgq | ¥ gg @A
o Y FgT TG § W faeelt & @M
#r gmfraa fears &, a1y qrfzay &
fenree &, efan @El & T F @
awe Qe @1 femre B fgeeiy ®
garae a7 =iy UEIFE qrag &
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aradr qrd o @y W A f®
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¥ g A =) g gl gl
af feeet ¥ gH | HTE WIS zfear
SreT &, wTUw) FEA Fal & 7 7% faeett
43 @ dege wAANE FT FIA E Al
ofgate @t awg ¥ WX W I g
@ 31 gfewe @ zardr 31 g A
Y wTgy FAS FATE! ATEAGTATE
2 339 T ¥ fad wT SART ;A
gfewera § SR &9 FW & fET )
get weay fwar | AfET i faeet ¥
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Seips &Y %1 O & M SAH A AT
A §, & g9 B U A TEA g, afwa
STARE B gEdlgge g &
E A a1 A g Ay FT 2 W
AT AT TA1G afgga g | § FEAT
Trgar g % =W Fed\zqaAd FITHE
g wre J 9% Toar S,
fegelt ¥ THo Msto TT WA Frfod |
g siaFTe Afad T e faéY
@A AT fay feeslY &
graE guk |

AT WA ﬁrma“i @ we
e &1 man eyt A wiy, aTodd
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ot 2 qf ¥ wEr T e AL :

A& ge AT AAIG FI 1 gE@d AW
§ faeeht ¥ Yow o9 @A FO | AT
St £ qrdf ¥ wgr @1 ¥ew F@ GH
w30 | Afew gu Fgr A1 (% waTfAA
FI | GATN FIFIT T T F feur f&
5 greEFd 7 @@ gur, I9F feag
carit gatfear st AAEAT 4
w2d) Gy oY | wa = FAAEfa faarér
gah dgoda ¥ a1 gaR S Fgl A’
Fe @ & e o frar LI R A
W awg ¥ Qufewe FTATAIA
F wy<faa 23 & ata 9y | gaw 1977
¥ wrge &, ¥fea @ITX ST e
gaRy e FT¢ fear smdY g =l e
Y fer 2 e W ag 7§ R &
fe mEAEd X | MEA FE A
qera qre fEan, asT wear fFar
T fegaer Lo F TTaY A6l
Fr fear ww Iak q0F Y WA
agi seqa are fEA afF qaaa
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2y wgET qrEf AT Ao THe q¥o
Y qar fFar? &Y 91 AGHS arfad |
odofto B HNE FL aFT T IENT
& qro diste ¥ WIT g3 &, §F WITHI
w2 FA | FOAT TET F FIAT AT
T W ®F @ X1 AR qref &T
FEIT T FATEH & | 19 FgT
g agaiT & <§ &1 7 g&dT g fa wrean
JAY AR fFEY AR’ FA AW

& famgt A fraTal W FET f& w7

a geera meed 47 fHaT WS
ew ¥ fefeceqma W @A
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wqedy AT w35, WSH A g sezfaza
e e AT | §9 9eT ¥ HIOH oy
A FAAE T T § | Hwg, &
T g, At ag of gufea § 99
e ste gad a@ Ao gu | A
a:ﬁya%u’l’(ﬂ%@&%lfm e
1T A S YA 79T grasarg |
qg%rmrqxarrq’rtﬁm% T §, Heal
T AEY |

s wE(I & fA¥ @ F @ A
o< fgegeara & awit ¥ faq FT G
famr a1 | gH w4 & frAmAw FHAGLH
¥ FriRATH 7, 9% AqT NG HAGEAT
3 gq gia o avg aFgafcon & fad
FeaTT @1 | gH T ], I3 gATR WA
w1 fgear & | Fear &1 FA KEA &
fremar 2, IFE3 AT §, e &
gFEeT FTAT §, FEE FAT 2, 2w R
T ¥ AAFA FLAT & |

17.30 hrs.
[MR. DEPUTY SPEAKER in the Chair]

1 AT WA HA Al T E |
gfaat W & 341 W I LS g ! ag
7 arg AN & 1 § agl Jraan fR 7Tad
S § FaT ! ARFT gAY ¥ T
F) ared ¥ G1G, W@ W A
qaqdt B A &, W9 A, LS AL
qGqT FT A |

FUR AT o FT FE QAT Ig AQ
2 e ag ArxAfET & g afwa agt
atq ag § f feegear w1 g fafres
arsAifcd ¥ § ae Aifeww @ A E,
frgs faa & 7Qa0 & fy &g §)
a7 ITR arE ey, frear S,
fefefasn Afoed, fer Samad &
S AR | '
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Fg gudl &, a3 @ § SR W gae
gadY &, fAaaT gH 3T 1 AGFI FIAT

|tfgd |

€T wsal ¥ gry § wodAl dm@
AT FIIT ¢ |
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Iqrea AEIRA, AT WINT I A&
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qrEaT § T StAgA A AT H7 EAAAAT
QT §, feas &m @7 Agl, GUWE
F F7A% ¥ gaAar arg |l ITA
wYT wigaT F a6 FFQr A g |
Y oY, AT ATT-ATHLH AT 45 ¢ |

st e fagrl aead @ QEHT
 gu< §, @a g ?

g AT qaed o AT ) HwA F
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ot RAYTE a2 A S, Wl
qraY &1 wa< gqf@y A & f@ Mg H
9T ATGHY § AT AT HIE AAA AT FH
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72 ¥ oYy 1A ® o wrar &, dfew
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T ¥ gq 19 AFAT ¥ P IqST
fagrc =waar afi g & ma AR
g4 &1 AT # aF FQ &, IFF oA
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(saFa)
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g & w3 91, fgmm g1 9]
Y, g F 912 qF FKigg  Er ar
gATT ET | wigaT feama, ghamr H,
fgaraa ¥ gFT A7 qAdr @il
ATE Y MT A o 43 § wiag qret F o

g A feaqmm @@= w7 g |

17 g9 faarr &1 AfFr wa, fe

- g9-aq« ) fggra-fagia o ag

qq ATAFT 79 o agonm S ¥ qe
13 99 F1 Q) q9 HOFqq fawwe
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oft T aTEE (WRAER) ¢ W
Y, wIw FraEy fewe ¥ oY MTHT
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oft WAt Tt arey ¢ § sraar qrdl
¥ fewe oYt fograq ox gAE AT
qr SR oar (qg) qrdf § § 1 qa
g e £ 1 % qdf T ANE g )

& @t wigar § e gy A
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ot agqaT g qraf F WeaE ¢ |
2t faamr § 1 o feAmT & I8 T f&
g7 gaT dvax TR A IR AR
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F | G A GgqUT A H AW &,
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qYFr fadm |

FTAIRT FT g7 TF AL F1 geEl
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fa ST @< geTr, I8 faF a1 HiT
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T gfere T Frgw & W A
AT 2, @1 & At Fifad §, 98

DA TE E—ow AW I R
M s 4T g IF O )
=g gred N AW FT AAT AL EWI )
ferelY F1 WY ST FTIR-FIT & GATEH
gy =1fgg | AU AW FAR-FHIT
1 230 &, ag 1% A AgH §, TWhQ
T 4% G HH FWL-FGA & GaAT(aF
g Jmfge y

*SHRI ERA MOHAN (Coimba-
tore) : Hon. Mr. Deputy-Speaker,
Sir, on the Demands for Grants
of the vital Ministry of Home
Affairs, many distinguished leaders
of political parties and  senior
Members of this House had ex-
pressed their view-points. At the
fag end of the discussion, as the
junior-most Member of this House
I consider it my .privilege and
honour to say a few words on
these important Demands for
Grants.

The Hon. Members of this House
who preceded me suggested several
steps for eradicating all-enveloping
corruption in the country. The
Hon. Ministers who intervened in
the Debate enumerated the effective
steps being implemented by the
Government to root out the scourge
of corruption. The revered Prime
Minister and the Hon. Home
Minister have on numerous occasions
stressed the need for cleansing the
society, as otherwise all the deve-
lopmental activities will be justa
superstructure on the quicksand.
Inspite of all-out efforts through
statutes and administrative fiats,
the people who are at the source—I
would even say those who